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MoHbn to oonsidar

Dr.DabiProsadPal

Shri Mohan Singh

Prof. Susanta Chakraboily

Shri Indrajk Gupta

Shri Ram NaginaMishra

Shri Sharad Digha

ShriiCP.RaddaiahYfKlav

Shri rmagopal Naidu Ramasamy

ShriMuriiDaora

ShrimatiSumitraMahaian

ShriChittaBasu

Shri K.P. Singh Oao

ShrimariGir^aDavi

Shri Prilhvinj D. Chavan

582-663

563

563-640

564— 668 

568-671 

572-578 

578-587 

587— 593 

593-597 

597-605 

605-608 

608-618 

618-621 

621— 627 

627— 633

633-634

634— 640



LOK SABHA DEBATES

LOKSABHA

Tuesday. Decembers. 1991/Agrahayana 
12. 1913 (Saka)

The LcO( Sabha met at 
Eleven of the dock

im  SPEAKER in the Chau\

ORAL ANSWERS TO  QUESTIONS

[English]

Pending Developmental Projects

*164. SHRIMORESHWAR SAVE: 
SHRIHARISINH CHAVDA: 

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) the number of development projects 
pending for approval with the Government 
under the Forest (Conservation) Act, 1980, 
State-wise and project-wise;

(b) since when these are pending; and

(c) the measures taken for their early 
clearance?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMLA NATH): (a) and (b). A 
statement is laid on the Table of the 
House.

(c) Detailed guidelines have been is
sued by the Central Government to stream
line processing of proposals under the For
est (Conservation) Act, 1980,
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SHRI MORESHWAR SAVE: Hon’ble 
Speaker, Sir, I would Ike to know whether 
the Chief Minister of Maharashtra has re
quested for relaxatkm of orders of Forest 
(Conservation) Act, 1980 so that several 
irrigatnn, power as well as devek>pment 
works are not obstructed.

Secondly, has the Bombay Environ
ment Actnn Group is demanding that land 
recorded as 'Zudpi jungle’ shouM be treated 
as forest? I wouM like to know through you 
about the Gtovernmenfs approach to this 
issue as far as Vkiarbha area of Maharash
tra State is concerned.

SHRI KAMAL NATH; Sir, from time to 
time, there have been requests from the 
Maharashtra Government and other State 
Governments also with regard to expedi
tious clearance. I have recently visited 
Bombay and hekJ detailed discussk>ns with 
the Forest Minister and Forest officials. A 
large number of proposals in Maharashtra 
State have been cleared in the last three 
months. I think, tt was a fortnight ago. Only 
nine proposals under the Forest (Conserva
tion) Act are pending in Maharashtra State.

With regard to Zudpi jungle, this was 
also one of the points during the discussion 
whk:h was heM with the Maharashtra Gov
ernment.

I also visited Nagpur in the Vkiarbha 
area where this problem is very relevant 
There is now some kind of solutton in sight 
with regard to Zudpi jungle. I am waiting for 
a detailed proposal with regard to a solutnn 
of the Zudpi jungle problem in Maharashtra. 
As soon as I have the detailed proposal from 
the Maharashtra Government, we shall 
consider it.

SHRI MORESHWAR SAVE: My sec
ond supplementary is whether the natnnal 
land use polk:y has been finalised. If not, 
when is it likely to be finalised?

SHRI KAMAL NATH: Land use comes 
under the Ministry of Agriculture as per the 
Rules of Business.

[Translation]

SHRI HARISINH CHAVDA: Mr. 
Speaker, Sir, the hon. Minister, in his reply, 
has given the figures in a manner whteh 
reflects that his department is quite efficienL 
Only 112 projects for a pertod of month have 
been shown as pending for approval. But 
the total puture that has been depicted is not 
in consonance with the actual situatk>n. I 
have got a document despatched by the 
Government of Gujarat to the Central Gov- 
emment on July 10,1991 seeking approval 
for a project, but it has not been approved so 
far. This statement reflects that the project 
has been approved. People in Banaskantha 
district have been facing a great difficulty 
due to this.

[EngBsh]

MR. SPEAKER: This is aquestton relat
ing to the entire country as such. Please 
come to that.

[7>an5i!a(to/i]

SHRI HARISINH CHAVDA: Mr. 
Speaker, Sir, I am doing nothing that asking 
questnn.

[EngBsHl

MR. SPEAKER: That is not allowed 
{Intenvf^ns).

[Tran'slatiorU

SHRI HARISINH CHAVDA: I wouM like 
to submit to the hon. Minister that I have got 
the paper havingfigures provided bythem. H 
states that only 103 trees are there on 16 
hectares of land and yet the project has not 
been approved so far due to which works
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relating to construction of roads and irriga
tion projects couid not be undertalcen. The 
development works liave come to a stand
still.

MR. SPEAKER: Please come to the 
question, othenwise I will disallow it

SHRI HARISINH CHAVDA: Mr. 
Speaiter, Sir, I would liice to iuiow as to when 
the approval was given in Banaskantha dis
trict and when the project of laying the drink
ing water pipe line passing through 
Radhanpur anid Santalpur was approved 
and when the permisston for cutting thetrees 
on the road skle plantatkm was given; if not, 
when the approval will be given? Sir, my 
second question is

MR: SPEAKER: Second question is not 
altowed.

[English]

If you have the irifbrmatlon, give H 
Othenwise, send it in writing to him.

SHRI KAMALNATH; lhave already laid 
the details about the pending projects on the 
Table of the House. If there b any other 
detailed informatbn that the Member likes to 
have, I wouM certainly give it to him.

SHRI K.P. SINGH DEO; The hon. Min
ister's reply indicates that there are 206 
projects which are pending clearance. It is 
revealing that most of the projects pertain 
either to mining or transmission lines, power 
projects and inrigation. What is the level of 
the body which clears them? What is its 
composition and what is the normal time 
taken to clear such projects?

SHRI KAMAL NATH: There is a proce
dure lakl out in the Forest Conseivatton Act. 
As I have stated, the number of cases which 
are pending for over six months is only three; 
between three to six months, the number of

case if 42, between two and three months, 
the number is 11, between one and two 
months, the number is 38; and cases pend
ing for less than one month are 112. As per 
the procedure there is an Advisory CommK- 
tee and this is streamlined now. All forest 
cases involving forest land of less than 10 
hectares are not referred to the Advisory 
Committee. For forest land of one hectare 
and beknv, whk:h mainly relates to«chool 
buikiings and minor things, these are settled 
at the regtonal offk» in the headquarters.

SHRI K.P.SINGH DEO: My question is 
not answered Sir.

[Transb^hnl

SHRI VILAS MUTTEMWAR: Mr. 
Speaker, Sir as the hon. Minister has stated, 
it is a separate thing thatthe inlgatnn project 
is not covered under the Forest (Consen/a- 
tion) Act, but there are a number of Zudpi 
jungles in Vklarbha region and the hon. 
Minister has stated that these are being 
removed. But, Mr. Speaker, Sir. I want your 
protection that Zudpi jungles are only in 
VkJarbha region and not in any other state in 
the country and thus no project has been 
pending for approval due tp Zudpi jungles. I 
would like to know as to why injustice is bemg 
done only to Vidarbha?

SHRI DIGVUAYA SINGH: They ate in 
Madhya Pradesh also.

SHRI VILAS MUTTEMWAR: There are 
no Zudpi jungles In Madhya Pradesh. The 
hon. Minister has cleared the projects of that 
state. No project of this state has been 
pending for approval due to this. Why is then 
injustice being done only to Vklarbha region 
alone?

lEnglish]

MR. SPEAKER:This is apeculiarques- 
tk>n. H you can answer, you may.
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[Translaeoii

SHRIKAMAL NATH: Mr. Spsaksr. Sir, 
I would Kke to assurs tha twn. M«mb«r that 
no injustice has been done to Vidarbha He 
was present in the meeting thatf was called 
lor the purpose.

SHRI SURYA MARYAN YAOAV: Mr. 
Speaker. Sir, I wouM Ike to know from the 
hon. Minister as to how many projects have 
been sent by the Bihar Government in 1989- 
90 and 90-91 for seeking approval, and how 
many of them have been lying pending and 
whether the Government wouM approve 
them on priority basis?

SHRI KAMAL NATH: Mr. Speaker. Sir, 
the matter will be taken into consideration. I 
have given the infonnation d  ail the cases of 
Bihar pending with the Central GovernmenL 
If the hon. Member refers to a particular 
project, it wouM be consklered at the earfi* 
esL

Advlsoiy Committee. Accoiding to a review 
done by me, nowhere there Is delay. The 
delay is occurring because cases are not 
sent to Delhi and it has become a standard 
excuse, a standard practice to say that For
est Department’s clearance has not been 
obtained. Whereas in reafity, I wouM Hke to 
convey this, through you. to the House that 
cases do anive here and they usuaHy arrive 
with incomplete details and improper formu
lations.

SHRIAMALDATTA:Sir.the1orestcover 
of India has nowbeen depleted to only 23 per 
cent of what normally It shouM be. That is 
what the satellite pk:ture has shown us. Will 
the hon. Minister be able to explain whether 
while examining the project under this Ad. 
they actually find out whether there is any 
forest depth or is It only normally aforest land 
because that will consMerably lighten their 
work and they will not be guilty of aitowlng 
trees to cut because there were no trees at 
an?

SHRI DIGVUAYASINGH: Mr. Speaker, 
Sir. I wouM like to submit aboutthe pendency 
shown by the hon. Minister that the general 
impression is that all the cases era kept 
pending for approval only here, whereas the 
realtty is th^ the cases are not dispatched by 
the State Governments. Hence, I wouM Ike 
to know from the hon. Minister that since the 
cutting of trees does not matter much in 
constnwtion of roads, digging of canals and 
layingoftransmisstonlinesof uptoll KVA, 
will the hon. Minister think over It and issue 
orders for the decent-realisatton of this work 
at regtonai office stage?

SHRI KAMAL NATH: The recorded 
forest area in the country is 75.18 million 
hectares which is 22.8 per cent; the forest 
cover is 64.01 miHbn hectares which is 19 
per cent. The good forest cover which has 40 
per cent density and above is 37.8 miUon 
hectares which is roughly 11 percent

The rate of denudation has been re
duced from 113 lakh hectares in 1975-82 to
47,000 hectares. The good forest cover wkh 
acrown density of 40 percent has increased 
from 36.1 milHon hectare to 37.8 mIMon 
hectares.

[EngSsli

SHRI KAMAL NATH: As I sakl just now. 
we have already taken a dedsbn and It is on 
ine that all cases involving less than one 
hectare land are handled at the regkmal 
office stage whereas the cases involving 
less than 10 hectares are not refened to the

The saleile imagery comparisons which 
have been done between I9 8 (^  and »85- 
87 have shown Increase in the forest cover. 
This increase is not necessarily in the dens* 
area. So, the picture is not as good as It 
shouM be but it is also not as bad as Ills 
being made out to be.
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[TiBnsiaiionj

Adult Education CMitr*

*165. SHRI RAJENORA KUMAR 
SHARMA: Wifl the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state;

(a) whetlwr any Committee has tieen 
constituted for improving the condition of 
AduH Education Centres;

(b) if so. the details thereof atongwith 
the recommendations made by the Commit
tee, If any; and

(c) the action taken by the Government 
on these recommendations?

\Eng«^

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Central Government has 
not set up any such Committee.

(b) and (c). Does not arise. 

[TansfatRW^

SHRI RAJENDRA KUMAR SHARMA: 
Through you. I would like to draw the atten
tion of the hon. Minister towards the gravity 
oftheissueas ttisrelatedtotherural regions 
where 80 percent of the total population live. 
Under Article 45 of the Constitutfon, I wouM 
Hke to submit that as per the informatton 
available at the moment—  (Intenvp-
mfnS}

MR. SPEAKER: The committee you are 
rsfeiring to has not been even constituted.

SHRI RAJENDRA KUMAR SHARMA: I 
am seeking the informatfon about that....

[EnglisHl

MR. SPEAKER: All this is not going on 
record. Please be careful about IL

[Tmnsbdhril

SHRI RAJENDRA KUMAR SHARMA: I 
would Ike to submit to the hon. Minister that 
In December last year the then Minister Shri 
Rsy Mangal Pandey had regretted that 
whatever biformatkM about the adult educa- 
tk>n was being provMed to the Central Gov
ernment was not based on facts. Centres 
there are not working properly. Some people 
are misusing the funds. In view of the infor- 
matbn which then Minister released to the 
Press, it is very much essential to constitute 
a committee in this regard. Will the hon. 
Minister piovkiethe informatnntothe House 
as to when the committee will be consti
tuted?

MR. SPEAKER: Are you going to con
stitute the committee?

SHRI ARJUN SINGH: Mr. Speaker. Sir, 
I have informed the House about the factual 
position. Both the allegat»ns that the com
mittee was not constituted and the progress 
was not evaluated are untrue. The basis of 
the informatnnprovkled by thethen Minister 
last year is that wherever the project is being 
implemented, Its progress has been evalu
ated. Nos separate committee has been 
constituted for the purpose, but the evaki- 
atkm has been made. On the basis of that 
evaiuatton, the corrective measures have 
been taken and are being taken and that is 
the source of informatkm. the then Minister 
provMed to the House.

SHRI RAJENDRA KUMAR SHARMA; 
Mr. Speaker. Sir, the utility of the committee 
will be in the sense that in Uttar Pradesh 
during the last eight years.... (Merruption^

{MunjpHon^ MR. SPEAKER: It is not the wi^ of
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asking a question. You wilt have to asit about 
original question.

SHRIRAJENDRA KUMAR SHARMA: I 
would like to submit to the hon. Minister that 
eight directors were transferred during the 
last eight years in Uttar Pradesh due to 
which adult educatbn programme was ad
versely affected. Generally those officials 
who have just one or one and a half years' 
service before retirement are appointed there. 
The importance of this programme is not 
being realised. The hon. Minister must be 
aware of the prevailing situation in the states 
in this regard. Government figures show 46 
percent literacy in Uttar Pradesh, whereas 
the actual literacy is just 26 percent in the 
State. I wouM like to know from the hon. 
Minister that keeping these factors in view 
whether an important committee will be 
constituted to give a proper direction to the 
adult education programme?

SHRI ARJUN SINGH: As I have already 
informed the House thatthe evaluation of the 
programme is being done very carefully by 
prominent institutions of the country every 
year. It is true that in several states the 
progress has not been made as was ex
pected. There are no two opintons about it. I 
invited the Chief Ministers of the States and 
their representatives from 16 to 20 of this 
month and directed them to find out the 
toophoies in the implementatnn of Natnnal 
Literacy Mission and also to take measures 
to overcome them on behalf of the Central 
Government You can well understand the 
importance of the programme from this.

[ErtgBshl

SHRI ANANDGAJAPATI RAJU: Mr. 
Speaker, Sir, I would like to know from the 
hon. Minister that so much emphasis was 
made on Operation Blackboard and so much 
of funds were allocated towards educatton, 
then why is that adult educatbn is not getting 
proper treatment?

SHRI ARJUN SINGH:Operatkm Black
board is a different scheme.

MR. SPEAKER; It does not arise out of 
this questfon.

ITranslaffori

SHRI CHANDRA JEET YADAV: Mr. 
Speaker, Sir, the hon. Minister agrees that 
Uiiteracy is a national problem. Despite the 
fact that sincere efforts were made and 
several centres were opened to provMe adult 
educatnn, the reality is that two third of the 
total populatbn is illiterate even after 45 
years of independence. Wbmen in particular 
are illiterate. The percentage of literacy 
among the rural women Is just 17. Inspite of 
the fact that sincere efforts are being made 
and annual evaluatbn is also being made; 
the actual situatfon is very deptorable. Will 
the Government chalk out a special pro
gramme or constitute a committee to take 
effective measures so that the situatton does 
not deteriorate further?

SHRI ARJUN SINGH; Mr. Speaker. Sir. 
I wouM like to submft that I agree with Hon
ourable member that much is left to be done 
in this directton. yet it wouM be wrong to hokl 
that nothing has been achieved even after 
such efforts. Much progress has been made 
in this direction as is evkient from the fact 
that many districts in different states have 
been declared fully literate. It is true that 
progress has not yet been made at a desir
able pace taking into account the gravity of 
situatnn. The vital question is to find out the 
ways and means to accelerate the pace of 
progress and to remove the shortcomings. 
We wouM like to discuss and analyse the 
efforts made inthisdirectnn withthe honour
able Chief Ministers. Since these projects 
are being run directty by the states so if at 
any level it is consMered desirable, a com
mittee shall also be constituted in this re
gard.
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SHRIMATI KRISHNA SHAHI: Mr. 
Speaker, Sir, through you, I would like to 
know from the Honourable Minister whether 
an enquiry wouM be conducted into the 
accounts of voluntary organisattons to which 
grants have been given and whether aH the 
adult Educatton Centres are being run for 
whk:h financial grants have been sancttoned 
to the voluntary organisatk>ns.

SHRIARJUN SINGH: Mr. Speaker, Sir, 
the attempts made through these adult 
educatton centres have not t>een found 
enough and satisfactoiy. Therefore, instead 
of concentrating on centrebased approach, 
a mass based approach has proved suc
cessful and voluntary organisattons have 
contributed to it in a big way. A conference of 
all social Welfare organisatnns was heM a 
fortnight back and it discussed their prob
lems. I woukJ like to infonn the hon. member 
that if it comes to our knowledge that such 
and such organisatnn is a fake one, we will 
definitely take actnn against it

[English]

SHRIMATI MAUN! BHATTACHARYA: 
The Natnnal Uteracy Missnn whk:h was 
started in May, 1988 has since that time 
somewhat changed its approach; and 
whereas earlier it had proceeded on a centre- 
based approach, now we are toM that the 
approach changes to total literacy campaign 
with area-based, time-bound literacy cam
paign. Now, I wouki like to know, with this 
new approach, how are the already existing 
adult literacy centres going to be utilised? I 
also want to know what is the time frame 
within which this total literacy compaign is 
supposed to be completed and what is the 
machinery that is being contemplated for 
monitoring this total literacy campaign?

SHRI ARJUN SINGH: It is a fact that

since this Missnn was launched on Sth May
1988, the approach has changed, as the 
hon. Member has said; and that is why I am 
saying that this evaluation tfiat is being done 
every year is only for the purpose of finding 
out any discrepancy falls in approach or any 
other thing that may come up. And I woukl 
Hke to inform the hon. Members that since 
this is a programme in which aU the people in 
the country have got involed, it is one of the 
heartening aspects; even many Members of 
Parliament. Legislators are directly involved 
in the propagatton of this programme. And I 
am quitesurethatthis mass-based approach 
will yieU results and we hope to achieve our 
target by the end of this century.

DR. B.G. JAWAU: There have been a 
tot of complaints by the people that the whole 
scheme of adult educatton is moreof afraud 
than the utility. Is the Government aware of 
this fact; if so, what actton the Government 
proposes to take?

SHRI ARJUN SINGH: I dont think we 
can say that there is a total fraud. If there are 
misdemeanours, they will be found out and 
dealt with.

[TransktUorU

SHRI CHHEDIPASWAN: Mr. Speaker, 
Sir, through you, I wouki Ike toknowfrom the 
hon. Minister, who is also the leader of the 
House that just as an adult educatton pro
gramme is being implemented to educate 
the illiterate people, similarly, whether any 
programme is proposed to be implemented 
to impart practtoal knowledge and character 
buikling to the I.A.S. and IPS offtoers who 
conskler themselves to be super human 
beings?

lEngBsm

MR. SPEAKER: This question is disal- 
towed.
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Functioning of an India kiMMiit* of 
IM Ieal SetoncM, Itow Dalhl.

*166. DR. ASIM BALA: Win th« Minister 
of HEALTH AND FAMILY WELFARE bo 
ploasad to state:

(a) tlie steps talwn or proposed to be 
talcen to revamp the functioning of the All 
India Institute of Medicai Sciences. New 
Deihi;

(b) the reasons for not implementing the 
new assessment promotion schemes for its 
faculty members; and

(c) the time by which these are iiiteiy to 
be implemented?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SH>HARTHA): (a) to (c). A statement is laid 
on the table of the House.

STATEMENT

(b) The AIIMS have in the recent past 
taken many steps iiite procurement of latest 
equipment, constmction of new buildings, 
strengthening of various Departments and 
Centres for improving its functioning in order 
to provide better patients care, medical re
search, and upgrading the quality of re
search. It is planned to restore its referral 
character by constructing Screening OPD 
which will not only enable senior faculty 
members to pay more attention to difficult 
cases but also to devote more items to 
teaching and research. It is also proposed to 
furtherimprove the facilities in the Vlllth Plan 
by removing the existing inadequacies of 
accommodation, equipment & stefl and 
providing the latest state of the art diagnostic 
tools Kke Magnetic Resonance Imaging 
(MRI).

(b) and (c). as regards the Assessment

Promotion Scheme, the matter is under actKw 
oonsktoraHon of the Govemtnenl and final 
decision Is Hkely to be takan shortly.

DR. ASIM BALA: Is K a fact «Mt a 
Committee has been oonstlluted to look Mo 
the promotion prospects of the faculty 
members of the AH India Instkute of Madteal 
Sdencee ?

M a SPEAKER: Members are not ex
pected to misuse the time of the House.

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L, FOTEDAR): 
I have not heard the question. Please repeat
It.

DR. ASIM B A U : I wanted to know 
whether a Committee has been constituited 
to look into the promotion prospects of the 
faculty members of the AH India Instltuta of 
Medicai Sciences in the month last July or 
August. They have launched a movement 
for the implementatton of the new Assess
ment Promotton scheme and staged a 
Dhama in frort of the hon. Minlsler’s house 
and submitted a memorandum. In response 
to this the Minister had assured the faculty 
members that he wouM constitute a commtt- 
tee to k)ok into the matter and the committee 
woukl submit its report within three weeks. I 
asked the Minister whether such a commit
tee had been constituted and if so. what are 
the recommendattons of the Committee.

MR. SPEAKER: Was a Cpmmitlee 
constituted and what are the reoommenda- 
ttons. of the Committee is constituted?

SHRI M.L FOTEDAR: It is a fact that a 
Committee for promotkm of the faculty 
members of All India Institute of Medical 
Sciences had been conskiered and the 
Governing Body had made certain racom- 
mendations. These recommendatk>ns have 
been conskiered by the Cabinet and these 
are stm under consideratton.
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SHRISOMNATH CHATTERJEE: Siy 
'acthwoonsktoratton'

SHRI M.L FOTEDAR: I can siy that 
they ara under activs oonsidaration and I 
h o ^ wa win tM at>la to taka a dacision vwy 
shortly.

DR. ASIM B AU : Whether these rec
ommendations specify the date from which 
the new scheme would be implemented in 
order to preserve the seniority of the faculty 
members?

SHRI M.L FOTEDAR: So far as the 
question of implementation of the recom
mendations of the Committee is concerned, 
these are also under the active considera
tion of the Government and I would not lice 
to divulge it at this stage.

RAO RAM SINGH: Some idnds of the 
treatment given in the All India Institute of 
Medical Sciences are very expensive.

MR. SPEAKER: This is about promo
tions of faculty members.

RAO RAM SII4GH: Some idnds of the 
surgical treatment is very expensive. Some 
of the patients are asked to deposit Rs.
40,000 to Rs. 50,000. Is there any proviskm 
for giving financial help to the poor people 
that before the operatton they are not asked 
to deposit Rs. 50,000 whk:h they cannot 
possibly do? {Intomjpikms)

I must also, in this connection, con
gratulate that the Ministers are giving de
tailed and lengthy replies. (Merruption^

M a SPEAKER: Ithinkthe replies ate in 
proportion to the questtons.

SHRI M.L FOTEDAR: I think the ques- 
tton pertains to promotkm. The hon. Minis
ter (masked aquestbn—  Imeanthehon.

Member, because I know him as a Minister 
also.

The hon. Member has asked a question 
whether any money has to Im  deposited in 
the All India Medicalinstitute for conducting* 
these operatkms. I woukJ like to say V«s’. 
There is another institution in Delhi for op- 
eratk>nandallotherthings,thatis.G.B. Pant 
Hospital, where the poor people need not 
pay anything; and without paying anything, 
they can go to the this hospital and conduct 
these operattons.

So far as the All India Medical Institute 
is concerned, we provkle free medical M . 
So far as the disposal and other imported 
dnjgs and other things are concerned, the 
patients have to pay for them. And there is a 
provision that the Minister can give some
thing out of the discrettonary grant. I think, I 
have not been failing in my duty and when
ever any patient has come to me and I feel 
that the patient is poor, I have been granting 
very generously and very IberaNy to him 
from thegrant that is available with me,tothe 
maximum Hmit

[Tnnsbthrii

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, I wouk) like to know whether it 
is a fact that committee constituted to sug
gest the measures to bring about improve
ment in the service conditions in AIIMS was 
to submit its report wtthin a specific period? 
But Government shouU now ensure that it 
may not take k>ng time and the employees 
are forced to restart their movement in dis
gust. I wouM Hce to know from the Govern
ment whether it wouM stick to Its promise of 
implementing and publishing the report 
submitted by the concerned committee in a 
time-bound manner?

SHRI M.L FOTEDAR: This is the dk:i- 
skMi of the CommiHae.
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lEnglish]

I think, it was awaiting my anwal in the 
Ministry. I can assure you and this honour
able House that the Prime Minister is very 
iteen to see that something is done about the 
facuity members and others in the All India 
Medical Institute. I am also very keen to see 
that something is done. I do not say anything 
which I cannot do.

So far as the lime-bound’ is concerned, 
you yourselves had wasted two years of this 
country by supporting a Govemment which 
was based on your tegs....{lnternjpUons). 
Othenwise this scheme couM have been 
implemented bng bng ago....{lnterruptions)

SHRI A. CHARLES: The All India Insti
tute, being a prestigious instKute, has vari
ous facilities and these facilities should be 
made available to the needy people, apart 
from the WIPs, all over the country. The 
main problem of the Institute is over-crowd- 
ing in the out patient department. I am happy 
that in the answer it is given that it is 
planned...(/nto/nftfo/is)

MR. SPEAKER; Please do not read the 
answer. I am not albwing you to repeat the 
answer.

SHRI A. CHARLES: May I know from 
the hon. Minister as recommended by the 
Estimates Committee of the 8th Lok Sabha 
and as answered here, given the time frame, 
the overcrowding of the out patients depart
ment will be removed and the real benefit is 
made available to the poor people?

SHRI M.L. FOTEDAR: The hon. Mem
ber and this august House shouM know that 
the All Inkla Institute is the premier instttute 
of excellence and it is a referral hospital. We 
have taken a dedston to restore its excel
lence, restore its referral status. From that 
point of view, I had myself lakl the founda
tion-stone of screeningOPD and this Screen

ing OPD will be constructed In the next two 
and a half years. After all these things are 
done, I think, the referral status win be re
stored and the medkal care wlH be made 
available to all those who need it

SHRI SOMNATH CHATTERJEE: Mr. 
Speaker. Sir, I heard - 1 believe correctly -the 
Minister saying about two years of the earlier 
rule. I think, his arithmetk: or sense of calen
dar is all wrong. Eleven months cannot be 
two years. You supporterd the otherGovem- 
ment and bolstered it up.

I wouM like to know whether the ded- 
snn to restore the referral character of this 
hospital will result in restrictnn of the access 
to this hospital by the ordinary people.

In the absence of better and improved 
hospital fadlities in other places, will this 
decision not create difTiculties for the com
mon people of this country in having the best 
of treatment?

SHRI M.L FOTEDAR: I wouM like to tell 
the hon. Member that once the train gets 
derailed, it takes sometime to bring itbackon 
the rail. 11 months mle has cost this country 
a very king time. I need not go into 
details....(/nfemipfibn^

SOME HON. MEMBERS: What about 
40 years?....(/ntern49t»ns)

SHRI M.L FOTEDAR: Please have 
patience. Let us come to the questnn of 
patients, the needy people and the human 
suffering. I may tell the hon. Member that All 
Inida Medical Institute is the last resort in the 
country for the patients. H is not the questnn 
whether ordinary people go there or the elite 
go there. There those people go who are 
needy, who are patients whether they are 
elite or whether they are common men and 
the Instttute will always remain open for 
those who are poorand who need the medical 
help.
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MR. SPEAKER: Next question. Shri 

Mohan Singh. {InterrupOonsY

MR. SPEAKER: This is not going on 
record.

[TranstaSotli

Review of Ralhmy Fare and Freight 
Charges

*167. SHRI MOHAN SINGH:
SHRI PHOOL CHAND 

VERMA:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether any commission has been 
appointed for review of railway fare and 
freight stnjcture;

(b) if so, the details thereof; and

(c) the reasons for such review and the 
terms of reference of the commission?

\EngSsh]

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). a Railway Fare and 
Freight Committee has been constKuted to 
maite a comprehensive review of the fare 
and freight structure. The Committee con
sists of a Chairman, Vice-Chairman and a 
Member. The tenure of the Committee is two 
years.

(c) A statement is laid on the table of the 
House.

STATEMENT

A comprehensive rewiew of the Rail
ways rating principles and policies was last 
undertaken by rail Tariff Enquiry Committee 
in 1977. Keeping in view the operating and

technological changes that have taken place 
during the last decade and also the increase 
in input costs, a further review of the rating 
policy by a high level expert Committee is 
now consklered necessary.

The terms of Reference of the Commit
tee are given below in a summarised form :-

Terms of Referece

To examine the entire gamut of present 
fare and freight s'tructure and other ancillary 
matters, keeping in view the increase in cost 
of operations, qutantum and pattern of traffic 
expected to be carried by the Railways, 
changes in techinobgy, natbnai transport 
polny and overall economic devekipment of 
the country.

To particular! y study, review and exam
ine the foitowing:

1. Passengier Fares

2. Goods Plates

3. Skiing Charges

4. Parcel Rates

5. Rates an d Miscellaneous Charges 
for Miiitaiy traffk: and postal traff'c.

6. Integrate d Intennodal Senrk»s

7. Traffic Costings

8. Railway Ratos Tribunal; and to
make mten im recommendations on
any one or more sut^ects men- 
tnned absve as may be required 
by the M* listry of Railways.

SHRI MOH/xN SINGH: Mr. Speaker, 
Sir, in the reply ti) the questkxi it has been 
stated that a Rail Tariff Committee was 
constituted in 1S 77: but since the drcum-

*Not recorded.
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stances have rapidly changed, therefore, k 
is. now considered necessary to form a Rail 
Committee. The railway fares have been 
continuously increased under political con
straints and compulsions as against the 
prescribed standards of Rail Tariff Commit
tee during the last thirteen or fourteen years.
I would like to seek a dear assurance from 
the hon. Minister to thei effect that after the 
receipt of report of Ran Tariff Committee in 
future whenever any increase in railway fare 
and freight charges will be made, it will be 
made within the prescribed Umits. WouWthe 
hon. Minister will give a dear cut assurance 
in this regard?

[EngSsm

SHRIMALLIKARJUN: We have to wait 
for two years. Once w « get the report of the 
Committee, then the Government wHI exam
ine it However, the contention of the hon. 
Member is that after having obtained the 
report, whether, quite often we are going to 
increase the freight charges, it all depends 
upon the drcumstanceisprevailingthen. Now 
I cannot say anything about it.

[Tmnslathril

SHRI MOHAN SHNGH: Many projects 
for the extenskx) of' railway network are 
under conskieratton cif the Government and 
some of them are beiing implemented. But 
the work on these projects have been sus
pended because of paucity of funds for 
example Chhitoni-Bajjha railway bridge and 
Kbnkon railway. IwouJdllcetoknowwhether 
the recently con$titut'0d committee woukJ go 
into the queston of mobiiisatkm of funds for 
new railway txidges end Konkan railway as 
also into the expenditure policies.

[EngJEEs/q

SHRI MALUKAR^tUN: So far as the 
extensfonof the ne),woiK is concerned, it is a 
different aspect T!iis committee is going to

give a report about the fares and freight 
charges and how it is to be and in what 
structure because the cmt of in put is going 
up and there are technotogical changes. 
Apart from that, the budgetary support to the 
Railw^ is getting reduced. Once it was 70 
percent and now it has come down to 32 per 
cent.

We have to mobilise our internal re
sources. For that reason, this Committee 
has been constituted to give a structure in 
such a manner that the expansnn of the 
network of the railways or the operatnnal 
matters do not get hindrance.

[Translation]

KUMARIVIMLA SHARMA: in his reply 
to the questkm hon. Minister has submitted 
that we woukl have to mobiKseour resources. 
I wouM like to know from the Hon. Minister 
whether the huge amount of 2S4 crores 
which has been written off wouk) not have 
been utiNsed in towering or increasing the 
railway fares? Has hon. Minister examined 
this point?

[EngHsti

SHRI M. MALUKARJUN: Sir, the Gov
ernment is fully aware of the fact and strict 
instructkms have been given to the various 
railways. Our resources will be intact and will 
be utilised properly.

SHRI RAM KAPSE: The Suburban 
FUrflwiy commuters haveabitter experience 
from the Tariff Committee which was ap
pointed in 1977. It recommended that pas
senger fares shouM be doubled in Bombay. 
I wduM request the Minister to kwk into the 
matter and see to k that the social structure 
of Bomteqr is taken into consMeratfon before 
the Tariff Committee Report is approved by 
them.

SHRI M. MAUIKARJUN: Sir. the
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Committee certainly takes the social and 
•oonofflical structure bilo aooount and then 
oomes to ttie conclusion.

N9W NVironifwni roiicy

M69. SHRI MUKUL BALKRISHNA 
WASNIK:
SHRIMATI VASUND- 
HARARAJE:

WiU the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) whether the Government have for
mulated new environment policy;

(b) if so, the salient features thereof; and

(c) when it is likely to be implemented?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) to (c). A 
statement Is laM on the table of the House.

STATEMENT

Protection of the Environment has al
ways bean a major concern and has been 
buHt Into all programmes, projects and poli- 
dastakenupsofar.Thishastobeaoontinu- 
ing process. As part of this process, we have 
to seek integratnn of environmental and 
economic aspects in devetopment planning; 
lay stress on the preventive aspects in pollu- 
tton abatement; promote technokigical in
puts for reducing industrial pollutants and 
increase reliance upon public cooperatnn in 
securing aclean environment. Keeping these 
considerations in view draft policy State
ment for abatement of Pollutbn and on 
National Conseivation Strategy and Policy 
Statement on environment and devetopment 
are being prepared which will deal with

—  Promotion of pollution control

with emphasis on praventa- 
tkwi of pollutkm

_  Promotton of sustainable de
velopment

Sustainable and equitable use 
of natnnal resources

_  Ptotection of the fragile and 
sensitive eoo-system and

_  Conservatnn of biologk»l 
diversity.

SHRI MUKUL WASNIK: Sir, in the reply 
given by the hon. Minister, it has been stated 
that the new poHcy will lay stress on preven
tive aspects in p l̂utton abatement. May I 
knowfromthe hon. Ministerwhetherthe new 
Poltey will provkle subsklies to industrial 
units for incorporating pollution free devfces? 
Secondly, whether the hon. Minister will lay 
before the House the new policy during the 
current Sesston?

SHRI KAMALNATH:Sir,the new policy 
is aimed at provkling economic incentives. 
There is a k>an which has been negotiated 
with the Worid Bank, which Is being admin
istrated by the financial institutions. We shall 
give to small and medium industries 50 per 
cent grant and 50 per cent ban for making 
them viable for installing effluent disposal 
and other pollutnn control equipment. For 
large industry, it shall be on soft terms. It 
shall be my endeavourto lay the new Policy 
on the Table of the House as and when it'» 
finalised.

SHRI MUKUL BALKRISHNA WASNIK: 
Sir, my second Supplementary is; may I 
know from the hon. Minister whether the 
Government Is aware that in Madras earlier 
this year, an international training programme 
on environmental assessment and monitor
ing was heM and H was urged that the 
Government shouM affcspt the notkm of Gross
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Ecologicai Product to calculato th« loss of 
quality of life due to envkonmental degrada
tion and, if so, the reaction of tite Govern
ment?

SHRIKAMAL NATH: Sir. I do not spe
cifically recal tins Seminar but tiiis informa
tion I Shan give to the Member sefMurately.

SHRIMATIVASUNDHARA RAJE: Sir, I 
would Ike to ask the Minister that as the 
implementing agencies of this new environ
ment policy win have to t>e the States of the 
Unnn, what is being done to ensure consen
sus on policy and coordination in implemen
tation?

SHRI KAMAL NATH: Sir, attempts are 
being made to strengthen the State Pollution 
Control Boards. Just last week this House 
has passed the Water Pollutnn Cess 
(Amerxlment) Bin which, in fact, is to 
strengthen the State PoHutran Control 
Boards, to give them greater resources so 
that they can have a bigger and a better 
infrastructure. The new poltey we have circu
lated to aH Ministries. We have got com
ments from prom inent experts on this. StHI in 
the meetings we are consutting a large 
number of people. There is constant interac- 
tk>n with the State PolhJtton Control Boards. 
Just last week I hekl a Natnnal Conference 
of State Environment Secretaries and Chair
man of the State Pollution Control Boards, it 
Is as a result of the inputs being provided by 
experts, whch also includes experts from 
the States, that we are fonnulating this pol
icy.

SHRI MANORANJAN BAHKTA; Sir, I 
wouM Hte to bring to the notice of tfw Minis
ter that there are certain ecok>gical condi- 
tkins prevailing in some of the island ierrito- 
ries. I wouM like to know that while formulat
ing the environment policy, win he consider 
the carrying capacity of such Island territo
ries.

SHRI KAMAL NATH: Sir, the Island 
Devetopment Authority was set up with an 
integrated perceptton on devetopment In the 
Islands. Certainly one of the points which my 
Ministry is insisting on is the aspect of carry
ing capacity. H is only on the basis of the 
carrying capacity that the projects and other 
aspects will be knked aL

M a SPEAKER: Your reply is in posi
tive.

[TransbUor^

SHRI SHARAD YADAV: MrSpeaker, 
Sir this questnns pertains to Environment 
Ministiy, but I was k)oking for an opportunity 
to ask a question about the environment of 
this htouse. This House has become more 
provocative. iwouM like to ask you, but I am 
not involving you?

MR. SPEAKER: You are not albwed to 
do so. I win not altow you.

SHRI SHARAD YADAV: I wouU Ike to 
ask you a questton.

MR. SPEAKER: You are to ask a ques- 
tton from the Ministry and not from me.

SHRI SHARAD YADAV: Mr. Speaker, 
through you and with your kind pemiisston I 
would inte to ask........

MR. SPEAKER: It is not a questhm of 
kindness, it is your right. You ask your ques- 
tton.

SHRI SHARAD YADAV: This House 
has been converted into a RIm-studio. What 
I want to say is that the quantum of debates 
has already gone down in state Assemblies 
and here in this House you have introduced 
direct telecast system.

MR. SPEAKER: What are you asking is 
being watehedbytheentirecountry. Youare
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asking a different question which does not 
arise out of the origlnai question.

SHRI SHARAO YADAV: You may 
expunge iL But I rise to oppose it I would liw 
to submit......

[EngBaHl

MR. SPEAKER: Please come to the 
question. The question is on the environ
ment in the country.

[TianslatiorU

SHRI SHARAD YADAV: Mr. Speaker, 
this question is not in that context. I seek your
apology. I wouM sit down. As regards this
experiment, I wouM Ike to ask with your 
pennisskm...

MR. SPEAKER: It is not so.

SHRI SHARADYADAV:Kis under rules 
and reguiattons. In this context.......

lEngBstH

MR. SPEAKER: Please come to the 
questnn.

[Translation]

SHRI KALKA DAS: Sir, Delhi is the third 
most polluted city in the Work). The main 
causa of pollutton is the factories in reskien- 
tial areas, oM.......

MR. SPEAKER: The questkin pertains 
to the Nattonai Environment policy, you 
shouk) ask questnn on it.

SHRI KALKA DAS: Delhi is the c ^ l  
of the country and tt is the fourth most pol
luted dty of the WorM. Factories k>cated in 
resktential areas, okJ vehicles, and depe- 
letk>n of forests are among the main causes

of pollutkm. I woukf like to know the scheme 
chalked out by the Government to check 
polhitton in Delhi and the measures taken by 
the Government In this regard and by what 
time it is Itoly to come under control.

lEngHsHl

SHRI KAMAL NATH: Sir, as per some 
estimates, Delhi is the fourth most polkited 
city inthe worid. Vehicularpollutnn accounts 
for at least 55 per cent of the pollutant k»d in 
Delhi. The balance is of other pollutants lice 
industrial poOutants etc. Several steps are 
being taken with regard to the vehk»lar 
pollutton. I have heU meetings. There is a 
committee being formed. There are training 
camps. There is aquestton of technokjgy. It 
is not merely a questton of doing away or 
having our inspectors with a meter. It is a 
questton of technotogy. We need unleaded 
petrol, we need oataiytlcconverters, we need 
better technical performing engine. This is 
on fine. Certain standards have been set 
whk:h are to be met by 31st March, 1992. 
This matter is receiving our attentton.

SHRI E  AHAMED: The Government 
wfll be taking numerous measures to control 
the poHutnn. But there are proposals to set 
up nuclear power plants in varnus parts of 
the country for the generatkm of electricity. 
And there is also stiff opposition to such 
proposals. May I knowf rom the hon. Minister 
about the polby of this Government with 
respect to tiie graining of the sanction to set 
up nudear power plants as proposed by 
some State Governments?

SHRI KAMAL NATH: The setting up o. 
nuclear plants is a highly technical matter. It 
is done with inter-action with the Department 
of Automic Energy who have aH the knowl
edge and with wh6m theedentifc inputs are 
available. Due conskieratkxi is givm Id tills. 
Nothing is done without proper examination 
and proper conskferation.
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[Tfanahntiori

SHRI DEVENDRA PRASAD YADAV: 
Hon. Speaker, Sir, hon. Minister lias admit
ted in his reply to the question that 55% of 
environmental pollution is being caused liy 
Vehicular traffic. I would Ike to submit that 
people are migrating from rural to urban 
areas and this is adding to the vehicular 
traffic and to the problem of pollution. I vrauk) 
Ilka to know from the hon. Minister whether 
any expert advice or report has been sought 
or any attempt has been made to stop migra
tion by creating more job opportunities in 
rural areas?

becoming bad to worse because of dape- 
letbn of forests. Through you. IwouU Ike to 
know from the Government if k has any 
programme to provkJe empkiyment to the 
people who are living near the forests as 
these people are mainly reeponsMe for fell
ing of trees due to their starvatton condition? 
Does Government have any programme to 
plant trees, other than Eucalyptus and Aca- 
sia trees, having life span of twenty five to 
thirty years? Sir I wouM Dke to know from the 
Government whether Government has any 
scheme to check pdlutton?

[EngSsh]

MR. SPEAKER: It is aquestun regard
ing Natonal polky.

SHRI DEVENDRA PRASAD YADAV: 
The populatk>n in the cities wouM increase. 
It woukl be doubled. The populatnn of Delhi 
and Calcutta has increased.

MR. SPEAKER: This is not a relevant 
queston.

lEngBsm

DR. DEBIPRODAS PAL: The Govern
ment is anxious to remove environmental 
pollution. Even Reunited Natkwis is thinking 
of how to remove the environmental pollu- 
tk>n in terms of armed conflicL May I ask the 
hon. Minister as to what the Government is 
thinking to do, if the environment is polluted 
due to political pollution, particular  ̂ in the 
city of Delhi?

MR. SPEAKER: This isdisaltowed. This 
is misusing the time of the House.

(Translalfon]

SHRI SURAJ MANDAL: Mr. Speaker, 
Sir, Deforestation is one of the major causes 
of poNutnn. The problem of environment is

MR. SPEAKER: Will you protect the 
interests of these tribes also while formulat
ing your environmental policy.

SHRI KAMAL NATH: Sir, it is a veiy 
vaHd questton by the Member. A new policy 
has been framed which takes into account 
community participation. It is very relevant 
today and the involvement of p e < ^  in the 
villages, of the panchayats or whatever it be, 
community involvement In plantatton is being 
consMered. There are several proposals 
from States in this regard and we are looking 
into this policy. This policy is behig folkiwed 
at the moment.

SHRI JASWANT SINGH: Mr. Speaker. 
Sir. the hon. Minister has informed that the 
environment policy is yet to be formulated. I 
woukl. therefore, like to ask two simple clari
fications that in the absence of an articulated 
environment policy, on what basb is the 
Government working? b it woridng on the 
basis of an ad-hoc non-poRcy? And if H is 
wofWng on an ad-hoc non-poliqr. how is It 
administrating as an important liilinistiy. the 
Ministry of Environment?

MR. SPEAKER: H is a new policy.

SHRI JASWANT SINGH: Yes. I know.
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Sir.So,lwould 11(0 to know on what basis is 
it worldng b«caus« thora is no old poiiey.

MR. SPEAKER: He is talldng about tha 
naw policy.

SHRIJASWANTSINGH: Iknowsir. But 
thara is no aitkulatad policy. ( IntamfXibiM). 
Secondly tills is a mora important aspact, my 
ooHaagua has already aaiHaranqulrad about 
it. For tha implamantation of any policy par
ticularly the environment polk^, the coop
eration of the State Governments is vital. No 
policy relating to environment can possibly 
be implemented unless the State Govern
ments are party to the formulation of the 
policy. I woukl, therefore, wish to ask the 
hon. Minister what process has he con
ducted to consult the various State Govern
ments in the formulatnn of the new environ
ment policy.

SHRIKAMALNATH:Sir,lentiraly agree 
with the hon. Memberthatthecooperation>- 
not only cooperatton but active coopera- 
tton— of the States is important in the imple- 
mentatton of the environmental policy, there 
is no doubt about it in the new policy which 
is being planned, which Is being formulated, 
interaction with the States is taking place 
and it is in the process. I have not sakt that it 
is being completed or that i am on tha veige 
of finalising H We have interacisd with a 
large number of people, we have been 
through the process with the various Minis
tries in the Central Government We are 
taking to the State Governments also and it 
is still continuing, H has not stopped as yet 
Before we do finalise it, he woukJ have 
consulted the State Governments also.

SHRi AMAL DATTA: Consult Pariia- 
mentabo.

the Central Forest Act of19807 In Tripun we 
have the P.F. Act inoperatnn as weO as the 
Forest Act Thetribais living intha P.F. areas 
have been dispossessed. There is no tree- 
giowing on these lands and these lands 
have been cultivated by tribais for many 
years. Therefore, the Land Revenue Depart
ment of the State and the Forest Department 
are woridng with great disadvantage and aH 
the time contradictory to one another. Is the 
hon. Minister aware of this fact that tribais 
have been dispossessed of the land?

SHRI KAMAL NATH: Sir, it is not only a 
questton of Tripura. There have been re
ports that tribais under irregular and illegal 
possessnn of forest land prior to the Forest 
Act coming In was there, and some of these 
were dassiTied as ancioachers, they have 
bean removed from there. We are kioking 
into this matter.

SHRI NIRMAL KANTICHATTERJEE: 
Sir, is it in the perceptton of the Government 
of India that the approach to environment 
that is there in the devetoped countries is 
different from that in the underdeveloped 
countries?

Does the responsblity for kaeping 
environment improving devolve only on the 
undardevatopad countries imposed by tha 
devekiped countries of the worid?

SHRI KAMAL NATH: I wouU Hke to 
assure the hon. Member that none of tha 
devekiped countries wW be able to impose 
on us any of their procedures or methods. 
We have our own environmant poHcy. It viriN 
be framed consistent wHh our naltonal poli
cies and natkmal goals.

SHRIMATIBIBHU KUMARl DEVI: Sir, 
is the hon. Minister aware that many tribais 
have been dispossessed of their lands by

MR. SPEAKER: Quastbn Hour is
over.
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WRITTEN ANSWERS TO  QUESTIONS 

lEngBsHl

Strlk* by wiglnMrs and pilots of Indian 
Ah-llnM

*162. SHRI V.S.
VUAYARHAGAVAN: 

SHRIYASHWANTRAOPATIL:

Will the Minister of CIVIL AVIATION 
AND TOURISM t)e pleased to state:

(a) whether the Line Engineers and 
Pilots in the Indian Airlines went on strike 
recently;

stands referred to the Natiomd Industrial 
Tribunal. The management is also commit
ted to enforce discipline and maintain good 
industrial relations through dose lnter*ae> 
tion with workers.

Trains without Brake-Van for Guards

*163. SHRIPRITHVIRAJ D.CHAVAN: 
Win the Minister of RAILWAYS be pleased 
to state:

(a) whether many trains run without the 
brake van for guards;

(b) whether this practice jeopardises 
the safety of passengers; and

(b) if so, the reasons therefor;

(c) the number of flights deiayed/can- 
celledAtistocated due to this strike especially 
from Santa Cruz. Bombay;

(d) the tosses suffered, H any; and

(e) the remedial measures taken to 
prevent such strikes?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) and (b). Aircraft maintenance engi
neers of Indian Airlines had resorted to a‘go 
stow* in the first week of October. 1991 on 
the issue of parity in pay with maintenance 
engineers of Air India. Further some pitots 
reported sick on the 3rd and 4th of Novem
ber. 1991.

(c) A total of 398 flights were delayed. 
Twoflightsfrom Bomt>ay were cancelled. 13 
other flights were combined into 6 flights and 
one flights was withdrawn.

(d) It is difficult to estimate precisely the 
toss, particularly arising from delayed flights.

(e) The issue of parity in pay scales

(c) if so, the remedial steps proposed to 
be taken in this regard?

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) to (c). No pas
senger train runs without brake-van. How
ever, due to operattonai exigencies, goods 
trains are sometimes run without brake-van 
in excepttonalcircumstances. Wheneverthe 
goods trains are run without brake-van, the 
safety precauttons prescribed as per extant 
rules are foHowed to ensured safety. Goods 
brake-van are being manufactured regularly 
to provkle adequate numbers to run all goods 
trains with brake-vans.

Homoaopathlc Medicines

*168. DR. C.SILVERRA: Win the Min
ister of HEALTH AND FAMILY WELFARE 
be pleased to state:

(a) whether the manufacture of sub
standard drugs has marred the progress of 
homoeopathic system of medicine in the 
coimtiy;and

(b) if so, the facts thereof and the actton 
proposed to be taken in this regard?
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THE MINISTER OF HEALTH AND 
FAMILYWELFARE (SHRI M.L FOTEDAR):
(a) and (b). No, Sir. Whila the Homoaopathic 
System of Medicine has madeconsiderable 
progress, the facilities for testing of drugs 
have been developed only recently and 
instances of drugs both indigenous and 
imported not conforming to prescribed 
standards have come to notice.

The following action has been talten by 
the Government to improve the quaRty of 
Homoeopathy drugs being manufactured 
in the country:-

I) Manufacture and sale of Homoe
opathy medicines have been 
brought underthepurviewof Drugs 
and Cosmetics Act 1940 ini 969.

y) Homoeopathy Pharmacopoea 
Laboratory has been established 
to lay down standards for Homoe
opathy medicines and to cany out 
tests. Action to further strengthen 
the Istoratory through provision of 
sophisticated equipment is being 
taken.

iii) Homoeopathy Pharmacopoea 
Committee constituted by the 
Government has prescribed stan- 
dardsfor606drugs and these have 
been published under Homoeo
pathic Parmacopoeaof India. Stan
dards for another 104 drugs are 
under publication.

iv) Instructions to State Drug Control
ler are issued by Dnjg Controller of 
India to take appropriate actkm 
under the provisions of Drugs and 
Cosmetics Act whenever sub-stan- 
dard drugs are detected.

Singing of National Anthem and Na- 
tlonaiSong

*170. SHRI K.H. MUNIYAPPA: 
SHRI MUMTAZ ANSARI:

WIN the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether singing of National Anthem 
and National Song has been discontinued 
in some educational institutions in the coun
try;

(b) if so, the reasons therefor;

(c) whether the Government propose to 
make singing of Nattonal Anthem and Na
tional Song in all schools compulsory; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Some reports have 
been received that the practice of collective 
singing of Nattonal Anthem every day in 
schools has been discontinued or RmMed to 
a few occastons in some schools. Apathy is 
likely to be the main reason forthe discon
tinuance.

(c) and (d). The policy of the Govern
ment on the singing of Natkxwl Anthem has 
been that there shouM be community sing
ing of the National Anthem in al schools 
every day. Orders regarding community 
singing of n a ^ a i Anthem in all schools of 
the country have t>een issued by the GovL of 
India from time to time. Most recently, in 
October, 1991, the Mnistry of Human Re
source Devekipment (Deplt. of Education) 
addressed all the Chief Minister and Lieu
tenant Governors to issue necessary direc
tives for singing of National Anthem in 
schools. However, no instructions have been
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issufld regardingth«singing ofthaNational 
Song.

[Translation]

PrMarvatlon of Arabic ft Parslan 
Lttaratura

*171. SHRi R/UM NARAIN BERWA: 
WIN the Minister of HUMAN RESOURCE 
(DEVELOPMENT t)e pleased to stale:

(a) the names of the instttutions set up 
for presenring Aratiic and persian ancient 
literature and records. State-wise;

(b) whether the Government provide 
adequate financial assistance to these insti- 
tuttons;

(c) whether the Govemment have re
ceived any offer of financial assistance in 
this regard from abroad; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Rampur Raza Library in 
Uttar Pradesh and the KhudaBaitshOriental 
Public Ubrary in Patna Bihar are the two 
institutions which are preserving Arabic and 
Persian literature and records and are 
Funded fully by the Govemment of India. 
There are other institutions either under the 
control of the State Govemments or man
aged by private organisations preserving 
Arabic and Persian literature are records.

(b) The Rampur Raza Library and the 
KhudaBaksh Ubrary are fuNy funded bythe 
Govemment of India. Applications received 
from other institutions are financed ade
quately under the existing scheme by the 
National Archives of India.

(c) No, Sir.

(d) Question does not arise.

Meeting of Population Growth

M72. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state:

(a) whether there is any proposal to 
convene a meeting of adherents of different 
religions to discuss the need to control popu
lation growth and seek their co-operation to 
achieve the goal;

(b) if so, the tfane by which it is Htely to 
be convened; and

(c) if not, the reasons therefor?

THE MINISTER OF HEALTH AND 
FAMILIYWELFARE (SHRI M.L. POTEDAR):
(a) to (c). The National Family Welfare 
Programme is being implemented with the 
wHKng participation of different sections of 
our society. It is our endeavour to impart 
greater thrust and communicatton efforts. 
Wrth this objective, a Draft Action Plan has 
been formulated in consultation with the 
representatives of the State Governments/ 
UTs Administration, which also highlights 
the need for evolving a national consensus 
in support of the programme. As the Family 
Welfare Programme is to be made a mass 
movement, cooperation of aH sectnns of 
society, including religious leaders, leaders 
of political parties, leaders of social organi
sations etc. would be sought for implemen
tation of this Action Plan.

Ex-Gratia Pension to Retired Railway 
Einploytas

*173. SHRILALK.ADVANI: 
SHRI RAM KAPSE:

WiM the Minister 
pleased to state:

of RAILWAYS be
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(a) wiMttMrth* Fburth Pay CommiMion 
had raoommandad ax<gralia pansion to tha 
raihvay amployaas who had retired bafore 
Match 31,1985; if to. tha datails tharaof;

(b) whathar this racommandalion has 
baan aooaptad;

(c) if so, tha number of amployaas so 
banafitad; and

(d) tha numbar of amployaas yattogat 
such banafits and tha reasons for delay?

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) and (b). Tha 
Fourth Central Pay Commission had not 
made any specific recommendation regard* 
irtg ex-gratia pension to retired raihwaymen 
alone. However, the Fourth Central Pay 
Commission made a general recommenda
tion that tha CPF (Contributory Provident 
Fund) beneficiaries who had retired prior to 
31.3.1985 with a basic pay upto fis.SOO/- 
p.m. may be given an ex-gratia payment of 
Rs. 300/- p.m. in addition to tha benefit 
already received by them under the CPF 
Scheme. They had also recommended that 
the widows and dependent children of de
ceased employees who are getting pay upto 
Rs. 500/- p.m. may be given an ex-gratia 
payment at 50% of tha above suggested 
amount The recommendation relating to ex- 
gratia payment for living CPF retirees was 
not accepted by tha Govammant for tha 
reasons that such payment only to those 
getting pay upto Rs. 500/- p.m.wouid be 
discriminatory andwould be also have wider 
repercussions. The Government however, 
had accepted the recommendation for pay
ment of ex-gratia of Rs. 15(V- p.m. to the 
windows and dependent of the deceased 
CPF employees with the modaication that it 
would apply to all those who retired or died 
while in service prior to31.12.85 without any 
reference to tha pay drawn. This general 
decision for CPF amployeas also covered 
the railway atnplpyaea governed by SRPF

(State RaSway Provident Fund Rules (Con
tributory).

(c) and (d). Do not arise as the recom
mendation relating to ex-gratia to living 
Contributory Provident Fund retirees has not 
been accepted by the Government

[Tnnalalioii

Salting up of Surgary Cantraa

*174 SHRIBALRAJ PASSI: 
SHRI RAJVEER SINGH:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whetherthe Government propose to 
set up special surgery centres for promoting 
surgery in the country;

(b) if so, the locations thereof and the 
time by which these are lltely to t>e set up 
particulariy in Uttar Pradesh; and

(c) if not, the reasons therefor?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L FOTEDAR)
(a) No, Sir.

(b) Does not arise.

(c) ‘Health’ being a State sutaiect, such 
centres are to be set up by State Govern
ments.

[EngSst]

Copyrightto Worica of Rabmdra Nath 
Tagoi*

*1^.SHRIMATIGEETAIMJKHERJEE: 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whathar the Government propose to
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extent the î iplicability of Copyright Act to 
the woiks of Rabindranath Tagore for an
other twenty years; and

(b) if so, the details and the reasons 
therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The question of extend
ing theterm of copyright underthe Copyright 
Act, 1957 is under the consideration of 
GovemmenL

Aids Control and Prevention

1. building suiveillance and clinical 
inanagenient capacity:

2. promoting public awareness and 
community education;

3. improving blood safety and pro
moting rational use of blood;

4. impiovingfacilitiesfbr(fiagnosisand 
treatment of sexually transmitted 
diseases; and

5. strengthening programme manage
ment capacity.

M76. SHRI V. SREENIVASAN 
PRASAD:

SHRI M.V. CHAN- 
DRASHEKARAMURTHY:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whetherthe Union Government have 
recently formulated any schme for AK)S 
control and its prevention;

(b) if so, the details thereof and the 
action proposed to be talten thereon;

(c) whetherthe Wortd Health Organisa
tion and USAID also propose to extend fi
nancial assistance for AIDS control in India; 
and

(d) if so, the details in this regard?

It is expected that the Worid Bank assis
tance will be sanctioned in the first quarter of 
1992.

(c) and (d). Worid Health Organisation 
will be providing technical support and a 
financial assistance of US $ 3.5 mlHbn for 
foreign studies, innovative programmes and 
training. The USAID has also informally 
indicated willingness to support the pro
gramme for AIDS prevention and control

Nomination In Educational Institutions

•177. SHRI PAWAN KUMAR BANSAL: 
WIN the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Union Government 
nominate students in certain educational 
institutions in the country;

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L FOTEDAR):
(a) and (b). Yes, Sir. In September, 1991 the 
Government of India prepared a compre
hensive project proposal for prevention and 
Control of AIDS in India. The proposal is 
under consideration of the Worid Bank. The 
outlay of the project is estimated to be Rs. 
2173 crores for the folfowing component:

(b) if so. the details thereof and the 
criteria adopted in this regard;

(c) whether the Government have is
sued any uniform guklelines to the State in 
this regard; and

(d) if so, the details thereof;
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THE MINISTER OF HUIMAN RE
SOURCE DEVELOPMENT (SHRIARJUN 
SINGH): (a) to (b). In order to Iwlp the 
•tudwits form StalM and Union Territories 
which lack adequate technical education 
facilities, the Ministiy of Human Resource 
Developfflent eam ia^ some seatsfor such 
States and Union Territories in institutions 
located in other StatesAJTs having these 
fac9ities.Nominalion against such seats are 
done direcUy by the State/UTs for whom the 
seats have been earmarked. In the broad 
gukielinas issued, the Ministry has advised 
the StatesAJnion Territories to give wkle 
pubNdty to the criteria and procedures of 
selecUon and the mode of appGcation among 
the qualified candidates and also to take 
into accountthe Statutory reservatbns. Some 
seats have also been kept atthedisposalof 
the Ministry of External Affairs for making 
alk)catk>n amongst the students from devel
oping countries.

[Transtation]

Conversion of Pahelja-Bhavnathpur 
Una (Bihar)

M78. SHRI CHHEDi PASWAN: WiH 
the Minister of RAILWAYS be pleased to 
state:

(a) the main recommendations of the 
wurvey report conducted by the Rail India 
Technical and Economic Services Limited 
(RITES) regarding gauge converstoli of rail
way line between Paheija and Bhavnathpur 
via PipradOi and Yadunalhpur in Bihar, 
submitted in May. 1991; and

(b) the actnn being taken by the Gov
ernment thereon?

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): (a) W* RaH India 
Technical and Economic Services Limited 
were engaged by the Government of Bihar 
for a feasbWy study for a Broad-gauge line

for Dehri-on-Sone to Bhavanathpur (101.8 
Km). As per the study report received h 
1 9 ^  the estimated cost ol the project HI Rs. 
196 crores. The rate of return in only 3.04% 
and thus, the Project has been found not 
remunerative. Conskleration of the new BG 

. line for only a part of the Pn^ect. namely for 
Dehri-on-Sone to Pipradih (89 kip) in two 
phases, has been suggested liy RITES for 
devefopment of the area

(b) Further actfon on the report is to be 
initiated by the State Government who or
dered the study.

[EngSsHl

Disposal of SdklVltaatoe

*179. SHRI K.P.UNNIKRISHNAN: Will 
the Minister ol ENVHV>NMENT AND FOR
ESTS be pleased to state;

(a) whether there is no iegisiatbn gov
erning disposal of soiki wastes, including 
nuclear waste;

(b)ifso. whether the Government pro
pose to introduce iegisiation in this regard;

(c) whether the State Governments and 
interested organisations have been consulted 
in the matter; and

(d) if so. the details thereof? '

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). 
Government have notified Hezardous 
Wastes (Managemerrt & Handing) Rules.
1989, under the Environment (Protectkm) 
Act. 1986 and Atomk: Energy (Safe Dis
posal of Radb-active Wastes) Rules, 1987, 
under Atomic Energy Act, 1962.

(c) The Stale Government and con- 
cemed agencies were consulted while fram
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ing the Hazaious Wastw (Managemsnt & 
Hsading) Rules, 1989. Any proposal final
ised under Atomic Energy Act,1962. is not 
referred to the State Governments.

(d) Salient features of Hazardous 
Wastes (Management & Handling) Rules 
are as below:

(i) The Rules apply to 18 
categories of wastes as 
indentified In the Sched
ule annexed to the Rules.

(ii) Responsbility of genera- 
tionof Hazardous Wastes 
in respect of reporting, 
applying for authorisation, 
proper padcaging, label
ling and transportatbn has 
been fixed.

(iii) Responsibilities of imple
menting agencies like 
State Governments and 
State Pdlutton Control 
Boards have been laid 
down for identificatnn of 
disposal sttes and au
thorisation for handling of 
and imports relating to 
hazardous wastes.

Salient features of Atomic Energy (Safe 
Disposal of Radioactive Wastes ) Rules, 
1987 are as bebw:

(i) Disposal of radioactive 
waste by any person is 
not permMed without au
thorisation from the com
petent authority.

CiO Radioactive waste is to 
be disposed of in accor
dance with the terms and 
conditionslaiddowninthe 
authorisation.

fii) No radioactive waste is 
permitted to be disposed 
of In any locationdlfferent 
from those specified in the 
ainnonsaiion.

(iv) No raifioactive waste is
permitted to be disposed 
of In quantities exceedng 
those in the authorisation.

(V) Information to be fur
nished while applying for 
authorisation has been 
prescribed.

(vi) Duties of the persons 
authorised to dispose of 
radioactive wastes have 
been laid down.

(vii) Duties of competent au
thority for issue and 
cancellation of authorisa
tion and inspection of the 
premises of the author
ised person have been 
laid down.

FuneUonlng of GovemnMnt Hospitals/ 
Dispensaries in Delhi

*180. SHRIJEEWAN SHARMA:Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whetherthe attention of the Govern
ment has been drawn to the news-item 
captioned * Delhi Administtation adopts dual 
standards * appearing in the Times of Indi  ̂
dated September 30,1991:

(b) if so, the facts thereof and the action 
tal(enorproposed to betaken in this regard; 
and

(c) the number of surprise/tautine visits 
made to the hospitalsAlispensaries by the
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senioroffieiais of Am  Ministry, D«ihi Admini
stration and MCD/NDMC during tlw iart 
tliree yaars and tha action taken on tha 
dafidancies noticad?

THE MINiSTER OF HEALTH AND 
FAMILYWELFARE(SHRIM.LFOTEOAR):
(a) Yes. Sir.

(b) Dual standards liava not baan 
adopted fay Delhi Administration. Regard
less of whether a death takes place in a 
private clinic Nursing Home or a Govern
ment Hospital warranting a prot>e, appropri
ate action is taken forthwith.

(c) Directorate of Health Senrices, Delhi 
Administration made 613 surprise/toutine 
visits of the dispensaries/hospitals under 
them. Off leers of Central Government Health 
Scheme made 502 such visits of O.G.H.S. 
dispensaries. Director General of Health 
Services/Additnnal Director General of 
Heatth Services pays atlea^ 6 visits a week 
to the hospitals. Similar checks are made t)y 
the officers of Delhi Municipal Coiporatnn 
and New Delhi Municipal Commttee. Regu
lar folk)w up Is t>elng done to rectify the

ttaabnant of Patlants at AIMS, Haw

M81. SHRI BHOGENDRA JHA: Win 
the Minister of HEALTH AND FAMILY 
WELFARE bepieasedto refer to the reply 
given on August 26. 1991 to Unstarred 
Questbn No. 4341 and state:

(a) the details of the total number of 
patients referred to Ail India institute of 
Medfeai Science (AIIMS) during the last 
three years, State-wise;

(b) the number of patients who died 
whHe undergoing treatment at the AiiMS 
ounng mai psrioa, ana

(c) the remedial measures taken to 
Improve its functfoning?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L FOTEDAR):
(a) and (b). The available Information of the 
total no. of admitted patients to the AIIMS 
Hospital during the last three years, state- 
wise and the total no. of patients who died 
are tfvan betow:-

State-wise admissions 1988^ 1989-90 1990-91

Delhi 27965 27144 25426

Uttar Pradesh 7263 7218 4991

Haryana 3653 3643 2083

Punjab 362 286 276

Rajasthan 689 675 463

Other States 3759 4180 9822

Other Countries 275 286 243

Total: 43966 43432 43304

No. of deaths 1850 1907 1786
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(c) Constant wideavour is maito to 
improwths functioningofAIIMS hospital by 
updating medical equipment and making 
available the latest medicai technology, in
creased and improved medical fadKties and 
services to provide better patient care.

CGHS Dispensary In Nand NagrI and 
Dllshad Garden, Delhi

1 6 li SHRIPHJS TIRKEY: WHI the 
Minister of HEALH AND FAMILTY WEL
FARE bepleasedto referto the reply given 
on September 9,1991 on Unstarred Ques
tion No. 6260 and state:

(a) the names and addresses of author
ised Medical Attendants in the Nand Nagari 
andDitehad Garden areas;

(b) whether any consultation fee etc. 
has been prescribed and to be paidinsuch

(c) if so. the details thereof; and

(d) the steps proposed to be taken for 
the reimtMirseroentofthe feespaki by the 
Government emptoyees?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVi 
SIDDHARTHA): (a) The Ministry of Health 
and Family Welfare has not appoint any 
Authorised Medical Attendants 1n Nand 
Nagari and Dllshad Garden for the emptoy- 
ees of this Ministry so far.

(b) Yes. Sir.

(c) In States/UTs where the Govern
ment have prescribed fees to its medical 
officers, t  is given as per the rates pre
scribed by that Government

In States/UTs where the Government 
have not prescrlied any fees to its medical

officers, the consultatkMi fee is given as 
under:-

(i) Non Gazetted emptoyees whose pay 
is upto Rs. 120(V- p.m. Rs. 2 /-per visit

(H)Non-Gazettedefflptoyees whose pay 
is more than Rs. 1200/- p.m. but less than 
Rs.2500/-p.m.Rs.4/-pervisit,lthe medteal 
graduate is consulted, and Rs. 2/-per visit if 
the medical Kcerttiate te consulted.

(d) The rates of fees detailed in (c) 
above are reimbursable as per the provi- 
skHisunderthe Rules subject to othertenns 
and conditnns prescribed thereof.

[Tiansblio/i

Supply of ChkMoquhM Tableta by IDPL

1819. SHRIMRUTYUNJAYANAYAK: 
WIN the Minister of HEALTH AND FAMILY 
WELFARE be pleased to r^erto the reply 
given on August 26. 1991 to Unstarred 
Queston No. 4355 and state:

(a) whether the requisite biformatwn 
has since been collected; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTY OF HEALTH AND FAMILY WEL
FARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes.

(b) During 1989. no direct for purchase 
of Chtoroquine Tablets was plac^ by the 
Directorate of Natbnal Malaria Eradk»tk>n 
(Programme on India Drugs* Pharmaceuti
cals Ltd (IDf>L). On 9.10.90 an order for 
supply of 200 milfons Chlproquine Tablets 
was placed by Director NMEP on Mte H)PL

The Department of Chemicalsand Patio 
Chemicals have stated that a sum of Rs. 
9.02 lakhs was pidd to M/s Neel Madhvan
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Consultants Private Ltd. as per the terms of 
the agreement between IDPL and Ws. Nsei 
Madhvan Consultants Private Ltd. That 
Department h ^  further bifbnned that the 
Department of Public Enterprise had been 
asked to look into matter to advise them 
on further course of action. The Department 
of Pubfic Enterprises have not yet com
pleted the stu<  ̂ and have therefore not 
tendered any advice so far.

[EngBsH

RaUa by RMd bMpadors

1820. SHRITARACHANDKHANDEL- 
WAL: Will the k̂ inister of HEALTH AND 
FAK«ILY WELFARE be pleased to state:

(a) whether anumberof rakts hadbeerf 
conducted and samples liftedby the f=bod 
Inspectors of the department of prevention 
of Food Adulteratnn, Maw Delhi during the 
last one had a half years; and

(b) If so, the details thereof and the 
remedial steps taken thereon?

THE MINISTER OF STATE IN THE 
MINISTY OF HEALTH AND FAMILY WEL
FARE (SHRIMATI D X  THARADEVI 
SIDOHARTHA): (a) and (b). As per the 
informatkm received from Dettti Administra- 
tton the Department of preventbn of Food 
Adulteralk>n, had carried out 268 inspec- 
ttons and lifted 784 samples during the last 
onehada half years (April, ISOOtoOclober, 
1991), out of whk:h 118 samples were de
clared adulterated/misbranded.

The Department of Food Adulteratbn, 
Delhi has been organising educatbnal 
campaigns for Vendors.

ITamkOmi

Endanger to Vegetations

1821. SHRIGOVINDRAONIKAMrWill 
the Minister of ENVIRONIMENT AND FOR
ESTS be pleased to state:

(a)whetherasunwy reportedthatneariy. 
5000vegetatbns are in danger of Mtinctkm/ 
destructton;

(b) if so, the reasons therefor; and

(c)thestepe proposed to be taken by 
the Government for the protectkm of these 
vegetattons?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRIKAMAL NATH): (a) According 
to Botank»rSuivey of India, itout 1500 
species of flowering plants are in danger of 
extinctkM).

(b) The reasons are:

(i)

(ii)

increaskig biotic pres
sure,

impact of devetopmental 
projects on environment

(c) The Govemmern have taken folow- 
ing steps:

(I) Restriction in dlverston of
forest landfornon-forestiy 
purpose under the Forest 
(ConseivatkMi Act, 1980);

09 The WiMlife (Protectkm)
Act 1972 has been 
amended to kidude wBd 
flora afongwHh wiU fauna 
for projection.

(iH) Special programmes of
conservation for man
groves and wetlands have 
been launched.

[EngBsNi

DeathalnHoapRaia

1822. SHRI RAJNATH SONKAR 
SHASTRI:

SHRI MADAN LALI01URANA: 
Win the Mbiister of HEALTH AND 

FAMILY WELFARE be pleased to state:
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(a)tlwnumlMrofdMth« intlw Ggvwn* 
nwnt hiwpkals in IMM during 1969101991 
tiii date. y«ar-wiM and hospital-«viM:and

(b) th« reasonsfor these daattw and tlw 
number of out of them Invastigatad and the 
outcome thereof?

THE MINISTER OF STATE IN THE 
MINISTY OF HEALTH AND FAMILY WEL

FARE (SHRIMATI D.K. THARADEVI 
SIDOHAiRTHA): (a) A Statement showing 
the number of deaths in m«4or hospitals in 
Delhi during 1989« 1991 is enclosed.

(b) The cause of death varies from pa- 
tiefl to patient. No post-mortem Is con
ducted to ascertain the cause of each death 
inthehospitalsexcept inmedioo-legaic
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[TmnslaHoiii 

Bungling of Hckcts of Than* Station

1823. SHRI GEORGE FERNANDES: 
Win tha Ministar of RAILWAYS baplaasad 
tostata:

(a) whathar tha inquiry has baan oom> 
platad into tha case of bungling ofbooking 
staff of Thana Station in tlw first class 
saason tickets of Bombay Suburt»n Ra9- 
ways in Saptambar, 1990;

(b) if so, tha datails tharaof; and

(cjtt not, the time bywhich the inquiry 
report is likely to be received?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). In a preventive check 
on20.12.1990, aAoutsiderIn possesstonof 
148 fake quarterlyAnonthly season tickets 
was caught within Thane txraking office. He 
was handed over to Government Railway 
Police at Thane for prosecutmn. A prefimi* 
naiy enquiry was conducted and criminal 
case No. SCR/574/90 under sectnn 420, 
467.and 468 of the Indian Penal Code was 
registered by the Government Railway Po
lice, Thane against tha persons involved.

[Englism

National Mental Health Programme

1824. SHRI SYED SHAHABUDDIN: 
Win the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to the reply 
given on August 26,1991 to Stanred Oues- 
tton No. 560 and state:

(a) the estimated number of mentally 
abnormal persons in the country requiring 
hospitalisation or institutional confinement;

(b) the total number of beds available in

the mental hospitals or in special wards of 
general hospitals as on April 1,1991, State-
liiicA*

(c)the totalnumberof additkxialcapac- 
itytobe created under the Nat'ional Health 
Programme; and

(d) the extent to which the creatkm of 
additkmal capacity is to be funded or subsi
d y  by the Union Government and other 
a^ndes?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA):(a) hisestimatedthatabout 
16-20 persons per thousand of the popula- 
tk>n are affected by various mental disorders 
at any point of time. The number of patients 
who require admission are gukled ^  many 
factory like acuteness of the illness, lack of 
famHysupport, availabilityoftheearly mental 
health care and for diagnostic and thera
peutic purposes. The number of such admis
sions is never static but a flexible compo
nent

(b) Statement-1 of Mental/Psychiatric 
hospitals in India, atong with their bad capac
ity as on 1.1 .87 irencbsed.

Statement-ll oi Mental Hospital for fur
ther studies in India on Psychiatry is also 
ondosdd.

Statement-Ill of Psychiatry Departments 
in the Medical Colleges in India is also at
tached. The t>ed capacity of psychiatric units 
is 10-30 beds. The above figures do not 
include psychiatric beds in private and other 
pubHc sector Institutions.

(c) and (d). Under the Natonal Mental 
Heatth Programme, the focus is on improv
ing the existing mental health senrices in the 
country and on tridning of adequate number 
of manpower in the field of Mental Health.
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ITransb^orii

Jet Enghw Workshop of tadim AlrJinM

1825. SHRI SANTOSH KUMAR
GANGWAR:

SHRI SANAT KUMAR MAN- 
DAL:

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) the details of the work undertaken in 
the Jet Engine Workshop of the Indian Air
lines and the amount of foreign exchange 
spent thereon;

(b) whether the workshop is being fully 
utilised; and

(c) wfiether the woiksfiop will also 
operate in the future and if so, the details In 
this regard?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHARAOSCIN- 
DIA): (a) The Jet Engine Shop of Indian 
Airlines presently undertakes hot sectton 
inspectk)n and rectification of JT8D-17A 
engines fitted on Boeing-737 aircraft. The 
foreign exchange component of the work 
amounts to US $ 4.5 miUon.

(b) The shop will handle maintenance 
and overhaul work in phases and as on 
date, 15 engines of JTBD type have been 
rectified by the shop.

(c) Yes, Sir. The shop wiN progressively 
take overall work relating to JT8D engines 
and wW also handle rectification work and 
modulechangesof V-2S00engwies fittedon 
A-320 aircraft.

Appotntment of CMD for Air India

1826. SHRI SHIV SHARAN VERMA: 
WiN the lyfinisler of CIVIL AVIATK)T» AND 
TOURISM be pleased to state:

(a) whether the Government have ap
pointed a regular Chairman-cum-Managing 
Director for the Air India;

0^ If not, the reasons therefor; and

(c) the time by which this post wM be 
filled up?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MAOHAVRAOSCM- 
DIA): (a) to (c). Shri Y.C. Deveshwar has 
been appointed as Chairman-cum-Manag
ing Director of Air India in the pay scale of 
Rs. gooO'250-10000 for a perkxl of five 
years with effect from 13.11.1991.

BrMges at Gurpa and Gazandi Stations

1827. SHRI BHUBHANESHWAR 
PRASAD MEHTA: WiH the Minister of RAIL
WAYS be pleased to state:

(a) whether there is any proposal to 
construct overbrkige at Guipa and Gazandi 
stations on Grand Chord rail line due to 
traffic jam of trains and pedestrian traffic 
there;

(b) n so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) The State Government has not so tar 
sponsoredto theRallwaysproposals forthe 
facility, duly consenting to bear the cost, as 
per rules.

[EngKsHl

Avmuss of Advancsmsnt In DLW

1828. SHRI RAJNATH SONKAR 
SHASTRI: Win the Minister of RAILWAYS 
be pleased to state:



U 7  Wi^nAnswers A6RAHAYANA 12.1913 (S/4K4) WmenAnswers 118

(a) whether the Ministiy have received 
representations regarding avenues of ad
vancement in the Store Department of the 
Ciesei Locomotives Worits, Varanasi;

(b) if so, the details thereof; and

(c) the action being taiwn thereon?

THE MINISTRY OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN); (a) and (b). No specSic repre
sentation regarding avenueof advancement 
has been received. However, a demand for 
creation of new category of principal Depot 
Store Keeper in scale Rs. 2375-3500 was 
raised in the Staff Council Meeting of DLW in 
September, 1991. The demand included 
upgradationof85%cfposts of Ward Keep
ers as Depot Store Keeper Gr I & II.

(c)The demand was discussed and not 
found feasible of acceptance.

[Translsthril

Halt of Shatabdi Express at Sonepat 
and Panlpat

1829. SHRI DHARAMPAL SINGH 
MALIK: Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Govemment propose to 
stop Shatabdi Express running from Kalkato 
New Delhi at Sonepat and Panipat stations 
in view of industrial importance of these 
stations; and

(b) if so, when?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No. Sir.

(b) Does not arise.

[English]

Administration of Suburban and 
IMalnilns Sections

1830. SHRI RAM NAIK:WiR the iiffinis- 
ter of RAILWAYS bepieasedto refer to the 
reply given on August 20.1991 to Unstarred 
Question No. 3434 regarding income and 
expenditure of Central and Western FUiil- 
ways and state the details of parameters (or 
segregating common expenditure and earn
ings on suburban and mainline section?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): The segregation of common 
revenue working expenses between the 
suburban and mainline sections is based on 
the output of traffic units computed in terms 
of Gross Tonne Kilometers.Train ICilometers 
and related utilisation of manpower and 
assets like, terminals, track, signalling and 
telecommunication and overhead equip
ments etc., in the form of depreciation and 
interest. Earnings from suburban services 
are maintained separately.

Air Flights Between India and U.S.A

1831. SHRISANATKUMARMANDAL: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) whether the American Delta Airlines 
has been altowed to operate its flights from 
India;

(b) if so, the number of flights permitted, 
their frequency and the terms and condi
tions therefor;

(c) whether all these flights win operate 
from Bombay to U.S.A or Europe

(d) whether before granting pennission. 
any assessment was made about Its imoaei
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onthf M p r n « t a M | l« M ^  
In^i^ani

(•) it to. tlwpulqdimlhWMf?

THE MNISTER OF CM|L AMOTION 
A N D TO U f^ (S H ra illM )H A V ^S C M - 
DIA); (a) to (c). Th® Gpvamrwint iat U o M  
States olAmwica has d M ig i^ D E L T »  
ItflimsasttMircanierin 
k has staitad opaialiiig thrall IfigNf • f f A  
on the route New Yoi|('̂ nHi|durt'j9oinl̂  
and vice versa and three f li| ^  on the Nwv 
Yoffc-FrankTuit-Delhi ^  vioe versa.

|iila rla «n d O e ii0 u F ^|M l^in O fljM

1832. SHRI VUAYNAViM.FATIL:Wi

^  11;$ ^  ro i(il^  Ai
tavare*^ ii> l ^ d u ^

lb) tliA lakMi or DraiMMad to Im

THE m m m  <?f «n u p
M I N I ^  O f HEIILTH and FAMK.Y 
V / ^ A t £  ( S ^ f ^ T l  D JC THARA DEVI 
SIDDHAH7N^:(«)'nw numlMr of malaria 
and D i^ u  Fev$ir cases repotted from the 
UnionTerri^pfDflhi During the lastthree 
yearsteasiwl^:

Yoar
No. of 
llaiviaCas^c

No. Of 
Dfogu^g9$

1988 14.432 22^97

1989 10,761 7^02

1990 12,044 702

1991 10,240

(uptoOct.)

The spread of Malaria and Dengu 
Fever can tw attributed to aocumulftion of 
water at construction sites, unsatisfactory 
water disposal and improperly maintained 
drains etc.

(b)The following spedTicsteps are being 
taken to control the spread of these dis-

Source RKlupl^. sanitstion, water 
dispose «uid intmductior) of larvivo-

Treatiij^vifkh chemicals onweekly 
intervals in ^  the breeding sources 
of mosquitos.

Controlof mosquito tveedingthrough 
environmental mainpulation.

Selectiy|9«ape spray with chemicals 
in and around areas where cases 
have t ) ^  defected.
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Pamag«to Patam TItm s  bi Andhra 
PradMh

1833. SHRI DHARMABHIKSHAM:WiH 
the Minister of ENVIRONMENT AND 
FOROESTS tw pleased to state:

(a) whetherthe Government of Andhra 
Pradesh has rquested the Union Govern
ment to assist in controlling the new disease 
causing damage to palm trees etc; and

(b) the action taiten by the Union Gov
ernment on the request?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). 
No, Sir. The Central Government have not 
received and such requestfiom the Govern
ment of Andhra Pradesh.

Referring Patients to Private Nursing 
Homes

1834. SHRI GURUOAS KAMAT: Win 
the Minister of HEATH AND FAMILY WEL
FARE be pleased to state:

(a) whether the Government have de
cided to refer the patients on waiting list for 
testing in hospitals to private nursing homes 
for sophisticated testings; and

(b) if so, the details thereof including th 
criteria fixed therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA); (a) No, Sir.

(b) Does not arise.

Reservation of SC/ST Candidates in 
Medical Colleges

1835. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a)the percentageof quota reservedfor 
SC/ST candidates for admission in medical 
college;

(b) the deta9s of the candidates admK- 
ted under this quota during each of the last 
three years, medical college-wise;

(c) the details of the actnn talten/pro- 
posed to arrange coaching for SC/ST candi
dates for admission in medical college; and

(d) the details of the amount spent in the 
last three years in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) to (d). The Central 
Government have prescribed the resenra- 
tion percentageof 15%and7.5for admis- 
snn of Scheduled Caste and Scheduled 
Tribe students respectively (total - 22.5%) in 
the various medical colleges under its con
trol. So far as the State Governments are 
concerned, the percentages of reservation 
vary depending upon the proportton of SC/ 
STs in their total population. So far as the 
institutions under th control of the Central 
Government are concerned, the information 
regarding the total number of seats and the 
actual number of seats filled by candidates 
t>elonging to SC/ST during the last three 
years is given in the attached Statement. 
The Ministry of Welfare is the nodal Ministry 
in the Government of India regarding the 
welfare of SCs/STs. It has circulated a 
centrally sponsored. “Coaching and Allied 
Scheme'in 1989totheStates/UTs/Univer- 
sities for providing assistance to the State 
Govemments for arranging spedal coach
ing facilities for SC/ST candidates from low 
income bracket to prepare them for admis
sion to medical and engineering courses. 
That Ministry had incurred an expenditure of 
Rs. 2.78 lakhs during 1989-90 and Rs. 3.46 
lakhs during 1990-91 under the scheme.



123 Written Ansmrs DECEMBER 3.1991 WriUM Ans¥fBrs 124

CO

«i 
'& o

CO

3$

u>

CM

m, «
S  S  c3

^ o a ^ N c o M a c v i M i A
CM CM CM tM -r-

S S S S i e S 8 8 8 8 S S i 8

s
- - 0 ) 0 i - 0 1 0 « - 0 )
s s s s s s s s

1 
i i J

to



125 Written Answers AGRAHAYANA 12.1913 (SAKA) Written Answe/s 126

§ S

o O 
COI

I

If)

CO

CM

n CO
CVi CM

I - io

£
■s



127 Wrktan Answars DECEMBER 3.1991 WHttan Ansmrs 128

Backlog of and ST Vaeanetos

1836. SHRI KRISHAN DUTT SUL- 
TANPURi: WiH ttie Ministsr of CIVIL AVIA
TION AND TOURISM be pleased to state:

(a) the backlog of vacancies of posts 
reserved for scheduled castes and sched- 
uledtribesin hIsMinislryinthelMginningof 
current year;

(b) progress made in filling up these 
reserved posts during the last three months; 
and

(c) the time by which the remaining 
resenred posts are Kiwly to be filled up?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT DEPARTMENTS OFYOUTH 
AFFAIRS AND SPORTS AND THE DE
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMRI MAMATA BAN- 
ERJEE):(a)As amountoffte. 10.93 crores 
has been sanctoned to various voluntary 
and other eligble organisation towards 
constructbn of hostel buildings for 102 
Hostels to provide accommodation to 8725 
working wnmen with day care centre facW- 
tiestor 1 ^  children in 54 hostels in Kerala, 
since the inception of the Scheme of 
Assistance for Construction of Hostel Build- 
ingfor Working Women with Day Care Centre 
for Chiklren in 1972-73.

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) Scheduled Castes -1

Scheduled Tribes-8

(b) One post of Scheduled Tribes filled 
up in April. 1991

(c) Vacancies have been communicated 
to the Department of Personnel & Training, 
whnh control the servk»s, for nominating 
suitable candidates.

(b) StateAJnion-territory-wise altocatton 
of projects is not made under the Scheme. 
Projects are sancttoned on the basis of 
complete appHcations received from volun
tary organisations through the State Gov
ernment/Union Territory Administration 
concerned.

Blind Chiklren hi Country

1838. SHRI K. PRADHANI:
SHRI PARASRAM BHARD- 

WAJ:

Working Women’s Hostels in Kerala

1837. SHRITHAYILJOHNANJALOSE: 
Will the Minister of HUMAN RESORCE 
DEVELOPMENT be pleased to state:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the Government have con
ducted any survey to determine the number 
of blind chikireh below 5 years of age;

(a) the amount sanctioned by the 
Government for the constmctkxi of working 
women’s hostels in Kerala; and

(b) the number of working women’s 
hostels proposed to be constructed in Ker
ala during 1991-92 atongwith the details 
therefor;

(b) if so, the details thereof. State-wise;

(c) whetherthe Government have also 
sought the advfoe of Medic 1 Experts in this 
regard; and

(d)ifso,thedetailsthereof indudingthe 
recommendatk>ns/!suggestk>ns made in this 
regard?
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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA):(a) and (b). The ICMR had 
conducted a collaborative study on blind- 
nessin 1971-74in7differentcentresrepre- 
senting 7 different regions ofthecountiyfbr 
children less than 7 years of age. llieir 
findings are as under

Persons covered: 81,100 

Blind persons: 61

Prevalence rate per 

lOOOpopulatl 0.75

(c) and (d). As per expert advice, severe 
vitamin 'A' deficiency being an important 
cause of blindness among small children, a 
programme of prophylaxis against blind
ness due to vitamin ‘A’ deficiency among 
children was started. Underthis programme 
so far, intensive doses of vitamin 'A' (2 lakh 
international units) are given to children in 
age group 1 -5 years at six month intervals. 
However, as pe expert advice, the schedule 
is being revised to give are does of vttamin 
‘A’ (1 lai^ international units) at 9 month of 
age and subsequently 2 lakh international 
units every six months upto 3 years to 
ago.

IMiabliltatlon of Leproi|r Pattonte

1839. SHRI. B. DEVARAJAN: 
SHRIK. PRADHANI:

Win the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the total number of Leprosy Reha- 
bllitatton and Promolion Units, State-wise;

(b) whether some voluntary organisa
tions are alsoengaged in medioo-socialand 
vocational rehabilitation of leprosy patients; 
and

(c) if so, the number thereof, State- 
wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) There are 25 Leprosy 
Rehabilitation and Promotion Units. The 
State-wise distributk>n is ghren in the State 
attached.

(b) Yes, Sir.

(c) Underthe National Leprosy Eradka- 
tktn Programme, 16 leprosy .Rehabilltatton 
Promotnn Units functioning in voluntary 
organ|satk)n sector are engaged in rehabili
tation of Leprosy affected persons. The State- 
Wise distributnn is at Annexure.

STATEMENT

National leprosy Eradicsikm Programme

Number of LRPUS Unks

SI.No StateAJT Total
No.
LRPUs

V.O
Sector
LRPU

1. Andhra Pradesh

2. Arunachal Pradesh

1

0

1

0
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SLNo1 - Total V.O
No. SBdor
UVHJs LRPU

3. Assam 0 0

4. Bihar 2 2

5. Goa 0 0

6. Gujarat 0 0

7. Haiyana 2 2

8. Himachal Pradesh 1 0

9. J& K 0 0

10. Karnataka 6 3

11. Kerala 1 0

12. Madhya Pradesh 1 0

13. Maharashtra 2 2

14. Manipur 1 1

15. Meghalaya 0 0

16. Mizoram 1 0

17. Nagaland 0 0

Orissa 2 1

19. Punjab 0 0

20. Rajasthan 0 0

21. Sikkim 0 0

22. Tamil Nadu 1 0

23. Tripura 0 0

24. Uttar Pradesh . 1 ’ 1 .
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SI.No Slala/UT TOUi
No.
U VU s

V.O,
Sector
u vn j

25. VtestBsngal 1 1

26. Aft N Island 0 0

27. Chandigarh 0 0

28. D&NHaveH 0 0

29.. Daman ft Diu 0 0

30. Delhi 0 0

31. Lakshadweep 0 0

32. Pondicheriy 2 1

25. 16

ProduciHon ofFtrewood

1840. SHRISReALUVPANIGARAHI; 
Will the Minister of ENVffK>NMENT AND 
FORESTS be pleased to state:

•ration undartho 20 Point 
Programme, and «rf(ores- 
tation over 8.8, millkxi 
hectares has been car
ried out

whether country is icely to face a 
firewood crisis by 2000 AL due to decrease

(2) Fuehwoofd saving devices 
such asfueleffk:ientchul-

in production of firewnod;

(b)ifso. ttw ^epslwlng taken to meet 
the situation?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVnONMENT AND FOR- 
ES1B (SHRI KAMAL NATH): (a) At the 
current rate of papulation increase, there is 
Nkety to be a laige gap twtween production 
and demand of ffrewood by 2000 A.L.

(b) TheGovemmentof Indiahavetatcen 
following s t ^ :

(1) A massive afforestation
programme S  under op-

lahs. Varijyoti and im
proved cremaloria are 
being encouraged by 
providing subslcfieŝ Hnan- 
did incentives.

(3) Financial incentives/Bub-
sidies are alw being 
provided to encourage 
and popularise the use of 
bio-gas, solar cooker, 
electric crematoria, etc!

Recovery of RaHimay Dues from SEBs
1841. DR. VASANT NIWRUTTI 

PAWAR:WiHthe k^nisterofRAILWAYS be 
pleased to state:
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(a) the yearly freight collection from 
powerstations arMl State Electricity Boards; 
and

(b) the outstanding amount to be col
lected from these units and the action pro
posed to betaken forspeedyrecoveiyofthe 
dues?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). The information is 
being collected and will be laid on the table 
of the Sabha.

Pending Power Piojectsof 
Orissa

1842. SHRI GOPINATHGAJAPATHI; 
Will the Minister of ENVIFH3NMENT OF 
FORESTS be |3leased to stats:

(a) the number o{ pending power proj
ects of Ori^a for the environmental clear
ance;

(b) whether there has been an Inordi
nate delay in the clearance of these propos
als;

(c) if so. the reasons for delay in clear
ing the project; and

f W G o r a in ic i io n  q t  p n o y M  s i  M y w i i

1643. SHRI KODHOCUNILSURESH: 
WiHthe Minlsterof RAILWAYS bepleasedto
state:

(a) whethertheGovemmertf proposeto 
re-construct the old overbridges at Mylam 
and Nedumpayluilam on Ouilon-Madras 
meter-gauge One;

(b)ifso, when this work Is nkely to be 
started; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN):(a)No,Sir.

(b) and (c). The State Government has 
indicated their desire for the over-bridge to 
be rebuilt, in order to Unpiove the aUgrunent 
of approach roads. The work can. however, 
be undertaken by the Railways on deposit 
terms after the necessary formalllies are 
completed and the estimated cost of the 
work deposited by .t>'9 Sale Government.

Oevetopment of Kotlayam StotkMi, 
Ksrata

(d) the steps taken to expedite 
clearance of those projects?

the

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) A project 
relating to a captive power plant of the 
NatnnalAlumlnium Company is pendingfor 
environmental clearance.

(b) No. Sir.

(c) and (d) Do not arise.

1844. SHRI PALA K.M. MATHEW: Will 
the Minister of RALWAYS bepleasedto 
state:

(a) whether there is any plan to provide 
necessary passenger facilities atongwith 
shaded platforms at Kottayam station In 
Kerala;

(b) if so. the detals thereof and when 
the oonstnjctkm work of such facSties is 
tkeiy to be completed; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKAMUN): (a)to (c). Passwigw AmenMes 
at nations are piovided as por prascrlbed 
norms basad on tha voiuma of traffic daalt 
wRh sul̂ ect to avaldblfity of funds and rela- 
tlva naads of various stations. Worics of 
raising the piattorms to liigli iaval and 
axtansion of plaHorm shads on ptetforms 
No.2 and 3hav« alraady bean taken upand 
tlie same are expected to be completed 
durir« 1992-93.

Cleaning of Yamuna

1845. SHRIMATI OiPIKA CHiKHLIA: 
Win the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) the d ^ ls  of the preliminary pro)ecl 
proposals for various pollution abatement 
schemes with particular reference to clean
ing of Yamuna approved by the Union 
Govemment so far;

(b) whether the work of cleaning has 
been started;

the Minister of HEALTH AND FAMO.Y 
WELFARE be pleased to state:

(a) the details of the sub-standard and 
spurious drugs seized from January 1989 to 
October 1989, State-wise, and the action 
taken against the blacklisted companies;

(b)whethercomplabits of deaths dueto 
the said spurious and sub-standard drugs 
have been received;

(c) if so, whether the Govemment pro
pose to enact any legislatton in this regard; 
and

(d) 9 so, by what time and if not, the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) As perthe informatton 
available, a statement giving details of 
spurious and sut>standard drugs reported 
during the years 1988-89 and 1989-90 is 
attached.

(c) if so, the details thereof and the cost 
involved therein; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) to (d). The 
scheme for polutton abatement of river 
Yamuna is under formulatton. Details in this 
regard are being worked out.

(fiansbtto/)]

SefaEura of Spurloua and Sub*Standard 
Drugs

1846. SHRI DAU DAYAL JOSHI: WiU

Action against companies manufactur- 
bigspurious^ub-standarddrugsistaken by 
the State Govemment as perthe provistons 
of the Drugs and Cosmetics Act and Rules 
thereunder.

(b) fto complaints of deaths due to 
spurious or substandard drugs have been 
reported during 1989.

(c) and (d). To strengthen the punitive 
measures, the Drugs & Cosmetics Act was 
amended in 1982 to include imprisonment 
for a term of not less than 5 years extending 
to a term of live and with fin of not less the 
tonthousnad rupeesfor manufacture, sale of 
distributnnofadrug which is Ikely to cause 
beath or grievous hurt..
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[EngSm

Fbrast covw In Andhra Pradvsh

1847. SHRIGANDHARASANIPALLI: 
WiH tha Ministar d  ENVIRONMENT AND 
FORESTS bo pisasad to stata:

(a) tha paroantaga of forest araa in 
AndhraPradash inganaralandChittoorand 
Anantapur district in particular;

(b) whatharthe forest area in the State 
hasdeaaasad during the past two years;

(c) if so, the reasons therefor; and

(d)the measures proposed to betaken 
to increase the forest cover?

THE MINITER OF STATE OF THE 
MINISTRY OF ENVIRONMENT OF FOR
ESTS (SHRI KAMALNATH): (a) According 
to the State of the Forest Report 1969, the 
forest area in Andhra Pradesh in 23.0% of 
the total geographical area of tha state.

Thepercentageofforestareain respect 
of Chittoor and Anantapur is 29.85 and 
10.26 of the geographical areas of the dis
tricts respectively.

(b) As per the infonnation available in 
the State of the R>rest Report 1987 and
1989, the total extent of forest araa in tiie 
State has remained unchanged (i.e. 63771 
sq. itms.)

(c) and (d). Do not arise.

Dravida Unhraraity In Andhra Pradesh

1848. SHRI MAHASAMUDRAM 
GNANENDRA REDDY: Will the Ministerof 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) whether the Government have re
ceived any proposaifrom the Government of

Andhra Pradesh to set up Dravida University 
in Chittoor district; and

(b) if so, the reaction of tha Government 
thereto and action taken in this regard?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). A proposal for estsd>- 
Kshmentof Natnnal University for Dravklian 
Studies In Andhra Pradesh was made by 
the Govemmant of Andhra Pradesh in Apri,
1990. The State Government was informed 
that the University Grants Commisston is not 
generally infavourof establishment of sepa
rate universities exclusively on linguistic 
conskleratkms. The Commisston have been 
of the view that the universities shouM 
provkle for advartced studies and research 
in a variety of disciplinas rather than those 
which operate within the confines of linguis
tic conskierattons. It wouM be more appro
priate to ^ngthen Dravklian Stu<fies by 
setting up departments in Dravklian Lan
guages in existing universities.

Payment of Overtime to Contractual
Security peraonnaibi Air India

1849. SHRIMATI SUSEELA 
GOPALAN: Will the Minister of CIVH.AVAIA- 
TK>N AND TOURISM be pleased to state:

(a) tha details of total amount of emokj- 
ments tieing pakl to the contractual security 
personnel engaged in the Air India;

(b) when their emoluments were re
vised last;

(c) whether the Air India pays overtime 
to these oontractual security personnel; and

(d) if not, the reasons thaiafor?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) In the month of October 1991, an 
amount of Rs. 1,97,392was paM by Air India
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to Security Guard Board. Greater Bombay 
for providing services of 167 personnel.

(b) The emoluments were last revised 
fromAugu^ 1.1990.

(c) In the month of October, Air India 
paid an amount of Rs. 17,768 as overtime to 
the Security personnel.

(d) Does not arise.

Sale of Sura

1850. SHRINAWALKISHORERAI: 
SHRIGOPINATH GAJAPA- 

THI;

(a) whether the Ayurvedic medidne 
“sura'istwices potent as whisky and half as 
expensive;

(b)lfso, whether it is being soldallover 
Delhi openly;

(c) the action taken or proposed to be 
taken against the persons selling the same 
without any restrictions; and

(d) the reHef, rehabilitation and treat
ment provided to the victims of spurious 
‘sura’ tragedy in Delhi recently?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRMATI D.K. THARA DEVI 
SIDmARTHA): (a) Some Ayurvedic 
medicines contain seV-generated alcohol 
However, their cost in comparison to whisky 
has not been studied.

(b) Spurious ik|uor wa$ sokl under the 
label of Ayurvedic medicine.

(c) Acase underSectkm284/304IPC 
has been roistered by DeMPolioe against 
manufacturers and vendors of spurious Iq- 
uor In the name of Ayunredic me(feine. 93

persons have also been arrested in the ex
tensive rakis carried out in Delhi. 337 crimi
nal cases have been registered.

(d)Anexgratiaassistance of Rs. 10,000/ 
- tothe nextof kin of each deceased and Rs. 
5,000/-to each person rendered blind by the 
consumptnn of this spurious Iquor has 
been sanctoned t>y the Delhi /Vdministra- 
tk>n.

[Translatk)ri[

Vayudoot Service between Delhi and 
Kanpur

1851. SHRI KESRI U L : Will the Min
ister of CIVIL AVIATION AND TOURISM be 
pleased to state:

(a) whether the Vayudoot Servbes 
between Delhi and Kanpur have been sus
pended;

(b) if so, the reasons therefon and

(c) the steps taken bythe Government 
to start Vayudoot servk»s from Kanpur to 
Delhi, Cakaitta, MAdras and other important 
cities of the country?

THE MINISTER OF CIVIL AVATION 
ANDTOURISM(SHRIMADHAVRAOSCiN- 
DIA): (a) and (b). Vayudoot servk»s be
tween Delhi and Kanpur have been sus
pendeddueto shortage of aireraft capacity.

(d) Diie to capac^ constraints, there is 
no possbilily of restocaton of Vayu<feiot 
sen/ices from Kanpur at present Kanpur is 
already connected by indianAiriinesffights.

lEngtsti
CanotNMfM Itaim  on Bangafora* 

lloiitft

1852. SHMATI CHANDRA PR/WHA 
URS rW illiw  MinislwofRALWAYSbe

to
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(a) whether some trains between Ban
galore and Mysore were cancelled recently; 
and

(b) If so, the names of those trains and 
the reasons for their cancellation?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKAFUUN):(a)Yes,Sir.

(b) Due to gauge conversion works, 
6205 Tippu Express and 6212 Nandi Ex
press have been cancelled fully and the run 
of 231/232,229/234 and 233/230 passen
gers curtailed.

Anganwadi Workers In ICDS project In 
Andhra Pradesh

1853 SHRI M.V.V.S MURTHY: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state;

(a) the details of the total 'Anganwadf 
workers working under Integrated ChlM 
Devek>pmentServk»s(ICDS) programmes 
in Andhra Pradesh;

(b) their servk» condittons, salaries 
and other amenities provkled to them; and

(c) whether there is any proposal to 
extend/increase the Anganwadis sen/ice in 
that State?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMW  ̂ RESOURCE 
DEVELOPIUENT DEPARTMENTS OF 
YOUTH AFFAIRS AND SPORTS AND 
THE DEPARTMENT OF WOMEN AND 
CHILD DEVELOPMENT (KUMARI 
MAMATABANERJEE):(a)Thetotal num
ber of Anganwadi Wbikers sanctioned in the 
ICDS programme in Andhra Pradesh is 
21879. In additton, 21879 helpers are also 
sanctioned. Out of these, 850 Anganwadi 
Workers and 850 Helpers are in the State

Sector ICDS whilethe rest are in the Central 
Sector ICdS.

(b) Anganwadi Workers are voluntary 
part-time workers getting a nranthly hono
rarium ranging from (^ .225.00to Rs.325.00 
depending upon their experience and 
educational level. The helpers are also 
honorary workers and are paM honorarium 
of Rs. 110.00 per nwnth.

Instructions have also been issued to 
the effect that the State Governnent may 
consider suitable recmitment mles wherein 
qualified Anganwadi Workers can be con
sidered for appointment as Supervisors.

Leave: Anganwadi Workers and Help
ers are permitted to take 20 days of annual 
leave 10 days at a time for attending to 
private affairs and during illness. They are 
further albwed paid absenceformatemity or 
in the even of abortk>n/miscarriage after 
completing tenure of one year.

TA. TA/DAcanbe paklfromthe ICDS 
budget to the Anganwadi Workers and 
Helpers for attending monthly meetings or 
short term reorientation/lraining courses 
according to laM down norms.

(c) In Andhra Pradesh, a WorM Bank 
assisted ICDS programme is under imple
mentation under which 110 Bk)cks are to be 
covered. Cut of these 87 bkicks have al
ready been sancUoned. This programme 
has additonal components such as scheme 
of AdolNcent Girls, Women Integrated 
Learning for Life (WILL). MobiHzatnn and 
Income Generating Programme for Wbmen, 
Nutrition Rehabilitation Centres and Im
proved Communicatnn.

Upgradatlon of watt Itelad slalu* of 
India Airlines tldnts

1854. SHRI SCMJIBHAIDAMORrWiU 
the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:
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(a)wh«therthe wait-listed status of the 
Indian Airlines tidnts are automaticaiy 
upgraded in re^)eet of tickM8tx)ol(sd on a 
numberof fUghls inthe same sector and in 
same ticket when the passenger has al
ready availed any of the preceding flight;

(b) if not, the reasons therefor;

(c) whether the Government have any 
proposal to streamline the handling of wait
listed tickets status particularly at the Cal
cutta Airport; and

(d) if so, the details thereof andwhether 
theGovernment proposedtoconsider auto
matic O.K. for wait-Ksted tkdcets vis-a-vis 
overall booking positionAchecking at the 
airportto make the wait-fisted passengers 
not to wait until haif-an-hour of departure 
causing delay and many avokJable prol>- 
iems?

THE MINISTER OF CM L AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN- 
DIA): (a) and (b). In case a passenger in 
hoWing a wait-listed ticket on several flights 
on the same sector and in same tkdtel one 
oftheflightsgetsconfirmedand he presents 
his ticket for endorsementAconfirmalkNi for 
iravei on that particular ffight, the passen
ger's request for wait-listing on the other 
flights on the same sector may be cancelled.

(c) The system accepting wait-listed 
passengers at Cak»Jtta is the same as at 
other airports with computerised check-in 
facility. There is continuous monitoring and 
review of all the systems and procedures 
with a view to making improvements and 
modHicatnns wherever possMe.

(d) Since passengers hoWing con
firmed reservations are permittad to check 
in upto half an hour before the departure of 
the flighte. the exact number of seats 
available for accommodating wait-Hsted 
passengers wouM be know only half an

hour before ttw departure and wait-fisted 
passengers may have to wait tMttiattlma 
before being accepted. Such passengers 
may, however, be accepted even prior to 
that atthediscrettonofthe Indian Airlines 
executiveonthe spot in case, because of 
cancellations, the fight appears to have 
availiMe capacity.

[r/ansfatibf4 

Soelal OrgantortkMW in Bhagalpur

1855. SHRI SIMON MARANDI: Wil the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) whether attention of the Govern
ment has been drawn to the news item 
c8ptkMwd'SanM|kSanslhaonParKab9Log’ 
^ipearing in Jansatta, dated September 16. 
1991 regarding misenMe oonditkMi of 
Saraswati Ubrary in Bhagalpur, the lying of 
an kfol of Radhakrishna temple, LflhriTola. 
in the basement of the Bhagaljpur Kotwali 
and miserable condition and mismanage
ment of many other orgartisatkMis;

(b) if so, the steps proposed to be taken 
by the Government to improve their condi- 
tk>n;and

(c) if not, the reasons thereof?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Saraswati Library in Bhagalpur 
and Radhakrishna temple In Lahri Totei and 
the Bhagalpur Kotwali are not under the 
management and control of the Central 
Government nor are they recipient of any 
grant from the Ministry of Human Resource 
Devetopment. As regards mismanagement 
of ottier organisations, no specific dMaHs are 
provMed.

(b) and (c) Does ncM arise.
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Cm iM  Goods Stad in Aora

1856. SHRI BHAGWAN SHANKAR 
RAWAT: W l Hw MMMwof RALWAYS bo 
plonod Id stalo:

(a) whattMr thon io aiqr pm (»H l to aot 
up a oonlnil goods ahod in placo of wwious 
ywHHi snsus in

(b)iiso.1hedolaiBthsraaf;

(c)th»timobywhichthosiMsciMnwis 
Hcohf toba imDlafnontad* and

(d) if not,tfis raaaons'lhsisfor?

THE MMISTIR OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI lyML- 
UKAfUUN)(a).No.Sir.

(b) and Do not arise.

(d) Tho existing fadites at Balangaii 
Idgah and JanHNia Bridge goods sheds tor 
handHng goods tiaHic'n Acpa area am oon-
njdofsd

bmMct of R^aathan Atomie Poaar

1857. SFmi MADAN LAL KHURANA: 
W l Ihe MMsler of HEALTH AND FAMILY 
WaFARE be pleaaad to stale:

(a) wfiettier attention of the Govern- 
mert has been drawn to the news-torn 
captioned The Fal ouT appearing in the 
Telagn«ih dated October 27,1991 regaid- 
ing heaitti hazards of peisons rasiding near 
the Rajasthan Atomic Pomr Station; and

(b) if so, the tacts thereof and ttie action 
pigpw ed to be tolten thereon?

MMSTRY OF HEALTH AND FAMLY 
WELFARE (SHRMA11DX1HARA0EVI 
SOOHAW IW ^W .Go»wmmantisaMWieaf 
ttie laports in madh <iiniit oaitiin NaMHi 
pnUams in 9ie vlagaa near Rainthan 
Affftwic

(b) DapartmiMl cf AkMrie Eneigir and 
expeitt— ms at Msdfcsi Officers dspulsd by 
Rajasthan OowemmanthwatndependenMy
kMiwd into fw  delali. 

into the snvira
Tha ladkiattiwihf 

tthnughthe
ak and water muiae fRMB Rijaaliim Atomie 
PoBier StaHon have been very low and «w l 
bebw the bnis stiputated fay the Atomic 
BwigyRagulatoiyBoMd Thaeelmilsare 
in ine with the recommendations of the
m ------ 9̂__ s -- -» ■ - _--------------- *---■mamaDonai wommBaRin on mmwuyicai 
Protection OCRP). An Environmental Sur
vey l..aborak)ry(ESL) has been operating at 
RijasthanAtoflniePawer Station (RAPS)lor 
ttiepaatninalaenyeais. Radtallomsutwsya 
ana ooaacDon ano anaqfaia oi aampwa ot 
walar. sol. food dr and varioua olhar mod- 
ucts have been system ntjcnMycnnied out in 
the area araund RAPS to assure eiwinm> 
mental saMy. The heath problems re
ported in some v l i ^  around RAPS have 
not been evident in the plant wodms at 
RAPS or their famHes Mng in the adlaoanl 
townah|>. Sunwys oonductod by export 
teams of Medicri Offiosra deputed by Ra-
in,ill, ,,, iriin■■■ n ■lit »----------mrKnrrfnrI tK lli_ijasinan uovaniniani nawa aiacaraa uiai Via 

healhdeficiBndesobeowed were not allrib- 
utaUa to ladntion induced diseaaes, but on 
auflfliint of mafamlrWon, unsatistactoiy hy- 
gienceetCL

ITiansUiMl

Pokiiaii Caoaad by VlanHniC  
IM IS

1858. D a  LMOyiMARAYAN PAN- 
DEYA: W Itha MMMar of ENVnONMENT 
AND FORESTS be pleased to S t* :

THE MMIS?ERS OF STATE m THE
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unto ara causing iarga scale ponution 
throughout the oounlry;

(b) if so. the unit-wise details thereof;
and

(c)thestepstaken to chedithe pollution 
being caused by these units?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIR0NII4ENT AND FOR
ESTS (SHRIKAMAL NATH): (a) to (c). In 
the countiy the indigenous manufacture of 
Vitamin'C is primariy from two units, namely 
M/s. Jayant Vitamins Ltd.. Ratlam and M/s. 
Ambalal SaraMai Enterprises Ltd., Va
dodara.

The effluent from tA!s. Jayant Vitamins 
LM. te not meeting the prescribed standards 
and legal action has been initiated against 
the units under the Water (Prevention and 
Control of Pollution) Act. 1974. Ws. Am- 
t>alal Sarabhai Enterprises Ltd. has put up 
appropriate poKutton control facilities.

[EngSsHl

Women Development Corporation

1859. DR. KARTIKESWAR 
PATRA: 

SHRIANADICHARAN 
DAS:

SHRIMATIGEETA
MUKHERJEE:

WiHtheMinisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the details of activities undertaken 
and action plan to provide better employ
ment for women and to create sustain^ 
inoome generating activities for women 
groups of weaKer sections of the sodely;

0>) the names of States where Women 
Development Corporations have so far been

set up and major aetivilies assigned/under
taken by them.

(c) the reasons where such a corpora- 
tkm has not yet been set up by the remaining 
States and the time by which it wouU be set 
up there; and

(d) the action proposed to be taken to 
involve otherwomenorganisattons engaged 
in Welfare/Social activities?

THE MINISTER OF STATE OF THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENTOFTHE DEPARTMENTS
O F Yo u t h  a f f a ir s  a n d  s p o r t s  a n d

IN THE DEPARTMENT OF WOMEN AND 
CHILD DEVELOPMENT (KUMARI 
MAMATA BANERJEE): (a) to (c). The main 
functkxis of the Women Development Cor- 
poration are. MentiTication of Women entre
preneurs, preparation of a sheM of viabale 
projects and of provkling technical consul
tancy services, fadytating the availability of 
credit through banks and other financial 
institutions, promotkm of marketing and 
strengthening of Women’s Cooperatives and 
other oiganlsattons.

These Corporatk>ns are set up by the 
State GovemmentsAJ.T. Administrations. 
The contribution of the Central Government 
is 49% of the share in equity.

Sofar the State Governments of Kerala, 
Tamil Nadu, Karnataka, Andhra Pradesh, 
Uttar Pradesh, Gujarat, Maharashtra, 
Madhya Pradesh, Himachal Pradesh, 
Punjab, Orissa, Jammu ft Kashmir and the 
UT of Chandigarti have set up Women 
Devetopment corponttons. The remaining 
State Governments have been requested to 
do so.

(d)The Department ofWbmen and ChlM 
Devekipfflent maintains a dose Raisfon with 
Vokintaiy Organisatkms engaged in Social 
Welfare activities relating to women to en-
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sura their optimal Involvamant in th« pro* 
grammes of the Department.

[TiansbOorii

bnptomentatlon of Forest Policy

I860. SHRI RAM SARAN YADAV: Will 
the Minister of ENVIRONMENT AND FOR
ESTS be pleased to state:

(a) Mrtiether the forest policy of the 
Government Is being implemented in toto;

(b) whether any State Govemment has 
violated the guidelines issued in this regard; 
and

(c) If so, the names of those States and 
the steps being taken to ensure its full imple
mentations?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a), to (c) The 
National Forest Policy 1988 sets out the 
objectives and the essentials of forest man
agement and the strategy for achieving the 
objectives. Broadlythepolicy is being imple
mented by the States within the parameters 
of the existing state laws. Wherever devia
tion are observed, the matter is pursued wtth

the concerned State Governments for cor
rective action.

lEngSsm

Sale of Spurious Drugs In Delhi

1861. SHRI KARIYA MUNDA; Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether manufacture of spurious 
drugs have come to light in Delhi during the 
last two years; and

(b) if so, the details thereof including the 
names of the companies who have been 
blacklisted on this account?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILLY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). As per the infor- 
matnn fumished by the Delhi Administra
tion, six cases of spurious drugs were de
tected in the Union Teaitory of Delhi during 
the last two years i.e.from 1.1.90to27.11.91.

Thedetails of the companies from where 
the said spurious drugs were detected are 
Indicated in the statement annexed. These 
cases are under investigatton.
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Ctomlng of Gwiga WMm «

1862. SHRISHRAVAN KUMARPATEL: 
Win tiw Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) the progress made in regard to vari
ous projects undertaken to cleanse the 
Ganga Water and makettfree from pollution; 
and

(b) howfar it has helped conserving and 
presenting the environment and improving 
afforestatk>n and agriculture?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a), and (b) 
Out of 261 schemes undertaken under the 
on-going phase of Ganga Actnn Plan (GAP), 
173 schemes had been completed till 31st 
October, 1991. The completed schemes 
indude 53 schemes of Intereeptnn & Dlver- 
ston, 7of Semrage Treatment, 39 of Low Cost 
Sanitatkm, 19of ElectricCremalorium.30of 
River Front and Ghat Devek>pment and 25 
schemes of miscellaneous category. TheM 
schemes account for diveision of 405 miHnn 
litres per day (mkf) of waste water against a 
target of 873 mU. Wherever dlverson and 
poHutkm abatement works have been com
pleted, there is an indicatkm of improvement 
in the water quality of the river. Treeplanta- 
tion is being encouraged using raw sewage. 
Use of treated sewage for irrigatnn and 
sludge as manure is being encouraged for 
agriculture.

[TiansMoril 

Integrated Chlkl Development Schemes

186a *  SHRIKASHIRAMRANA: 
SHRIHARIKEWAL 

PRASAD:

WMtheMinisterofHUMANRESOURCE 
DEVELOPMENT Be pleased to state:

(a) whether the target fixed during the 
last three years under the Integrated ChiM 
Devetopment Schemes in Surat and Baroda 
in Gujarat and Deoria and Baliia distrk:ts in 
Uttar Pradesh have been achieved;

(b) if not, the reasons thereof; and

(c) the details of targets fixed and the 
achievements made during each of the last 
three years?

THE MINISTER OF STATE OF THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT IN THE DEPARTMENTS OF 
YOUTH AFFAIRS AND SPORTS AND IN 
THE DEPARTMENT OF WOMEN AND 
CHILD DEVELOPMENT (KUMARI 
MAMATA BANERJEE): (a). Yes Sir.

(b) Does not arise.

(c) A statement showing yearwise tar
get and achievements with reference to 
number of ICDS projects to be operattonal- 
Ised In the Surat and Baroda in Gujarat and 
Deoria and Baliia districts in Uttar Pradesh is 
given overleaf:

Nsum  of the District Year

1988^ 1989-90 1990-91

State: Gujarat 

Baroda

Target

Achievement

0

0

0

0
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Name of the District

198M9

Year

1989̂ 90 1990-91

Surat

Target 1 0 0

Achievement 1 0 0

State: Uttar Pradesh 

Ballia

Targe*, t 0 0 0

Achievement 0 0 0

Deoria Target 1 0 0

Achievement 1 0 0

Chnd D«v*lopmMit Projects In 
Bihar

1864. SHRt UPENDRA NATH VERMA: 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT b» pleased to state:

(a) wliether one centre of Child Devel
opment Project is provided to a population of 
700;

(b) whether in view of the latest census,
1991, the Government propose to increase 
the number of centres in Palamu district in 
Bihar;

(c) the time by which the number of 
Centres would be increased on the basis of 
increased population;

(d) the number of centres closed down 
In that district due to short and 'nrregular 
supply of “Care fbod  ̂and

(e) the actton taken by the Government 
for smooth functioning of these centres?

THE MINISTER OF STATE OF THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT IN THE DEPARTMENTS OF 
YOUTH AFFAIRS AND SPORTS AND IN 
THE DEPARTMENT OF WOMEN AND 
CHILD DEVELOPMENT (KUMARI 
MAMATA BANERJEE): (a). Yes Sir, In tribal 
areas generally one Anganwadi Centre Is 
provided to a vllage with population of 700.

(b) and (c) No Sir. In view of resource 
constraits,thenumberof Anganwadi Centres 
within ICDS Projects Is not being increased 
for the present.

(d) No'centre was closed In Palamu 
districL Howraver there was nutrition inter
ruption in 3 ICDS pipiecls in the month of 
September and 4 ICDS pnjeds bithe month 
of October, 1991 due to supply ft twtsport 
bottleneck.
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(•) The Stale Gowemmenllooka mget- 
ho w*h the lapmenlaliww ol CARE end 
Stale Food Tianaport Goiparalions to en- 
si— thewgularaupplyofloodandtoilieain-
wiB inB lUnCIIOflinQ Ol mBSB anyBnwaOl

RaiMnjr ia niaking amngemwils to take up

TWm w m t S I m w  m ■-----8-------- j i l r u f c i ---------------a*-------------■I no posiuofi B Dwny CKXUf inoniDraQ. 

IBigSsU

Owarbrldge at Thuppur in Tamlnadu

1865. SHRI C.K. KUPPUSWAMY: Vrai 
the MMatar of RAILWAYS be pleaaed to

BoMb Eiploaian alKalym  Station^

186&

(a) the number of approved projeds for 
tfie oonstniction of rainny oweibridgas 
pendmg wMi the Government;

(b) the mmiber of ptojede to be exe
cuted during ttie current year;

(c)whothertheplBnfortheconBtniclion 
of a railway over-bri^ at Tm4>pur in Coim-
Doiuffo uRHiiu IS aiso ponaviQ lor ioii0t ana

(d) V so, the action taicen thereon?

THE MMiSTER OF STATE M THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a). There are 156 approved 
ptojects of Road overAmder bridges in re
placement of busy level crossings, they are 
in diferent stages of planning and construo- 
tioa

(b) 18 Such Road ovwAmder bridges 
are K k^ to be completed during the cunrent 
financial year.

(c) and (d) Plans and estimate for con
struction of an over-bridge at Tmippur have 
beenfinaised. The wnric is to be owned out 
on *Deposltflrms’farthe State Government, 
who have made part deposit Southern

SHRISHARAODIGHE: 
SHRI GOVMDRAO NKAM: 
SHRI RAM KAPSE:

W l the MMster of RALWAYS be 
pleased to stala:

(a)thenumberofperaonskledinBomb- 
exptoekm at Kalyan Statfon (Bombiqr);

(b) the amount of compensation given 
to the next of kin of those kled in this bomb 
exptoakMi;

(c) whether any Inquinr has been insti
tuted into this accMwit; and

(d) if so, the details thereof and the 
slaps proposed to be taken by the Govem- 
merrt tor safety of passengers?

THE MMISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) 12 persons were kiled in 
bomb expioskxi at Kaiyan Statton.

(b) An amount of Rs5,00(V-has aheady 
been paki to next of the kki of each of 11 
deceased persons. In one case next of kin 
has not accepted the payment so far.

(c) and (d) Government Raiways Po- 
ice, Kalyan have registered a case whch is 
under investigatkm.

The mantenance of law and order on 
the Rtdhinys is the reaponsbily of the State 
Government However, the traveling public 
are being warned in the affected arees 
through pubHcaddress system, TV., posters
anfl aHwattieamftfit nnf fnffMir>h
orhandto^suspictausofajeclandtoraport
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itautttollwPOlixffMwayStalf. CoadiM 
of passongor trains aiB thotDUohlychsCkod 
biiora thoy are pisosd it  ths plrtfoims. 
rianaoni cnscK cn pnsMngois im yiiy  b 
alio baing oonduclad h  tlw affMM arMS
■------ i ^ —M---------■■ r^ rtS ■■ ■  4ir>. ^ ■ w i  L i n m f nO f raNM pBrDSS lO N H M lU iy anO rnXSBm Un-

[TflmsUfMi 

Diract Train BatWMn Hiridwar and

1867.SHRICH»IMAYANANDSWAMI: 
WnthaMMstorof RAILWAYS baplaasadto 
state:

(a)whatharthaGovammantprapo8ato
-----------------flimfi frabt ■------■«-------------11 nrlriiatnrH H iu o u o B  a f iy  a ir B c iira in  d s iw o o ii n a n a w a r  

and Alahabad under Noithem Railway; and

(b) if so, whan?.

THE MiNISTER OF STATE IN THE 
MINISTRY OF RAILWAYS <SHRI MAL- 
LICARJUN): (a) and (b). 4113M114 Link 
Express running in oonjundton with 4163/ 
4164 Sangam Express piDvides a direct 
sanrice batwaan Haridwar and Alahibad. 
Presently there is no proposal to intnoduoaa 
new train batwmen Haridwar and Allahabad.

IBvtshI

Rapraaantatiomof C.CLKS. Pharim- 
cMsAaaodation

1868. SHRICHANDRESH PATEL: WiH 
the Minister of HEALTH AND FAMLY 
WELFARE be pleased to state:

(a) whether the Government have re
ceived representations from C.G.H.S. phar
macists Association during the last three 
yeare;

andlha action Wwnorpiapoaadto betaken 
tharaon?

THE MMiSTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMLY 
WELFARE (SHRMATIDJC THARA OEVl 
SDDHARTHA): (a).Yas. Sir.

(b) The raoognMon of OGHS Pharma
cists Assodatton of India was rafanad to 
Dapartmart of Personnel and Trakiing who 
ham bifimalad that they are raviskig the 
gukMkies in connection with recognition of 
aaaodatkma. This issue wil be consMered 
after DapartnMnt of Personnel and Trakiing 
has ravisad the guMaUnes.

As regards demands for promotkmal 
avenues raised by the Association, they are 
bahgatcamkMd'intheMktistty. Selection 
grade to elgUe pharmadsts has akeady 
boon granted.

ShramliVidyapaMh

1668. SHRIAFUUN SINGH 
YADAV:

SHRIJEEWAN SHATOyiA:

Wil «ie Mkiister of HUMAN RE- 
SOUECE DEVELOPMENT be pleased to 
state:

(a) the details of the courses conducted 
by the Shramk Vkiyapeeth and ttie category 
of persons benefited by it;

(b) whMherthe Government propose to 
expe^ it to bring the persons from mkfcile 
ckBS ki ite purview;

(c) If so, the details thereof;

(d) whetiier ttie necessary facffities/kh 
frastnicture have been pravMed to al tite 
Shramk Vkiyapeettts;

(b) «  so, tiie details of their demands (e) if so. the details thereof; and
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(f) if not, tha rsasons thGrslor abngwith 
the action talcen in tliis regard.

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRIARJUN 
SMGH):(a) to (f). The Scheme of ShramHt 
Vidyapaeth seel(s to imfMut sidls to worltars 
in the organised as wall as unorganised 
sectors. The Scheme is a polyvalent ap
proach to education. Besides improving the 
occupational sKSIs and technical knowledge 
of the workers and their family members 
through programmes of vocational andtech- 
nical training, the programme intends to 
enrich the personal life oftheworicers through 
vertical mobility in their prcrfessnns and 
widening the range of their luwwiedge and 
understanding of the social, economic and 
political realities of life. There are as many 
as 197 courses of long and short duration 
conducted by (Afferent ShramkVidyapeeths, 
The prominent courses among them include 
drawing and painting, ernbroidery, dress 
making, sewing, repair and maintenance of 
veMdes, electricals and electronics, pho
tography and computer.

2. The category of persons benef itted 
are workers-men and women in organised 
as well as unorganised sectors and their 
dependants who are illiterate or semi-liter- 
ate, unskilled or semi-skilled, often in a state 
of transitnn from rural and tribal areas to 
urban, semi-urt>an and industrial life setting. 
Priorilyisgiventowomen/ScheduledCastes/ 
Scheduled Tribes.

3. There is no restrictkm on the ground 
of income. About 90% beneficiaries, are 
however, workers from the weaker sectbn. 
Central grants to the Shramik Vidyapeeths 
are provkied for meeting salary and altow- 
ances of their staff, purchase of furniture. 
Office equipment and vehteies. They are 
required to mobiBse resources to improve 
infrastructure and create facfliHes.

[TransbOoril

RMWvaUon Facilities In Hilly Anas Of 
MBunya rTM M n ana Manarasmra

1870.SHRIVILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether there is any proposal to 
provkle rail^m-road reservatton facilities 
in some cities in hilly areas of Maharashtra 
and Madhya Pradesh;

(b) if so, the details thereof; and

(c) when it is likely to be implemented?

THE MINISTERS OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a). N6, Sir.

(b) and (c) Do not arise.

Fund for Constructton of Prhnary 
School Buildings

1871. Dr. P.R. GANGWAR: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) wheihertheGovemment propose to 
alkx»te funds to the States for the construc- 
tk>n of Primary School buiMings during the 
current year;

(b) if so, when will the funds be made 
available to the Stales; and

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a). Central Government meetsforty 
eight percent share of the cost for construo- 
tion of dass rooms in primary schools cov-
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•rad in Operation Blackboard Schama un- 
darttw Scheme of JawahwRozgarYojana 
(JRY).

(b) Funds ara released by 'Mnistry of 
Rural Development under JRY after State 
GowL has made district>wisa allocation and 
after release of State share of the cost of 
construction.

(c) Does not arise. 

lEngim

Giuooae Case

187Z SHRI RAM PRASAD 
SINGH:

SHRI RAM VILAS PASWAN: 
SHRIMADANLALKHUR- 

ANA:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the attention of the Govern
ment has been drawn to the news-item 
capttoned *CBI charges C FL in Glucose 
case* and ‘no action on killer glucose* ap
pearing in the Times of India and the Hindus
tan TimesdatedMay11,1991 andOclober 
28,1991 respective ;̂

(b) if so, the facts thereof;

(c) whether any enquiry has been or
dered in this regard;and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI D.K. THARA DEVI 
SIDDHARTHA): (a). Yes, Sir.

(b) to (d) An enquiry was conducted by 
the Central Bureau of Investigation who 
submitted their report on 25.7.1991. The

report is receiving attentnn.

AsiiManoato Jaya Prabha HoapRal 
In Bihar

1873. SHRI HARI KISHORE SINGH: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the Government of Bihar 
has approached the Unton Government for 
assistance in regard to the establishment 
and devetopment of Jaya-Prabha hospital In 
Patna; and

(b) If so, the details of the assistance 
proposed to be given in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a), and (b) Yes. The 
Government of Bihar was advised in De
cember, 1990 to send detailed proposal in 
the matter which be not been received sofar.

Posting of More Teacher* Than 
Sanctioned Strength

1874. SHRI MUHIRAM SAIKIA: 
SHRI SANGOSH KUMAR

GANGWAR:
DR.SUDHIRRAY:

WiHtheMinisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether it is a fact that at present in 
many Kendriya Vidyalayas Cinduding in DeIN 
and adjacent areas) more teachera have 
been posted against less numberof posts as 
per staff strength sancttoned in the begin
ning of the cunent academto sesston;

(b) if so, the details thereof; and

(c) the remedial steps taken by the 
Government in this regard?
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THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRIARJUN 
SINGH): (a) to (c). bifonnation is being col
lected and will be laid on the Table of the 
Sabha

ITianslaeoî

Conversion of Sitapur>Budhwal Line

1875. SHRI JANARDAN MISRA: WiH 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Government propose to 
accord priority to conversion of sKapur- 
Budhwal railway line;

(b) if so. the d ^ ls  thereof and the time 
by which the work IS  Ikely to be started; and

(c) if not, the reasons therefor*/

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No Sir.

(b) Does not arise.

(c) Projects for the 8th Plan are yet to be 
finalised.

Condition of Shiva Temple In Ah- 
madnagar District

1876. SHRI YASHWANTRAO PATIL: 
WiP the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased Id  state:

(a) whether an ancient Shiv temple 
located near Harishchandra Gorh in Ah- 
madnagar District is under the charge of 
Archaeological Survey of India;

(b) if so, whether this temple is in dilapi
dated condition;

(c) whetherthe Government propose to

undartakenpairwmkofthistBmplBlokBep 
ks existence intact; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a). Yes, Sir.

(b) Except dislocation of some stones, 
the temple is not in dilapidated condition.

(c) and (d) Yes, Sir. The proposal 
includes consolidation of dislocated stones 
and chemical treatment.

[Eng^m

Building for Ksndrlya VIdyalaya In 
Rajgarh

1877. SHRI DIGVUAYA SINGH: WiU 
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) whether the Government propose to 
construct its own buHding for Kendriya 
Vidyalaya at Rajgarh, Madhya Pradesh;

(b) if so, the details thereof; and

(c) when it is likely to be constructed?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The constructton work of 
a pemianent school buikling at Kendriya 
Vidyalaya, Rajgarh has already been en
trusted to the Central Public Works Depart
ment. The construction is unlikely to be 
completed in less than two years.

[Translation

Deforestation Bahraleh, Uttar Pradesh

1878. SHRI HARI KEWAL PRASAD: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:
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(a) whether some of the forest areas of 
Bahraich district of Uttar Pradesh has l)een 
dsforBsted for settling people in the area;

(b) if so,the reasons for iHegal defores
tation;

(c) whether any responsibility has been 
fixed in this regard;

(d) if so. the details thereof and if not, the 
reasons therefor; and

(e) the steps proposed to be taken for 
afforestation in the area?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRIKAMAL NATH): (a) to (e).The 
information is being collected from the State 
Government and will be placed on theTable 
of the House.

[EngrisHi

Functioning of Delhi Cantt7 Nangalral 
CGHS Dispensaries, Delhi

1879. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of HEALTH 
ANDFAMILYWELFARE be pleased tostate;

(a) the strength of Ayurvedic Doctors/ 
Phamiacists/Store-iceepers Staff in Delhi 
Cantt./Nangalrai CGHS Dispensaries;

(b) whether shortage of Ayurvedic 
Doctors has resulted in closure of Nangalrai 
Dispensary;

(c) the average number of patients who 
visit Delhi Cantt. and Nangalrai Dispensa
ries every day, separately;

(d) whetherthe Government propose to 
increase the strength of the doctors, special
ists and pharmacists in Nangalrai Dispen
sary;

(e) the number of times and the duration 
for which the Nangabai Dispensary remained 
dosed due to non-availability of Ayurvedic 
Doctors since 1991, month-wise; and

(f) whether the Government have re
ceived representations in this regard and the 
action taken thereon and if not, the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA);(a).Tf)e sanctioned strength 
of the Ayurvedic Unte at Delhi CantL and 
Nangalrai is as unden-

Ayurvedic Physician -  1 each

Pharmacist-cum-clerk -  1 each

Group ‘D’ staff 1 each

(b) Only one doctor each has been 
sanctioned forthe dbove mentioned dispen
saries. As aod when he proceeds on leave, 
the dispensary remains closed.

(c) The average numberof patients who 
visit these dispensaries every day is as fol- 
lows:-

Delhi

Nangalrai

3 approx 

6approxs

(d) There is no such proposal under 
consideration.

(e) The information is given in the at
tached Statement

ff) Yes, a representation for increasing 
the staff has been received from a bcal 
welfare associaton. The matter is being 
examined
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STATEMENT

January 1991 Doctor posted at Nangal Rai dispensary was on 
earned leave from 14th to 25th Jan. 1991. A 
substitute was posted in the dispensary from 
14th to 23rd Jan., 1991. Only for 2 days i.e. 24th 
&2Sth Jan. 1991, there was no doctor and 
patients were refened to Delhi Gantt Dispensary.

May. 1991 10th to 25th (16 day Medical Leave by doctor). 
Patients referred to Delhi Cantt. Dispensary.

June& July, 1991 24th to 27th July, 1991, doctor on extended 
earned leave. Patients refen-ed to Delhi Cantt. 
dispensary.

August. 1991
Leave. Patients referred to Delhi CarM. 
dispensary.

September, 1991 11th & 12th Casual leave & 20th, 23rd Casual 
Leave. Patients refen-ed to Delhi Cantt. 
dispensary.

October, 1991 21st October, 1991, doctor on casual leave. 
Patients referred to Delhi Cantt. dispensary.

November, 1991 8th to 13th November, 1991, doctor on casual 
leave. Patients referred to Delhi Cantt. 
dispensary.

Improvement In Image and Services of 
Air India

1880. SHRICHETANP.S. 
CHAUHAN:

SHRIRAMESH CHAND 
TOMAR:

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whetherthe Air India has been asked 
to take more effective steps to improve its 
image and service to attract inter-continental 
passages;

(b) if so. the details thereof; and

(c) the specif k; steps taken/proposed to 
make the Air India a foreign exchange earn
ing organisatton?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) to (c). Air India is already a foreign 
exchange earning organisatnn and meets 
all its foreign exchange obligatnns out of its 
owneamings. It has beon asked to shed its 
image of an ethniccan'ier and become atruly 
intematkmal airlinle. improve its 'on time' 
performance, inflight service and entertain* 
menL In order to attract internatnnal pas-
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sangers, it has also been asked to plan for a 
younger and more modem fleet

Review of Education Policy

1881. SHRI RAMA KRISHNA KON- 
ATHALA: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state:

(a) whether the Government propose to 
review/modify the National Policy on Educa
tion 1986 to make it self employment ori
ented;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a), and (b). The Natnnal Policy on 
Educatton, 1986 was reviewed t>y a Commit
tee under the Chairmansh  ̂ of Acharya 
Ramamurti in 1990. a Committee of the 
Central Advisory Board of Educatnn was 
appointed to look into the reoommendatnns 
of the Acharya Ramamurti committee. De- 
liberatnns of this Committee are underway.

(c) Does not arise.

immunisatk>n of Pregnant Woman, 
Infants and ChlMren

1882. DR. VISWANATHAM KANITHI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether thetarget to immunise preg
nant women, infants and -chiMren during 
1990-91 has,4)een achieved;

(b) if not, the reasons therefor and the 
extent of actual shortfall; and

(c) the extent to which the voluntaiy 
organisatnns have made their contributnn

towards the prwentkm of diseases of chil
dren and pregnant women?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K THARA DEVI 
SIDDHARTHA): (a). The reported achieve
ment of targets underthe Universal immuni- 
satton Programme, in the country during 
1990-91 is as under

Diptherla: Pertussis Tetanus (DPT) -98%

Oral Polk) Vaccine 90PV) -99%

Vaccine for Preventkxi of Tubercutosis 
(BCG) -97%

Measles -89%

Tetanus Toxokl for Pregnant 
Women (TT (PW) -78%

(b) Asindkatedin(a),exceptfor 
shortfaH of 22% in case of immunisatnn of 
pregnant women with T T  (PW) and 11% for 
immunisatnn agaktst Measles, the shortfall 
in other cases is marginal (1 -  3%). The 
main reasons for lowers coverage include 
reluctance of women to take (frugs/injec- 
tlons during pregnancy and other supersti- 
tfous beliefs etc. as well as weak infrastruc
ture in some areas.

(c) Special immunisatkm Campaigns 
were launched on 2nd October, 4th Novem
ber and 2nd December, 1990, in collabora- 
tk>n with Rotary Club of India and Indian 
Medksd Associatnn. in whkdi 17,111 Preg
nant women and 556635 cNMren were re
portedly immunised.

bidla Office Library, London

1883.SHRIMATISUMITRAMAHAMN: 
Win the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government have initi
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ated any action to bring the books and oihw 
important documents lying in ttw India Offica 
Lbrary. London;

(b) if so. the details thereof; and

(c) when it is HceV to be brought back? ITranskOoili

THE MINISTER OF HUMAN PE- 
SOURCE DEVELOPMENT (SHRIARJUN 
SINGH): (a). Yes, Sir.

(b) 3473 roHs of micrafilms of important 
documents from the India Office Library, 
London have been acquired so far by the 
National Archives of India Negotiations 
continue for further acquisition, inspite of 
our best efforts, the India Office Ubrary, 
London has expressed its inability to part 
writh original lxx>ks and documents.

(c) The process of acquisition is an 
ongoing programme considering the volume 
of the material in the India Office Ubrary.

Ran Transport In North Bengal

1884.SHRIAMARROYPRAOHAN:Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Government have re
ceived requestsfrom people of North Bengal 
to develop rail transport system in that area;

(b) if so. the details thereof; and

(c) the steps being taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LHOVRJUN): (a). Yes. Sir.

(b) There have been demands for the 
early completton of the Ekiakht-Baluighat 
new fine.

(c) On aooounl of acute oonstraM of 
resources, no funds could be atoned to tMs 
project skice 1987-88. Progress of this 
project win depend upon avaUbilty of re
sources in the coming years.

Unking of Jhanal by Air

1885. SHRI RAJENDRA AGNIHOTRI: 
Win the Ministor of CIVL AVIATION AND 
TOURISM be pleased to state:

(a) whether the Government propose to 
InkJhansibyair;

(b) if so, when; and

(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRIMADHAVRAOSCIN- 
DIA):(a).No,Sir.

(b) Does not arise.

(c) It is not possUe to air Nnk Jhansi at 
the present juncture due to commercial and 
operatnnal reasons.

lEngKsm

Performance of bidira Gandhi National 
Open University

1886. SHRI P.M. SAYEED.-W1 the 
Mnister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) whether performance of the Indira 
Gandhi Natkxial Open University Centre set 
up at Kavaratd is exceflent;

(b) if so. whether the Government pro
pose to establish this Centre at Kavaratti 
pemanently on fun time basis; and
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(c) if so, the details thereof?

THE IMINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRIARJUN 
SINGH): (a) to (c). The Indira Gandhi Na
tional Open UraversHy (IGNOU) was estab
lished in September, 1985 by an Act of 
Parliament for the intioduciion and promo
tion of the Open University and Distance 
Education systems in the educational pat
tern of the country and for the coordination 
and determination of standards in such 
systems. The University has established an 
extensive deliveiy system through its Re
gional and Study Centres situated in differ
ent p»ts of the country. Study Centres of 
KaNOU have been provided with accommo
dation by existing eduational institutions. 
They generally function in the evenings and 
on holidays.

The Study Centre at Kavaraltl in La
kshadweep was estabTished inOctober, 1989 
and is located in the Jawaharlal Nehm Col
lege. ItcaterstoaboutlOOstudentswhoare 
enrolled in IGNOU’s Bachelor Degree Pro
gramme and the Certificate Course in Food 
and Nutrition. AccordingtolGNOU the Study 
Centre at Kavaratti b functioning satisfacto
rily.

Deforestatton in Assam

1887SHRIDWARAKANATH DAS:W9I 
the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether the Government are aware 
that deforestation is going on unabated in 
Karimgatq and Halakandi districts of As
sam; and

(b) the steps being taken to check this 
deforestation and arrange for speedy affor- 
estatnn in that area?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVRONMENT AND FOR

ESTS (SHRI KAMAL NATH): (a). The State 
Government reports that no deforestatton 
has taken place in the resereed forests of 
Karimgary and HaHakandi districts in As
sam, accept for some sporadic Incklenls of 
encroachments;

(b) Appropriate action has been taken 
to stop encroachments and felling of trees in 
the reserved forest area Moreover, mas
sive afforestatkm under20-point programme 
has been taken up in the degraded forests.

Clearing of Baggages at Airpoits

1888. SHRI N. DEIWiS: WIN the Minis- 
terof CIVIL AVIATION AND TOURISM be 
pleased to state:

(a) whether the procedures for clearing 
baggages at the airports have been revised;

(b) if so, the reasons therefor;

(c) whether private contractors have 
been appointed fosupply manpowerfodear 
the baggage of passengers at the airports; 
and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) and (b). Yes, Sir. The Customs 
under Department of Revenue fiave made 
certain procedural changesfor speedy clear
ance of baggages to ensure better passen
ger fadUtatnn.

(c) No. Sir.

(d) Does not arise.

RaH Link between Gadag-Harihar 
(Karnataka)

1889. SHRIMATi BASAVARAJES- 
WARI: WIN the Minister of RAILWAYS be 
pleased to stale:
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(a) whsther a proposal has been sub
mitted to the Union Government for layfcig 
new railway line from Gadag-Harihar via 
Mundaragi Huwinahadaoaili in Kamatalta;

(b) if so, the total esiimalad expenditiire 
involved; and

(c) the time by which a final decision win 
betaken?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LHCARJUN):(a).No,Sir.

(b) and (c) Do not arise.

C.G.H.S. Dispensary in Trans-Hindon 
Areas

1890. SHRI RAMESHCHANDTOMAR: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether there is any proposal to 
open a new C.G.H.S. dispensary in 
trans-Hindon areas covering Lajpat Nagar, 
Rajendra Nagar and Sahbabad;

(b) if so, the time t>y which it is Hcely to 
be opened; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMLY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SDDHARTHA): (a). No. Sir.

(b) The question does not arise.

(c) Requests have been received for 
opening CGHSdispansatyatRaiindefNtgar 
Sector H Sahbabad and Hindon Air Force 
Station. On examination, the proposal for 
opening of a CGHS dispensary at RtyMer

Nagar Sector H has beenfbundKntKed md 
the same wilbeconsidered subj^toamda- 
bily of funds.

Booking F̂ KrnM—  for ffUnnoto Aim s

1891. SHRI SUDHIRSAWANT:Wnthe 
Minister of RAILWAYS be pleased to slate:

(a) whether the Government are aware 
that people residing in remote areas have to 
travel oonsiderflble distance for booking of 
tickets as wel as freight;

(b) if so, the actkm timig taken to pro- 
vkle booking fadSties for them of the areas 
not connected by rail, and

(c) whether the Government are consid
ering to set up computer finked booldng 
offices at district headquarters of each dis
trict in the country?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN): (a) and (b). Depending on 
demand. Out Agencies are opened in areas 
which are not connected with rail heads and 
fadilies of buying tickets and booking of 
Parcel ft Goods traffic are provkled.

(c) No. Sir.

Indian Squad to ATF Meet, 
Kuala-Lumpur

189Z SHRIC.P. MUDALAGfUYAPPA: 
Wrii the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the total numberofalhleles in Indian 
Squad sent to Kuala-Lumpur for ttie Ninth 
Asian Track and Field (ATF) Meet;

(b) the total number of officials aocom- 
panled the squad;
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(c) whether India had sent the 'largest 
off iciar contingent after the host; and

(d) if so, the reasons therefor?

THE MINISTER QF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS) AND DEPART
MENT OF WOMEN AND CHILD DEVEL
OPMENT (KUMARI MAMATABANERJEE):
(a), and (b). Amateur Athletic Federation of 
lndia(AAFI) sent twenty eight athletes and 
five officials to take part In the Ninth Asian 
Track and FieM Meet hekl in Kuala Lumpur.

(c) AFFI have infomied Govemment 
that this was not so.

(d) Does not arise.

Building for Kendrlya Vldyalaya at 
Hamlrpur

1893. PROF. PREMDHUMAL: WHIthe 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) whether the Government propose to 
construct a building for the Kendrlya 
Vklyalaya at Hamirpur, Himachal Pradesh;

(b) if so, by what time the work is likely 
to begin; and

(c) If not, the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). The constructton work of 
pemoanent school bulMing at Hamirpur has 
already been entrusted to C.P.W.D.

Sports Devekspment in Kerala

1894. PROF. K.V. THOMAS: Will the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

(a) the amount of assistance given to 
Kerala for the devekapment of sports and 
games;

(b) whether any new proposals have 
been received from the Govemment of Ker
ala for the Central assistance; and

(c) if so, the action taken thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS & SPORTS AND DEPARTMENT 
OF WOMEN & CHILD DEVELOPMENT) 
(KUMARI MAMATA BANERJEE): (a). A sum 
of Rs. 2,88,87,631/- has been sancttoned 
and released to the Govemment of Kerala 
for devetopment of Games and Sports.

(b) and (c) 30 new proposals have been 
received for Central assistance under the 
Scheme of Grants to State Sports Councils 
etc. Onecasehasbeenapproved. Deficien
cies have been pointed out for rectificatton to 
the State Govemment in 10 cases. Others 
are under process. Another 55 proposals 
have been received under the Scheme of 
Grants to Rural Schools. 6 nos. have been 
rejected. D^eiencies in respect of remain
ing 49 cases have been pointed out to the 
State Govt for compliance.

[Translation]

BrMges in Aligarh Dlstrk:!

1895. SHRI RAJVEER SINGH: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether some places/railway sta- 
ttons have been selected for the construc- 
tton of over-bridges in Aligarh distrKt; and

(b) if so, the names of such places/ 
railway statbnsand when the constructton is 
likely to be completed?
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THE MW/STER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL 
LIKARJUN); (a). No, Sir.

(b) Does not arise. 

lEnffSshJ

Allotmant of Wagons to F.CJ.

1896. SHRI HANNAN MOLLAH: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the non availability of wag
ons to the Food Corporation of India caused 
problem in supply of foodgrains to West 
Bengal;

(b) if so, the position of wagons given by 
the railways to the Food Corporation of India 
lor supply food and other materials in West 
Bengal during the last six months, month- 
wise; and

(c) the steps the Government propose 
to take in this regard?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a). No, Sir.

(b) and (c) Do not arise.

New Unas In Madhya Pradesh

1897. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Witt the Minister of RAIL
WAYS be pleased to state:

(a) the number of places where survey 
has been conducted to lay new railway lines 
during the last three years and the current 
year particuliuly in Madhya Pradesh; and

(i>) the estimated cost of these new 
railway lines (XDjects?

THE MWISTIR OF STATE IN THE 
MINISTRY OF fVULWAYS (SHRI MAL- 
LH<ARJim}: Seven sunreys for new
fates haw* been conducted/ are in progress 
6) the State of Madhya Pradesh during the

last $ years and tha current year.

(b) Decision on construction of these 
lines will depend on the results of surveys 
and availability of funds.

Non-Practising allowance-

" 1898. SHRI ANANDRATNAMAURYA:
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the basis and rationale of providing 
non-practising allowance to medicai offi
cers, technical officers and sid»rdinate offi
cers of the Ministry;

(b) whether there is any discrepancy 
in the applicability of sanctioning no-Practis- 
ing allowance to class II officers; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) The basis and rationale 
of providing non-practising aliowanoe to 
medical officers, technical officers and sub
ordinate is to prevent private practice by 
these doctors

(b) No. Sir.

(c) Does not arise.

[Translation]

Maternal and Child Health Programme 
in Bihar

1899. SHRI RAM LAKHAN SINGH 
YADAV: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the total expenditure incurred under 
the maternal and child health services pro
gramme in Rohtas, Bhopur, Patna, East and 
West Champaran districts of B lto; and

(b)thetaigetrixed underthe programme 
and the extent to which it has beeii achieved 
during the last three years?
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THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a). The expenditure in

curred as reported t>y the Government of 
Bihar, for the last three years in respect of 
Patna, East and West Champaran and 
Rohtas districts are as under-

(in Rs.)

Year Patna East Champanm West Cham 
paran

Rohtas

1988-89 142357 180021

1989-90 152055 284060 146150 116270

The information in respect of District 
Bhojpun District East Champaran for the 
year 1988-89; Districts of West Champaran 
and Rohtasfortheyears 198fr-89 & 1989-90

is yet to t)e received from Govt, of Bihar.
(b) The perfonnance reported by Bihar 

Govemment in respect of abovefivedistricts 
may be seen in the statement.
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Kandriya Vidyalayas hi ttw Country

1900. SHRISRIKANTAJENA: 
SHRISYEDSHAHABUD- 

DM:
SHRIRAMESHCHENNI-

THALA:
SHRIBHEEMSMGH

PATEL:
SHRIMAHENDRA BAITHA: 
SHRIDAU DAYAL HJOSHI: 
SHRI PRTTHVIRAJ D. 

CHAVAN:

WiB the Minister of HUMAN RE- 
SCXJRCE DEVELOPMENT be pleased to

(a) a total number of Kendriya 
Vidyalayas/Navodaya Vidyalayas in the 
country, during the educational year
1988-89,1989-90,1990-91 and 1991-92 
State-wise.

(b) whether there is a demand for the 
setting up of more Kendriya Vidyalayas/ 
Navodaya Vidyalayas;

(c) if so, the details of the plan to open 
more Kendriya Vidyalayas/Navodaya 
Vidyalayas; and

(d) the number of Kendriya Vidyalayas/ 
-Navodaya Vidyalsqras slated to be set up 
during 1991-92, State-wise?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN

SMGH): (a). The total number of Kendriya 
Vidyalayas and NaMidayaVidyalajras in the 
country. State-wise during li988-89,
1989-M 1990-41 and 1991-92 to give in 
the attached slatement-L

(b) to (d) Yes, Sir. There are demands 
for opening Kendriya Vidyalayas and Na
vodaya Vidyalayas.

It has been deddedtoopen 20 Kendriya 
Vidyalayas in CivI and Defence Sectors In 
the country during 1991-92. However, the 
State-wise/Districl-wise distribution has not 
been finalised. The opening of new Ken
driya Vidyalayas depends on the a/afldbilily 
of suitable proposals from the user agen
cies, especially the presence of a duster of 
transferable employees of the CentraJ Gov
ernment or Central Government Undertak
ings, and the availability of physical fadRies 
and financial resources.

The Navodaya Vidyalaya Scheme en
visages the caning of one Navodaya 
Vidyalaya on an average in each DisIL in the 
country. The location is selected on the 
basis of an offer of the State Government/ 
U.T.Administiation in thefirst instance. Thirty 
acraas of land free of cost are provided 
the State GovL U.T. Administration along 
with suffidant buMings and other infrastruc
ture for temporary use of the Vidyalaya ini- 
tialy for a period of 2-3 years. Fourteen 
Navodaya Vidyalayas have lieen sanctioned 
during the year 1991-92, the State-wise 
DistL-wise distribution of which is given in 
the attached statement-11.

STATEM ENT-1

STATE-WISE DSTRIBUTION O F KENDRIYA VIDYALAYAS

S.Na Name of States/UTs Number ta Kendriya Vkfyabya

1888-89 1989-90 1990-91 1991-^

6

1 .

2.

Andhra Pradesh 

Assam

38

42

39

43

39

43

39

43
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S.No, N ^ofStatesAJTs NumbarofKendriya Vkfyak^a

188&^9 1989-90 1990-91 1991-92

1 2 3 4 5 6

3. Bihar 52 52 52 52

4. Gujarat 34 34 34 34

5. Haryana 20 20 20 20

6. Himachal Pradesh 13 13 13 13

7. Jammu & Kashmir 25 25 25 25

8. Karnataka 24 24 24 24

9. Kerala 21 21 21 21

10. Madhya Pradesh 66 70 70 71

11. Maharashtra 47 49 49 49

12. Manipur 5 5 5 5

13. Meghalaya 7 7 7 7

14. Nagaland 4 4 4 4

15. Orissa 21 22 22 22

16. Punjab 35 36 36 36

17. Rajasthan 41 42 42 42

18. Sikkim 1 1 1 1

19. Tamilnadu 26 27 27 26

20. Tripura 4 4 4 4

21. Uttar Pradesh 101 106 106 106

22. West Bengal 45 45 45 45

23. A& N  Island 
PortWair 2 2 2 2
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S.A/0. Nam0(^St^BsAJTs Number of Kendr^a Vidyab^

1888^9 1989̂ 90 1990-91 1991-92

1 2 3 4 5 6

24. Arunachal
Pradesh 6 6 6 6

25. Chandigarh 6 6 6 6

26. Delhi 30 30 30 30

27. Goa 5 5 5 5

28. Pondicherry 2 2 2 2

29. Mizoram 1 1 1 1

Total 724 741 741 74

STATE-W ISE DISTRIBUTION OF NAVODAYA VIDYALAYAS

S.No. Name of the State/UT Number of Navodaya Vidyalayas

1988S9 1989-90 1990-91 1991-91

1 2 3 4 5 6

1. Andhra Pradesh 19 20 20 20

2. Arunachal Pradesh 5 5 5 5

3. Bihar 23 24 24 24

4. Goa 2 2 2 2

5. Gujarat 6 7 7 9

6. Haryana 9 9 9 9

7. Himachal Pradesh 8 8 8 8

8. Jammu & Kashmir 14 14 14 14

9. Kerala 10 10 10 10

10. Kamataka 18 18 18 18
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S.A/0. Name of the State/UT Number of Navodaya Vidyalayas

198M9 1989-90 1990-91 1991--91

7 2 3 4 5 6

1 1 . Madhya Praddsh 28 28 28 29

12. Maharashtra 19 19 19 20

13. Manipur 7 7 7 7

14- Meghalaya 3 3 3 3

15. Mizoram 2 2 2 2

16. Orissa 12 12 12 12

17. Punjab 7 7 7 7

18. Rajasthan 20 21 21 21

19. Sikkim 1 1 1 1

20. Nagaland 1 1 1 2

21 . Tripura 1 1 1 2

22. Uttar Pradesh 29 30 30 35

23. Andaman & Nicobar 2 2 2 2

24. Chandigarh 1 1 1 1

25. Dadra&NagarHaveli 1 1 1

26. Daman & Diu 2 2 2 2

27. Delhi 1 1 1 2

28. Lakshadweep 1 1 1 1

29. Pondcherry 4 4 4 4

Total 256 261 261 275
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STATEM EN T'li

DETA^S OF FOURTEEN NAVODAYA VB)YALAYAS SANCTIONED DURING 1991-^

S. No. Name of the StateAJts District

1 2 3

1 . Bihar Siwan

2. Dettii Jaffarpur Kalan (East Distt.)

3. Gujarat i) Surinder Nagar
ii) Rajkot

•

4. Madhya Pradesh Radam

5. Maharashtra Sangli

6. Meghalaya Jaintia Hills

7. Nagaland Thensang

8. Tripura S. Tripura Distt.

9. Uttar Pradesh i) Gazipur
ii) Deoria
iii) Hardoi
iv) Bhadohi 
V ) Etah

Doubling of Ranchi-Lohardaga Line

1901. SHRI RAM TAHAL CH- 
OUDHARY: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the Giovemment propose to 
convert the single railway line between 
Ranchi and Lohardaga in Bihar into double 
Hne;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL-

LIKARJUN): (a). No, Sir.

(b) Does not arise.

(c) Doubling of lines is done to meet the 
operational and traffic requirements. It is 
resorted to when the sectnnal capacity of a 
single line with various operational improve
ments gets saturated. The Ranchi-LohanJ- 
aga section has not yet come in this cate
gory.

hido-Romanla Air Service Contract

1902. D a  MAHADEEPAK SINGH 
SHAKYA: Win the Minister of CIVIL AVIA
TION AND TOURISM be pleased to state:
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(a) whether any contract has been 
signed between India and Romania to regu
late air servicers between the two countries; 
and

(b) if so. the main features of the con
tract?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAO SCIN- 
DIA): (a) and (b). India and Romania ini
tialled the text of a bilateral Air Services 
Agreement on 6.12.1990. The agreement 
provides for operation of 2 services per week 
by the designated airlines of the two coun
tries between the specified points.

Family Planning Programme

1903. SHRI SUSHIL CHANDRA 
VERMA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the figures of Tubectomy. Vasec
tomy andLoopoperationsduring 1988. 1989 
and 1990 under the family planning pro
gramme;

(b) whether the number of Tubectomy 
and Vasectomy operations Is showing a 
downward trend every month; and

(c) if so, the reasons therefor and the 
measures proposed to boost these family 
planning programmes?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SINDDHARTHA): (a). As per the latest 
available information from the State, the 
numberof Tubectomy. Vasectomy and I.U.D. 
insertions (Copper-T & LooP) done during 
the year 1988-89.1989-90 and 1990-91 in 
the country are given below:- as under

(Figures in OOO's)

Year Tubectomy Vasectomy lUD-lnser 
thns

1988-89 4061 617 4851

1989-90
(Provistonals)

3840 341 4937

1990-91
(Provisbnal)

3873 249 5322

(b) A statement giving Month-wise 
Tubectomy and Vasectomy operations done 
during the year 1988-89,1989-90 and 1990- 
91 in the country is given in the statement 
attached.

(c) To check the population growth in 
the country, a numberof new initiatives have 
been taken up to impart a new thrust and 
dynamism to the Family Welfare Programme.

In this context a draft Action Plan has been 
evolved in consuitatk>n with the State Gov- 
emment AJnk>n Territories Administration. 
The draft Action Plan is directed towards 
improvement of the quality and outreach of 
health and Family Welfare servces, expan- 
sbn of the programme for mother and chiki 
health care, t>etter intersectoral coordina
tion. meaningful information. educatk>n and 
communcatbn efforts, greater partbipatk>n 
of the people in the Family Welfare Pro-



gramma and evolving a national consansus Unbn Tenritories Administration and other
forimpartinganswmomentumtopopulation concerned departments of the Government
control efforts. The draft Action Plan is being for possB)le improvements, before it is finat-
furtherexaminedbytheStateGovemments/ ised and put to implementation.

211 Wrkl»nAns¥»ws DECEMBER 3,1991 VMttanAnswms 212



213 VMten Answers AGRAHAYANA 12.1913 (S>UOI) Written Answers 214

I

i

Oi

CO

CM

lO  tt>  CO o>

j : “i 2 ® 8j 8 S ! S S

S l i « 2 C ; 5 S 5 S^ ^ C V J C M C M C M C M C O x r

9 S 2 5! 5T- CM CM CM

_  0>  CD O  CO O  CO

4  ^

1
I

I  1
E e



215 VMlanAnsmis DECEMBERS. 1991 MMtwiAisw«fS 216

*
Oi
1 K
s

1 *
£ §S <o
:S >

1 lO

•
Ok

1 s CO

1 CM

i

0 0  CD «D
2  8  52

§ I g

§  § s
in

§ § I

i3
£



217 VMttmtAnsWn AGRAHAYANA 12,1913<SAK>I) VmonAmwrns 218

[EngBsHi

IMIcal ExpMidlliir* on Fainal* and 
GM Child

1904. KUMARIVIMLAVERMA:WiHth« 
Minlstar of HEALTH AND FAMILY WEL- 
M R E be pleased to stale:

(a) whether any survey has been con
ducted to determine diferent types of dis
eases prevalent among female adult and gM 
child in the country;

(b) If so, the details thereof. State-wise;

(c) whether there has been any differ
ence in the expenditure on medical treat
ment between men and women; and

(d) if so. the details thereof including the 
average expenditure spent on women and 
girl child in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a). No oountry^wise sur
vey has been conducted to determine differ
ent type of diseases prevalent among fe
male adult and girl child. However, the 
Indian Council of Medical Research has

carried out a population based 
cfoss-sectional study of gynecological and 
sexual diseases in rural women in two v&- 
lages of Maharashtra;

(b) Of 650 women who were studied, 
55% had gynecological complaints and 45% 
were sympumv-lree.

(c) and (d) No differentistion is made In 
the medical treatment between the two sexes 
and the State Governments as also the 
Central Government have made appropri
ate anrangements for the medicare of the 
entire populatbn through the rural/ urban 
health care infrastructure consisting of 
sub-centres, primary health centres, com
munity health centres/district hospitals and 
state level hospitals as also in the hospitals 
ran by the Central Government However, 
under the Family Welfare Programme, high 
priority has been assigned to safe mother
hood and cNId survival programme under 
the Matemal and Child Health Scheme. 
State-wise expenditure for 1989-90 and
1990-91 in respect of the Prophylaxis 
Scheme and Oral Rehyderatbn Therapy 
Scheme are enclosed as Statement I and II, 
respectively. All India figures of expenditure 
for the years 1989-90 and 1990-91 in re
spect of Universal bnmunization Programme 
are enclosed as Statement III.
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[EngtsNi

Rural Ortonted Education PMiey

1906. SHRI NARAIN SINGH 
CHAUDHRI: WM the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased

-  to stale:
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5813.80

[TranslaSofU

Cleaning of Rivers

1905. SHRI SURYA NARAIN YADAV: 
WIH the Minister of ENVIRONMENT AND 
(=ORESTS be pleased to state:

(a), the names of the rivers undeitairan 
for cleaning by the Government during
1991-92; and

(b) the details of the work done in this 
direction so far?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a). Ongoing 
pollution abatement works on river Ganga 
only are being continued during 1991-92 
under the Ganga Action Plan.

(jb) 173 sdwtnes out o( a total d  
schemes have been completed so far under 
this plan. The completed schemes include 
53 schemes of Interception & Diversion, 7 of 
Sewage Treatment, 39 of Low Cost Sanita
tion, 19 of Electric Crematorium, 30 of River 
Fiont and Ghat Development and 25 
schemes of miscellaneous category. These 
schemes account for diversion of405 million 
litres per day (mid) of waste water against a 
target of 873 mid.

(a) whether any Rural-oiiented educa
tion policy has been formulated by the Union 
Government;

(b) if so, the details therefor; and

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a). The National Policy on Educa
tion 1966 (NPE) and the programmes taken 
up in pursuance of NPE by strong emphasis 
on equalisation of educational opportunities; 
and on universaGsation of elementary edu
cation and aduR literacy.

(b) Emphasis of programmes such as 
Operation Black Board, Non-Formal Edu
cation, Rural Functnnal Literacy Pro
grammes and special Literacy Campaigns 
are predominantly ratal.

(c) Does not arise.

[Transtatkml

Ahr Service ftom Deesa, Gu|arat

1907. SHRI HARISINH CHAVDA: WB 
theMinislerofCIVILAVIATlONANDTOUR- 
ISM be pleased to state:

(a) whether there is an airport in Deesa 
town of Banaskantha distrnt of Gujarat:

(b) if so, the time by which the Govern
ment proposetostart regular air service from 
there; and
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(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA):(a).Yes.Sir.

(b) and (c) It is not possible to air link 
Deesa at the present juncture due to oom- 
mercial and operatnnal reasons.

lEngSsU

Distrlbtitioii of Mark Sheets

1908. PROF. SAVITHRI LAKSH- 
MANAN: Will the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state that steps taken/twing taken by the 
Government to distribute the mark sheets of 
Acharya (MA-first year) Vedantha examina- 
tnnof Guruvayoor Kendriya Sanskrit Vklyap- 
eetha, Kerala?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): All the maik-st < (̂s including 
Acharya (MA-Tirst year) Vedaniiia examina
tion, 1991 have since been senton30.9.1991 
to Guruvayoor Kendriya Sanskrit Vkiyap- 
eetha, Kerala for distributton.

[Tran^aSorU

Running of Schools in Tents in Delhi

1909. SHRITEJNARAYAN 
SINGH:
SHRI B.L SHARMA 
PREM:

WaitheMinisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether many Kendriya VkJyalayas, 
schoolsof the Delhi Administration and Delhi- 
Municipal Corporatnn are being run intents 
in East Delhi;

(b) if so, the details thereof; and

(c) the reasons therefor and the time by 
which buiUings are itely to tie construded 
for these schools?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). Aocoiding to the biforma- 
tkm received from Kendriya Vidyalaya San- 
gathan, DeM Administratkx) and Delhi 
Municipal Corporatbn, the posUkxi kt re
spect of schools running in tents in East 
Delhi is as folkws:

KENDRIYA VIDYALAYA SAN- 
GATHAN:

There is only one Kendriya Vklyalaya at 
New Friends Centre at present running en
tirely in tents. The constructkm of a perma
nent school buikJing oouM not be taken up 
because final albtment of permanent site is 
awaited from the Delhi Devekipmefrt Author-
ity.

DELHI ADMINISTRATION:

21 schools wholly and 13 partially are 
run in tents. Sanction for construction of 
semi-pucca construction for 24 schools has 
been issued and four pucca buildings are 
under construction.

DELHI MUNICIPAL CORPORATION:

14 schools are presently functioning in 
tents. Construction of new school buildings 
is at different stages at different sites. The 
schools haveto run in tents forthe time t>eing 
in the following drcumstances:

0 where the schools have 
been newly opened and 
the land has not been 
formally handed over to 
Municipal Corporation 
Dehi;
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ii) where the ownership of 
the site is disputed;

iii) where old buildings have 
been declared dangerous 
and new constructions are 
in progress/being 
planned;

iv) where the enrolment has 
increased and existing 
building is in-sufficient to 
accomodate the addi
tional children.

Frequency of Ganganagar Express

1910. SHRI MANPHOOL SINGH: Will 
the Minister of RAILWYAS be pleased to 
state:

(a) whether Ganganagar Express is the 
only train between Ganganagar and Jaipur 
in a day;

(b) if so, whether the Government pro
pose to increase the frequency of the pres
ent train or to introduce any new train be
tween the two places;

(c) whether it is also proposed to re
place the steam engine of Ganganagar 
Express into diesel engine; and

(d) if so, when the proposals are likely to 
be implemented?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Yes. Sir.

(b) No. Sir.

(c) At present, there is no proposal.

(d) Does not arise.

[English]

Overbridge at Pandavapur (Karnataka)

1911. SHRI G. MADE GOWDA: Willthe 
Minister of RAILWAYS pleased to state:

(a) whether there is any proposal to 
construct an overbridge in place of the exist
ing railway gate near Pandavapur Sugar 
Factory in Mandya District. Karnataka;

(b) whether any survey has been under
taken for this purpose;

(c) if so. the details thereof; and

(d) the steps being taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). No. Sir.

(c) and (d). Do not arise, since no firm 
proposal in this regard has so far been 
sponsored by the State Govemment. duly 
consenting to share the cost, as per rules.

Day TInne Train between Mangaiore and 
Bangalore

1912. SHRI V. DHANANJAYA KUMAR: 
Willthe Ministerof RAILWAYS bepleasedto 
state:

(a) whether representations have t>een 
received to introduce a day time train be
tween Mangabre and Bangalore and vk:e - 
versa;

(b) if so. the action taken by the Govem
ment thereon; and

(c) the time by which the train is pro
posed to be started?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWYAS (SHRI MAL- 
LIKARJUN):(a)Yes.Sir.
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(b) and (c). Examined but not found 
feasble.

Functions of Indira Gandhi National 
Open Univarsity

1 9 i a  SÎ RI BUOY KRISHNA HAN- 
DIQUE: Wiil the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state:

sity.

The University Grants Commission  ̂lias 
the responsbiiify for coordination and deter
mination of standards in Universities. The 
Commission has the authority to dedars 
Open Universities fit for Central assistance 
and to provide finandai assistance to such 
Universitiesandlnstitutasaf Correspondence 
Studies in other Universities.

(a) the progress made by the Indira 
Gandhi National Open University (IGNOU) 
in the context of acting as the ̂ ontroliing 
body at the national level in respect of dis
tance education;

(b) whether distance education in vari
ous universities in still t)eing controlled t>y 
the UGC;

(c) whetherthe Government propose to 
assign the responsfeility of distance educa
tion to Indira Gandhi National Open Univer
sity;

(d) if so. the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF HUMAN FtE- 
SOURCE DEVELOPMENT (SHRi ARJUN 
SINGH): (a) to (e). The Indira Gandhi Na- 
tionai Open University, which was estab
lished by an Act of Parliament in 1985, has 
been jassigned the responsbiHty for coordi
nation and promotion of the open university 
and distance eduction systems in the educa
tional pattern of the country and for the 
coordination and determination of standards 
in such systems. For the purpose of perform
ing these functions the University has also 
been conferred with powers to allocate and 
disburse grants to other Higher Education 
institutions. To enable it to discharge these 
responsibilities IGNOU has recently decided 
to establish a Distance Education Council 
(DEC) as statutory authority of the Univer

It is expected that with the estabfish- 
ment of the Distance Education Council. 
IGNOU would gradually assume greater 
responsibility for the development of the 
Open University and Distance Education 
systems in the Country.

Setting up olMsntai Ho^iHai intlie 
Country

1914. SHRI ANNA JOSNi: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) the number and names of mental 
hospitals in the country. State-wise;

(b) the intaiw capacity of each one of 
them and the actual numtwr of patients 
admitted therein;

(c) the average expenditure incunred on 
each patient;

(d) whether the Government propose to 
build more mental hospitals; and

(e) M so, the number and plaoes thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). The number 
and names of mental hospitsds in the country 
alongwith beds availadble in tttese are given 
in the statement enclosed.



(c) The expenditure varies from institu- (d) and (e). Setting up of hospitals Is
tion to institution depending iqxminfrastruc- basically a State sutiject. So far as Central
ture andfadfitlesavailsUe.lt does not, there- Government is concerned, at present, there
fore, seem possble to give any national Is no proposal to build any more mental
average of expenditure. hospitaL
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Expan^on of TJituvananthapuram 
JUport

1915. SHRIRAkESHCHENNITHALA: 
Win the kUnistar of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) the present stage of the expansbn of 
Thiruvananthapiiram airport after taken over 
bythe Intemational Airports Authority of India; 
and

(b) when the expansion woric is likely to 
be completed?

THE MINISTER OF CIVIL AVIAITON 
ANDTOURISM (SHRIMADHAVRAO SCIN- 
DIA); (a) and (b). The lnternatk>nal Airports 
Authority of India took overthefunctbning of 
the Thiruvananthapuram Intemational Air
port with effect from 1.4.1991. The Authority 
has taken up msyor devek>pment works to 
being the airport to the internatbnal stan
dards. and to meet immediate requirements. 
The devek)pment works, such as interim 
modifk:atk)ns to existing domestk: terminal 
buikling, expansbn of aircraft parking apron, 
provisbn of simple approachlighting for main 
runway, improvement to runway lighting 
system, provisbn of airconditbning in the 
Domestk: Ariival Hall, construction of shoul
ders for main runway, strengthening of main 
and at>andoned runways are in progress. 
These works are likely to be completed by 
middle of next year.

[Translation]

Restoration of Indian Airline Service on 
Bhopai-Rewa-Delhi Route

1916. SHRI BEEM SINGH PATEL: Will 
the li4inisterof CIVIL AVIATION AND TOUR
ISM be pleased to state:

(a) whether the flights of the Indian 
Airlines on Bhopal-Rewa-Delhi route has 
been discontinued;

p)ifso, 1h9na9onsltmtlbr;and

(c)whenitbawlylobenstondand» 
not. the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMAOHAVRAOSCIN- 
DIA): (a) to (c). Indian Airlines never oper
ated a Bhopal-Rewa-Oelhi service. The air
field at Rewa is not suitable for operation of 
any of the aircraft available with Indian Air
lines.

lEr^Bsh]

Functiofiing of Central Ayurveda and 
Sidh Research Council

1917. SHRI BARELAL JATAV: Wiilthe 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether any report regarding the 
activities of Central Ayurveda and Side 
Research Council has been sent to the 
Central Vigilance Commissbn; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a)and (b). No reportonthe 
activKies of the Central Council for Research 
in Ayurveda and Siddha has been sent to the 
Central Vigilance Commission. However, a 
disciplinary case against the Director of the 
Council was referred to them for advice.

[TranslaUor^

Temporary Arrangement tor Tickats at 
Mathura Junction

1918.SHRIYOGANANDSARASWATI: 
Will the Ministerof RAILWAYS be pleasedto
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(a) wirather k is proposed to make any 
tamporaiy arrangement for booking of tick
ets at Mathura Junction during Gowardhan 
Parikarma (Pumima), three days before 
Pumimaand2days after it to reduce the rust 
of passengers at booking counters;

(b) if so, when; and

(c) 9 not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRi MAL- 
LIKARJUN): (a) and (b). An additbnal book
ing window is opened at Mathura Junction 
for three days during Gowardhan Parikarma 
every month to dear the rush of pilgrims.

(c) Doss not arise.

AffDTMtation In Bihar

1919. SHRI MAHENDRA BAITHA: WiH 
the Minister of ENVIRONK/ENT AND FOR
ESTS bepleased to state:

(a) the targets fixed for afforestation in 
Bihar during the current year;

the targets achieved during first six 
months; and

(c) the targets fixed by the Unkxi Gov
ernment for afforestation in the State Plan?

THE MH4ISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
EST (SHRI KAMAL NATH): (a) to (c). The 
target fixed for afforestatfonAree planting 
activities in respect of Bihar for the year
1991-92underthe 20-Point Programme and 
the achievement upfo 30.9.1991 are given 
betow:-

Seeding distribution 
0n lakhs) (for planthg 
on private lands)

Area (in hectares) 
^)tMc lands including 
hrest lands)

Target 700.00 50.000.00

Achievement 533.00 38,562.00
(upto 30.9.1991)

[EngSstii

AIDS Education Programme

1920. SHRI ARJUN CHARAN SETHI: 
Will tiie Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether tiie Bombay-Ferozepur 
Janta Express train was flagged off as AIDS 
(Acquired Immuno Defkxency Syndrome) 
Educatnn Express with 80 members medi
cal team in order to create awareness dbout 
the dreaded disedise;

(b) whettier there is any proposal to

launch such mass awareness programmes 
both in the urt>an and njral areas of the 
country; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINBTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) No. Sir. The Govern
ment of IncUa or the Government of Ma- 
harshtra did not flag off any train by naming 
it as AIDS &lucation Express. However, the 
Bombsy-Ferozpur Janta Express whch left 
Bombay on 16th Septend>er. 1991 to New 
Delhi, was having 80 students who are study-
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inginth08«oondyMrMBBSatGianlM«iical 
Coltofl>, Bombay 88 p a w ngwswTlwywBfa 
scheduM to allwid «M A l India kitor Coun- 
tiy Utodical Youth FsMival *PULSE - 91* at 
the AIIMS.Ttiese studants weregiven orien- 
tatkm training and education pmgramma 
which was conducted by the Indian Health 
Organisation, a non-government oiganisa- 
tioa

(b) I  not, the fadots reaponsMe for 
suchiaaulfc

(c) whethertheGovemment ara consid
ering to aUow private sactof to run the third 
Airfnes in the next one or (ND yaais; and

H ao, the detals thereof and I  not. the

(b) The Gowemmert has no such pro
posal.

(c) Does not arise.

Fort

1921. SHRi J. CHOKKA RAO: Wn the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be pleased to state:

THE MINISTER OF CM L AVIAITON 
ANDTOURISM(SHRIMADHAVRAOSCM. 
DIA): (a) and (b). Due to oommeiGial and 
operational reasons, Vayudoot had to curtai 
its operational activities during the last two 
years. The accumutaled tosses of the Com
pany upto31st March, 1991 areastimatedto 
be of the order of Rs. 128 crores. The major 
reasons for the losses are: Shorthaul nature 
of the operations, obsolato and uneconomic 
fleet, unremunerativetate stnjdure

(a) whether the Government are aware 
that land of the Golconda Fort in Andhra 
Pradesh is being encroached; and

(b) i  so, stepe taken to remove the 
encroachments?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes. Sir.

(b) The cases pertaining to the eviction 
of encroachments from the protected area 
have been taken up with the Siste authori
ties.

Private Sector to Run Third Airlines

1922. SHRi DHARMANNA MON- 
DAYYA SADUL: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state:

(a) whether the Vayudoot has suc
ceeded on expected assessment during the 
last two years;

(c) and (d). Air Taxi Servbes are nm by 
private operators and they can operate to an 
mo airpons opon 10 scnoauiB opsfaiions m 
the country.

CilWOilffvlViiIBI WIDBIBilOvS Kl KOIIiBpUi ̂

1923. SHRI UDAYSINGRAO 
GAIKWAD: Wil the Minister of ENVIRON
MENT AND FORESTS be pleased to state:

(a) whether some of the thick forests of 
Kohapur District in Maharshtra have been 
badly damaged due to mining; and

(b) if so, the steps taken or proposed to 
be taken by the Government to protecl the 
district from environmental imbalances?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). 
Only one mining proposal regarding the 
renewal of quany lease has been agreed to 
underthe Forest (Consenration) Act, 1980in
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13.1.89 in Kolhapur District, Maharashtra. 
Whils clearing this proposal, cortditions have 
t » 9n stipulated with regard to afforestation 
after quarry operations. The project authori
ties have to obtain approval from the compe
tent authority of the State Government for 
the mining activity. Implementation of the 
stipulations made while dhwrting the forest 
land is monitored by the Ministry.

m

Conversion of Katpadl-Tlrupatl Line

1924. SHRIDATTATRAYA BANDARU; 
Will the Minlsterof RAILWAYS be pleased to 
state;

(a) whether there is any proposal to 
convert Katpadi-Tirupati line into broad- 
gauge;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Constraint of resources.

Creches for Kettdrlya VIdyalaya 
Teachers

1925. DR. SUDHIR RAY: Will the Min
ister of HUMAN RESOURCE DEVELOP
MENT be pleased to state:

(a) whether the All India Kendrlya 
Vidyalayas' Teachers Association have 
demanded that creches must tw provided 
for them In every Kendrlya VIdyalaya; and

(b) if so, the reactionof the Government 
thereto?

THE MINISTER OF HUMAN RE

SOURCE DEVLEOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Yes, Sir. The All India 
Kendrlya Vidyalayas Teachers Association 
in their letter dated 31.10.91 has demanded 
that suitable provision of creches should be 
made in Kendriya Vidyalays. However, no 
dedston has been taken as yet in the matter.

ITranslaHof̂

Medical Facilities in Trans-Yamuna, 
Delhi

1926. SHRI B.L. SHARMA PREM: WIH 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether there Is acute shortage of 
medical and C.G.H.S facilities in trans- 
Yamuna area of Delhi;

(b) if so. whether the Government pro
pose to increzBe the number of C.G.H.S. 
dispensaries and also set i^ahospitalthere 
during 1991-92; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) to (c). No, Sir. However, 
ther9 Is a proposal for setting up of another 
dispensary at Nand Nagari which is held up 
for want of suitable accomodation. There is 
also a proposal to establish two more dis
pensaries Le. one at DHshad Garden and 
another at Noida which Is under considera
tion. There is no proposal to set up any 
CGHS hospital during the year 1991-92.

[EngBsh]

Scheme for Cliiiln Watw Lalw

1927. SHRI RABI RAY: Will the Minister 
of ENVIRONMENT AND FORESTS be 
pleased to state:
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(a) whflthsrlhe Canadian Intamalional 
Davetopmant AuIIkm%  had givan itt ap
proval for the bnplanMntation of a schaina 
for anviromnantal improvamant of Chilka 
WatarLaka in Orissa;

(b) if so, tha dataiis ttwraof; and

(c) tha tima by which the body for the 
development of the lake is Pkely to be set
up?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Canadian International Developinent 
Authority has agreed to prepare an inte
grated Resource Management Plan tor 
Chifla Lake to help conserve the ecosys
tem.

(c) Chiica Davetopmant Authority has 
bean sat up in November, 1991.

Pollution Free Environment In West 
Rajasthan

1928. SHRI GUMAN MAL LODHA: Win 
tha Minister of ENVIRONMENT AND FOR
ESTS ba plaasad to atala:

(a) whether tha Government have for
mulated a sdwma to make tha Enviioranant 
free from polulkm caused by Industries in 
West Riyaslhan for tha year 1991-92; and

(b) if so. tha stMant faatuias of tha 
scheme?

setting up of common effluent treatment 
plants for these dusters at P A  Tha Rajast
han Govammant has anlrustod tha Rajast
han Stale Industrial Davafopmanl and In
vestment Corporation to prepare lha leasl- 
UIHy report with tha ha(p of the Natkmal 
Environmental Enginaaring Rasaaich Insti
tute, Nsgpur. The Rajasthan PoHutbn Con
trol Board h'as also proposed that a similar 
scheme may be made for Industries In Bab- 
tra.

Report of WorM HaaRh Organlaatlon on 
AIDS

1929. SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the Government have re
ceived recent|yaraportfrom the WbiU Health 
Organisatkxi regarding the cases of Ac
quired Immuno Deficiency Syndrome in the 
oountiy;and

(b) if so. the details of main recommen- 
dattons made in the report for Impiementa- 
tnn?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATi D.IC THARA DEVI 
SIDDHARTHA);(a)Ya8.

(b) Worid Haakh Organisatton has esti
mated that out of 1/2 m«lh>n HIV infadton in 
South-East Asia, a vast mî orily is in India 
and Thailand.

THE MMISTER OF STATE OF THE 
MINISTRY OF ENVnONMENT AND FOR
ESTS (SHIR KAMAL NATH): (a) and (b). 
Rajasthan Polution Control Board has for
mulated a schema to control environmental 
polkition caused by dusters of small scale 
industries in Pali, Jodhpur ft Batotra. Tha 
schema involves mainly In plant modifica
tions to reduce poUution at source and the

A Strategic Project proposal for AIDS 
Prevention andContrelPragramma has bean 
devakiped by tha Govammant with tha fd- 
kiwing components:

1. BuHdingSunrailiancaand 
Clinical Management 
capacity.
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2. Piomoling public aware- 
nass and community 
aducation.

3. impiDving Blood saMy 
and promoting rational 
use of blood.

4. improving facilities for 
diagnosis and treatment 
of sexually transmitted 
diseases.

5. Strengthening Pro
gramme Management 
capacity.

Wprld Health Organisation is also col
laborating with the World Banl( and number 
of bilateral donors for procurement of funds 
for support to the programme activities.

[Tmnslatioril

Pollution hi biduslrial CItiaa

1931. SHRIGOVINDRAO 
NIKAM:
SHIR BARE LALJATAV:

WiH the Minister of ENVIRONEMNT 
AND FORESTS be pleased to state:

(a) whether pollution has been increas
ing in the industrial cities;

(b) whether the Govemment propose to 
malte a policy to check the pollution;

(c) If so. the details thereof; and

(d) the action proposed to be taken by 
the govemment ageinst the industrial units 
responsible for pollution?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRi KAMAL NATH): (a) According

to the air quality survey, air poHutnn levels in 
industrial cities are by and laige within the 
prescribed limits and continue to remain so. 
While the levels cX sulphur dtoxkle and ox- 
Mes of nitrogen are weB within the Emits, 
particulate matter in these cities is on tlie 
higher side. This is mainly due to the pres
ence of dust and high density of vehicular 
traffic. Water pollution in these cities is in
creasing because of urtanisation.

(b) and (c). Protection of the Environ
ment has always been a major concern and 
has been built into all programmes, projects 
and policies taken up so far. This lias to t>e 
acontinuing process. As part of this process, 
we have to seek integratton of environment 
and economic aspects in development plan
ning; stress on the preventive aspects in 
pollutton abatement; promotion of techno- 
togical inputs for reducing industrial pollut
ants and reliance upon public cooperatton in 
securing a dean environment.

(d) The actton taken by the govemment 
against the industrial units responsible for 
causing pollutton inchjde the foltowing:-

(1) Environmentaigukleiines 
have been evolved for 
siting and operation of 
industries.

(2) Industries have been 
asked to comply with 
consent requirements of 
the state poHutkm control 
boards.

(3) Industries have been <fi- 
rectedto instal necessary 
poltutbn control equip
ment on a time-bound 
basis and legal action is 
taken against the default
ing units. '

(4) 17 categories of heavHy
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polluting industries have 
been identified and these 
Industries have been 
asked by the State Gov
ernments to comply with 
the effluents/emission 
standards by 31.12.1991.

(5) Schemesforconstruction/ 
augmentation of sewage/ 
drainage system and 
treatmentof sewage have 
been taken up.

(6) A scheme has been initi
ated to give assistance to 
clusters of small scale 
industrial units for setting 
upcommon effluenttreat- 
ment plants.

(7) Financial incentives are 
provMed for installation of 
pollutton control equip
ment and shifting of pol
luting industries from 
congested areas.

lEngBshi

Air Servk:e to South Africa

1932. SHRIGOVINDRAO NIKAM: Will 
theMinisterofCIVa.AVIATIONANDTOUR- 
ISM be pleased to state:

(a) whether the Government have any 
proposal to establishdirectairlinks with South 
Afrca;

(b) if so. the details thereof;

(c) when the servne will be started;

(d) whetherthe South Africa will also be 
aUowed to operate any service to India and 
vioe-versa; and

(e) if so, the number of such flights, the 
airports from whnh these are likely to oper
ate and their destinatkin in India?

THE HAINISTER OF CIVIL AViAITON 
AIMDTOURISM(SHRiMADHAVRAOSCiN- 
DIA): (a) No such proposal is under Govern
ment’s oonskJeratnn at present

(b) to (e). Do not arise.

[Translation]

Diabetes Patients In Country

1933. SHRI GOVINDRAO 
NIKAM:
SHRI MUMTAZANSARI:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state;

(a) whether the attentton of the Govern
ment has been drawn to the news-Kem 
capt'ioned ‘Desh Mai 20 Lakh Madhumeh se 
Pent* appearing in the Nav Bharat Times 
dated November 14.1991;

(b) if so, the facts thereof?

(c) the steps proposed to be taken to 
eradcate/control diabetes disease; and

(d) the number of diabetic patients reg
istered with the vark)us Government hospi
tals of Delhi during the last three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATi D.K. THARA DEVI 
SIDDHARTHA); (a) to (c). Yes, Sir.

An epklemok>gk»l study on the preva
lence of Diabetes Mellitus was conducted in 
1972-75 under the auspfces of iCMR in six 
different geographk»l regions of India cov
ering urban and rural terrains. The results 
were u  follows:-
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Area A State Prevalence

{Per thousand population)

Ahmedabad (Gujarat) 2.86

Calcutta (West Bengal) 1.63

Cuttak (Orissa) 1.40

Delhi 1.23

Poona (Maharashtra) 1.48

TrivarKirum 1.81

The prevalence in India was calculated 
as 1.73 on the basis of data.

Centres, Community Health Centres in the 
districts included in the programme.

Under the Diabetes Control Programme 
an operational districfmodel isfunctbning in 
districts of Salem and South Arcot in Tamil 
Nadu and districts of Jammu and Kashmir. It 
is proposed to extend this programme both 
in its content and coverage during the 8th 
Five Year Plan.

Special pamphlets on the care and 
control of diabetes vulnerable groups, such 
as pregnant mothers, have also been pre
pared as a part of community educatbn. 
Diabetes related Health Education is also 
being imparted through media & by organis
ing special drive and exhibitions.

Educational material relating to diabe
tes in several languages has been prepared 
and made available to the Primary Health

(d) The number of diabetic patients, 
treated in the selected major Government 
hospitals of Delhi during the last three years 
are as follows:-

No. H o s p ^ 1988 1989 1990

1 . Dr. R.M.L Hospital 387 213 303

2. A.I.I.M.S. 381 329 313

3. LN.J.P. Hospital 518 488 564

4. G.B. Pant 233 17 13

5. Safdarjang Hospital 463 195 246
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lEngim

Ak Cargo Complax at Calicut 
Airport

1934. SHRI V.8. VUAYARAGHAVAN: 
WiH th« Minister of CIVL AVIATION AND 
TOURISM be pleased to state:

(a) whether the Government have any 
plan to set up an Air Caigo Complex at the 
Calicut Airport in Kerala; and

(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION 
ANOTOURISM(SHRIMADHAVRAOSCIN> 
DIA): (a) and (b). The Government has no 
plan to construct an Integrated air cargo 
complex in the Calcut airport at present. The 
National Airports Authority has offered to 
construct and manage the complex if the 
concerned StatoGovemment agencies could 
meet the construction costs thereon.

[TfansfattMi]

Expansion of Sonepat Station 
Platform

1935. SHRI DHARAMPAl, SINGH 
MALIK: WW the Minister of RAO.WAYS be 
pleased to state:

(a) whether there is any proposal for the 
expansion of platelbrm and to Increase the 
length of the existing shed at Sonepat rail
way station; and

(b) if so, time by which the said proposal 
is NkeV to be IciHilementad?

THE iMNiSTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LKARJUN):(a)No.ar.

Fir* Aeddent it  Sompat Station

1936. SHRI DHARAMPAL SINGH 
MALIK: WiH the Minister of RAILWAYS be 
pleased to state:

(a) the total loss occurred due to arson
- in 1990 at the Sonepat RaBway Station and 
the amount spent to make ft operaUonai; and

<b) the steps proposed to be taken to 
protect the f̂ aHway stations from such inci
dents in future?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Loss on account of arson at 
Sonepat Railway Statton in 1990 Is esti
mated to be about Rs. 19 lakhs. The amount 
spent to make it operational is d »u t Rs. 12.5 
lakhs.

(b) Depending upon the threat peroep- 
tnn, the security anwigements for protect- 
big (tailway property are made in coordina- 
tton with State Polk» authorities.

[EngSsm

Bed Capacity of Govenmwnt HospKais 
In DeUii

1937. SHRI JEEWAN SHARMA: WiH 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of bed capacity bt the All 
India institute of Medkai Sdences (AilMS). 
SaMarjung, and Dr. Ram Manohar Lohia 
Hospitals and the number of patients actu
ally admitted, ward wise during the last three 
months;

(b) whether there is any ptoposaj to 
IncMase the bed capadiy of AliMS. and 
Safdaiiung Hospital;

(b) Does m>l arise. (e) ff so. tfw delaiiithanaf;
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(d) whother them is any proposal to 
construct a Nursing Home in Safdarjung 
Hospital on the pattern of Dr. Ram Manohar 
Lohia Hospital;

(e) whether the general upkeep of the 
Government hospitate is not to the mark; and

(f) if so, the steps proposed to betaken 
in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) The information is given 
in the statement attached.

(b) to (d). in AilMS, there is a proposal 
to increase bed strength ky construction of 
an additional Private Ward Bkick, strength
ening IRCH, setting up a Maternal & ChiM 
Health Centre and commissioning a few 
more bed in Cardto Thoracic Centre. There 
is, howevî r, no proposal to increase the bed 
strength in Safdarjang Hospital at present.

(e) and (f). The growing k>ad of patients 
is putting a strain on the hospital infrastruc
ture. However, every effort is being made to 
improve the general upkeep and mainte
nance of hospitals provkiing addittonal acco- 
modatton and staff.

STATEMENT

AB India Institute of ModicsJ Sciences, Now Delhi 

Total Bed Capadly-1576 

Admissions June, 1991 to August, 1991

Department June V I July V I August VI

Medicine Unit-1 98 88 57

Medicine UnlMI 78 77 77

Medicine UniMII 68 65 59

Surgery Unh-I 86 118 88

Surgery Unit-ll 83 85 81

Surgery Unit-IU 115 138 72

Surgery Unit-IV 75 94 71

Orthopaedics-1 136 147 125

Orthopaedics-ll 148 145 103

ObsX. & Qynae-I 239 311 195

Obst.&Gynae-li 215 222 149

Obst. & Gynae-111 194 195 138
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Department June V I Ju ^ V I August V I

Ndphrology 139 149 188

Endocrine 46 50 38

Gastro-enterology 98 116 85

Haematology 124 130 128

Neurology 154 200 127

Cardioogy 299 345 289

C.T.V.S. 179 217 123

Psychiatry 38 46 39

Neoro-Surgery 236 247 209

Urology 145 217 171

Otolaryngology 249 319 -

DermaLobQy 90 109 88

New Born 115 166

Paediatrics 291 296

Paed. Surgery 149 162 135

Radio-Therapy 19 23

Dental Surgery 14 16

Nuc. Medicine 1 10

Gast.-lnt. Li, 39 37

Rehablitation & Art. 
limbs 5 8

I.R.C.H. 2 2

Anaesthesiology - -



297 WrklBn Answers AGRAHAYANA 12, t913 (&4M) Written Answers 298 

Safdarjnag Hospital, New Delhi

Tot^ Bed Capacity-1531 

Wardwise Admission During the Month (^ August, September, & October, 1991

Wards h^nths

Âugust̂ ^September* •October*

A 674 708 701

B 911 819 800

C 35 28 19

1. 38 63 61

2. 77 79 120

3. 226 199 165

4. 194 224 176

5. 228 183 166

6. 93 87 101

7. 111 91 103

8. 383 401 418

9. 611 669 544

10. 489 519 438

10. G 100 82 98

11 . 32 19 27

12. 4 5 6

13. 5 6 12

14. 9 17 10

15. 118 110 126

16. 76 61 60
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Wards Months

Âugust* ^September̂ ^October̂

17.

18.

19.

20. 

21. 

22. 

23.

23. A

24.

25.

26.

27.

28. 

29.

161

255

210

358

286

94

55

26

38

24

30

55

59

61

N E W B 0 R N 1 N F A N T S

3.

4.

5.

5.N

8.

9.

123

96

93

148

287

344

162 

343 

162 

424 

466 

78 

43 

33 

39 

18 

43 

55 

49 

57 

Spinal Inj.

104

114

85

129

312

379

189

195

189

315

282

77

55

32

46

30

42

67

45

57

94 (Bed Strength) 

83 (Bed Capacity) 

85

102 Aduh& Child 

299 1,357 

341
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Wards Months

•Augusf •September* •October'

9.N 83 108 102 New Bom

10. 400 443 100 IndNRA

TOTAL 174

Bwf Capacity of Or. Ram Manohar Lohia Hospital - 929

Una No. of patient 
admhted(from 
1.8.91 to 31.10.91)

Dr. C.P. Singh Medical 395

Or. S. Chugh Medical 404

Dr. N.P.S. Verma Medical 458

Dr. M.P. Dubey Medical 448

Or. S.K. Minocha Medical 473

Dr. R.C. Bhasin Medical 420

Dr. p. Nataraian Cardiology 243

Dr. S.C.Jha Surgical 417

Dr. S.M. Gulati Surgical 433

Dr.A.N.Sinha Surgical 425

Dr. D. Sengupta Surgical 445

Dr. O.P. Pathania Surgical 374

Dr. (Miss) S. Pal Surgical 394

Dr. S.P. Bajaj Burn & Plastic Surgery 184

Dr. S.P. Aggarwat Neuro-Surgery 482

Dr.(Mrs)KK.Siddhu Paediatrics 625



303 Wrktan Answers DECEMBER 3,1991 Written Answers 30)

Unk No. of patient 
adn t̂e<Hfmm 
1.8.91 to 31.10.91)

Dr. U. Sattaya Paediatrics 520

Dr.A.Kohli Paediatrics 457

Dr. V.L Koachhar Orthopaedic 274

Dr. LK. Sood Orthopaedic 325

Dr.Y.P.Gulati Orthopaedic 261

Dr. (Mrs) Sneh Lata Gynaecology 351

Dr. (Mrs) S. Bhaudari Gynaecology 421

Dr. (Mrs) K. Madan Gynaecology 420

Dr. O.N. Krishna Eye 125

Dr. Sat Parkash E.N.T. 324

Dr. A.K. Sharma Skin 68

Dr.G.LSabharwal Dental 16

Dr. (Mrs) Neena Vohra Psychiatry 132

C.M.O. (Brought Dead) 661

Total 10843

Peripheral Hospitals and Policlinics in 
Delhi

18 3 a  S H R | J E E W A N  S H A R M A : WiH 
the lUHnlster of H E A L T H  A N D  F A M IL Y  
W E L F A R E  be pleased to state:

(a) the number of hospitals, dispensa
ries, primary health centres, polyclinics, sub
clinics, registered private nursing homes in 
Delhi and the details of the agencies which 
run these institutions;

(b) whether there is any proposal to 
bring these institutions under the control of 
one agency;

(c) if so, the details th e r^;

(d) whether there Is any proposal to 
Increase the strength of beds in AIIM S and H 
so. their number;

(e) whether there is any proposal to 
upgrade the medical services of Govern-



(b) No. Sir.

(c) 0m s  not arise.
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ment hospitais on similar lines as are avail
able in AIIMS and If so. the details in this 
regard;

(f) whether there Is any proposal to 
construct peripheral hospitais and poly-cHn- 
ics in Delhi; and

(g) if so, the details thereof and the time 
by which these are likely to be set up?

THE MINISTRY OF STATE IN THE 
i^lNISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) A Statement-1 in en
closed.

(d) Yes. Sir. There is a proposal to 
provide about 100 additional beds in a Pri
vate Ward Block.

(e) No. Sir.

(f) and (g). Yes. Sir. There is a proposal 
to set up 7 hospitals under Delhi Administra
tion and one Poly-clinic at Swasthya Vihar 
under C.G.H.S. A Statement indicating the 
details of the proposed hospitals and the 
time by whteh these are likely to be set up is 
e n d o ^  as Statement-ll.

STATEMENT-1

Category Government Local Bodies Private & Voluntary 
Organisattons

Total

Hospitals 
(All Types) 33* 21 26 80

Dispensaries 
(All Types) 313 194 146 653

Primary Health 
Centres 3 5 — 8

Sub-Centres 
(as on 31.3.91) 18 24 - 42

MCH Centres 17 65 7 89

Nursing Homes - - 117 117
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[Transfcrtfonl

Orissa Social Fomstcy ProJsct

1939. SHRIMRUTYUNJAYA NAYAK; 
Win the Minister of ENVIRONMENT AND 
FORESTS be pleased to refer to the repV 
given to Unstarred Question No. 4293 on 
August 26. 1991 regarding Orissa Social 
Forestry Project and state:

(a) whether the requisite information 
has been collected;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) to (c). No. 
Sir. The State Government have not fur
nished the requisite information in full.

[Engffs/i]

AHMS not Equipped to Handle AIDS

1940. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to refer to the reply 
given on August 26, 1991 to Unstarred 
Question No 4491 regarding AIIMS not 
equipped to handle AIDS and State:

(a) whether the requisite information 
has been collected; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMAT1 D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). The Committee 
constituted by Govt, has not yet submitted Ss 
report.

Special flights on Puja and Dlwall

1941. SHRIMATI GEETA MUKHER- 
JEE: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) the details of the special flights 
announced during the Puja and Diwali festi
val this year,

(b) the number, out of them, actually 
operated; and

(c) the details of expenditure-income, 
situation in that regard?

THE MINISTER OF CIVIL AVIATION 
ADNTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) and (b). The following 14 addHional 
flights were announced and operated by 
Indian Airlines during Puja festival during 
1991:

1 . Delhi-Calcutta-Delhi 6 flights with B-737 aircraft

2. Calcutta-Aaartala-Calcutta 1 with B-737 and the other with A-320 air
craft

3. Calcutta-Kathmandu-
Calcutta

5 flights with B-737

4. Calcutta-Bagdogra- 1 flight with B-737 aircraft

T O T A L 14 frights
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(c) The revenue earned and expendi
ture incurred on operatbn of these flights 
were Rs. 29.55 lakhs and Rs. 26.85 lakhs re* 
spectively.

Income from Sale of Indian Airlines 
tickets

1942. SHRIMATI GEETA MUKHER- 
JEE; Will the Minister of CIVIL AVIAITON 
AND TOURISM be pleased to state:

(a) the total number of domestic flights 
run by the Indian Airlines, route-wise;

(b) the number of flights, out of them, 
introduced during the current year and the 
route thereof;

(c) the total expenditure involved for the 
consumption of fuel for running these routes 
and the incomes accrued from the total sale 
of tickets during last one year; and

(d) how many of these tickets were for J 
Class and Y Class and how much amount 
has been paid by the Parliament or the Union 
Govemment or by different Public Sector

Undertakings or by the State Governments?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSC««- 
DIA): (a) On an average Indian Airlines runs 
89 pairs of flights per day. Routewise details 
are given In Statement-L

(b) The requisite informatbn is avail
able in Statement-ll.

(c) During 1990-91, the total expendi
ture involved for consumption of fuel for 
mnning domestic flights was Rs. 370 crores 
and income accrued from the sale of XkkeXs 
on domestic flights was Rs. 890 crores.

(d) During 1990-91,75.15 lacs passen
gers travelled in Y Class and 3.51 lacs in J 
Class on Indian Airlines network. Since tick
ets are purchased either on cash payment or 
on credit directly or through agents, full infor- 
matbn relating to the amount paid by the 
parliamentAJnbn Government/State Govem- 
ment/Public Sector Undertakings etc. on 
purchase of tbkets is not available. Indian 
Airlines maintains records only in case of a 
few parties to whom credit facilities have 
been extended.

STATEMENT-1

Routewise Details of Services Operated t)y Indian Airlines

Flight No. Route

1 2

A-300

IC-105/106 Bombay-Bangalore

IC-107/108 Bombay-Bangalbre

IC-109/110 Bombay-Bongatore

lC-163/164 Bomabay-Goa
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FB ^N o. Route

1 2

iC-167/168 Delhi-Boanibay-Trivandrum

IC-169-170 Boambay-Goa

IC-171/172 Bombay/Madras

IC-173/174 Bomabay-Madras

IC-175/176 Bombay-Culcutta

IC-183/184 Bombay-Delhi

IC-187/188 Bombay-Delhi

IC-186/185 Bomi bay-Delhi

IC-229/230 Caknitta-Guwahati

IC-263«64 Calcutta-Delhi

IC-273C74 Calcutta-Bom^bay

lC-401/402 Delhi-Calcutta

f0-40a«04 Delhi-Bongalore

IC-405/406 Delhi-Bombay

KM39M40 DelhiHyderabad

IC-571/572 Madras-Bombay

IC-593«94 Madras-Bombay

IC-539/540 Madras-Delhi
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F ^ N o . Rom

1 2

IC-603/604 BomU>ay-Ahmedabai|

IC-613«14 Bombay-Ahmodabad

IC-617/618 Bombay-Hyderabad

IC-629/830 Bombay-Nagpur

IC-689/690 Bombay-Vadodara

IC-695 Bombay-Varanasi-Lucknow

IC-697/698 Bombay-Calicut

lC-729/730 Cabutta-Guwahati

IC-741/742 Calcutta-Agartala

IC-743/744 Calcutta-Agartala

IC-765/766 Caicutta-Madtas

IC-771/772 Calcutta-Bangalore

IC-803/804 Delhi-Bangalore

IC-809\810 Dolhi-Patna-Ranchi-Calcutta

IC-807/808 Oelhi-Bombay

K)-815«16 Dethi-Lucknow

IC-817 Delhi-Ahnnedabad-Vadodara-DeN

IC-835/836 DeM-Lucknow

IC-839/840 Delhi-Hyderabad
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FSghtNo. Roul0

1 2

10861/862 Dslhi-Ahiiwdabad

IC-87aA80 De«iM3uwahaliV«gaitala

IC-889A90 D«<hU3uwahati-imphal

IC-919/920 nyQBrStt>SK}~DOmDay

IC-913/914 Madras-Bangalira

IC-915/916 Bangaiora-Hydsiabad

IC-927/828 Hyderabad-Bonu bay

IC-929/930 Madras-Bangabr»-Trivandrum

IC-939«40 Madras-IMhi

IC-951/952 Madras-Bangabra-Ahtnsdabad

IC-955/956 Coknbatora-Bwiu bay

B-737

iis n ie Bombay-Rajkot

121/122 Bombay-Aurangabad

129/130 Bontbay-Raipur-Bhubanaswar-Calcutta

133H34 Bombay-Ahmadabad-lndora

13Sn36 Bombay-BhaMnaoar

147/148 Bombay-Jamnagar-Bhuj

159/160 Boiwbiy ManQttlpiBi
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FtghtNo. Route

1 2

161A162 Bofflbajr-Cochin

177A178 Bombay-Calicut

179/180 Bombay-Mangalore

191/192 Bombay-Cochin

199 Bombay-Ranchi-Patna

201/202 Calcutta-Dbrugarh

209/210 Calcutta<3uwahati-Silchar

213 Calcutta-Tezpur-Jofhat-Guwahati-
Calcutta

215/216 Catcutta-Vaianasi-Jaipur

217 Calcutta-<3Uwahati-Tezpur-Jotf)at-
Calcima

221/222 Caicutta-Bagdogra

2SSBS6 Calciitta^achar-lmphal

257 Calcutta-imphal-Oimapur

269/270 Calctitta-Bhubaneswar-Nagpur-
Hyderabad

277/278 Calcutta-Hyderabad

285/286 CalcutbhPoftblair

2871268 Calculla-Î Ktblair-Carnioobar
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FBt^tNo. Route

1 2

Aff7IA06 Delhi-Agra-Khajuraho-Varanasi

409/410 Oelhi-Lucknow-Calcutta

419 Delhi-Kanpur-Gorakhpur-Delhi

421/422 Oelhi-Chandigarh-Jainmu-Srinagar

423/424 Delhi-Ainrftsar-Srinagar

429/430 Srinagar-Leh

433/434 Delhi-Gwalior-Bhopal-indore-Bombay

445/446 Jaipur-Bombay

449/450 DettihPune

465 Delhi-Kanpur-Allahabad-Delhi

469/470 Oelhi-Nagpur-Raipur

485/486 Jammu-Leh

KTIIAIZ Delhi-Bhuijaneswar

479/480 DettihBagdogra-Guwahati-Oimapur

AAMA02. ChandgalH^h

AffTIASa DeBti-Palna

489/490 Delhi-bagdogra-GkJwahali-Dimapur

491/492 Dohklaipur-Jwflipur-Udaipur-
Auiangdbad-Bombay
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FSgMNo. Route

1 2

493/494 Delhi-Jaipur-Jodhpur-Udaipur-Boinbay

49SM96 Delhi-Jaipur l̂odhpur-Udaipur

497/498 Delhi-Varanasi-Bhubaneswar

483/484 Dslhi-L0h

499 Delhi-Agra-Khajuraho-Varanasi

501 Madras-Hrichy-Madurai

503S04 Madras-Trichy-ina( durai-Bangalore

517/518 Madras-Bangatore-Pune

523^24 Madras-Bangalore-Goa-Ahmedabad

529S30 Madras-Tribandrum-Cochin

531/532 Madras-Bmgalore-Cochin

5 3 7 ^ Bangalore-Cochin

541/542 Madras-Vizag-Calcutta

5 4 3 ^ Madras/Bhuban«swar>Caleutta

545/546 MadrasHyderabad

547/548 Madras-Hydardbad

549«50 Madras-Porlblair

559^60 Madras-Bangalore-Mangalore

561/562 Hyderabad-Vizag

533«34 Madras-Bangalora-Coimbaiore
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Route Mrcraft Fmquemy
perweek

1. Bombay-Raipur-Bhubaneswar-Calcutta B737 3

2. Calcutta-Bhubaneswar-Madras B737 3

3. Calcutta-Varanasi-Jaipur B737 3

4. Calcutta-Chhitagong B737 1

5. Jammu-Leh B737 2

6. Madras-Bangalore-Goa-Ahmedabad B737 2

7. Madras-Trichy-Madurai-Bangalore B737 3

8. Delhi-Lahore A320 2

9. Delhi-Karachi A320 2

10. Calcutta-Guwahati-Silchar B737 7

11. Delhi-Gwalior-Bhopal-lndore-Bombay B737 2

12. Dettii-Kanpur-Gorakhpur-Delhi B737 2

13. Delhi-Kanpur-Allahabad-Delhi B737 2

14. Calcutta-Guwahati-Tezpur-Jorhat-
Calcutta B737 3

15. Calcutta-Tezpur-Jorhat-Guwahati-Calcutta B737 3

16. Delhi-Guwahati-Agartala A-320 3

17. Madras-Bangalor»-Mangabre B737 4

18. Madras-Bangatore-Pune B737 3

19. Madras-Bagdogra-Guwahati-Dimapur B737 3

20. Delhi-Bagdogra-Guwahati-Dimapur B737 3

21. Bombay-Ranchf-Patna-Bombay B737 2
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Tourism Devaiopirwit at PlacMof 
Pilgrlinagc

1943. SHRISYED SHAHABUDDIN: WiU 
theMinisterofCIVILAVIAiTONANDTOUR- 
ISM bo pleassd to state:

(a) the facilities for pilgrims devebped 
by or with the financial assistance of the 
Union GSovernment, In respect of various 
places of religbus pilgrimage during the last 
five years;

(b) the total investment made by the 
Union Government direct or indirect, project- 
wise; and

(c) whether the approved projects have 
been executed directly by the Union Govern
ment or by the State Government or Union 
Temtory concerned?

THE MINISTER OF CIVIL AVIAITON 
AN01OURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) With the financial assistance from 
the Central Department of Tourism, Yatri- 
kas. Yatrl Niwases, tounst lodges and com
plexes have been constructed at places of 
pilgrimage.

(b) Th funds sanctioned by th Central 
Department of tourism during the last five 
years are as follows:-

1. Yatrikas

2. Yalri Niwases

3. Tourist lodges/ 
Tourist complexes

Rs. 29.35 lakhs

: Rs. 158.19 lakhs

Rs. 68.87 lakhs

(c) Approved Yatrikas ara constructed 
by Bhaitiya Yatrl Avas Vikas Saimti. a sod- 
efy ̂ wnsorad t>y the Central Department of 
Tourism, whereas Yalri Niwas, Tourist 
bdgesfeomplexes are constructed by the 
agencies of State OevemfflontsAMon Ter
ritories cgaeetned.

Deaths In Operation Theatre*

1944. S H R I M A D A N  L A L  K H U R A N A : 
Win the Minister of H E A L T H  A N D  F A M I L Y  
W E L F A R E  be pleased to state:

(a) whether, attention of the Govern
ment has been drawn to the news-item 
captioned 'Operation and theater deaths* 
and ‘safety steps for anaesthesia urged* 
appearing in the Hindustan Times dated 
October 31,1991; and

(b) if so, the facts thereof and the actton 
proposed to be taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THAFtA DEVI 
SIDDHARTHA): (a) and (b). Yes. Sir.

The matter of deaths in operation theater 
in Lok Nayak Jaiprakash Naraln Hospital, 
New Delhi, has t)een enquired into by a three 
member expert Committee constituted by 
the Delhi Administration which has since 
submitted its report To ensure non-recur
rence of the incklent in future, the toHowing 
steps has been Initiated by Delhi Administra- 
tkJn:-

0 To augment the essential
anaesthesia equipment in 
theLokNivakJaiprakash 
Narain Hospital wttile 
condemning^ and out
dated equipment

H) Aproperdrttforenqulring
intodMdhcaseshasbeen 
lakJdown.

W) Legal action to be taken 
against the firm wMch 
rapeatedty npairad the
lllauWM mnO OW1HWO K
as being fault ffM.



329 Written Answeis AGRAHAYANA 12.1913 (&VCA) Written Answms 330

bnptoimntation of C JLT. Decision

1945. SHRIRAM NAIK; WiRthe Mnis- 
ter of RAILWAYS be pleased to state:

(a) whether the decision of the Central 
Administrative Tribunal in a transfenred 
application No.27/1987(original writ petition 
No. 1556 of 1983 in the High Court of Bom
bay) on November 11, 1987 to grant option 
to the petitioners and also to other RaHwsy 
retired employees with Provident fund in this 
order in Para 11 (VI) is being implemented 
by the Government;

(b) if so, the details thereof, the numtier 
of cases decided so far and the number of 
cases yet to be decided; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c). The judgement of the 
C.A.T in T.A. No. 27/1987 has already been 
implemented in the case of the two retired 
employees who had filed the applicatbn. 
Instructions are being issue to the railway 
Units indicating the modalities for dealing 
with cases of other similarly placed Railway 
P.F. retirees as per the directions of the 
Hon’ble Trbunal.

Turmoil in Gandhlgram Rural Instttute 
of Tamil Nadu

1946. SHRI GURUDAS KAMAT: Win 
the Minister of HUMAN RESOURCE DE
VELOPMENT be pleased to state:

(a) whether it is a fact that the 
Gandhlgram Rural Institute in Tamil Nadu is 
in turmoil;

(b) If so, the reasons ttieraior; and

(c) the rwnedid steps taken by 
Government in this ragaid?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Accordmg to the infor
mation fumished by the Institute, there have 
been some incidents of demonstrations and 
strikes in the past few months, mainly as a 
reaction to certain disdpfinaiy measures 
taken by the University authorities against 
some staff members. A small group of 
memtiers of teaching and non-teaching staff 
ofthe Institute resorted to strikesandgherao 
in SeptemlMr and Octoiwr, 1991, foitowing 
orders of the Vice-Chancelbr to recover 
some unauthorised k>ans, and in support of 
their demands for confinnation of temporary 
staff. On one oocaskm the Vice-Chancelk>r 
had to cell poUce to restore peace and tran
quility.

(c) The Gandhlgram Rural Institute is a 
deemed to be University under Sectton 3 of 
the UGC Act, 1956 and is autonomous. The 
Vice-ChanceHor has appointed a Commit
tee under the Chairmanship of a retired 
District Judge to investigate into the distur
bances on the campus of the Institute.

[Transbaion]

Admission of Students In USSR

1947. SHRI MOHAN SINGH: WiH the 
Minister of HUMAN RESOURCE DEVEL
OPMENT be p ie a ^  to state:

(a)thenumberofstudentswenttoUSSR 
for medical and engineering studies during 
1991;

(b) wheihercertain private agencies are 
woiking under the supenriskxi of the Gov
ernment for their admlsskm in USSR;

(c) if so, whMhsr the Government am 
aware of the exoifottant fees being changed 
by these agendee for sending « e  students 
afaroad;and
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(d) I  ao.tlw siapstakan by t iw G o v ^  
mant kithiB ragard?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRIARJUN 
SMGH): (a) No student has gone to USSR 
for Medteal and Engineering studies during 
1991 under the Cultural Exchange Pro
grammes adminlatered by the Minlstiy of 
Human Resouioe DevelopmenL

(b) No, Sir. They are not tMorkIng under 
the supervision of the GovemmenL

(c) and (d). The Government of India 
have not approved the activities of any pri
vate agendesfor sending the studentstothe 
USSR. K any spedfe cs»e of violation of 
Indian laws these agencies oomes to the 
notice of law enforcing agencies, suitable 
action will be taken against them.

lEngBsm

Prtoe of Sbhool Books

1948. SHRI SOBHANADREESWARA 
RAO VAODE: WiU the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state:

(a) whether the Government are aware 
of the steep increase in the prices of school 
books and note books in the country;

(b) if so, the reasons therefcH; and

(c) the steps taken t>y the Govemment 
to bring down these prices?

costoffMiperwffilchlsthemalnootwlltuentol 
the cost of piDductkNi and the Increase In the 
printing rates.

(c) The folbwlng steps are being taken
by the NCERT to contain the prices of text- 
i___ 1___IXXJNS.

I) To continue to price the
NCERT tmtbooks on a 
no-piant no k»s basis.

H) Not to price textbooks for
classes l-VIH beyond Rs. 
IS/- and to Absorb the 
bsses, if any.

Hi) To fix price of Urdu ver-
stonNCERTtextbooksat 
par with the correspond
ing English or Hindi ver- 
skm, whfc:hever is tower 
and to absorb the tosses, 
Ifany.

Merging of areas of SER with 
SCR

1949. SHRI M.V.V.S. MURTHY: WII 
the Mnlster of RAILWAYS be pleased to

(a) whether there is any proposal to 
merge some of the areas of South-Eastern 
Railway with South-Central Ralhway 
(Visakhapatnam, Vizianagaram and Sri- 
kakulam districts in Andhra Pradesh as a 
result of creatton of new zones; and

THE MINISTER OF HUMAN RE
SOURCE DEVLEOPMENT (SHRI ARJUN 
SMGH): (aO Yes, Sir.

(b) The hwrease In the prices of school 
textbooks Is mainly due to Increase in the

(b) if so, the details thereof?

THE MINISTER OF STATE IN T »E  
MINISTRY OF RALWAY (SHRI MAL- 
LIKARJUN):(a)No,Sir.

(b) Does not arise.
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[7fansfaltor4

AnganavadI Prograimm bi

1950. SHRI DHARAMPAL SINGH 
MAUK: Will the Minister cf HUMAN RE
SOURCE DEVELOPMENT be pleased to 
sttde:

(a) the number of Anganawadi workers 
and helpers In Haiyana;

(b) whether the Government propose to 
make them permanent; and

(c) the amount spent on these pro
grammes during 1990-1991?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE- 
VELOPMENT(DEPARTMENTSOFYOUTH 
AFFAIRS AND SPORTS AND THE DE
PARTMENT OF WOMEN AND CHILD 
DEVELOPEM NT)(KUM ARI MAMATA 
BANERJEE):(a)Thereare9863Anganwadl 
Workers and the same number of Helpers 
sanctkmed in Haryana This includes 4433 
Anganwadi Workers and the same number 
of Helpers sanctioned lor State State Sector 
ICDSPrqects.

(b) Anganwadi Woikers and Helpers 
are voluntary part-time honorary women 
woikers bekinging to the local community.

Hence them is no question of maldng them 
pemianenL

(c) The total amount spent on the ICDS 
programme in Haiyana during 1990-91 was 
Rs. 1691.22 lakhs. This includes Meralia 
the amount alotted by Government of India 
under the centraly sponsorad ICDS as well 
asamounlspenton nMrilkm andStateSector 
ICDS projects by the Stale GbvemmenL

lEngBsfH

Poet Retirement Travelling Facilities

1953. SHRI PRITHVIRAJ D. CHAVAN: 
Win theMnisterofRAILWWAYS be pleased 
to state:

(a) the post-retirement travelling facili
ties such as free and concesskmal passes 
etc. given to retired Gioiq) *0* and 1}’ rsrilway 
woikers;

(b) whether there is any disparity in 
pravkling facHties to these Groups; and

(c) If so. the reasons therefor.

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LKARJUN): (a) and (b). Post-retirsment 
CompHmentaiy Passes are issued to retired 
Giou|> *0’and Group'D* Raflway emptoyees 
aocording to tt)e fdlowkig to the prescribed

Catagoiy Pmscribed years otRaSuagf 
senfice

No. of Passes 
adn^sstob

Group *0’ a) With 20 years sen/k» One Set per
and above but less than 
25 years.

year.

b) With 25 years senrice Two Sets per
and above. year.

Group *D’ With 25 years senrice One Set. in
and above akemative

year.
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(c) Post-ratiranMiit CompHmantaiy 
PassM m  granted to 1h« aligUs Railway 
Staff in aooordanca witti tlwir status and 
swvics put in at tlw tinw of ratiranwnL

Amount for OparaUon Blackboard

1954. SHRI RAJENDRA KUMAR 
SHARMA:

SHRI SYED SHAHABUDDIN:

WiRtheMlnisterof HUMAN RESOURCE 
DEVELOPMENT b» pleased to state;

(a) the amount aHocated under Opera
tion Blackboard during each of tlw last three 
years; State-wise;

(b) the amount annually released, year- 
wise and State-wise;

(c) the amount actually spent, year-wise 
and State-wise;

(d) the number of school buildings actu
ally constructed under the sctieme, year- 
wise and State-wise;

(e) the number of primary schools in the 
countiy which are yet to meet the minimum 
standard envisaged in the Operation Black- 
boaid as on April 1.1991 State-wise;

^the amount allaltedfor1991-92. State-
wisa;

6)) wlwther the Government propose to 
review the scheme; and

(h) if so, the details thereof and if not, the 
reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SMGH): to (c). The information of year-
wisegrants sanctioned and releasedtoState/ 
Unton Tenltories and utilised by them, are 
given in the Statement-L

(d) Progress with regard to construction 
of buildings is monitored phase wise. Phase 
1,11. Ill and IV. t)y and large correspond to 
1987-88. 1988-89, 1989-90 and 1990-91. 
Details are given in statement-ll.

(e) The information is given in state- 
ment-IL

(f) State-wise aOocations are made when 
proposals are reoeivedfrom the State Govts, 
and sanctioned. An amountofRs.100Crores 
has been made available for the scheme 
during 1991-92.

(a) and (h) The latest review of the 
scheme was carried out in a meeting of State 
Education Secretaries and Directors of Pri
mary &iucation on 9-10th August. 1991. 
The implementattonof the scheme, the steps 
to improve implementation and the strategy 
forthe VNMi Plan wereKliscussed.
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[TranslatioiH

DevelopmMrt of Tourism In U.P.

1955. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minlsterof CtVIAL AVIAI- 
TON AND TOURISM be pleased to state:

(a) whether any scheme is under the 
conslderat'ion of the Government to promote 
religious places in Uttar Pradesh from the 
tourism point of view;

(b) if so. the action tal<en so far by the 
Government in this regard; and

(c) the details thereof?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHIRMADHAVRAO SCIN- 
DIA): (a) Development of tourist infrastnjc- 
ture at various places of pilgrimage is primar
ily the responsibility of the State Govern
ments. However, the Central Department of 
Tourism extends financial assistance on 
specific projectsAschemes based on their 
merit, availability o( funds and interest priori
ties. In addition to this, the Central Govern
ment have given Income exemption on 50% 
of the income and fun exemption from ex
penditure Tax for a period of 10 years for 
hotels to be constructed at places of pilgrim
age.

(b) and (c). The Central Department of 
Tourism interalia has provided assistance 
for the augmentation of tourist facilities at 
placesofplgrnnaQe which include Allahabad. 
Ayodhya, Haridwar, Varanasi, Brindavan, 
Mathura, etc. Further, a project for strength
ening of tourist Infrastructural facilities at 
important Buddhist centres in the State is 
also under implementation.

Eneroachmant of Railways land

1956. S H R I M O H A N  S M G H : Win the 
kffinisterof R A IL W A Y S  be pleased to state:

(a) whether any mŝ or project for the 
utilisation of the unused railway land is under 
consideration of the Government; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). Most of the railway 
land lying vacant at present is required for 
Railwi^s' future developmental woriw. It is 
proposed to explore the feasibility of com
mercially exploiting space over railway land 
and land presently lying vacant, without 
obstructing the use of the land by Railways 
when required, with a view to gener̂ tting 
additional resources for Railways’ develop
mental projects.

[English]

Charging of Registration FM s

1957. DR. C. SILVERA: Will the Minis
tered HUMAN RESOURCE DEVELOPMENT 
be pleased to state:

(a) whether any directives have t>een 
issued to all schools not to charge registra
tion fee;

(b) if so, the details thereof; and

(c) the measures taken to ensure its 
compliance?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No, Sir.

(b) and (c). Does not arise.

Heatth of Chlldran

1958. DR. C. SILVERA: Will the Minis
ter of HEALTH AND FAMILY WELFARE be 
pleased to state:
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(a) whether any scheme has been for
mulated for improving the health of children; 
and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes. Sir.

(b) The programmes being implemented 
for improving the health of children include 
the Universal Immunization Programme 
which provides immunizatbn to children 
against sixe vaccine preventable diseases; 
Oral Rehydration Therapy Programme, which 
seeks to prevent deaths due to dehydratbn 
in diarrohea Programme of Prophylaxis 
against Nutritional Anaemia and blindness 
by providing Iron/Folic Acid Tablets and Vit 
'A* respectively. A pilot Project in 24 districts 
to Control Acute Respiratory Infections by 
giving the anti-microbial Contrimoxazole* is 
also being implemented.

Besides this, School. Health Pro
gramme; fortification of salt with Iodine to 
prevent Iodine deficiency. Integrated Child 
Development Service (ICDS) Scheme of the 
Department of Women and Child Develop
ment and other schemes of the Department 
of Foods which inter-alia include fortificatbn 
of Milk with Vitamin 'A' are being imple
mented for improving the health of chiklren.

Introduction of ‘Heritage on Wheels'

1959. DR. C. SILVERA: Will the Minis
ter of RAILWAYS be pleased to state;

(a) whether the Government propose to 
introduce 'Heritage on Wheels' train;

(b) if so. the special features of the train 
including the distance proposed to be cov
ered, its fare structure, categories of com
partments and other facilities to t>e provkied

therein;

(c) whether the Government propose to 
introduce more such trains for highlighting 
culture of other regbns; and

(d) if so, the details thereof and if not, the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) It has been deckied to intro
duce a Palace on Wheels’ type train in 
Southem sector for promoting tourism.

(b) These details have not been final
ised so far.

(c) At present, there is no such pro
posal.

(d) Indian Railways’ vast network and 
complement of thousands of passenger 
carrying trains provkie an excellent window 
to the culture of varbus regbns of the coun
try. Besides, several superfast and inter-city 
trains have already been introduced provkJ- 
ing linkage to the centres of cultural heritage.

National Wastelands Davetopnnent 
Board

1960. SHRI MUKUL BALKRISHNA 
WASNIK: Will the Minister of ENVIRON
MENT AND FORESTS be pleased to state:

(a) whether the Govemment propose to 
restructure the National Wastelands 
Devebpme]nt Board to make it more effec
tive; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b). 
The Natbnal Wastelands Devebpment 
Board was established in May 1985. A re
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view of Us working was carriad out in 1989-
90. This led to restructuring of the Board, 
alongwith revision of the Wastelands Devel- 
opment Programme, with a view to enhance 
effectiveness. The new approach focusses 
on enlisting people's participation, harness
ing inputs of science and technology and 
achieving inter-disciplinary coordination in 
programme planning and impiementation. 
The strategy aims at integrated land-use 
planning on watershed basis, village level 
action plans, emphasis on conservation and 
natural regeneration, fuelwood, fodder and 
timlMr production and technology extensnn. 
This programme is being implemented with 
renewed vigour, mainly through the State 
Governments, which have been advised 
recently to strengthen the monitoring mecha
nism and ensure improved resuits.The 
Wastelands Development Programme will 
be expanded during the Eighth Five Year 
Plan, which is under finalisatlon. On the 
basis of a review of woridng and experience 
gained, further steps may be talcen.

iM SIng of Surplus Railway Land

1961. SHRI MUKUL BALKRISHNA 
WASNIK:

SHRI SHANKER SINH 
VAGHELA:

SHRI ATAL BIHARI 
VAJPAYEE: 

SHRIGURUDASKAMAT: 
SHRIARVINDTRIVEOI:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Government have de
cided to lease out surplus railway land and 
other idle properties in metropolitan cities 
and other places to the private buHders;

(c) the area of the total surplus railway 
land?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAY (SHRI MAL- 
LIKARJUN): (a) to (e). At present there is 
about 61,000 hectares of vacant land in the 
Ralway. However, all this land cannot Im  
declared surplus as most of the railway land 
lying vacant at present is required for Rail
ways’ future developmental works. It is pro
posed to exptore the feasibility of commer
cially exptoiting space over railway land and 
land presently lying vacant without obstruct
ing the use of the land by Railways when 
required with a view to generating additkinai 
resources for Railways’ devetopmentalproj- 
ects.

Devetopment of Infrastructural Facili
ties to Promote Tourism

1962. SHRI MUKUL BALKRISHNA 
WASNIK: Win the Minister of CIVIL AVIA
TION AND TOURISM be pleased to state:

(a) whether the Government have de
cided to devetop basic infrastructural facili
ties at 15 centres in the country to promote 
and encourage tourism; and

(b) H so, the details of the centres Men- 
tified?

THE MINISTER OF CIVIL AVIATION 
ANDTOURiSM (SHRI MAOHAVRAOSCIN- 
DIA): (a) and (b). Yes, Sir. The Government 
are in the process of formulating a scheme to 
devekip special tourism areas. However, 
these areas wouM be identified in consulta
tion with the State Governments.

Nehru Yuwak Kendras

(b) if so, the details of the scheme and 
the terms and conditons of the contracts in 
this regard; and

1963. SHRI MUKUL BALKRISHNA 
WASNIK: Win the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
stale:
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(i^ tlw objactiww bshbid sotting up of 
th« Nahru Yuwak Kandia Sangathan and 
appointnwnt of Nahru Yuwak Kandras Dis
trict Co-onSnaton; and

(b) tha dattis of tha grants ralaasad to 
tha Nahru Yumk Kandras District C(K>rdi- 
nalon during 1980^, 1990-91 and 1991- 
92?

THE MMISTER OF STATE IN THE 
MIN6TRY OF HUMAN RESORUCE DE- 
VELOPMBTT (DEPTT. OF YOUTH AF
FAIRS A»0> SPORTS AND DEPTT. OF 
WOMEN AND CHILD DEVELOPMENT 
(KUMARI MAMTA BANERJEE): (a) The 
objactiva of Sangathan may kindly be seen 
in the Statamant attached.

(b) During 1989-90, Rs. 3.30 Crores 
was released to Nehru Yuva Kendras to
wards estabtahment and Rs. 3.32 Crores 
was released for programmes. Regarding 
release of funds for 1990-91, during the 
month of ApriL 1990 an advance of Rs. 
17.500/- was given to each Kendra for pro
gramme and subsequently due to the ban on 
release of programme funds effective fonn 
June 1990, no further programme funds 
were roleasad. Hiswever approximately Rs. 
75,000/-wmralaasedfor establishment and 
salaries pertaining to each Kendra. Asf ar as 
1991-92 is coneamed, the ban was lifted in 
the month October 1991 and Rs. 35,000/-as 
advance has bean released to each Kendra 
for Pregranmws apart from Rs. 63,000/- as 
advance for meeting the establishment 
expenses.

STATEMENT

JhaotiocliifM lor which VwSangmanb 
mUbS$hedare:-

i) To talte over, manage, 
administer and run the 
existing Nehru Yuva 
Kandras;

fi) To establish, run, man
age and administer new 
Nehru Yuva Kendras any 
where in India and evalu
ate their working;

8i) To promote and devetop
the concept of national 
integration, solidarfly and 
secularism among ttie 
youth;

iv) To invohw the youth in 
programmes tliat woukl 
facilitate the organisatton 
of youth leadersh^ train
ing programme, commu
nity singing, cultural ac
tivities, work Camps, 
Sports activities. Self-help 
programmes. Physical 
and Adult Educationchar- 
acter - building and Co
operative movement etc.

v) To functnn as a co-ordi
nation agency to link tlw 
youth with various depart- 
ments/̂ igencies of the 
Govimment administer
ing programmes lice Inte
grated Rural Devetop- 
mentProgramme (IRDP), 
Training of Rural Youth 
for Self Emptoyment 
(TRYSEM), Self-Emptoy- 
ment. Health and Family 
Welfare Programmes. 
Aduk Education ate.

vi) To create an awaratmss 
among the ruralyouth and 
providing them necessary 
giAtanca for taking ad
vantage of various rural 
developing programmea;

v8) Toorganisespeeialtnin-
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ing programmos for the 
functionaries in ordar to 
familiarise tlwin with the 
prograinmes^emes of 
various departments/ 
agendas being imple- 
mented in rural areas;

vHi) To establish, run, man
age and administer Re> 
gionai offices of San* 
gathan anywhere in In*

ix) To create administrative, 
technical and non-techni- 
cal and other posts and to 

. make appoimments, pro
motions and transfer 
thereto;

X) To collaborate with State
Govemmetns, Union Ter
ritory Administrations and 
otherOiganisatbns in and 
outside India for further
ance of its objectives;

xi) To advise the Govern
ment of India on all mat
ters within its purview ei
ther suo-motto or on a 
reference from the Gov
ernment;

xii) Tootganise, sponsor, and 
finance seminars, confer
ences etc. in the field of 
yoiAh and allied matters;

xiii) To undertalce. sponsor 
and encourage publica
tion of Journals and lltera- 
tura relating to youth;

xiv) Toinstilule.afrerandgfanl 
prizes, awards and sti
pends in the implemenla-

tiono(lhMeol]jecls:

XV) To oonsUtule Boards.
Committees or other

fit and 10 prescribe their 
powers* functions, tenure 
elc.;

xvi) To aooept and ooliect
donations, grants and gifts 
andtoundeitaice manage
ment of any endowment 
or trust and to make do
nations, grants and gifts 
for tlie purpose of these 
ol̂ ects;

xvii) To borrow and raise
money with or without 
secur^ of moveable and 
immovabie properties 
belonging to the San- 
gathan provided that the 
prior approval of the 
Govemment of India is 
obtained in that behalf;

xviii) To  acquire, purchase or
otherwise own, take on 
lease or hire, moveable 
and immovable properties 
and to seN, mortgage, 
transfer or othemvise dis
pose of any-such move- 
able or immovable prop
erties, but the prior ap
proval of the Govemment 
of India in respect d  such 
immovable properties 
shall be obtained;

xix) TomakeRulesand Regu
lations tor the conduct of 
the affaiis of the San- 
gathan and to add, 
amend, vary or repeal 
them from time to time;
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XX) TomaMaina'Fund'which
shall tw vested in the 
Sangathan;

xxi) Generally to take all such 
measures as may be 
found necessary from 
time to time to achieve Its 
objectives; and

xxii) To do all such acts and 
things as the Sangathan 
may consider necessary 
conductive or Incidental 
to the attainment or en
largement of the aforesaid 
ot>jectsorany one of them.

Rajdhani Express between New Delhi 
and Bangalore

1964. SHRI. K.H. MUNIYAPPA: 
SHRI C.P. MUDALA GIRI- 
YAPPA:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is only one train run
ning between Bangalore and New Delhi;

(b) if so, whether the Government pro
pose to introduce a Rajdhani Express be
tween these two cities in view of heavy rush 
of passengers on this route;

(c) if so, when; aiKl

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAY (SHRI MAL- 
LIKARJUN):(a)Yes.Sir.

(b) and (c). Feasibility of ninning a 
Rijdhani type of trsnn between Bangalore 
•ndNewDettii is tielng examined. No time- 
fn«w  lias been fixed.

(d) Does not arise.

[Transbtioril 

Setting up of Primary Health Cetrtres

1965. SHRI RAM NARAIN BERWA: 
Win the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the details of primary Health Centres 
set up during the last three years. State- 
wise;

(b) whether the target to set up one 
primary Health Centre for every 30,000 
population is yet to be achieved; and

(c) if so, thetime by which it is ilkeiy to t>e 
achieved?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a)Statement-lshowingthe 
Statewise numberof Primary Health Centres 
set up in the country during the last three 
years viz. 1988-89, 1989-90 & 1990-91 is 
attached.

(b) Primary Health Centre is established 
for a population of 30,000 in plain area, 
20,000 in trit>al and billy area under the 
minimum needs programme. As per records 
available with the RURAL HEALTH DIVI
SION, 22 StatesAJTs have achieved the 
rtorm of 1 PHC per 30,000 population. 8 
States/UTs have not yet achieved the Na
tional norm. Details of the StatesAJTs ac- 
cordir^ to coverage of population by a PHC 
is given in the attached Statement-ll.

(c) Funds for Primary Health Centres is 
released directly by the Planning Commis
sion to the States, who are responsibla for 
establishment of the same. Targets for Vlllth 
Plan are now being finalised by the Planning 
Commission in consultation with the State 
Govemment
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^at0-wls0 No. of PHCsastabBOiad in tha country tkffbig 1988-80,1980-90 and 1090-91

DECEMBER a. 1991

STATCMBIT-I

SLNo. StatoMs P H (^

1988-89 1989-90 1990-91

1. Andhra Pradesh Nil Nil Nil

2. Arunachal Pradesh 4 4 4

3. Assam 47 3 2

4. Bihar 407 Nil 493

5. Goa 2 1 -

6. Gujarat 49 25 -

7. Haryana 30 33 29

8. Himachal Pradesh 15 30 -

9. Jammu & Kashmir 61 Nil 1

10. Kamataka 282 306 Nil

11. Kerala 127 164 25

12. Madhya Pradesh 200 46 1

13. Maharashtra Nil 107 1

14. Manipur 13 6 Nil

15. Meghalaya 7 11 8

16. Mizoram 4 NH -

17. Nagaland 4 2 Nil

18. Orissa 96 112 too

19 Punjab 85 95 Nil

20. Rajasthan 300 150 275

21. Sikkim Nil NU 2
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SLNo. StaieMs

1988-89

PHCs

1989-90 1990-91

22. Tamil Nadu 384 164 43

23. Tripura Nil Nil NH

24. Uttar Pradesh 503 124 535

25. West Bengal 127 6 INR

26. A&N Islands 1 2 2

27. Chandigarh Nil Nil -

28. D&N Haveli 1 Nil —

29. Daman & Diu Nil 2 Nil

30. Delhi Nil - -

31. Lakshadweep Nil Nil -

32. Pondicherry 2 - 2

Total 2751 1393 1523

Sources Bulletin on Rural Health Statistics in India-March 1991 and June, 1991. issued by 
R.H.D.. Dte. G.H.S.
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Educationally Backward diairiGtaof 
Uttar Pradash

1 9 6 6 .S H R IS A N T O S H K U M A R G A N Q -  
W A R : Will the Minister of H UiyiAN R E 
S O U R C E  D E V E L O P M E N T  be pleased to 
state:

(a) the name of educationally backvrard 
districts in Uttar Pradesh; and

(b) the steps being taken by the Gk)vefn- 
ment for removing their backwardness?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRIARJUN 
SINGH); (a) A Statement is attached.

(b) Under the Centrally Sponsored 
Schemes such as Operation Black 
Board,Teacher Educatton, Non-Fbrmal 
Edu^km  and Adult Educatton Programme, 
f in » i^  assistance is piovkled to the State 
GovemmentsAJ.T. Administrattons for Edu- 
cattonal devetopment. The State Govem
mentsAJ.T. Administrations have been ad
vised to concentrate on backward districts.

STATEMENT

Lst of distrids hanring Literal Rate botow the National Literacy rate36.23 (all
Persons)

S.No. Name of the District Literacy Rate

1 2 3

1. Agra 33.45

2. Allahabad 27.99

3. Aligarh 31.35

4. Azamgarh 25.10

5. Budaun 16.10

6. Bahralch 15.57

7. Balia 28.18

8. Banda 23.30

9. Barabanki 18.87

10. Bareilly 22.04

11. Basti 20.24

12.’ Bijnor 26.71

13. Bulandshahar 28.97
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SJto. NameoflheDlstricL Utoracy Rate

1 2 3

14. Deoria 2320

15. Etah 27.10

16. Faizabad 25.61

17. Farrukhabad 32.02

18. Fatehpur 25.97

19. Gazipur 27.62

20. Gonda 16.32

21. Gorakhpur 23.92

22. Hatnirpur 26.31
23. Hardoi 22.19

24. Jalaun 35.95

25. Jaunpur 26.30

26. Kheri 17.70

27. Lalttpur 21.34

28. Mainpuri 33.30

29. Mathura 30.63

30. Meerut 34.68

31. Mirzapur 23.58

32. Moradabad 19.82

33. Muzaffarnagar 30.10

34. Pratapgarh 23.81

35. PiUbhit 20.44

36. Rampur 16.34



m  WMttwrAwiiws AGRAHAYANA 12.191d(SMWQ m t̂nAnmmn 378

SMo. NmatofOmDiHrict UtmmcyRata

1 2 3

37. RaeBareli 23.08

38, Sahaianpur 21.44

39. Shahjahanpur 21.44

40. Sitivxir 19.44

41. Sukanpur 22.44

42. TehrfGarhwal 27.89

43. Unnao- 25.28

44. Uttar Kashi 28.92

45. Varanasi 31.85

N.B. Basad on 1981 census Reports.

[Efifffisft]

History Teaehw In Itondriya VIdyatayi.

1967. SHRi SANTOSH KUMAR 
GANGWAR:

SHRI MUHIRAM SAIKIA:

WaitheMinisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether there is no Post Graduate 
Teacher erf History In Kendriya Vidyalaya, 
Moscow since 1987;

(b) if so, the reasons therefor; and
(c) the time by which the post is likely to 

befiUedup?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c) A post of PGT (History)

was normally admissible to Kendriya 
Vldyaitqfa, Moscow but the same was not 
filed up by the posting of any regular teacher 
because of non-availabillty of residential 
accommodation. The concerned teacher 
Shri. H .L Sonar can be posted on the confir
mation of availaUity of residential anom- 
modatkm for him by the Indian Embais^,

Family Planning opwation

1968. SHRI SOBHANADRESSWARA 
RAO VADDE: Will the Mnister of HEALTH 
ANDFAMLYWELFAREbepleasedtostate:

(a) whether there is any proposal to 
piDvide further monetary incentive to Gov
ernment employees undergoing Famly 
Planning Operation;

(b) so, the details thereof;
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(c) whethw ttM Government also pro
pose to introduce any scheme for the popu- 
iarisatnn of one child norm; and

(d) if so, the detals thereof including the 
incentives proposed to be given in this re
gard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMa.Y 
WELFARE SHRBtHATI. D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). There is no 
proposal at present to provide further mone
tary incentive to government employees 
undergoing ftunly Plarming Operation.

(c) and (d) There is no proposal at 
present to introduce any schema for the 
popularisation of one child norm.

EncouragenMnt to indigenous Gamas 
In Districts

schemes being operated by the Department 
of Youth Affairs & Sports and Sports Author
ity of India. These disciplines are included in 
the All India Rural Sports Tournament PM>- 
gramme. Women Sports Festival programme 
and the Scheme of SPDA.

Purchases of wagons from private 
companies

1970. SHRI SOBHANADRESSWARA 
RAO VADDE: WiH the Minister of RAIL
WAYS be pleased to state:

(a) whether the Government have taken 
a decision to purchase wagons from the 
private companies;

(b) if so, tlie details thereof;

(c) whether global tenders are twing 
invited for the same; and

1969. SHRI SOBHANADREES- 
WARA RAO VADDE 

SHRIMATI SUMITRA MA- 
HAJAN:

WmtheMinisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(d) the criteria adopted in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) Wagons are being pur
chased from 11 industries, of which 5 are in 
private Sector.

(a) whether the Government proposeto 
include indigenous games Ike Kabaddi and 
Kho-Kho in the districte sports scheme:

(b) if so. the action taicen so far in this 
rsgard;and

(c) ff not, the reasons therafbr?

THE MMiSTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND DEPART
MENT OF WOMEN AND CHLD DEVEL- 
OPMENT(KlAMRIMAMATABANERJEE):
(a)to(c)lndigenousgamesl«siabaddiand 
Kho-Xho are already coversd under various

(b) Details of the Private Sector 
unite are given below:-

I) M^. Cimmco Limited. 
Bharalpur.

i) M/s. Hindustan General 
Industries Ltd. Nangioi, 
Delhi.

iii) M/^ Modem Industries. 
Sahbsybad, U.P.

iv) M/!s. Texmaco Limited,
f ia lw iW a

V) Mb. Hindustan Deveiap-



3d1 v m rn  Answers AGRAHAYANA 12,1913 (S4/C4) Writ^Answms 382

merit Corporation Us., 
Calcutta

(c) No. Sir.

(d) No tenders are floated for procure
ment of wagons. Distritiution for off-take 
amongst wagon buiiding units is generally 
decided on the basis of licensed capacity of 
tfie units and trends in past production. The 
share of the Public Sector Units is distributed 
amongst the six units underthis sector by the 
Chairman & Managing Director/Bhar̂  Udyog 
Nigam Limited.

"̂ [Translatkxii

Passenger facilities at stations In 
Orissa

1971. SHRIMRUTYUNJAYA NAYAK: 
Will the Minister RAILWAYS be pleased to 
state:

(a) whether the facilities provided to the 
passengers at major stations of Phulbani 
and Kalahandi districts in Orissa are inade
quate; and

(b) if so, the steps proposed to be taken 
to improve these facilities?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No. Sir.

(b) Does not arise.

Opening of Central university In Orrissa

1972. SHRI MRUTYUNJAYA NAYAK: 
Will the Minister of HUMAN RESOUI%)E 
DEVELOPMENT be pleased to state:

(a) whether the Government propose to 
set up a Central University in Orissa;

(c) the time by which it is likely to be set
up?

THE MINISTER OF HUAMN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) A proposal to establish a Cen
tral University in North Orissa received by 
the Government was refen-ed to UGC for its 
views. According to the information furnished 
by UGC, the matter was consklered by the 
commission at its meeting heki on 18-11- 
1991. The Commission was not in favour of 
the proposal in view of the constraint of 
financial resources.

(b) and (c) Do not arise.

Lbik Express as tiili fledged Train

1973. SHRI CHINMAYANAND SWAMI: 
Willthe Ministerof RAILWAYS be pleased to 
state:

(a) whether the Government propose to 
convert Link Express running between Harkl- 
war and Allahabad into full fledged, train with 
a 2nd AC Sleeper Coach and all passenger 
facilities:

(b) if so. the detaite thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Operatbnal and resourceconstraints.

Lucknow-PMna Air Servics

1974. SHRI BALRAJ PASSi: Wdi the 
Ministerof CiViLAViATiONANDTOURISM 
be pleased to state:

(b) if so, the details thereof; and (a) whether Lucknow-Patna air service
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(b) K so, since when and the the reasons 
therefor;

(c) whether it is proposed to restart this 
air service;

(d) if ^  wtwn; and

(e) if not. the reasons therafor?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN- 
DIA): (a) and (b) Indian Airlines discontinued 
tts service on Lucknow Patna sector from 
1.11.1991 due to poor load factor.

(c) no. Sir.

(d) Does not arise.

(e) Due to Inadequate traffic demand, 
there is not plan to restore the service be
tween Lucknow and Patna.

[EngBsHl

Conducting of seminars

1975. SHRIMATI GEETA MUKHER- 
JEE: Win the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased to 
state:

(a) the number of seminars conducted 
with fun o r  partial assistance of the govern
ment during 1991 and the expenditure in
curred on each of them;

(t>) the details of the s u t^ s  discussed 
and recommendatkMis made in each of these 
semkiars; and

(c) the action taken by the Government 
thereon?

THE MINISTER OF HUMAN RE

SOURCE DEVELOPMENT (SHRIARIUN 
SINGH): (a) to (c) The information is being 
coHeded and shaR be Wd on Ihetalileaf the 
House.

Committee for new Airport In Bangatore
I

1976. SHRI V. SREENIVASA
PRASAD:

SHRI M.V. CHAN- 
DRASHEKARAMURT/:

Win the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whether a high power.committee 
has been constituted to Mentity a site to 
devek)p an airport of intemattonal standards 
in Bangak>re;

(b) if so, the number of sittings heki by 
the Committee during the last six months 
and the progress made so far in this regard; 
and

(c) the steps tidten to expedite kicatkm 
of a site for the purpose?

THE MMISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA):(a)Yes.Sir.

(b) and (c) The Commlttae had three 
sittings in aU and have kJentified three sites. 
Certain offier suggestkMis are t>ekig consU- 
ered by the Committee. The Commitlee is 
Ukely to submit its final report liy the 31st of 
December. 1991.

r W I  manegWiWlil rTOyi«iHiiv fQi All
Mdla

1977. SHRI V. SREENIVASA
PRASAD:

SHRI M.V. CHAN- 
DRASHEKARA MUR- 
THY:

Win the lyOnister of CIVIL AVIATION 
AND TOURISM be pleased to state:
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(a  ̂ wlwthsr th« Gov®mm«nt haw 
woriwd out any dotiriM fleet management 
pngramme for tlw Air Imfia?

(b) if so. hedetaits thereof;

the totd foreign exchange to be 
eamedby this perapecdve programme; and

(d) the time by which it is iilcely to be
launched?/

THE MMiSTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMAOHAVRAOSCIN- 
DlA):(a)to (c) Air India has praparad a fleet 
renewal perspective plan for 20 years and 
have come to the conclusions that It is pos- 
sble to have a more younger and modem 
fleet without addRtonal financial burden. It is 
a policy paper rather than a substantive fleet 
plan.

(d) The matter is under consideration of 
the Government

Conference of SARRC countries on 
population growth

1978. SHRI V. SREENIVASA 
PRASAD:

SHRI M.V. CHAN- 
DRASHEKARA MUR- 
THY:

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRHMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes. please. A SARRC 
worKsnop on ropuieuion roiicy was iwki ai 
New Delhi from 7th to 10th October. 1991.

(b) The Workshop made many recom- 
mendatbns to tackle the problem of Popula
tion Control. These include the need for

(1) evolving well defined na- 
tk>nal populatbn poFicies 
with definite goals and ob
jectives.

(2) strong politcal commitment 
in support for the populatbn 
control programmes,

(3) promoting activeoommunity 
partk:ipatbn In implementa
tion of these programmes,

(4) increasing coverage of 
younger age couples with 
high fertility potential 
throughvigorous promotbn 
of spacing methods.

(5) strengthening of pro
grammes for maternal and 
chiki health care and.

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether a conference of experts 
from the South Asia Associatbn for Re- 
gbnal Co*operatk>n countries was heki at 
New Delhi in October, 1991 to discuss the 
populatbn polby; and

(b) if so, the recommendatbns made by 
them and the actbn proposed to be taken 
thereon including populatbn control?

(6) Collaboratbn amongst the 
SARRC Countries 1o pool 
and share experiences to 
further improve their natbnal 
programmes. Almost, all 
these recommendations 
have already been included 
in the new Draft Actbn Plan 
whbh has been evolved liy 
the Govemment of India to 
give a new thrust and dyna
mism to the Family welfare 
Programme.
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Environmental Problams

1979. SHRIV. SREENIVASAPRASAD: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether the United Nations Confer
ence on Enviranment and Development has 
sought a reorientation of the policy frame
work to deal comprehensively! and effec
tively with environmental problems;

(b) tf so, the details of their recommen- 
datnns and ot>servation for implementation 
of various environment protection schemes; 
and

(c) the reaction of the Govemment 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) to (c) The 
United Nat'ions Conference on Environment 
and Development is scheduled to take place 
in Rio de Janeiro, Brazil during June 1992. 
As the conference is yet to be held, question 
of reacting to its recommendattons and 
observation does and arise at this stage.

[TranslaUon]

Execultve Class coaches In trains

1980. SHRI PAWAN KUMAR BANSAL: 
WiHthe Minister of FtAILWAYS be pleased to 
state:

(a) the numt>er and names of trains 
which have Executive Class coaches;

(b) whether it has been decMed that 
Shatabdl Express and Himalayan Queen 
Express will be provMed with Executive Class 
coaches; and

(c) if so, when?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) 2001/2002 New Delhi-Bho- 
pal Shatabdl Express and 2003/2004 New 
Delhi-Lucknow Shatabdl Express.

(b) There is at present no proposal to 
provMe Executive Class coaches on 2005/ 
2006 New Delhi-Kaica Shatabdl Express 
and 4095/4096 Himalayan Queen Express.

(c) Does not arise.

[English]

Disaffiliation of schools In Chandigarh

1981. SHRI PAWAN KUMAR BANSAL 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whetherthe Central Board of Secon
dary Education has threatened to disaffiliate 
certain schools in Chandigarh;

(b) if so, the details thereof and the 
reasons therefor; and

(c) whether H will be ensured that stu
dents are not harmed/harassed on account 
of disaffiliation?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b) As per information re
ceived from the Central Board of Secondary 
Education (CBSE), affiliation isgranted to a 
school if it satisfies the minimum conditions 
laM down in the Affiliation Bye-Laws of the 
Boards. Six schools of Chandigarh which 
were provisionally affiliated with the Board 
were disaffiliated after proper show cause 
notice, as these schools were not able to 
fulfil the minimurp conditions regarding land 
and payment of salaries to the staff. One of 
the six schools has since fulfilled the affiH- 
atton condittons laki down by the Board and 
the schools has been reaffiliated.
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(c) The students of dass X bebnging to 
the concerned schools distfiilialed by the 
CBSE heve been aOoiwed to appear in the 
Board’s Examination in 1992 as a special 
case so that the academic future of the 
students is not harmed.

Upgradatlon of Govemmant schools in 
Ctiandigarh

1982. SHRIPAWAN KUMAR BANSAL: 
Win the Mfoiister of HUIUIAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the government have de
cided to upgrade various schools in Chandi
garh; and

(b) tf so. the dstals thereof and of those 
upgraded durkig 1990 and 1991?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b) Yes. Sir. During 1990-
91. Chandigaih Administratton have up
graded seven schools to Senior Secondary 
level During 1991-92. orw primary school 
has been upgraded upto middle standard.

Working WonwiVs HoMel in Chandl-

198a SHRI PAWAN KUMAR BANSAL 
Wn the Minister of HUMAN RSOURCE 
DEVELOPMENT be pleased to state:

(a) the present strength of inmates of 
Woridng Women's Hostel at Chandigarh and 
the number of appBcations pending for 
admission;

(b) whether It Is wortdng satisfactorily;

(c) if not. the impiovemenls proposed;
and

(d) the amount allocated for it during the 
each of last three years?

THE MINISTER OF STATE IN^THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT DEPARTM ENTS OF 
WOMEN AND CHILD DEVELOPMENT 
(KUMARS MAMATA BANERJEE): (a) There 
are 166 residents against the sanctioned 
strength of 178 woridng women in three 
Wortdng Women’s Hostels al Chandigarh 
assisted by the Govenwnent of India, as 
under.
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(b) and (c) No oomplaint has bom !•- 
«aivad about th« functionhig «f  tfw WMdng 
Wbman's Hostels in ChandigBrh.

(d) Mo qnint hmi ha an nitonpsd towawli 
Gonsliuclion of hoslal buiMngs for wmMng 
woimn in Chandigarh during tha last thraa 
yaai&

IT n m U M

Raaaivaaon Quota at BMbhua slaion

1M4. SHRi CHHEDI PASWAN: W » 
ita  Mnlstar of RAILWAYS be pleased to

(a) Mrhetherthe Government proposeto 
pmrideraseivationquotainpassengertrains 
slopping at Bhabhua station in Bihar,

(b) if sô t̂he d ^ ls  th e r^ ; and

(c) If not, the reasons therefor?

THE M»1|STER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL> 
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Reservation quota in two trains 
namely 2391 Patna-New Delhi Mi«adh 
Express and 3010 Dehradun-Howrah Doon 
Express for journey towards Delhi and 
Howrah respiactively are already being oper
ated at Bhabhua Fioad Statton. Due to lim
ited availat)iiity of reserved aooommodatton 
and full utilisation of quotas at the existing 
quota holding stations, it is not feasible at 
present to allot additionai/fresh quota inother 
trains stopping at Bhabhua Ftoad station.

Stoppage of Sutlej ncpresa at Kundra 
Station (ER .)

1985. SHRI CHHEDI PASWAN: Win 
the Minister of RAILWAYS be pleased to

(a^ailielharthaGowBrhment propoae to 
piowidB stoppage of Surttai Express at Km - 
d n a tiiM i(B Q ;

(b) K so, fta dataHs ttwreof; and

(e) I  na^ Hw reasons therefor?

THE M M BTER OF STATE H4 TIflE 
MINISTRY O F RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Lack of commeicid justificaiion. 

lEngis/i

CwwtnictfcMi off Itav IbiM

198& SHRIK.P. UNNi(RISHNAN: Wn 
the Minister of RAILWAYS be pleased to 
state:

(a) the new txoad-gaugeftnetre-gauge 
railw^ Gnes under-taken for construction In 
different States, since March, 1985;

(b) the iinle provided by these lines and 
the lerigth of raihway lines (in Idb meters) 
constructed during this period; and

(c) the amount allotted for these lines in 
each of the Ralway budgets since 1985, and 
the amount spent so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (c )^  statement is at
tached.
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TtewipylH oiiofOoodi.

1087.»ffllKP.UIlNNa«SHNAN:V«i 
th« IM star of RALWAYS Iw piMawd ID

M  whedMTtlMra is «  shit in ttw movw- 
mwit of goods traffic hom Raimysto road

m n in f ir t  '■*---- rtn  r in r in  niH iuBnsponaunnyiMHmaBcaas, ana wneinBi 
this trand is pereislaiil; and ff so. th» deitalb

(b) tha rawsnua aaming goods tnMc 
carried by tha RalMnys in diferant awns/

dMsians and Am  pareanlage of varifldofi, 
yaar-wlaeainceieee and the reasons tham- 
for;and

(c) the pawangsr llalfie in dMsranl 
ZDne8̂ Jfĉ i8ionS|WiiftpeipanlagaofviMialifln»
yew ¥die olnce 1100 and ftmona itioiiilriiT

IH E  MMISTER OF STAtE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LICARJUN): (a) Altt^pgh Railways con- 
timie 10 1 » principal n^lde of transport, yet 
there Is'slftt of MRie IftfiMour of nad trans
port over the yew. tile  details era given 
betaw:-

Lm idfm ighlTaae

fBmon Tonne M/O

year Rag.
Uommma

Pflfceobye. fktmL
kbvim mL

Pmcmaag»

1980 156 65i) 84 35.0

1985 182 53J) 161 47.0

1987 223 ^ 0 210 48.0

(Data of mad nwwemenlis not avaiidble ter the subsequent years)

(b) and (c).Drtaiis of revenue earning feient zones and percentage variation over
goods traHlc and passengers canied In dV- the previous yew are given below:
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AHowing peseeigerslneeck-plt

1968. SHRISOMJIBHAIDAMOR: Will 
llwMinistorofCIVILAVIATIONANDTOUR- 
ISM ba pleased to state:

(a) whether several plois in the North- 
Eastern Sector allowpassengers in the Cock
pit lor aerial views;

(b) if so, the details of enquiry made. K 
any, in this regard; and

(c) the steps taken l)y the government to 
ensure strict compliance of the prescribed 
guMeHnes by the pitots in the regard?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCM- 
DIA):(a)No, Sir.

(b) and (e). Do not arise.

12,1913 (S4/C4) VMttgnAnstms 4l0 

Supply of News Papere in FHghle

1989. SHRI SOMJIBHAI DAMOR; Win 
the MntistsrofCIVIL AVIATION ANDTOUR- 
6M  be pleased to stale:

(a) the number of news-papers sano- 
tioned in each flight at the origin points;

(b) whetherthe newspapers suppNed in 
the flights ex-Calcutta even thefirst flight has 
much less numberof newsps^wrs then those 
available in other Zbnes; and

(c) if so, the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA): (a) In the case of Indian AirHnes, one 
newspaper is kept in each seat pocket of 
every aircraft on aH the morning originating 
flights. The details of newspapers uplifted on 
different types of aircraft at the point of origin 
in the case of Air India are given bekiw:

Departure
between
period

Edition AIRCRAFT

050Q/1100HRS MORNING 275 235 175 165

110(V1600HRS MORNING 125 110 95 95

1600/2000 HRS EVENING 130 120 80 60

2000/0500 HRS DAK 50 35 35 35

(b) and (c) While the numberof newspa
pers supplied in the flights ex-Cafcutta is the 
same as in other zones in the case of Indian 
Airlines, it b less in the case of Air India 
because Calcutta is only a transit point for 
flights operated by Air lndi&

[rnm stalM

Ran ftcWties bi triM i arMs of Mahw- 
ashtra

1990.SHRIVILASRAONAGNATH^ 
GUNDEWAR: W ithe Minister of RAILVWY 
be pleased to state:
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(a) whetharthe Govsmmsnt propose to 
provide adequate ral facHMes in the tribal 
dominated areas of Maharashtra;

(b) if so, the locations thereof; and

(c) when these facflities are llcely to be 
provided?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) to (e) Rafl netivork exists In 
Thane, Nask, Dhule, Yavatmal, Nanded 
C^ricts in Maharashtra which are tribal 
dominatsd, except the district of Gadhchiroii 
which has Mulmarode as the nearest rail 
head about 45 Kms from district headquar
ter. Proposal to convert MG line to BG in the 
district of Nanded as part of Manmad- 
Patbh»)i-Parii Vaijnath and Parbhani4>umea
& Mudlthed-Adiiabad and parallel BG line 
between Pumea and Mudl̂ hed (602 Kms) 
has been approved at a cost of Rs. 321.73 
crores. Manmad-Aurangabad sectbn (114 
Kms,) of this project is targetted lor comple
tion during 1991-92.

Restoration of cancelled air services

1991.SHRIVILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of CIVIL 
AVIATIOI4 AND TOURISM be pleased to 
state:

(a) whetherthe air services suspended/ 
«mcelied during the current year have since 
been restored;

(b) if so. the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRIMADHAVRAOSCIN- 
DIA): (a) to (c). Air India had discontinued its 
twice weekly service to Australia for com
mercial reasons. Indian Airiines has restored 
all the suspended flight, except Bombay-

Male-Bombay service which has not been 
restored owing to capacity constraints and 
commercial considerattons. V^udoot had 
suspended its operatbns to NasBc, Auran
gabad, Surat, Bhavnagar, Tezu, Dimapur, 
Vishalchapatnam, Thifuvananthapuram, 
Kanpur & Lucknow. These services have not 
been restored owing to shortage of aircraft 
capacity and commercial reasons.

[EngOsh]

Women Plk>t«

1992.SHRIVILASRAONAGNATHRAO 
GUNDEWAR: Will the Minister of CIVIL 
AVIATION AND TOURISM be pleased to 
state:

(a) the number of women pilots in the 
country and the number undergoing pilot’s 
training; and

(b) the steps being taken by the govern
ment to encourage more women towards 
this professnn?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) the number of women pik>ts in the 
country is 344 and the number of women 
undergoing pilots; training in various flying 
dubs/lnstitutes/schools eta in the country 
are 109.

(b) The professton is open to men and 
women alike. There is merited increase in 
the number of women pikitsArainee pitots in 
the last five years.

[TranstafforU

Poputotton Growth rat* hi Haryana

1993. SHRI DHARAMPAL SINGH 
MALIK: Wdl the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state;
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(a) the population growth rate in Har
yana in comparison to the national average; 
and

(b) the total amount spent for the imple- 
mentation of the family weHm programmes 
in Haryana during the last three years and 
the results achieved?

THE IMINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Based on provisionai 
population Total of the 1991 Census, decen
nial growth rate of population during 1981- 
91 for Haryana and All India are 26.27% and 
23.56% respectively.

(b) The expenditure incurred by the 
Haiy ana State the implementation of Family 
Welfare Programme during the last three 
years viz. 1998-89,1989-90 and 1990-91 is 
as follows:

Year {Rs.mlskhsli
ExpenMmincunedty
HaiyanaGovemmem

1988-89 1363.55

1989-90 1446.67

1990-91 1344.21

The lesuRs of Famly Planing Pro
gramme can be measured in terms of Birth 
rate and thsA of Matemd and Chid Health 
programme, wiych is an terms part of faimly 
welfare programme. In tenns of Infant Mor
tality rote. The figures Biitit Rato and 
Infant Morality RaieforHaiyanaasavatofala 
from sample (tegistrafon system Regis
trar General, faidia for the latest three years 
viz. 1968,1989 »)d  1990 are as foHows:

Haryana State 1988 1989 1990

Birth Rate 33.8 35.2 31.8
(per 1000
Population)

Infant Mortality 90 82 69
Rate (per 1000
live births)

New Population Policy tions made by it and the action proposed to 
be taken thereon?

1994. SHRISIMONMARANDI:Winthe 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether the new policy on popula
tion was considered in the meeting of Family 
welfare Secretaries of States and Union 
Territories on August 29 and 30,1991; «md

(b) H so, the recommendations sugges-

THE MINISTS) OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRMHAT1 D.K. THARA DEVI 
SIDDHARTHA): (a) A meeting of Secretar
ies hwhaige of Famly WMtere of ttie Slates/ 
Unbn Territories was held at New Delhi on 
29-30 August. 1991 for reviewing the Na
tional Fandy Welare Programme, under
standing the problems lieing experienced in 
the implemerrtation of the programme at the
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tewef and lor evoMng naw inhiativos 
nquked tor bnpaUng a naw thrust and 
dynamism to^pm gm nm e.

Based on the deOberaOons of this
m»adng,a<kaHAotionPlanhaab0enformu- 
bled. The key features of ttie Draft Action 
Plan tnckide, (1) evolving a national consen
sus in support of the Family Welfare Pro- 
gramme and obtaining wiBing participation 
of al sections of the society (2) improving the 
quaity and outreach of famly Welfare senr- 
ices. (3) special focus on 90 poorperfomiing 
districts (Birth rate of 39 per thousand popu
lation and above as per the 2982 censure),
(4) developing an innovative package of 
incentivesAlBincentives for promotion of th 
smal famly norm, (5) increasing the cover
age of younger age couple through vigorous 
promotion of spacing methods. (6) introduc
ing new contraceptives and improving the 
quality of contraceptives, (7) strengthening 
Family Welfare schemes in urt>an areas 
espedaiy in slum pockets, (8) revitalising 
training activities of medical/|para-medkal 
personnel with emphasis on motivatksnal 
and counselling aspects. (9) sustaining the 
good work done under the Universal Immu- 
nizatkxi Programme and strengthening of 
other interventkms for Maternal and chiki 
Health Care, (10) reorientatkm of informa- 
twn, educatkxi and communicatkMi efforts to 
focus on the quality of lie issues and inter
personal communication. (11) involving vol
untary and non-generamental organisations 
in a ^  way to promote active community 
partfcjpationinthe programme, (12) gearing 
up of the implementation machinery in the 
Statas/UTs and (13) evolving high level in- 
ter-sedoral coordination mechanisms at he 
Natkxial, State and District levels, etc. This 
Draft Actkm Plan has now been referred to 
the Status/Uts to give them further opportu
nity to examine its contents and make sug
gestions for improvement, keeping in view 
their own special requirements. It is pro
posed to finalse the Action Plan over a 

. perkxi of next 2-3 months after a high level

meeting wM) H m »i MMMmoTSmmIJIs. 
It is expected (hat the AdionnM M Dhwl in 
this manner woultf be mow pwetieaf. naSa- 

tic and result-or^ed and wK be able to 
make a marked i n ^  on the popuMon 

problem in the country.

Hospital In SahbomJ (Bihar)

1995. SHRI SIMON MARANDI: Wllthe 
Minister of RAILWAYS be plMoed to state:

(a) whether proviskx) had been made in 
the railway budget during 1989-90for setting 
up of a 30 bed railway hospital at Sahibganj
in Bihar;

(b) if so, the actton taken so far in this
regard: y

(c) the amount spent so far and the 
details of the pending jobs yet to be exe
cuted; and

(d) the time by whkdi the hospital will 
start functtoning and the total amount esti
mated to be spent on this scheme?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No, Sir.

(b) to (d). Do not arise.

Superfast train on Bhagalpur*Rainpur> 
hat route

1996. SHRI SIMON MARANDI: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether there is a demand to intro
duce a superfast train on Ranchi railway line 
passing through Bhagafpur - Sahibganj • 
Pakur - Rampurhat being atrit>al dominated 
area;

(b) if so, the time by which this train is 
likely to be introduced; and
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(e) V m l. tiM therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
UKARJUN):(a)Yes,Slr.

(b) At praMrttfwra is no such proposal.

(e)Oparationaland resouiceoonstraints.

[E n g m

Santtary problam bi th« country

1997. SHRI BHUBANESHWAR 
PRASAD li/£HTA: WiH the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whether the attention of the Govern
ment has been drawn to the news-item 
cautioned India among dirtiest in world’ 
appearing In the Patriot dated November 11. 
1991; and

(b) if so, the facts thereof and the reac
tion of the Government thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
W ELFAf^ (SHRMATI D.K. THARA DEVI 
SIDDHARTHA): (a) Yes. sir.

(I>) It isafactthat sanHaiy conditions in 
our dies and towns are not ideal and there 
is much scope for improvement.

Sanitation is primarily a State subject 
and it is the responsUltty of the Stale Gov  ̂
emment/UTs and Urban local bodies to plan 
and maintain sanitation schemes. However, 
Central Government also supplement the 
efforts of the State Govemments/UTs.

Under the Intemttfional Drinlcing Water 
Supply and Sanitation Decade Programme 
from 1981-90. coverageof sanitation in urban

areas till the end of December, 1990 was 
45.93% (provisionaO.

During the 8th Five Year Plan, there is a 
scheme for the elimination of manual scav
enging in the country to the minimum extent 
possible. This wM be achieved by conver
sion of day latrinesAoonstruction of low cost 
water-seal port flush latrines at the rate of 
500towns per annum, on whole4own basis.

’ Q scheme is being operated through 
HUDCO by providing a mix of central assis
tance in the fbmi of sul>sidy and loan from 
HUDCO to State GovemmentsAns.

The Central Government have also dr- 
cuiated a package proposal to the pilot proj
ects for solid waste management over a 
period of three and on coast sharing basis by 
the Centre and the State/local bodtes In the 
ratio of 50; SO.

[Transla&)rii

Croasinga at IM m H illi wid Murtamda

1998. SHRI BHUBANESHWAR 
PRASAD MEHTA: W ithe Minister of RAL- 
WAYSbeplaassdtostate:

(a) whetherthere is no raiway crossing 
at Maiicedih between Parsabad and Chobe 
and at Mirkunda between Baikakana and 
PaUatu on Grand Choid ine in Hazaribagh
oisirici;

(b)whalhartheGovemmentpraposeto 
constnict railway crossing m these places 
ter pre««nting acddents; and

(c) if so. by what time and i  not, the 
reasons therefor?

THE MMISTER OF STATE M THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN):(a)Yes.Sir.

(b) and (c)7he Railway can taka aetion
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in tha maOar onV aftar the State Govsm- 
nwnttCMI Auttnittiaa apotwor finn piopoa- 
akforflw dasiiadtadWaa, duVconsanting 
to baar tha ooaat aa par lulaa.

M kiHon by M ite  w d o r IkiMs

1909l SHRi PHOOLCHAND VERMA: 
m  ttw lintaMr of BMVnONMENT AND 
FORESTS ba ptoaaad to stata.

(a) wlwlliar aoma pubic saclor units 
ham bean violating tha batruclions by not 
instaUng tha pokifion Gonlfol aquipinents;

(b )»  ao, tha tM ah tharaof; and

(e) tha action tiakan or pioposad to ba 
taicanbythaGavanmantagalnsI such units?

THE MMtSTER OF STATE IN THE 
MMISTRY OF eiVnONM ENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b) 
Yas, Sir. Soma public sector units in the 
cointiy are notconfonning toihe prescribed 
standaids due to their not installing ade- 
quatepolluliDncoiitiolequipinent However, 
these unite have atraady iniliated steps to 
provide the neoassaiy polulion control da- 
vices. Tlie progress of wpoik in ttHS respect is 
monitorad by the respective State Pollution 
Control Boards.

(c)Tlie action taken by the Government 
against such unite is as under:

to comply with 
consent laquiremento of 
the State Pollution Con
trol Boards to limit the 
dischargaof affhiente and 
amisstons within the stjpu- 
latad slanders;

iv) TheCentralGovemment, 
in consukatbn with the 
State Govemmente, has 
prsparad an action plan 
to meet the effluent and 
amission standards for 
polluting industries, in
cluding publcsector unite;

v) Fiscal incentives are 
providadfor installation of 
pollution control equip
ment and also for the shift
ing of polluting industries 
from congested area;

vi) Networic of ambient air 
quality and ambient water 
quality monitoring stations 
have been set up;

vii) A scheme has been initi
ated to give assistance to 
closer of small-scale in
dustrial unite for setting 
upcommon effluent treat
ment plante.

.0 Effluent and emission
standards have been 
prescribed under the 
Environment (Protectton) 
Act. 1986;

i) Environmentalguideiines 
have iieen evolved for 
aikig and operation of 
induslrias;

ii) Industries have been

lEnglbfil

New Flight between Indore and 
Bhopal

2000. SHRI PHOOL CHAND VERMA: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state;

(a) whether the government have any 
proposal to introduce new air routes be
tween Delhi, Indore and Bhopal; and
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(b) if so, tlw ddUUIs thereof?

THE MINtSTER OF CIVIL AVIATION 
ANDTOURISM (SHRIMAOHAVRAOSCIN- 
OIA):(a)No.Sir.

^  Does not arise.

Air taxi operator*

2001. SHRI PHOOL CHAND 
VERMA:

SHRI RAMA KRISHNA KON- 
ATHALA:

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whether the government have a plan 
for relax rules for the air taxi operators in 
order to attract N.R.Is in the verrture;

(b) if so, the details thereof;

(c) whether the Government are con
templating a new policy forthe air services to 
encourage efficiency and economy; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) and (b). The air taxi scheme is 
already designed to attract NRI investment.

(c) and (d). Under the New Industrial 
policy, air transport has been deleted from

the list'Of industries reserved fbr̂ pMWIc sec
tor.

Elephant Sa;*etiaclM

2002. SHRIMATI VASUNOMARA 
RAJE: Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) the number of elephant sanctuaries 
at present and the locatbn thereof;

(b) whether the Government propose to 
set up some new elephant sanctuaries; and

(c) if so, the name of the States where 
these ate proposed to be set up and the area 
likely to be covered under these new sanctu
aries?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) There are 
no sanctuaries created especially for ele
phants. However, a Statement showing the 
sanctuaries having elephant population and 
their locations is given in statement. I

(b) and (c). The wildlife Instftute of India 
in their report entitied ‘PLANNING A WILD
LIFE PROTECTED AREA NETWORIC in 
areas having elephant population. The names 
and the areas of the recommended sanctu
aries are given in Statement II

Asthe power to set upsanctuaries vests 
with State Governments, they have been 
requested to consider implementation of the 
report.

STATEMENT-I

Nameofthe Wild Ufe sanctuaries vi^kh have Elephant Populations

S.No. Name of the WildKe 
Sanctuaries

District State

1. Sri Venitateswara

2. Mehao

Chittoor, Guddapa 

Dibang Valley

Andhra Pradesh 

Anmachal Pradesh
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S.NO.
Smctuu^

'District State

3. BaMuii EastKameng Anmachal Pradesh

4. D'Ering Siang A ru n a ^  Pradosh

5. Bamadi Ksprup A s ^

6. Garampani Sbsagar Assam

7. Orang Darrang Assam

8. Dalma Ranchi Bihar

9. Bhadra Shimoga Karnataka

10. Bilgiri Ranga Swamy Mysore Karnataka

11. Brahmagiri Madlwri Karnataka

1^ Cauvwy Mysore Karnataka

13. Danitoii UrraiaKanada Karnataka

14. ShattttialV Shimoga Karnataka

15. Chimmony Quilon Kerala

16. CMnnar Idukki Kerala

17. Idukki Mukki Kerala

18. Nayyar Trivandnim Iterala

19. Parambflojlam Palghat Kerala

20. PMcMVazhani Trichur Katala

21. Poppani Kottayam Kerala

22. Pwiyar Kottayam Kerala

23. Shanduruny Ckilon Kerala

24. Thallakadu UuW Kerala

25. Wiymad CalculftWaywiad K M a
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S.NO. Name la the mdSfe 
Sanctuarios

District State

26. NongkhyaUem EastKhasiHiNs Meghalaya

27. Sijju West Gato His Meghalaya

28. Dampa Aizawal Mizoram

29. Intanki Kohkna Mizoram

30. Chandka-Dampara Puri Orissa

31. Hadgarh KeonjarMayurbhanj Orissa

32. Khalasuni Sambalpur Orissa

33. Kbtgarh Phubani Orissa

34. KukJhia Balasore, Mayurbhanj Orissa

35. Mahanadi Baisipalli Puri Orissa

36. Satkosia Gorgs Dhenkanal Puri Orissa

37. SimHipal Mayurbhanj Orissa

38. Ushakothi Sambalpur Orissa

39. Sanmalai ( I n ^  Gandhi) Coimbatora Tamlnadu

40. Mudumalai Nilgiris Tamttnadu

41. NilgiriTahr NHgiris TamHnadu

42. Sonnadi Pauri-gartiwal Uttar Pradesh

43. . Chapnunari J a ^ u r i West Bengal

44. Gorumara Jalpaiguri West Bengal

45. JaHaparm Jalpaiguri West Bengal

46. Mahananda DaijMling West Bengal
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Names of Ar»as havif^fl Elephant Population and Recommended h r Setting up of w9d‘Ufe
Sanctuaries

S.No. Name of the Area having
elephant population

State fitea under the proposed 
sanctuary (in Sq. Kms.)

1. Kurathimalai Kerala 100.00

2. Ponmundy Kerala 100.00

3. Gunjawati Karnataka 350.00

4. Karimpuzha Kerala 225.00

5. Anamudi Park Kerala 207.00

6. Boluvampatti Tamilnadu 107.00

7. Megamalai Tamilnadu 400.00

8. Kaveri Tamilnadu 600.00

9. Barbetta Tamilnadu 200.00

10. Sujjalkuttai Tamilnadu 36.00

11. Chandrapur Orissa 471.00

12. Srirampur Orissa 109.00

13. Mahendragiri Orissa 50.00

14. Ajodhya West Bengal 100.00

15. Malayagiri Orissa 800.00

16. Saranda Bihar 315.00

17. Datka West Bengal 7.00

18. Turu Arabella Meghalaya 30.00

19. Nongkhlaw Meghalaya 150.00

20. Rangarengri Meghalaya 200.00

21. Saipnglink Meghalaya 300.00
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S.NO. Name of the Area having 
elephant population

State Area under the proposed 
sanctuary (in Sq. Kms.)

22. Barail Assam 300.00

23. Barak Assam 190.00

24. Interline Forest Assam 100.00

25. Dhansiri Kaki Assam 100.00

26. Central Catchment Tripura 50.00

27. Kisa Nagaland 30.00

28. DzukI - Phuliebazie Nagaland 70.00

29. Dzuko Manipur 100.00

30. Taret-Lokehao Manipur 100.00

31. Palak Mizoram 200.00

32. Ngengpu Mizoram 100.00

Upgradation of Metre-Gauge System

2003. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Government have drawn 
up a plan recently for the upgradation of 
some metre-gauge routes;

(b) if so, the details thereof and the 
routes identified therefor; and

(c) the amount earmarked for this pur
pose?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) No. Sir.

(b) and (c). Do not arise.

Wlldllta species in Himaiayas

2004. SHRIMATI VASUNDHARA 
RAJE: Will the MINISTER OF ENVIRON
MENT AND FOREST be pleased to state:-

(a) the names of wildlife species living in 
Himalayas; and

(b) the steps taken by the Government 
to preserve these species?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) Due to the 
large altitudinal and tongitudinal variattons, 
the number of wikJIife species living in the
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Himalayas is very larga and it is not possibla 
to give a compreh«nsiv» list of wiMMe spe
cies living in Himalayas particularly thtt lowsr 
orders of vertebrates and invertebrates. 
However, the names of important species of 
mammals and brids found in the Himalayas 
are given in the statement attached.

(b) Steps talwn to preserve these spe- 
CIOS includo*

Schema ’Control of 
Poaching and Illegal 
Trade in WHdRfe".

v) CoKiperation of Border 
Security Force, Indo-Ti- 
betan Border Pofice and 
Army has been sought for 
conservation of wildlife in 
border)

i) Hunting of all wildlife 
spedes, except for pro
tection of life and property 
and for the purpose of 
research, education and 
management of popula
tion, has been t>anned 
under the provisions of 
Wild Life (Protection) Act.

Vi) Wildlife Institute of India
is provitfing training to 
officials in Wildlife man
agement.

vH) Research on various
aspects of wildlife man
agement has been taken 
up.

li) A network of nattonal 
parks, wikllife sanctuar
ies and biosphere reserve 
has been sat up to pro- 
vkle protection to the wiU- 
Hfe. Government of India 
is provUing Central As
sistance to State Govern
ments for devekipment of 
such parks and sanctuar
ies.

viS) State Governments have 
been requested to ban 
felling of trees in the hills, 
above the altitude of 1000 
metres.

STATEMENT

MAMMALS

Hi) intemational and internal 
trade inproductsfrom rare

1. Leopard

and endangered species 
of wildlife has been

2. Snow Leopard

banned. 3. Clouded Leopard

iv) Anti-poaching infrastruc
ture inthe states has t>een

4. Lynx

strengthened. Govern
ment of India provides

5. Pallas’s Cats

assistance to State Gov
ernments for strengthen

6. GoMenCat

ing the anti-poaching in
frastructure under the

7. MaibledCat

Centrally sponsored 8. Spotted Linsang



9. Bintuiong

10. Red Panda

11. Himalayan Black Bear

1Z Himalayan Black Bear

13. Red Fox

14. Hangul

15. Shou

16. Sambar

17. Backing Deer

18. Musk Deer

19. WiMYak

20. Takki

21. Serow

22. Goral

23. UriatorShapu

24. Nayan

25. maroopolo sheep

26. Bhaial

27. Ibex

28. Himalayan Tahr

29. Tt)etan antelope or chiru

30. Tawtan Gazelle

31. Black buck

32. Indian Gazelle
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33. Nilgai

34. WiMBoar

35. TbetanWMAss

36. Common Langur

37. Capped Langur

38. GoMen Langur

39. Assamese Macaque

40. Rhesus Macaque 

BIRDS

1. Tibetan snow Cock

2. Himalayan Monai

3. Sciater's Monai

4. Western Tragopan

5. Tunminck’s Tragopan

6. Blyth’s Tragopan

7. Eared phesnat

8. Pheasant giouse

9. Bkxid pheasant

10. koklas Pheasant

11. Cheerpheasant

12. Bar-tailed pheasant

13. Peacock pheasant

14. Jungle fowl

15. Black nedted crane
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Bomb Explesioii in shuttl* train at 
Meerut

gage is also being conducted in the affected 
atwMS by police parties to identify and locate 
undalmed articles.

2005. SHRI TAFIA CHAND KHANDEL- 
WAL : Wai tira Minister of RAILWAYS be 
pleased to state:

(a) whetfier a powerful bomb exploded 
in a stHittle train from Meerut to New Delhi 
recently.

(b) if so, the number of passengers 
killed/injured.

(c) whether the Government have since 
instituted any inquiry into this incident; and

(d) if so, the details thereof and the 
steps tal<en by the Government to provide 
safe journey to the passengers?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN):(a) A bomb e x f ^ n  tool< 
place in 2 DNM passenger train between 
Modi Nagar and Murad Nagar on 19. 10. 
1991.

(b) Two passengers sustained sernus 
injuries and two minor injuries. No passen
gers was killed.

(c) and (d) Government Railway Police 
Meemt has registered a criminal case which 
is under investigatton.

The maintenance of law and order in the 
Railway is the responsibility of the State 
Government. However, thetraveWng public 
are being warned in the affected areas 
through puble address system. T. V ., post
ers and Newspapers advertisement not to 
touch or handle any suspicious otject andto 
report about it to the polk»/Riailway Staff. 
Coaches of passenger trains are thoroughly 
checked before they are placed at the plat
forms. Random check of passengers' lug-

intant Deatlw in Kashirba HoapHai, 
Deilii

2006. SHRIHARIKISHORESiNGH: 
SHRIGURUDASICAMAT: 
SHRI ARJUN SINGH YADAV:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the attention of the Govern
ment has been drawn the news-ltem eap- 
tkMied Death staks hospitaTs labour ward*. 
*MHO to probe into death of 79 new-born 
t>abies*, and ‘Infant mortality high in munici
pal hospitar appearing in the Indian Ex
press, dated October, 1991 and the Hindu 
dated Octoberll and12,1991 respectively; 
and

(b) if so, the facts thereof, and the steps 
taken or proposed to be taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATt D.K.THARA'DEVI 
SIDDHARTHA):(a) Yes. Sir.

(b) From 1. 1. 1991 to 31. 10. 1991, 
2115 infants were admitted in the Neo Natal 
Intensive Care Unit out of which 430 died. 
The reasons for mortality are that only such 
new born infants who are undenroight; tiom 
preterm; suffering from congential/acqulred 
infections: acute fubninent septecaemia. 
|aundk»; and other sertous ailments; or. 
bom to diabetic; weak and anaemk:; and 
preeclamptic toxaemial mothers are admit
ted In the Neonatal Intensive Care Unit. Tlie 
mortality rate is not considered abnonnal in 
view of the fact that only very high risk new 
bom babies are admitted in the saM unit
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Sstting up of National Commission 
onTsactMTS

2007. SHRi k«UHIRA»« SAIKIA: 
DR.SUDHIRRAY:
SHRI SANTOSH KUMAR 

GANGWAR:

Win theMinisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government propose to 
set up a National Commission on Teachers;

(b) if so, the details thereof, and

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT(SHRI ARJUN 
SINGH): (a) and (b) No. Sir.

(c) Central Government had appointed 
two national Commisions on Teachers in 
February, 1983- one dealing with teachers 
at the school stage and the other for teach
ers at the higher education level (including 
Technical Education). The reports of these 
Commissions were received in 1985. The 
Reports of these Commissions have duly 
been considered by Government. The mat
ter relating to working conditions cf teachers 
was also considered in the context of Review 
of National Policy on Education, 1986, and 
follow up action taiten on the report of the 
Review committee.

Vacancies of Teachers in Kendrlya 
Vidyalayas

2008. SHRI MUHIRAM SAIKIA:
SHRI VILAS MUTTEK4WAR:

WilltheMinisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

ers in Kendrlya Vidyalayas as on November 
1,1991:

(b)whether the panels of direct recruits 
formed in 1989-90 are still in operation;

(c) if so, the reasons for not filling up the 
vacancies; and

(d)thetimeby which all these vacancies 
are IHtely to be filled up?

THE MINISTER OF H U i ^  RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) the category-wise vacancies of 
teachers/in Kendriya Vidyalayas as on 1st 
November, 1991 is not readily available and 
will be laid on the Table of the Sabha.

(b) Yes, Sir.

(c) and (d) According to sequence given 
in the transfer guidances approved by the 
Board of Governors, the panels of teachers 
for direct recruitment is to be taken up after 
the transfers.

[Translathrii

Discovery of cancer INedicine

2009. SHRI JANARDAN MISRA:
SHRI RAM LAKHAN SINGH 

YADAV:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether any new medicine has been 
devekiped for Cancer patients by the Indian 
Institute of Chemical Technok>gy, Hydera
bad and also by Cipla named ‘AtockT;

(a) the category-wise vacancy of teach- (b) if so, the datalist thereof;
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(c) whether the said nMdidrw has bean 
tested and found fit for use; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI O.K. THARA DEVI 
SIDDHARTHA):(a) and (b) The technology 
for an anti-cancer dnig‘Etoposide’has been 
developed which involves the use of podo* 
phyllotoxin. Ithasbeenfoundtobeusefulfor 
the treatment of cancer of lung, ovary, test 
sand lympiionna, ete. The brand name of the 
drug is 'Atocid'.

(c) and (d) Government has examined 
the efTicacy and safety data of the medicine 
m consultation with cancer experts and has 
approved the drug for marketing.

Kala-Azar Disease

2010. SHRIJANARDAN MISHRA: WiH 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to states

(a) whather various parts of tlw country 
had been in the grip of Kala-azar during the 
last two months:

(b) if so, the names of the worse af
fected States and the number of persons 
died as a result thereof; and

(c) the steps proposed to be taken to 
eradicate this disease?

(c)Thefollowing specific steps are being 
undertaken to contain the spread of this

-SystomaHe ease detectkm & treat
ment of aH patients with drugs Ice 
Sodium Stibu Ghwonale, Pentamki- 
ineetc

-h ite m ^n  of transmission through 
vector control by undertaking reskl- 
ual insectkddal spraying in affected 
areas

•with two rounds of DDT.

-Improvement of general sanitatfon in 
and around the house to eliminate 
breeding ground or sandfly, the vec
tor for Kala-azar.

-bitonsification of health educatfon. 
activities for disease

-preventnn.

-Praining of medical and para-medi
cal personnel in the diagnosis and 
treatment of Kala-azar cases.

LKeraey rate IntrHwl areas

2011. SHRI YASHWANTRAO PATEL: 
WiH the MINISTEROFHUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the rateof Meracy in tribal and back
ward areas;

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SDDHARTHA): (a) and (b) Kala-azar is 
endemic only in two States viz., Bihar and 
W M  Bengal. During the last two months, 
258 deaths due to Kala-azar has been re
ported fioffl West Bengal during the last two 
months.

(b) the efforts being made by the Gov
ernment for spreading Uteicy in these areas;

(c) whether the number of school going 
chiMren is still very less in tribal areas;

(d) if so, whether the Government pro
pose toformulate any scheme for kicreaskig 
the percentage thereof;
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(e) if so. the details tliereof; and

(f) if not, the reasons therefor?

THE ii^lNISTER OF HUMAN RE- 
SCXJRCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) According to 1981 census, the 
literacy rale amongst scheduled trit>es was 
16.35% for all age-groups. The literacy rate 
for the scheduled tribes according to 1991 
census is not yet available.

(b) Universalisation of elementary edu
cation including non-formal educatbn and 
the national Literacy to 80.00 milibn adult 
illiterates in the 15-35 age-group by 1995 
forms an integral part of a larger programme 
of eradication of illiteracy in the country with 
special emphasis on the tribal and educa
tionally backward areas.

(c) There has been a substantial in
crease in the enrollment of children bebng- 
ing to scheduled tribes at all levels and 
partbularly at the primary stage, which has 
increased from 22.8 lakhs in 1964-65 to 
76.00 lakhs in 1988-89. whbh worked out to 
a growth rate of 5.1 as against the All India 
average growth of 2.9.

(d) and (e) A number of steps have been 
taken to strengthen the basis of educational 
programmes for the scheduled tribes. These 
include priority to tribal areas in the matter of 
opening of adult educatbn and non-formal 
educatbn centres and coverage under 
*Operatbn blackboard’; provisbn of educa
tional institutions in are as predominantly 
inhabited by this community; provisbn of 
incentives like, scholarships, free student
ships mb-day meals, uniforms, books and 
stationery; reseivation of seats in educa- 
tbnal institutbns of higher learning; reme
dial and special coaching in these institu
tbns; provisbn of coaching classes for 
competitive examinatbn; preparation of text 
books, primes etc. In tribal languages through 
the Central Institute of Indian languages, the

Natbnal Council of Educatbnal Research 
and Training and the State Resource Centres 
of adlut educatbn etc; post matric scholar
ships; and assistance to state government 
for constructbn of hotels and ashram schools.

(f) Does not arise.

Hunting of elephants In Jalpaigurl

2012. SHRI YASHWANTRAO PATIL 
Willthe MINISTEROFENVIRONMENTAND 
FORESTS be pleased to state:-

(a) whether hunting of wild elephants 
has been permitted in Udiabadi area of Jai- 
paiguri of West Bengal,

(b) if so, the reasons therefor ihd the 
number of elephartls or other wikljimmals 
killed during this year, and

(c) the steps proposed to be4aken to 
check the killings in this area?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) and (b) 
Hunting of elephant is banned throughout 
the country. Permissbn can. however, be 
given by Chief Warden for hunting of such 
elephants that become dangerous to human 
life, in exercise of powers under Sectbn 11 
(1)(a)oftheWibLife(protectbn)Act. 1972. 
In the cun'ent financial year one such ele
phant was permitted to be hunted in the area 
around Udlak>adi in Jalpaiguri district of West 
Bengal. No other wib animals have been 
killed in this area during this financial year.

(c) Steps taken to check the killing of 
wild animals are:-

(i) Hunting of wild animals has 
been banned in the country.

(ii) Trade in rare and endangered
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species of wild animals has 
been banned.

(ill) The trade of other species is 
regulated strictly according 
to the conditions of a trade 
licence under the provisions of 
Wild Life (Protectfon) Act. In
ternational trade in wild life 
products of the Convention on 
International Trade in Endan
gered Species of Wild fauna 
and Flora of which India is a 
member.

factory to manufacture spare parts, on the 
vacant land belonging to railways at Bhatnl 
Junction on Eastern Railway; and

(b)ifso. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN) (a) No. Sir.

(b) Does not arise.

Wildlife sanctuary in Garhwal 
region

(iv) Government of India has cre
ated Regional off ices and sub
regional offices to monitor and 
control International trade in 
wildlife products.

(v) Financial assistance is pro
vided to state Government to 
strengthen their anti-poaching 
infrastructure under the Cen
trally Sponsored Scheme 
‘̂ Control of poaching and ille
gal Trade in Wildlife-.

(vi) The Wild Life(Protection) Act. 
1972 has been amended. 
Penalties for poaching and il
legal trade have been suitable 
enhanced.

(vii) Transport of wildlife products 
without orders from the au
thorised officer has been made 
punishable offence.

Factory at Bhatni Junction

2013. SHRI H ARIKEWAL PRASAD: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether it is proposed to set up a

2014. SHRI BHUWAN CHANDRA 
KHANDURI: Will the MINISTER OF ENVI
RONMENT AND FORESTS be pleased to 
state:-

(a) whether the Government have re
ceived some complaints regarding wildlife 
sanctuary in Garhwal regbn;

(b) if so, the nature of these complaints;

(c) the number of persons and cattle 
killed and injured seriously in this region by 
the wild animals of the sanctuary duting the 
last two years;

(d) whether compensation has been 
given to the dependents of the deceased 
and injured persons;

(e) if not. the reasons therefore; and

(f) the aclfon being taken by the Govern
ment for checking such inckients?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR
ESTS (SHRI KAMAL NATH): (a) to (f) The 
information Is being collected and will be 
placed on the Table of the House.



445 Written Answers AGRAHAYANA 12.1913 (S4K>«) W ^e n  Answers 446

Ancient temples of Peuri and 
cChamoll Districts

(d) if so. the details thereof; and if not. 
the reasons therefor?

2015. SHRI BHUWAN CHANDRA 
KHANDURI Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state:

(a) the names of the ancient temples, 
historical buildings and other places in Pauri 
and Chamoli districts of Uttar Pradesh under 
the Archaeological Survey of India;

(b) whether this department proposes 
to take charge of some temples, buildings or 
places of historical importance of these two 
districts;

(c) if so. whether the temple of Gujadoog- 
arhi and other shrines in Nainidanda Devel
opment Block area of Pauri distrkn are also 
included in the list; and

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT(SHRI ARJUN 
SINGH): (a) A list of monuments/sites under 
Central protectbn in District ChanK>li is at
tached as statement. There is no monu
ment/site protected by the Central Govem- 
ment in Distrkit Pauri.

(b) At present there is no such proposal 
under conskieratbn of the Government.

(c) No. Sir.

(d) The worthiness of the temple and 
shrines have not been assessed for protec
tion as monument of national Importance 
under the Ancient Monuments and Archaeo- 
togrcal Sites and Remains Act. 1985.

UTTAR PRADESH 
DISTRICT-CHAMOLI

SI. No. Locality Name of monument/site

1. ADBADRI Remains of Sixteen temples

2. CHANDPUR Fort with wails and ruins of 
dwelling houses inskle it and 
with flights of steps.

3. GOPESHWAR Trident of iron with a shaft 
with one ancient and three 
modern inscriptions.

4. -do- Ruderanath temple

5. PANDUKESHWAR Two temples

6. VILLAGE MANDAL 
No. 89.

Rock inscriptbn in Survey Pk)t
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[EngBsh]

Heritage Hotels

2016. SHRICHETAN P.S. CHAUHAN: 
Will the Minister of CIVIL AVIATION AND 
TOURISM k>e pleased to state:

(a) whether the Government have de
cided to create a distinctive category of 
heritage hotels distinct from palace hotels;

(b) if so, the details of stipulations for 
their creation, classifications and mainte
nance; and

(c) the full details of incentives and 
concesions laid down to encourage more 
proprietors to qualify for the new classifica
tion fo hotels?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRI MADHAVRAO SCIN- 
DIA); (a) The Gk>vernment has created a 
category of 'Heritage Hotels’ which cover 
runing hotels in palaces/castles /forts/have- 
lies/residence of any size, which were built 
prior to 1950.

(b) Details are given in the attached 
statement

(c) the incentives and concessions 
presently applicable to Government ap
proved hotels are also applicable to the 
caegory of approved 'Heritage Hotels*.

SfTATEMENT

1. Definition: "Heritage Hotels should 
cover running hotels In palaces/castles/forts/ 
havelies/residence of any size, which were 
built prior to 1950.

2. Gene/a/Faatiiras.'Thefacade.archi- 
tectural Features and general construction 
should have the distinctive qualities, ambi

ence and decor in keeping with the tradi
tional way of the palaces. There should, be 
adequate parking space for cars. All public 
rooms and areas and the guest roms. should 
be well maintained^and well equipped with 
quality capets/area rugs, furniture, fittings, 
etc. in good taste and in keeping with the 
traditional life style. The guest rooms should 
be clean, airy, pest free, without dampness 
and musty odour, and of reasonaby large 
size, with attached bathrooms with modern 
facilities (e.g. flush commodes, wash ba
sins, running hot and cold water etc.). There 
should be well appointed bbby or bunge 
equipped with furniture of high standard, 
with separate laddies nd gents cloak rooms 
with good fittings.

3. Facilities: There shouki be a recep
tion. cash and information counter attended 
by trained anu experienced personnel. There 
should be money changing facilities, left 
luggage room. There should be a well 
equipped, well furnished and well maintained 
dining room on the premises and, wherever 
permissible by law, there should be an ele
gant, well equipped bar/permit room. The 
kitchen and pantry shouM beprofessionally 
designed to ensure effk:iency of operation 
and should be well equipped. Crockery, 
cutlery, glassware shoukJ of high standard 
and in suffk:ient quantity, keeping in view the 
life style and commensurate with the num
ber of guests to be served. Drinking water 
must be bacteria free; the kitchen must be 
clean, airy, well lighted and protected rom 
pests. There must be the three tier washing 
system with running hot and cold water, 
hygienic garbage disposal an'angements; 
and pest free deep freezer and refrigerator 
(where the arrangement is for fresh food for 
each meal, standby generator will not be 
insisted upon, the grandness/grounds must 
be very well maintained.

4. Sen/ices:lhe hotel shoukJ of rer good 
quality cuisine and the good and beverage 
servne shouU be of good standard. There
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should be qualified, trained, experienced, 
efficient and courteous staff in smart and 
dean uniforms and the staff coming in con
tact with the guests should be of the highest 
possible standard and there should be a 
plentiful supply of linen, blankets, towels, 
etc. which should be high quality. Each guest 
room should be provided with a vacuum jug/ 
flask with bacteria free drinking water. Ar
rangements foresting/cooling must be pro- 
vkied for the guest rooms in season. Places 
which have telephone lines must have at 
least one phone in the off be with call belts in 
each guest rooms. An^angements for medi
cal assistance must be there in case of need.

Apart from the above points, it was felt 
that the architecture of the properties to be 
considered in the category of “Heritage 
Hotels” should not be interfered with; and 
extension/improvements/change must be in 
keeping with the traditional life style. The 
staff/room ratio must be in keeping with the 
number of guest room in each property. It 
was also stressed that these hotels must be 
run on a professional basis whk:le losing 
none of their ambience and services.

The heritage hotels hotels must present 
a distinctive and traditional life style of the 
area and should be of very high quality in 
terms of service, ambience and cuisine, of 
not less than 4-star standard.

cleared the same;

(c) if not, the reasons therefor; and

(d) the steps taken to clear the project 
early?

THE MINISTER OF STATE MINISTRY 
OF ENVIRONMENT AND FORESTS (SHRI 
KAMAL NATH): (a) Comprehensive Envi
ronmental Actton Plans for Jamrani Multi
purpose Project are stilllo be furnished by 
the project authorities.

(b) and (c) Conskieratbn of the project 
for clearance is possible only after receipt of 
the comprehensive plans.

(d) A number of discussbns have been 
heki with the project authorities to expedite 
the case.

Family Planning Programme

2018. SHRI GOPI NATH GAJAPA- 
THI:

SHRI ARJUN SINGH YADAV; 
SHRI SUSHIL CHANDRA 

VERMA:
SHRI RAMESH CHENNI- 

THALA:
SHRI PALAI K.M. MATHEW: 
SHRI DAU DAYALJOSHI:

Jamrani Multi-Purpose Project

2017. SHRI CHETAN P. S. 
CHAUHAN:

SHRI RAMESH CHAND 
TOMAR:

Willthe MINISTER OF ENVIRONMENT 
AND FORESTS be pleased to state:-(a) 
when the action plan for Jamrani Multi-Pur- 
pose Project has been submitted to the 
Govemment for environmental clearance;

(b) whether the Government have

Will the HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) whether the family planning pro
gramme has not made the deckie progress;

(b) if so, the targets fixed and the achieve
ments made during each of the last three 
years. State-wise; and

(c) the details of the financial assistance 
provkied in the above period and its percent
age utilisatbn, State-wise and Year-wise 
and the amount proposed to be allocated in



451 M^xtten Answers DECEMBER 3,1991 Written Ans¥t/ers 452

this regard In the Eight Five Year Plan, State- 
wise?

THE MINISTR OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) The Seventh Five Year 
Planinter-aNa envisaged achievement of the 
following Demographic Goals for the year 
1990:

Crude Birth Rate: 29.1 per 1000 population 
Crude Death Rate:10.4 per 1000 populatfon

Effective Couple
Protection Rate: 42%■f

Infant Mortality 
Rate 90 per 1000 live births

Against the above targets, the provisional achievements for the year 1990 have been as 
under:

Crude Birth Rate: 
Sample Registratbn

Crude Death Rate: 
Registration System

Effective Couple 
Protectbn Rate:

infant Mortality Rate: 
Registratbn System estimates)

29.9 per 1000 population 
System estimates)

( b a s e d

9.6 per 1000 population (based on Sample 
astimates)

43.3% ( as on 31.3.1990)

80 per 1000 live births (based on Sample

From the above it will be seen that 
except in the case of Birth Rate the goals in 
respect of Death Rate. Effective Couple 
Protection Rate and Infant Mortality Rate 
had already been reached and surpassed.

(b) A set of statements giving State- 
wise and method'Wise family planning tar
gets fixed and achievements made during 
the last three years viz. 1988-89. 1989-90

and 1990-91 us given in the attached state
ment-1

(c) Statement- II giving State-wise 
Expenditure incurred towards implementa
tion of Family Welfare Programme during 
the last three years viz. 1988-89. 1989-90 
and 1990-91 us given below. The allocation 
for the implementation of Family Welfare 
Programme to the States during the Eighth 
Five Year plan has not been f inalised.
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Commwctal Exploitation of Forasts the importance of forests (or environmental
stability and ecologieal t»!ance.

2019. SHRI GOPi NATH GAJAPA-
THI: Adventure Tourism In Orissa

Will tiieMINISTEROF ENVIRONMENT 
AND FORESTS be pleased to state:-(a) 
whether the Government have any proposal 
to place a moratorium on commercial exptoi- 
tatbn of forestii in the country;

(b) if so, the reasons therefor; and

2020. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of Civil Aviation and Tour
ism be pleased to state

(a) whether the Government have laid 
emphasis on the promotion of adventure 
tourism; and

(c) the reaction of the State Govern
ments thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS(SHRI KAMAL NATH): (a) to (c) 
The National Forest Policy 1983 does not 
provide for total ban on cutting of trees. 
However, it enjoins that no forest slwuld be 
permitted to be worthed without the Govern
ment having approved the Management plan 
and that derivation of direct economic bene- 
fKf rom the forests should be subordinated to

(b) if so, the specific steps taken in this 
direction and particularly in Orissa?

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DIA)

(a) Yes, Sir.

(b) the Central Government has ex
tended financial assistance to the govern
ment of Orissa for following schemes per
taining to adventure tourism:

(Rs. in lakhs)

1. Water Sports Equipment for three centres. 15.44

2. Forest lodge at Chandbali for Bhitarkanika. 14.96

3. Fores kxJge at Tikarpara 14.80

4. Motor yacht for Bhitarkanika Wild Life 
Sanctuary.

4.30

5. Mini-buses and elephants for Simllpal 
national Park.

4.04

Budhist Monuments

2021. SHRI GOPI NATH GAJAPATHI: 
Wil Ihs Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the world famous buddhist 
monuments Oke Fiatnagirl, Lalitgiri and 
Udaygiri etc. have been neglected since 
decanes; and

(b) if so, the steps taken by the Union
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Government for the development of these 
monuments?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT(SHRI ARJUN 
SINGH): (a) and (b) No, Sir. Buddhist monu
ments at Ratnagiri. Udaygiri and Lalitgiri are 
preserved and maintained as per archaeo
logical norms. Excavations at Buddhist site 
Lalitgiri and Udaygiri have already been 
conducted and starts, building at Ratnagiri 
has been completed. At Lalitgiri the antiqui
ties discovered during excavation have been 
housed in a building.

Popularisation of ayurvedic system 
of medicine

2022. SHRI KARIYA MUNDA:
SHRISRIKANTA JENA:
SHRI P.M. SAYEED:
DR. C. SILVERA:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state;-(a) 
whether any meeting was held recently in 
Delhi for the popularisation of Ayurvedic 
system of medicine;

(b) if so, the recommendations made by 
it and the action proposed to be taken thereon;

(c) the number of Ayurvedic Colleges/ 
hospitals. State-wise;

(d) the amount of financial assistance 
granted to Ayuravedic colleges and hospi
tals during each of the last three years. 
State-wise;

(e) whetherthereof finandalassistance 
granted to Ayurvedic coNeges/hospitals in 
Orissa and Bihan and

(f) if so, the locatbns thereof and the 
time by which these are likely to be set up?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b) Discussbns are 
often held for this purpose.frious sugges
tions have emerged during such discus- 
sk)ns; improvement of infrastructure in Ayur
vedic Colleges; promotbn of postgraduate 
educatbn; productbn of hert>s whk:h are in 
short supply; quality control of drugs; strength
ening of administrative set-up in Ministry etc. 
New schemes have been started for im
provement in educational institutions and 
cultivation of herî s whbh are in short supply. 
Thrust is also given to quality control of drugs 
nd better career prospects to Ayurvedic 
physicians in Central Govemment.

(c) A statement I showing number of 
Ayun̂ edic Colleges/Hospitals ( State-wise) 
as on 1. 4. 89 is attached (Annexuro-I).

(d) A statement II showing Grant-in-aid 
given to Ayurvedic colleges (including at
tached hospitals) during the last three years 
under the scheme of "Grants for Devebp- 
ment of ISM&H Colleges" is also attached.

(e) & (f) There is no proposal under 
consideratbn of the Central Govemment to 
set up any Ayurvedb college or hospital in 
Orissa and Bihar.
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[Translation]

Nehru yuvak kendras in Madhya 
Pradesh

2023. SHRIMATI SUMITRA MA- 
HAOAN:

Willthe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:-(a) 
the number of Nehru Yuvak Kendras func
tioning at present in Madhya Pradesh;

(b) whether any evaluation has been 
made regarding their working; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPM ENT(DEPARTM ENT OF 
YOITTH AFFAIRS AND SPORTS AND THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT (KUMARI MAMITA BAN- 
ERJEE)

(a) There are 45 Nehru Yuva Kendras in 
Mahdhya Pradesh.

(b) Programme Evaluation Cell of Plan
ning Commissbn has conducted an evalu
ation of the Schemes of the Nehru Yuva 
Kendra Sangathan. This study was con
ducted on the basis of a sample survey after 
collecting informatbn from 21 Kendras out 
of which 3 were from madhya Pradesh.

(c) The study conducted by the Plan
ning Commission has revealed that the

Schemes of the Sangathan have generated 
awarenass amongst the village youth about 
environement, nattonal values and issues, 
development programmes and activities. In 
many cases Youth Clubs have been associ
ated in creation of assets in a voluntary 
manner in cooperatfon with the village Pan- 
chayats. Further, the Youth participated in 
vocatk>nal training, functional literacy, work 
camps and Youth Club development pro
grammes. The report, however, also points 
out that there is a lot of scope for coordina
tion with various sectoral Departments.

Higher Study Courses on Gandhian 
Phkiosophy

2024. SHRIMATI SUMITRA MAHAJAN:

WilltheMinisterof HUMAN RESOURCE 
DEVELOPMENT be pleased to state:(a) the 
number of Univesities conducting higher 
study courses in Gandhian philosophy;

(b) the number of Universities which 
propose to introduce such courses; and

(c) the steps the Government propose 
to take in this regard?

THE I^INISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) According to the information 
furnished by UGC, the Universities at which 
Gandhian thought and philosophy is taught 
as a special subject and the level at which 
courses in Gandhian Studies are offered are 
indicated below:-

University Courses

Annamalai Gandhian Studies. 

Bhagalpur

M.A., PG Diploma in 

M.A. in Gandhian Thought.

Gujurat Vk^apeeth 
Philos^y and

M.Phil in and Indian 
Comparative Religion.
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University Courses

Gandhiji University, M.A.. Ph. D. in Gandhian
Kottayam. Studies.

Gandhiji Rural M.Phil. in Peace Students.
Institute

Kamatak Diploma in Gandhian
Sudies.

Kashi Vidyapeeth Diploma and M.A. in
Gandhian Economics.

Madurai Kamraj PG and M. Phil, in Peace
Studies.

Mysore Diploma in Gandhian
Thought.

Nagpur PG Diploma in gandhian
Thought.

Punjab M.A>. M.Phil., Ph. D.andPG
Diploma In Gandhian Studies.

In addition, Gandhian Philosophy is also 
taught as part of tha courses in Philosophy, 
Economics and Political Sdencs in many 
universities.

(b) and (c) According to the information 
furnished by the U6C, no proposal for start
ing new courses in Gandhian Studies is 
underconsiderationoftheConunission. The 
Commission progrmmes of Gandhian Stud
ies and valuM and strengthening of Gandhi 
Bhawans. The Commissiort also gives r«- 
searchssodateshipsforooodudingreseaich 
in Gandhian Studies.

National EducMien Policy 1986

2025.SHRIMATISUMFTRAMAMAJAN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be ptosedto state:-

(a) whether it is fact that autonomy to a 
number of colleges had been envisaged in 
the national Policy on Education, 1986;

(b) if so, the details thereof and the 
success achieved so far in this regard; and

(c) the further steps being taken by the 
Government in this regard?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRIARJUN 
SJNGH): (a) to (c) Natnnai PoKqr on Educa
tion — 1986 visualises developmeni oi au
tonomous coiteges. According to the Moi- 
malion furnished by UGC, at present 102 
colleges are functioning as autonomous 
colleges as per details given below:
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Name of the State No. of Autonomous Colleges

Andhra Pradesh 16

Gujarat 2

Madhya Pradesh 28

Orissa 5

Rajasthan 5

Tamil Nadu 44

Uttar Pradesh 2

UGC had appointed an Expert Commit
tee to review the implementation of the 
Scheme of autonomous cx>Ueges. The 
Committee submitted its report to the Com- 
missfon In March, 1991. The Commission 
accepted the report in its meeting held on 6th 
June, 1991 and agreed to continue the 
Scheme of Autonomous Colleges in the 8th 
Plan.

Rail Projects

2026. SHRIKASHIRAM RANA: Will the 
Minister of RAILWAYS be pleased to state:

(a) the cases of conversion of metre- 
gauge lines into broad gauge, construction 
of new lines and bridges etc. in respect of 
which survey had been conducted during 
the last five years but the construction has 
not yet been started;

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALIKARJUN): (a) to (c). The informatbn is 
being collected and will be laid on the Table 
of the Sabha.

Maternal and Child Health Programme 
In Gujarat

2027. SHRI KASHIRAM RANA: Will the 
Minister of HEALTH AND FAMILY WEL
FARE be pleased to state:

(a) the targets fixed under the maternal 
and child health programme in Surat and 
Baroda districts of Gujarat during^ach of the 
last three years; and

(b) the achievements made in this re
gard that period and the amount spent 
thereon?

(b) if so, the names of the areas where 
the survey had been conducted and the 
causes that led to suspension of the work; 
and

(c) the amount spent by the Govern
ment on these surveys?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDHARTHA): (a) and (b). As reported by 
Govt, of Gujarat the targets, achievements 
and expenditure incurred during last there 
years are enclosed in the statement.
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Jungte Mafia In Gu]arat and Assam

2028 SHRIKASHIRAMRANA.
SHRISHRIKANTAJENA:

WiU the Minister of DEVELOPMENT 
AND FORESTS be pleased to state:

(a) whether the Government are aware 
that ‘Jungle Mafia’ is active in tribal areas;

(b) If so, the details thereof; and

(c) the actbn taicen against them in 
Gujarat and Orissa and the number of per
sons arrested in this connection?

THE MINISTER OF STATE THE MIN
ISTRY OF ENVIRONMENT AND FORESTS 
(SHRI KAMAL NATH): (a) The State Gov
ernment reports that no’ Jungle Mafia* is 
active in the forest area occupied by tribals in 
the States of Gujarat & Orissa.

(b) and (c) Do not arise.

SHRIYASHWANTRAO
PAT1L:

DR. A.K. PATEL: 
SHRIATALBIHARi 

VAJPAYEE:

Win the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whether the Indian Airlines have 
projected a heavy toss during the cunrent 
financial year as compared to the loss in
curred during 1989-90;

(b) if so, the loss sustained during each 
month of 1991, routwise; and the reasons 
therefor;

(c) whether the 20 percent increases in 
fares introduced in October, 1991 was to 
cover this toss; and

(d) whether the Government have any 
plan other than fare increases to cover the 
tosses?

Losses in Indian Airlines

2029. SHRI GEORGE FERNAN
DES:

SHRI RAJVEER SINGH; 
SHRIMATIVASUNDHARA 

RAJE:
SHRI MADAN LAL KHUR- 

ANA:

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN- 
DIA):(a)Yes,Sir,

(b) During the period April to Septemoer 
1991, Indian Airlines suffered a provistonal 
toss of Rs. 120.67 crores. While reoutewise 
profit/toss account is not compiled on monthly 
basis, the month-wise details of the overall 
provistonal toss are as under

Month Rupees in aores Onovishnal)

April 1991 12.83

May 1991 7.86

June 1991 9.34

July 1991 23.45

August 1991 32.26

Septomberl991 34.93
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The main reason for the losses are as 
follows:

I) Continued upward Increases In the 
value of foreign currencies vIs-a-vis the 
Indian Rupee;.

II) Increase in the price of Aviation 
Turbine Fuel; and

ill) Absorptbn of fixed expenses like 
depreciation, insurance interest and 
financing charges eta associated with A- 
320 fleet.

(c) No, sir.

(d) Indian Airlines has taken vartous 
cost reduction measures for reducing Hs

Ragging in Collegas

2030. SHRI GEORGE FERNANDES: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state the 
steps the Government propose to take to 
l>an ragging in colleges wluch has assumed 
alarming dimensbns?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): Government has drawn the atten- 
tnn of Vice-ChanceHor of all Universities, 
Directors of IITs, Principal of Regnnal Engi
neering Colleges and Educatkxi Secretaries 
of all States/Union Territories to some recent 
incklents of ragging and requested them to 
take immediate steps to put im end to this 
undesirable acth^ and to provide new stu
dents oondkons in which they feel welcome 
and conformable. Delhi University has 
passedanewordinanceonS. 10.1991 strictly 
prohblting ragging within the premises of an 
ooOeges and Departments of the University 
as well as on p u ^  t ia n s ^ . t  is axpecied

that similar steps wouM be taken by other 
Universities where the practloe of ragging 
prevails.

Birth Control Vaoelne

2031. SHRI GEORGE FERNAN
DES:

DR. G .L KANAUJIA:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the birth control vaccine 
developed t>y the National Institute of Immu- 
nok)gy has undergone the second phase of 
its clinical trials; and

(b) if so, the results thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDHARTHA): (a) and (b). The Birth Control 
Vaccine t>ased on Human Chorionic Gona
dotropin devefoped by the Nattonal Institute 
of lmmunok>gy is presently undergoing Phase 
II dincai trials. There trials are expected to 
be completed in about 6 months where after 
the efficacy of the vacdne wouM be evalu-

Pollutlon ftwn Atomic Energy 
Plants

2032. SHRI GEORGE FERNADES:WiH 
the Minister of ENVIRONMENT AND FOR
ESTS be pleased to state:

(a) whetherthe Government had sought 
the viewsof the Atomic Energy Commitssion 
regarding the pollutkm from the Atomic 
Energy Plants;

(b) K so. details thereô , and

(e  ̂the stops taken in this ragaid?
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THE MWIS7ER OF STATE IN THE 
UBNISJKYOFENVIRONUENTAND FOR
ESTS (SHRI KAMAL NATH): (a) Yes, Sir. 
View w»re sought tom the Department of 
Atomic Eneigjr (DAE) and the Bhabha Atomic 
Research Centre (BARC) regarding radia- 
tionfrom the Rawatbhata Atomic power plant

(b) and (c). The reported iH effects on 
pubSc health have been examined by an

Expert GoffltniRee appointed by the Ri4asl- 
han Slate Government but it found no oorm- 
latbn between the aftnents reported and 
radiation from the Nuclear power Plant at 
Rawalbhata. Total exposure to radiatlonfrom 
aH path was a distance of 5 Km. from the 
Rawalbhata Atomic f*ower Station is re
ported to be less than 2% of the annual 
exposure limit recommended by Interna
tional Commission on Radblogical Protec
tion.
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ImiminlsatlQn of Children

2033.SHRISHRAVANKUMARPATEL: 
wiH the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the target for Immunisalion of chil
dren upto the age of one year under the 
Expanded programmeon Immunisation (EPI) 
from 1991 to 1995, year-wise; and

(b) the achievements made against the 
targets fixed during 1990, state-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARA DEVI 
SIDDARTHA): (a) Since 1990 the targets 
under University Immunisation programme 
are to immunise 100 percent infants with 3 
does each of Diptheriapertussis-Tetanus 
(DPT) and Oral Polio Vaccines (OPV), one 
dose of BCG and one dose of Measles 
vaccine.

(b) The StateAJnion Tenritory-wise tar
gets and the reported coverage levels as 
percentage of the annual targets for the 
financial year 1990-91 given in the enclosed 
statement.

Internatlohai Tourism Day 
Celebrations

2034. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

ment of India Tourist Offices. State Govenrh 
ments and agencies connected with tour
ism. Cultural Programmes, facilitation of 
international tourists at various entry points, 
press publicity, distributton of literature, dis
counted tours were amongst the many ac
tivities undertaken for celebration of World 
Tourism Day on September 27,1991.

(b) No specific funds were earmarked 
for WbrkI Tourism Day. However, Depart
ment of Tourism's fieU offices undertook 
activtties for the occasnn for which expendi
ture was incurred form the overall tourism 
promotton budget.

Airbus A-320

2035. SHRi SHRAVAN KUMAR 
PATEL: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whether the aribus A-320 intro
duced on Patna route was grounded due to 
technical snag on November 2,1991; and

(b) H so; the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRI MADHAVRAOSCIN- 
DIA): (a) Yes, Sir.

(b) Airbus A-320 arcraft VT-EPT while 
operating flight IC_809 on 2nd November, 
1991 got grounded at Patna as its engine 
failed to start.

(a) the details of actton taken to obsen/e 
Internatonal Tourism Day on September 
27,1991; and

(b) the expenditure incurred thereon?

Merger of Vayudoot with Indian Airlines

2036. SHRI SHRAVAN KUMAR 
PATEL: 

SHRIMUMTAZANSARI:

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRI MADHAVRAOSCIN- 
DIA): (a) The massage from WbrM Tourism 
Organisation was circulated to all Govern

WiH the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state:

(a) whether there is a proposal to ctose
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the Vayudoot and /or to meige it with Indian 
Airlines due to contmuous losses; and

Salary to Migrant TMChera from 
J ftK

(b) if so. the dedston, if any tal(en in the 
matter?

THE MINISTER OF CIVIL AVIATION 
ANDTOURiSM(SHRI MADHAVRAOSCIN- 
DIA):(a) No. Sir.

(b) Does not arise.

Electrification of Vljayawada- 
VMiakhapatanam Line

2037. SHRI RAMA KRISHNA KON- 
ATHALA: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the Government have any 
plans to electrify the Vijayadade- 
Vishaichapatnam Section in Andhra Pradesh;

(b) if so, the details thereof; and

(c) the length of railway lines electrHied 
in the country and In Andhra Pradesh during 
the last five yaacs?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): (a) and (b). Cost-cum-feasibil- 
ity study for electrUication of V^awada- 
Vishakapatnam Section has been ordered. 
Final decision will, however, depend upon 
the results of the study as well as availability 
of resources and priorities for electrification 
of other high traffic density routes.

2038. SHRIGURUDASKAMAT:WiH 
the Minister of HUMAN RESOURCE 
DEVLOPMENT be pleased to state:

(a) whether it is a fact that several 
schools of Kashmir hav denied salary other 
dues to their migrant teachers In Jammu;

(b) if so. the reasons therefor; and

(c) the steps taken by the Government 
in this regard?

THE MINISTER OF HUMAN RE
SOURCE DEVELOPMENT (SHRI AlUUN 
SINGH): (a) to (c). The infonnatlon is being 
collected from the Government of Jammu 
and Kashmir and wiH be laid on the Table of 
the House.

Stoppage of trains at Raja^l-Mandl 
Station

2039. SHRI BHAGWAN SHANKAR 
RAWAT: WiU the Minister of IMILWAYS be 
pleased to state:

(a) whether there is a demand from 
passengers and otherorganisatnns for stop
page of some passenger trains at Raja-Ki- 
Mandi station;

(b) if so, the action taken by the Govem- 
nwnt thereon; and

(c) Route Kms. eiectrified from April, 
1986to March, 1991 in

i) Indian Railways 3182

il) Andhra Pradesh 418

(c) not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir.

(b) and (c) tt has been examined and 
most of the demands have been met.
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ftoMTvation Quota for Agra CantL

2040. SHRI BHAGWAN SHANKAR 
RAWAT:WlltheMinislarof RAILWAYS be 
pteaswl to state:

(a) whether the Government propose 
to provide resewation quota tor Agra Cahtt in 
the passenger trains leaving from mathura 
Junctbn for Bombay.

(b) if so. the name of those trains and 
the detals of quota thereof; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLLIKARJUN): (a) No. Sir.

(b) Does not arise.

(c) Reseivation quotas havbeen pro
vided at Agra CantL station in trains going to 
Bombay via Agra. Due to limited avaiiabiHty 
of reserved accommodation «id  its full ut9- 
istionat the oiginating and other stations on 
Delhi-Mathura-Bombay Central route, it is 
not feasible at presenttoaliot any out-station 
quota at Agra Cantt. in trains towards Bom
bay ex. Mathura. The intending passengers 
can seek reservatbns ex.Mathura by having 
messages sent to New Delhi throught the 
Autotext fadlily previded at Agra Cantt. sta
tion.

Attachment of Bogle to Cheetah 
Expreas

2041. SHRI BHAGWAN SHANKAR 
RAWTiWn the Minister of RAILWAYS be 
pleased to state:

(a) whetherthe Government propose to 
attach a bos^ from Agra Fort-Jodhpur 
Passenger Train to Chetalc Express at Ban- 
dikui ftaOway station tofadiitate the passen
gers of Agra;

Cb)»  so. the time by which it is Hkely to 
be implemenled; and

(c) V not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN):(a)No.Sir.

(b)Does notarise.

(c) Due to operational constraints.

Alr>CondRioned Compartment In Avadh 
Express

2042. SHRI BHAGWAN SHANKAR 
RAWAT: W18 the Minister of RAILWAYS be 
pleased to state;

(a) whether the Govemment propose to 
add an air-conditioned con̂ >artment in Avadh 
Express;

(b) if so. when; and;

(c) If not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAK.WAYS (SHRI MAL- 
LIKARJUN):(a)and{b).AnA.C.2tiarsleeper 
coach has been pRJwided on 5QS3/5064 
Avadh Express between Kota and Lucknow 
w.e.f. 14-11-1991.

(c) Does not arise.

Devefctpment of Akporta in Karnataka.

2043. SHRIMATl BASAVARAJES- 
WARI: Win the MHnister of CIVIL AVIATK)N 
AND TOURISM be pleased to state:

(a) whether the Govemment have re
ceived any proposal forthe devekipmentof 
airports in Karnataka;

(b) if so. the steps taken ttiereon;
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(c) whether the proposal have been 
accepted; and

(d) if not, the main reasons therefor?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM(SHRIMADHAVRAOSCIN- 
DIA):(a)Yes.Slr.

(b) to (d). The proposals are in regard to 
Bangalore, Belgium and Hubll airport.

The Government has set up a commit
tee to identify site for setting upof an airport 
at Bangatore of intemational standards.

Considering the current density of traf
fic and availability of resources with the 
National Airports Authority. There is no 
immediate plan to upgrade Hubfl and Bel
gium ^rports.

[Tnnsbtion]

Airports In Uttar Pradesh

2044. SHRI SHIV SHARAN VERMA: 
Win the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state:

(a) the names of place in Uttar Pradesh 
where the Governmentproposetoconstruct 
airports with & view to promote tourism; and

(b) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAO SCIN- 
DIA): (a) and (b) National Airports Authority 
has no plans to construct any new airports 
in Uttar Pradesh for promotion of tourism 
due to paucity of funds.

Purchase of Engines for Being 747

2046. SHRI SHIV SHARAN VERMA: 
SHRI SANAT KUMAR MAN- 

DAL:

Win the Minister of CIVN. AVIATION 
AND TOURISM be pleased to state:

(a) whether the Government have 
selected the engines for Being-747 aircraft 
of the Air India;

(b) of so, the details of the engine 
select^ and the rationale behind such 
selection; and

(c) the names of theoountry with whom 
agreement has been signed in this regard 
and the terms and conditions thereof?

THE MINISTER OF CIVIL AVIATION 
ANDTOURISM (SHRI MADHAVRAOSCIN- 
DIA): (a) to (c). Air India has selected Prat& 
Whitney engines for its Being 747-400 
passenger aircraft on the basis of techno
logical superiority and batter commercial 
offer. It has signed an argument for supply 
of these engines with M/a. United Technol
ogy International of U.S. A. with an obligation 
of counter trade to the extent of 15% of the 
value of the contract.
[EngBsh]

White Tiger Safari Park in Nandan 
Kanan, Orissa

2047. SHRIC.P.MUDALAGIRIYAPPA: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether world’s first white tiger 
safari park has been inaugurated at the 
Nandan Kanan Natiortal Park in Orissa re
cently;

(b) if so, the number of white tigers 
there; and

(c)thetouristsfacilitiesavUlable there?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRIKAMALNATH): (a)Orlssa
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Government has established a White Tiger 
Safari Park at Nandan Kanan National park 
in Orissa recently.

(b) There are tour White tigers in the 
Safari Park.

(c) One tourist bus have been provkJed 
for taking the visitors to the Safari.

Sato of Adulterated Groundnut Oil

2048. SHRI CHETAN P.S. 
CHAUHAN:

SHRIMATI BHAVNA 
CHIKHLIA:

Wiirthe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the number of the cases of sale (in 
loose form) of groundnut oil educated with 
Castor Oil/Cotton seed oil at retail outlets 
noticed by the government during may to 
October, 1991;

(b) whether intake of Castor oil is 
seriously injurious to health; and

(c) if so. the action taken/proposed to 
be taken by the Government in this 
regard?

THE MINISTER OF STATE IN 
MINISTRY OF HEALTH AND FAMH^  ̂
WELFARE (SHRIMATI D.K. THARA DEV1 
SIDDHARTHA): (a) Based on the informa
tion received from the StateAJTs. 92 cases 
of sale of groundnut oil adulterated with 
Castor oil have been reported during May to 
October 1991.

(b) and (c). Castor oil is an irritant to the 
gastro-intestional mucosah and therefore, 
mixing of castor oil with edible oil is already 
prohibited under the provisbns of PFARules. 
1955. Legal action is taken under the provi- 
sk>ns of Preventk)n of Fopd Adulteration Act,

1954. Whenever any case of aduheratbn of 
edible oil with castor oil is reported.

12.00 hrs

[Engrish]

SHRI LAL K. ADVANI (Gandhi Nagar); 
Mr. Speaker, Sir, last week there were two 
occask>ns on whfch many Members of the 
House partk:ularly from the Oppositton par
ties had polmed out the urgent and Impera
tive need of holding electk>ns to the Delhi 
Metropolitan Council and the Delhi MuhkH- 
pal Corporatbn. I had occask>n to point out 
that on the 5th of Deceml>er, the extensk>n 
given to the dissolutton of these two bodies 
wouki come to an end. Therefore, it was 
necessary fortheGovernmentto make up its 
mind before that date what it proposes to do 
in order to ensure that the Delhi citizens are 
not without a representative forum and their 
sufferings, their grievances are kx)ked into 
not by the bureaucracy but by the elected 
representatives. I am sorry that nothing of 
this kind has happened. On two occasions, 
I had raised it and pressed it again and again 
and some assurances were given but noth
ing had happened.

Therefore, I seek your consent to cen
sure the Government on this partk:ular issue 
for its failure to hold the electbns to the Delhi 
Metropolitan Council and the Delhi Munbi- 
pal Corporatk)ns, the only two fora available 
for the people of Delhi for redressal of their 
grievances.

I think, in every respect, this adjourn- 
ment-motion falls within the ambit of the 
rules. It shouki relate to the Central Govern
ment. It does. It should not speak in general 
terms, it does not. it speaks in very speaks in 
very specificterms about one failure, and the 
monumental failure of the Govemment to 
h6\6 the electk>ns without any rhyme or 
reason. There is no justificatbn, any earthly 
justificatbn for not holding the elections. In
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the boginning, was said that it was pro
posed to have a new set up for Delhi. There
fore, we are postponing the elections tor six 
months. Now that postponement has gone 
on for over there years, or four years, in the 
case of Corporation. As a result of this, the 
kinds or problems that Delhi faces are very 
many. This is not the occasion to go into 
them.

In this case, I would only like to point our 
that rule 57 is relating to adjoumment-mo- 
tnn. All the requirements of mles 57 and 58 
have been met. According to Kaul and 
Shakdher's definitkM), the matter must be 
defintte; i  must relate tosingle spedTic matter, 
it shouM not be couched in general terms, 
not covering a great number of cases and 
must have a factual basis. It says, that an 
adjoumment-motion does not He when facts 
are in dispute. I am sure, the Government 
also wouM not dispute the fact The fact 
s^ply is that this Gtovemment has failed to 
hoM the elections.

Therefore, I wouM seek your consent to 
move my adjournment motton because it 
wouM give the House an opportunity to dis
cuss this issue and it wouM also give the 
House an opportunity of consuring the 
Govemmertt, If it is so wanBnted.

Therefore, I woukJ seek your consent 
for moving the censure motton.

[TranataUon]

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker. Sir, as Advanji has saki 
that Delhi Metropolitan council was consti
tuted under Delhi administratnn Act whteh 
provkJes hoMing of electons after every 5 
years. Delhi Muncipal Act was also enacted 
by this Parliament whch provkles for hoM of 
Delhi Municipal corporatnn electkuis every 
4 years. These Acts were passed by this 
very Parliament. The last elections were 
heM on 5th January, 1983 for four years to

the Corporatnn and tor five years to the 
Metropolitan Council. These electtons were 
postponed again and again. This is not a 
state subject. It is a Unton territory. It comes 
directly under the Cemral Government. The 
Ministry of Home Affairs has failed totally hi 
hokiing elections in Delhi. No reason is being 
given. It is saM only In two lines repeatedly 
that electtons have been postponed for four 
or six months.

I had asked a questton In reply to whfch 
it has been stated that Corporatton’s term is 
expiringon 15.12.91 andMetropolitenCoun- 
ciTs extentton term is expiring on 11.12.91. 
In my adjoumment-motton I have sakl that 
the Home Ministry has failed in performing 
Ite duties.it has deprived Delhi of its rights. 
Electtons to Corporatton ware heU tor tour 
yeaa and to Metropolitan Council tor five 
years.The next electtons shouM have been 
conducted in1987-88. It is December, 1991 
now. Nine years are going to be over. An
other electton shouki have been heM by 
now. As Advaniji has saki this Government 
has failed and we firmly say that the Home 
Ministry is responsMe for H. My request is 
that a discusston shouki be altowed on my 
adjoumment motton.

[EngBslH

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Speaker, Sir, This is a matter of 
grave importance. We supported it the other 
day.

The positton is the government says 
they are very keen about regular electons to 
the local authorities. They have brought 
Constitutton Amendment Bills also. Eariier, 
they made a fanfare of IL When they were 
defeated, that was made an electton issue 
also.

No explanatton Is being given why dif
ferent standard is being applied to Delhi. If 
you are so keen that regular electtons shouto
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be held to the local Bodies for which Consti
tution amendment is necessary, what is the 
Gk>vemment*s explanatbn? No step is taken 
for holding elections. I do not know what is 
the real purpose behind it. Are you not sure 
of yourself till now? Wouki it depend upon 
your conskieration of the politk:al barometer 
in this country? I do not know. The people 
shoukl have the opportunity to express their 
views and deckie for themselves what type 
of k)cal authority or administratton they want. 
They try to preach something and do some
thing else. Therefore, we are supporting the 
demand for early electk)ns in these Bodies 
and the Government shouki immediately 
announce a time bound programme for that.

SHRI TARIT BARAN TOPDAR( 
Barrackpore): Mr. Home Minister, it must be 
announced in this Sessbn.

SHRI JASWANT SINGH ( Chittorgarh): 
Mr. Speaker, Sir, The Leader of my Party 
and the other Members elected from Delhi, 
have been persuaded to move this Adjourn
ment Motion, as mentbned by the Leader of 
my Party, because we have failed in all our 
other efforts to elicit either a response from 
the Government or to be able to raise a 
meaningful discussbn on the floor of the 
House relating to electbn in Delhi.

It is not for me to submit to you as to the 
quesfidn of rules permitting the raising of an 
AdjOw .'.ment Motion, what rules have to be 
met so as to warrant the making of an Ad
journment Motbn. It must, above all. have a 
direct or indirect relation to the conduct or 
default of the govemment for having done or 
omitted to do something in the case of elec
tions to Delhi. There is a dear-cut case of 
having omitted to come and explain to the 
Parliament to the pubic, why are elections 
not being held. It must be an drJinite matter. 
It is a definite matter. It must have a factual 
basis. The facts attending upon no-holding 
of elections to Delhi cannot be denied. It 
must be an urgent matter and it must be of

recent occurrence. It is an urgent matter and 
it is of recent occurrence.

MR. SPEAKER: Only on the point of * 
recent occun'ence” you can convince me.

SHRI JASWANT SINGH; Yes. It is of 
recent occun̂ ence.

SHRI LALK. ADVANIiThedefault wouW 
not have occurred if it was three years back. 
The default is now there when 5th December 
is approaching. Day after tomon̂ ow they will 
be issuing another notificatk>n. Therefore, 
the sin of omissnn arises now.

SHRI JASWANT SINGH: I submit with 
due sensibility that it is of recent importance. 
It is a recent occurrence. It is a matter of 
publb importancê  I do not wish to take the 
time of the House to considerably weary you 
or bore you by reading out pages 452 or 453 
of Kaul and Shakdher to explain what it says. 
I submit that all these provisions of pager 
452 and 453 and the detailed analysis o 
what wanrants the consideratbn of an Ad
journment Motk>n are all met in this particular 
case. I submit finally that it is a matter of great 
publk: importance because elections are the 
heart-beat of democracy. I repeat that elec
tions are like the heart-beat of democracy. 
You play with this heart-beat. You advance 
them too much; you will cause a seizure and 
you retard them too much and finally you will 
cause a collapse. You cannot play with the 
heart-beat of democracy. Purely because it 
is a matter of politbal, partisan considera
tion. you keep on delaying elections in Delhi. 
It has, therefore, persuaded the Leader o' 
my party to move an Adjournment Motion 
with an element of censure and explanation 
that is demanded from the Govemment. We 
appeal you to admit it.

[Translation]

SHRI B.L SHARMA PREM (Eest Delhi): 
Mr. Speaker, Sir, I want to draw you attenton
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to the deteriorating situation in Delhi. Since 
the elections are not being held, I have given 
notice for an Adjournment Motnn... (Inter- 
mptkms)

[EngBshi

SHRIDIGVUAYASINGH (Rajgarh):Sir, 
I am on a point of order. My point of order is 
that you are allowing the arguments only for 
the admisston of the At^umment Motion 
and not a speech.

MR. SPEAKER: Your point of order is 
upheld. But then let me hear what he has to 
say.

[Translation]

SHRI B.L SHARMA PREM: There is a 
bureaucratic njle in Delhi in the absence of 
elections. There is no elected representa
tive. One has to bribe the officials to get one’s 
woitc done. The poor are not listened even in 
the police statnns. Their reports are not 
registered. Dirt is lying here and there. To
day 80 lakh people of Delhi are at the mercy 
of bureaucracy. If such a condition contin
ues, a situation would arise in Delhi which 
will be beyond control. Fair price shops do 
not have any item for as many as 4 months. 
People have not got sugar for Diwali and 
Dussehra festivals. So this Motion should be 
admitted and elections should be held im
mediately in Delhi.

[Englbh]

ITiansl^ktrii

MR. SPEAKER: What you do after 
queston hour, is going on now.

SHRI TARA CHANO KHANDELWAL 
(Chandni Chowk): Mr. Speaker, Sir. the 
absence of democratic set up in Delhi is the 
toot cause of all the problems. Why are the 
elections not being heM here? I wotdd Hke to 
allege that you want to remove Delhi from 
the politfoal map of India. So i request you to 
admit the Adjournment Motton given notk» 
of by Mr. Advani and to discuss it here.

SHRI RAM NAIK (Bombay North): Mr. 
Speaker, Sir, I want to advance arguments 
why should my adjournment Motion be 
admitted. Mr. Speaker, Sir, in this House. 
{Irftenuptions)

[EngBsHl

MR. SPEAKER: I will see how it can be 
alknved.

(InterrufOhns)

MR. SPEAKER: it is a matter of recent 
occurrence.

{Interrufstions)

\Transiafion]

MR. SPEAKER: Mr. Advani has ex
plained it. If you want to add something to 
that, you can.

SHRI DIGVUAYA SINGH: You have 
upheld my point of order. But you are not 
restraining him. He is making a speech.

MR. SPEAKER: My point of order is that 
you do not have to give directions to me.

{Irtterruplions)

SHRI RAM NAIK: The point has been 
tried differently to be included in it The 
Government is not ready to discuss it in this 
House. K is keeping mum. So the Adjourn
ment Motion is the only way to breakdisaeet 
silence of the Government, h has three is
sues. Specific issue shouM have greatest 
importance in iL {Interruptions)
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So it should be urgent hs urgency has 
arisen. It is going to expire tomoriow and a 
notification will be issued in this regard, 
htonoe; the urgency. Secondly, it is a matter 
of put>Hc importance. Sir. eiecttons have the 
greatest importance |n democracy and ours 
is the largest democracy in the world. The 
saying Near the Church farther from the 
heaven - is true in our largest democracy 
from where we are ninning the Government 
The only way out to the situation is the 
admissbn of this Adjournment Motion.

ifntwruptkxis)

SHRI KAUOV DAS (Karol Bagh): Mr. 
Speaker, Sir, while supporting Mr. Advani's 
statement of recent occurrence the basis for 
Adjoumment-Motion - I want to say that 
(intarrupOons)

The question is the problem the people 
of Delhi are facing. [IntBmpUcms)

AN HON.MEMBER: 1 am on a point of 
order. {Interruptions)

MR. SPEAKER: We are doing nothing 
according to law.

(Intemif îons)

SHRI KALKA DAS: Thera is a question 
of recent occurrence. (Intenvptions)

the Municipal Corporation should be held 
immediate  ̂in Delhi. Buttheotherdaywhen 
this was raised, the Government responded 
positively and said that they would discuss 
thus issue with the political leaders of differ
ent parties. Now ww are given to understand 
that the Government is going to again extend 
the election date in Delhi. We are reaHy 
surprised why the Congress Party is afraid of 
holding elections in Delhi.

SHRI DIGVUAYA SINGH: we are not 
afraid of it.

SHRI SRIKANTA JENA: If you are not 
afraid, why are you not holding the elec
tions? There should be some specific rea
son for that Since the government is In a 
rood to extend .thew election date again, 
there is sufficient reason to censure the 
Government We demand that the govern
ment should come forward deaily whether 
they are going to hold elections immediately 
or not and if they are extending H, why they 
are extending the elections. On behalf of the 
Janata Dal we demand that the elections 
should be held immediately. ‘

SHRI LOKANATH CHOUDHURY 
(Jagatsinghpur): Sir, the elections should be 
held for both these corporations. The dead
line is the 5th December for both these 
corporations on 5th, t>y this time, there wiN be 
no elected coundl.

We have to provide facts for Adjourn
ment Motion, Citizens of Delhi are in trouble 
as elections are not being held, if elections 
aw held, the problems of citizens of Delhi will 
be mitigated. Therefore elections to Delhi 
bodies are necessary, its date should be 
announced today. (Intomjptiomgt

[EngttsHi

SHRI SRIKANTA JENA (Cutt^): Mr. 
Speaker, Sir, we have been demanding that 
the elections to the Metropolitan CouncH and

(Interruption^

MR. SPEAKER: Pleam sit down. Oth
erwise, I will have to altow all these Mem
bers.

(Interruptions)

SHRI LOKANATH CHOUDHURY: » 
they want to have elections, then the notifi
cation for the electkm should have been 
already there because on the 5th, there will 
be no elected ooundi.(MenvpUon^
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[TnmbOoril

SHRI SURYA NARAYAN YAPAV 
(Saharasa): Mr. Speaker, Str, (want to speak 
for one minute.

MR. SPEAKER: You cannot do so. He 
has already spoken on behalf of your party.

{kOemjpUons)

lEngbfH

SHRI LOKANATH CHOUDHURY: But 
the government has already deckled that 
they are not going to have electkms. There
fore, the urgency of discussing it comes. 
This is my point And this Adjournment Motnn 
shouM be admitted. {Intenruptkm^

THE MINISTER OF PARLIAMENTARY 
AFFAIRS( SHRI GHULAM NABI AZAO):l 
appreciate the concern shown by the Leader 
of the Oppositton with regard to Delhi elec- 
tk>ns. As far as Congress Party and the 
Govemment is concerned we are not averse 
to hoUktg eleclh>ns.The other day we had a 
meeting and in that meeting it was deckled 
that the hon. Home Minister will have consul
tation and meeting with the leaders from the 
other skie. I brought this to the notice of the 
Home Mkiister and the Home Minister is very 
much will in and will be very pleased to have 
the meeting with the leaders on the other 
skte. I will see that the hon. Home Minister 
wai have the meeting today itself. Therefore, 
I request the hon. Leader of the Oppositbn 
not to press for the censure motton, pending 
the discusskM that we are going to have with 
the Home Minister today.

MR. SPEAKER: This matter was dis
cussed in the House before and the leaders 
of different parties and expressed their views. 
TheGovemment had responded and agreed 
to have a discussNMi with the Membem from 
Delhi and also with other Members. The 
Parliafflentary Affairs Ministef has toU us

that the discussk>ns are going to beheM 
today Nseif. This is the posMon as far as the 
facts are concerned and this is not the legal 
positkm. I wouU ask the GovemineM to 
positively hokl the dlscusskms today. Other
wise. Iwill take upthismattertomonow In the 
Business Advisory Committee and dedde 
whattodo. But lam not aHowing the Adjourn
ment Motbn because this matter is not of 
recent occurrence.

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, through you I want to bring to 
the notice of this House and the Govern
ment, a very intriguing news item that had 
appeared in 77>e Hindustan Tones of 
29.11.1991.

It says that in over 40 per cent of cases, 
the militant hkleouts turned out to be Gov
emment accommodattons. It says that flats 
were sublet by original alk>ttees and the 
poHce are thinking of f Hing complaints to the 
Urban Devetopment Ministry. It says that the 
abductors of Mr. Radu, the Romanian 
Ambassador, had used two Govemment 
houses to chalk out their plan, the Sadk] 
Nagar house, where Mr.Radu was kept was 
aHotted to a govemment servant woiking .in 
the audit seivfee.

It also says that one. Mr. Devpal Singh, 
the mifltant killed in Connaught Place in 
poOce firing used the House which was b- 
cated in Lodi Cotony and that house was 
allotted to a Deputy secretary of Govern
ment of India.

There is another very revealing news 
item. It says that one. Mr. KuMeep Singh 
Sandhu who had a hand in the abductkm of 
Mr. Radu. stayed in Room. No 410, in Punjab 
Bhavan from October 11 to October 18 and 
the abductkm took place o/h October 9.

Sir, if these are the types of things that 
are happening In the Capital, where mIKants 
aie using tlie Govemment socommodations
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to cany out thair plans than how can wa 
succeed in combating tanorism In the coun
try? A thiough Investigation hasiio) be made 
Into this matter to find out who are the people 
in the higher echelom of the government 
who are conniving with the militants, giving 
them hideouts and allowing the to stay free 
and being at large in the country. The leader 
of the House is here. I draw his pointed 
attention to this matter and I request him to 
come out with an elaborate statement in the 
House on this subject as It concerns the 
security and integrity of the country.

[Translation]

SHRIDIGVUAYA SINGH:Mr. Speaker, 
Sir, seven years back in the night of Decem
ber 2 and 3, poisonous gas from Unkm 
Cart>kJe Factory at Bhopal leaked causing 
deaths of more than two thousand persons 
and injuries to thousands of others. Though, 
the Supreme Court has pronounced its ver
dict forgrantingcompensatnn to the victims, 
yet the amount of the compensatton is yet to 
be decided at the district level in Bhopal and 
it is causing too much delay. On account of 
this, the deserving victims are yet to get the 
amount of compensaton.

take a decision for provkJing compensatkm 
to the victims Immediately. This Is a very 
important Issue today.

[Engim

SHRI TARIT BARAN TOPDAR: In 
support of what hon. Member has sakl, I 
wouM ike to emphasize that the gas polhh 
tk>n Is stHI contkiuing. People are dying and 
the actual compensatkm that is due to the 
people is not yet received by the bereaved 
people. That Is the reason why such propos
als have been coming up In the House time 
and again. We strongly support this proposal 
and expect that the Government will act 
immediately on this issue.

SHRIMATI MALINI BHATTACHARYA 
(Jadavpur): I want to draw the attentton of 
the Housed to the intematkmal prssure under 
which the Indian Patents Act is at the mo- 
menL In viswer to the Unstarred c^estkxi 
No. 300, it had been pointed out by the 
Government that during the recent visit of 
Mrs. Carla Hills on the issue of patents no 
new point was raised and the two skJes 
agreed to let the matter rest for the present 
{htenupttons)

12.25 hr*

[Mr. DEPUTY SPEAKER in th» Chaai

Mr. Deputy Speaker, Sir, the other point 
is that even after 7 yearsour medical experts 
are yet to klentity that poisonous gas and 
suggest its actual fine of treatment Without 
K, the iiqured victims are suffering. Since 
their line of treatment is not specified, they 
undergo great sufferings.

On this occaskm, I express my anguish 
for all who became victims of the tragedy and 
request the admlnistratton to request the 
Indian Council of Medk»l Research to find 
out the actual medical line of treatment. I 
wouM like to request the Minister of law to

SHRI SOMNATH CHATTERJEE: Such 
an important Issue is t>eing raised and no 
Minister is paying attentnn. Will the Minister 
for Parliamentary Affairs listen?

SHRIMATI MALINI BHATTACHARYA: 
Now, Since that time, however, the Indo-US 
Joint Business Council completed its deltth 
eratbns on November 20th and they recom
mended that India shouM sign the Paris 
Conventkwi. I wpint to know how this recom
mendation is a r ^ ^  at If no new pokit relat
ing to patents Act had been rtfeed at the 
meeting with Mrs. Caria Hms. If India signs 
the Paris Conventton then the Indian patents 
Act wouU have to go back to the pra-1970 
perkxl and the patent then w i be not on the 
product atone, but on the process as well
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Now the case stands so that after five to 
seven years medicine for instance can be 
manufacture In this country by using indige
nous technology. If the Patents Act is re
vised, then this right would be taken away. 
Also, H a charge is brought against an Indian 
manufacture been infringing the Patents Act, 
then the onus of proof would be on the 
person against whom the charge is being 
brought. Moreover, patents so as to tally with 
the so called International standards. Be
cause there is in fact no such international 
standard It is going to be raised to 20 years. 
This. Sir. we feel would toll the death-knell 
for the Indigenous manufacture of drugs. Not 
only that, many life saving drugs would then 
have to be imported and consequently they 
would be priced out of the reach of the 
ordinary people. Lasix for instance, a popu
lar diratic. would cost 23 times more. Che
motherapy for cancer would cost Rs.5 lakhs 
a year.

In view of this, the recommendation of 
the Joint Business Council as causing grave 
concern. We must be sure that the govem- 
ment does not succumb to this pressure that 
is put upon it by the international sources. 
We want a clear indfeation of what the gov
ernment wants to do with regard to the Indian 
Patents AcT. {Intenruptions)

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): I want to add some thing to it.

(Interruptions)

MR. DEPUTY SPEAKER: Is itconneded 
with this matter?

SHRI SAIFUDDIN CHOUDHURY: Yes. 
It is in the interest of the country and some 
other important issues are involved on the 
aspect of drugs/and pharmaceuticals, in 
relatk>n to Patent Laws. The United States 
are pressuring our country to accept some 
thing whch is detrimental to our agriculture. 
They are demanding that we have to accept

the Plant weeders' Right. That means, the 
kind of Green Revolutbn that has taken 
place In our country, on the l>asis of high 
yieMing variety of seeds, will be totally In 
jeopardy, and our agrcultural devebpment 
will be at stake. They are demanding patent 
on living material. We have never accepted 
that sofar. They want us to do away with the 
kind of protection we give to our agriculture, 
the kind of subsidy we give and the kind of 
specific commodity variety protectk>n we 
give and all that. They are demanding this 
from our country, so that they are In a posi
tion to undermine our agrculture and dump 
their foodgrains In our country. This Is a very 
serious matter and if agriculture is under 
destruction, then our industrial devebpment 
will also be in jeopardy. In this situation, this 
Hose must express its feeling. Before sign
ing any convention during the Uruguay Round 
of Talks, the government must come to this 
House and spell out concretely as to what 
they are going to do. And after signing it, It 
should say what they have signed. That 
must be brought before this House and they 
should get It ratified. I do not know, in inter- 
natbnal conventions, there may be some
thing to sign about. But the point Is this that 
they must tell this House and the people of 
this country as to what they are going to sign 
and after signing, whatever they have signed 
should be brought to this House and get it 
ratified. This is a very serbus matter.

SHRI TARIT BATAN TOPDAR: With
out referring it to this House, they must not 
sign any single paper on this issue.

SHRI LAL K. ADVANI: This is a matter 
of serious concern and it is a matter of 
natbnal concern. The issue is being de
bated outskie. but till now, there has been no 
offbial pronouncement as to what is the 
approach of the Government in this regard.

SHRI SOMNATH CHATERJEE: Every
thing Is done behind the back of this House.
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SHRi LAL K. AOVANI: T h ^  days wa 
are trying to sort out our floonomic problems 
also by nsgotiatlng wiMi the IMF. etc. Very 
often, issues of this kind are also Knked up 
with them. This may be right orthis nu^ be 
wrong, I do not know. So, these misgivings 
can be set at rest only by sharmj] with the 
House, the thinking of the Government in 
this regard. So far as I feel, this is a matter 
which shouM not in any way be linked up with 
our economk: problems, it should be de
cided on its own. if there are certain tobbies 
which are interested in forcing us to sign this 
paiticular document, we shoukJ stay away 
from it Therefore, my demand would be 
this.ljat the Govemmentshare with the House 
as to what is its thinking in this regard before 
going to participate in that {Intemption^

SHRI LOKANATH CHOUDHURY; Sir. 
what about the issue raised by Shrimati 
Malini Bhattacharya and what is the reactnn 
of the Government? The Government must 
say something.The Oppositfon is already 
unanimous on this point. Whatever the 
Government does, they must bring it to th 
House. The House shouU know what the 
government is thinking on this point.

{Mompdons)

SHRi SOMNATH CHATTERJEE: Why 
the leader of the House is so unresponsive 
today? {Interruptions)

SHRi LOKNATH CHOUDHURY 
(Jagatsinghpur): The silence of the Govern
ment only shows that they have already 
agreed to this.(/ntoin4p(bns)

SHRI HARAOHAN ROY (Asansol): Sir, 
I wouM like to draw the attentnn of the 
government to the serious situatkm arising 
out of the dedsnn of the Government to 
privatise or cfose down some of the public 
sector units on the plea that they are sick. 
Over the years, since natk>nalisation, most 
of these pubic sector units were taken over

from the private sector for modemi^ton. 
diversificatbn and expansnn. but nothing 
has been done. ki West Bengal. Sen-Raleigh
- now Cyde Corporalton of India - MAMC. 
BOGL, seven refractory units under Bum 
Standard, and fertiliser units are on the veige 
of cfosure. liSCO’s future is uncertain. The 
modemisatton programme is yet to come 
from the Govemmenfsskie. Even Coal India 
is facing a bleak future. While private sector 
is demanding ooai-bearing land, privatisa- 
tton of power generation is promoting priva- 
tisatnn of coal mines. ECL has already no
tified cfosure of 32 mines in Itenigarq.

I wouM request the Govemment to give 
up this privatisatnn and cfosure move and 
try to improve the functfoning of the publfo 
sector units by modemisatfon, expansnn, 
diversificatnn, eta It is high time that the 
Govemment shouM abandon the privatisa- 
tfon and cfosure more. Othenvise, workers 
of the dosed public sector units will resist the 
Government's move and the situatfon will be 
worse. The Govemment must have reaHsed 
the gravity of the situatfon after the 29th 
November, oneway industrial strike, (ilnfer-

MR. DEPUTY-SPEAKER: I have called 
the name of Shri Anna Joshi, Let him speak.

{Intemjptkms)

SHRI ANNA JOSHI (Pune): Sir. Mahar
ashtra State has been facing saver drought 
condition this year. The Govemment has 
fixed a quota of rice to be levied on the rice- 
miH owners. It is increasingly becoming diffi- 
culttofulfiithe stipulated quotiLGovemment 
auttwrities and revenue officials are press
ing hard to extract levyTrom rice-mill owners. 
Drought has already brought down the yieUs 
and paddy cuKivatfon which is limited only to 
three pr four districts of Kbnkan and Bhan- 
dam in Vklarfaha.Further.theprice extended 
by Govemmert for such levy is half that of 
market price.
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It is totally ̂ rational, illogical and absurd 
to levy on rioe-mill owners. It should either Im  
charged on manufacturers or end-seHers in 
the market Rice-mili owners only process 
the paddy. They do not have right over 
anything except the service charges.

Government should intervene immedi- 
ately and send a team of experts to assess 
the situation and slop harassment of rice- 
miH owners by the revenue authorities, (bi- 
tmrruptions)

SHRI RAMESH CHENNITHALA (Kot- 
tayam): Mr. Deputy Speaker, Sir, thousands 
of passport appiicalkxis are pending in 
Cochin and Calicut Regnnal Passport Of- 
fk»s. The passport officials are creating 
unnecessary delay. They are harassing the 
people. One of the major problems being 
faced by these two passport offbes Is lack of 
staff.

We cannot provkie empk>yment to the 
people in ourcountry. Lettheseyoung people 
go to other countries and seek jobs there. 
We have to allow them. There is unneces
sary delay and red-tapism . Passport ap- 
plkants are being harassed by these offi
cials. So many times, we have brought this 
matter to the notice of the Government as 
well as the Minister. But no atkm has been 
taken. This is very urgent Now that the 
sttuatton in Kuwait is nonnal, people are 
going back to Kuwait. They want to renew 
their passports and they want to get new 
passports. Becauseofthe unnecessary delay 
in the passport Offices, these young people 
and job-seekers are suffering a k>t Recently, 
the Minister has also assured that a new 
Regional passport Office will be opened in 
Trivandrum. Five months are already over, 
but no actkm has been taken tlH now. My 
humble request to the Government is that 
they shouU a take Immediate actkMi to expe- 
dilA issuina of oassoorts. Thav should 
conduct an Inquiry Into the present affairs of

the Passport Offices at Cochin and Caicut 
{Maruptkms)

MR. DE[UTY SPEAKER: MrBrishin 
Patel please.

CTranstafibfl]

SHRI BRISHIN PATEL (Siwan): Mr. 
Deputy Speaker, Sir, during 1990-91, the 
Bihar State Sugar Corporations sivan Unit 
supplied ten thousand bags of sugartothe 
Department of Delhi Administratton respon
sible sale of sugar last an any my Inspector 
declared all ten thousand lags of sugar unfit 
for human consumpton. As a resuh of ft, the 
Food Corporaton of India has stoppedRfting 
the quota of sugar, from there.lt seems that 
this Inspector, as he was not entertained 
properly, has taken this stand which is con
trary to the interest of the people and all 
those ten thousand bags are laying there. As 
a result the workers are starving. I, there
fore, urge the Govemment to send to Siwan 
a Sennr Officer of Delhi dvil SuppSes De
partment to cany uot of fresh test so that the 
truth may be found out

SHRI RAMSAGAR (Barabanki) : Mr. 
Deputy Speaker, Sir, through you, I wouki 
yks tp draw the attentnn of the Govemment 
of India and the leader of the House to a 
politk»i prisoner.

Sir, Shri Vishambhar Singh an M.LA is 
kept in Fatehpurjail. Heisapatient of cancer 
and his oonditton has deteriorated too much. 
The district Magistrate and the Jaitor have 
written to the Uttar Pradesh Govemment to 
release him but the Uttar Pradesh Govern
ment is adopting a kidlcatlva attitude and 
that Is why It Is not releasing him. Be It Shri 
Vishambhar Singh. Madan Bhalya or Shri 
D.P. Yadav. aR these M.LAs. are not being 
released due o political retributkm.

Sir. Shri Jal Prakash Narayan and 
Gandhijj ware also political prisoners and
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whensmr they fell ID, they weie released 
fromjal. But the Uttar Pradesh Government 
has suipassed even the British rulers be
cause It is not releasing even an M.LA 
suffering fiom cancer. I would llte to know 
from the Government as to why it is not 
releasing Shri Madan Bhaiya. Shri D.P. 
Yadav and Shri Vishamt>har Singh. Al the 
three are SJ.P. M.LAs. I would Hw to 
request the leader of the House to intoivene 
in the matter and announce its decision for 
their release. This is our request.

[EngSsHl

SHRI JASWANT SINGH: Mr.Deputy 
Speaker Sir, I hoM that the submission that 
I wish to make is potentially embanrassing to 
the legislature as such and H wouM be my 
appeal to both the leader of the IHouse, as 
also the leader of the Oppositnn, to jointly 
apply themselves to this particular problem 
that I wish to draw their attention to. A writ 
has been filed in the Supreme Court chal
lenging the legality of sanctkming penstons 
to Members of Parliament and legislators. 
The submisskm that has been made is that 
salaries and altowances to Members of 
parliament as admissUe if I am not mistaken
—  under Article 106 does not include pen- 
son. Therefore, whatever penstons had been 
paki in the past or are being pakJ today either 
to the former Members of parliament or to 
legislators are in vnlatnn of the Constitu- 
tnn. If the Supreme Court were to hoM that 
wrft as valkl then the entire legislators wouM 
be faced with an embarrassing situatton 
because, I do not know a very eminent 
banister is present here whether we can 
rstroactivaly amend the Constitutnn.

Therefor, it is my appeal both to the 
Ijeader of the House and also to the Leader 
of the Opposltton to apply themselves to this 
particular aspect to save embarrassment of 
the laglstators as such.'

SHRI SOMNATH CHATTERJEE

(Bolpur): Sir, so far asthe questkm of prices 
of essential commodities in this country is 
concerned, concerned, the situation is be
coming, is more and more alarming. There is 
continual spferalikig of prices. Essential 
commodities are becoming out of the reach 
for the common people and the poor people.

Sktce the Budget was announced, al
though all sorts of pkMJS wishes were ex
pressed bjf the Rnance Mmister, nothing 
has happened. There is a continued spiral- 
Rng of price whkdi is putting greater and 
greater strain on the common people. This is 
a matter which must be attended to immedi
ately. I wouM Hte to know what is the step 
taken by the Government We do not find 
any attempt being made to contam the spi- 
ralGng of prices in this country; to control the 
inflatkxi. We are toM that after three years 
the result of the new Economic Poficy, new 
Industrial Polk:y and the new Trade policy 
will be felt. But, what wHI happen to the 
people during these threeyears, nothing has 
been saM. People are tosing jobs. No new 
jobs are being created. On the plea of skd<- 
nessfactoriesandestalilishmenlshavebeen 
ctosed. This is a very serious situatton which 
has already arisen and it is becoming more 
and more diffkxilt for the people.

Over and above that. Sir, There are 
reports circulated in the National Dailies of 
this country which are not controverted by 
the Government which say that the Worid 
Bank gas recommended radical changes in 
the Indian Apiculture. The Bank has sug
gested reductnn in food buffer-stock; cur
tailment of the role of Food Corporalkm of 
India, that means affecting the Public Distri- 
butkm System; bitegraton of Price Support 
and Crop Procurement Poficy; a new Crop 
Price Formula linked to IntematkMiai price; 
disbandment of levy scheme for procure
ment of rice and sugar and Hberalsatkm of 
foreign imports. AN these are bound to have 
a cascading effect on our prices.
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Then, Sir. in a comprehensive memo
randum to the Government the mutti-lateral 
agency, that is the World bank, has also 
demanded increase in the Prices of fertilis
ers, inigalion, wafer, electricity and reforms 
to reduce the farm subsidy which is largely 
enjoyed by the rich State and rich farms, it is 
said that 1992 Budget should provide...

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Sir, normally, you 
do not refer to the newspapers' reports.

SHRI SOMNATH CHATTERJEE: On 
this important issue there is no reaction by. 
the Government.

Sir, it is said that 1992 Union Budget 
should provide for the subsidy cut.

SHRI RANGARAJAN KUMARAMAN- 
GALAM:Generally, Sir, newspapers’ reports 
are not referred to here.

SHRI SOMNATH CHATTERJEE. Let 
us take it to be my observatnn.

Therefore, Sir, the situatnn is going to 
become more critical. Are we continuing to 
be an independent courrtiy or not? I do not 
know. Who is going to deckle our policy ? Our 
Budget pdcy, economic poficy, everything 
is being dictated here which is 
having... (bOerruptions)

[TiansbOorU

Please feten

lEngim

Please listen Cannot you think of the 
country for a while?

[TfanskSo/i

Nobody knows as to when some one is 
in or out of power.

[Er^Bsh]

I know he is also feeling concerned. But 
sitting there, obvtously he has to make his 
presence fett. Please, not In this manner. 
When serious situattems are being raised 
here, matters shoukJ be given proper atten- 
tk>n. I am sure nobody in this country and 
nobody in this House can deny that price 
situatnn is critical and becoming more and 
more critical. Therefore, instead of trying to 
shout me down whteh you cannot, you try to 
listen and take some steps.

Therefore, I call upon the Government 
at least to make a statement here immedi
ately as to what is going to happen and what 
steps thy are taking on this very very vital 
issue. {InterruptionsU

SHRI LAL.K ADVANI: Sir, I rise to draw 
the attentnn of the Government to the virtual 
paralya is of postal services in the North- 
Eastern Regnn because of the strike under
taken since 15th November by postal em- 
pk>yees betonging to the C&D Group. This is 
the situatnn. Their grievances are very le
gitimate. Their grievances are that all Cen
tral Government empkiyees in the North- 
Eastern States like, Assam, 
Meghalaya,Mizora, Ariinachal Pradesh, 
Nagaland, Tripura and Manipur are pakl a 
Special Duty ANowance because of the 
geographical conditbns there, the transport 
difficutties etc., etc., and even from among 
the postal emptoyees. Group A & B officials 
have been given this allowance, but Group C 
& D emptoyees have been denied this. They 
went to the Central Administrative Tribunal 
whteh directed that they shouM be pakl. 
Subsequently, the Government went to the 
Supreme Court and sought a Stay. The 
Supreme Cour  ̂refused to give a Stay and
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the legal battle has been going on. They 
have been pushed to this extreme of strike 
as a result of which the people there, are 
suffering. When postal services crumble in 
this manner of becoming paralysed, the 
people are also suffering.

Therefore, I would appeal to the Gov
ernment and the Minister of Communica
tions in particular, that let him realise that the 
telecommunication employees have been 
compelled to pay because of the Court 
Judgement. Why should these people be 
denied and why should they be forced to 
take recourse to a strike?

Therefore, immediately, this matter 
should be taken up. Their very legitimate 
demands should also b treated at par with 
other employees. They shoukJ also be paid 
the Special duty Albwance.

[Translation]

pending the Public Distribution System, the 
requisite amount of foodstuffs, kerosene oil 
and other essential commodities whch are 
supplied through the Public Distributk>n 
System are not being supplied to the State 
Govemments. In the list of the State Govem- 
ments, I include the Govemments of Kerala, 
Tripura, West Bengal and almost all the 
State Govemments who run the Pubik: Dis> 
tribution System in any way. So, the price 
increase has not been halted. This prî e 
increase is due to the faulty economic polrcy 
of the Govemment of India. It is because the 
Government of India has accepted that polk:y 
at the behest of the lntematk>nal Monetary 
Fund and the Worki Bank to alk>w the mo
nopolists and the multi-natk>nal corporattons 
to plunder our country.

Therefore. I want that the Govemment 
should make a statement and you shouki 
also alk>w a discussk>n on the price situatk>n 
in the country which has gone beyond limits.

PROF. PREM DHUMAL (Hamirpur): I 
would like to add to it that the Special leave 
petition filed by the Government should be 
withdrawn. They, therefore, should hokJ 
negotiations.

{Intenruptions)

[English]

SHRI CHITTA BASU (Barasat). Sir, a 
very important issue has been raised by Shri 
Somnath Chatterjee. The issue relates to 
the increase of prces. It was saki during the 
Budget discussk>n, that the prk:e increase 
was of a temporary nature and it is also of a 
seasonal character. I think, even several 
months after the Budget, the increase in 
prices continuesunabated.

[Translation]

SHRI MORESHWAR SAVE (Auran
gabad): Mr. Deputy Speaker, Sir, through 
this House I wouki like to draw the attentk>n 
of the Minister of Communk^tions to the 
telephone system at Aurangabad (Mahar
ashtra). The equipments whbh have been 
procured from I.T.I Rai Bareli last year for the 
expanston of telephone exchange in Auran
gabad are of inferior quality in comparison to 
those manufactured in I.T.I., Bangabre. As 
a result of it, I think. Telephone serv»es m 
Aurangabad would not be improved even 
after its expansbn. The Department which 
takes the polk:y decisbn in regard to instal- 
latbn of telephone exchanges has not yet 
sanctbned. The Exchange of 5000 tele
phone lines for Aurangabad.

The Prime Minister is on record to say 
that special arrangements are being made 
for strengthening and expanding the Public 
Distributbn System. Instead of further ex

Similarly, an exchange having 600 lines 
is going to be installed in ChikakJhana city of 
this district in whksh all equipments removed 
from Jalna are being used. I urge upon the
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Govamnwfit to install a modem telephone 
exchange with a capacity of 1400 lines in 
viewof the industrial position of Chikaldhana.

Sir, similarly. Idemand that 30 channels 
should be provided to Valooz and Jaikvadi 
from the 120 channels Microwave digital 
System which is being inslaHed between 
Aurangabad and Beed because the M.I.D.C. 
Industrial area of Valooz and Jaikvadi is very 
important

fEngim

SHRIE AHAMED (Manjeri): Mr. Dep
uty Speaker. May I just invite the attention of 
the Government through you and also 
through the House to a new phenomenon 
now being experienced by our passengers 
at the Santa Cruz Airport. Many of the pas- 
serqers are being robbed of their valuables 
by the Security personnel and those who are 
coming from the GuK countries have been 
complaining that their valuables are robbed 
of by the Security Staff while their luggage is 
being processed through X-ray. The lug
gage is x-rayed at the Santa Cruz.

On the 30th of November there was an 
incident for which myself and another hon. 
Memberof this House. l4r.K. k^ralee Dharan 
are witnesses. We were on board the flight 
froni Bombay to Calicut And one passenger 
came on boand he was coming from Saudi 
Arabia - and complained that some of his 
money had been taken away by the Security 
staff while his luggage was being x-rayed. 
The Commander of that aircraft. CapL 
Manchanda came down and took him to the 
securily Staff. And he was returned 100, 
Saudi riyato which had been taken away 
from him by ttie Security Staff. This is now 
continuing and increasing. I wouM urge the 
GowwnmMt to stop forthwith this harass
ment of the bonafkle passengers and 
also take action against the delinquent offi-

[rians<alwr4

SHRI MOHAN SINGH (Deoria): Mr. 
Deputy Speaker, Sir, IwouM like to invite the 
attentnn of the House to a very impoitant 
issue. As I have also given a notice for it 
formed. The prices of all the essential com
modities are continuously increasing. Dur
ing the budget session, the Rnanoe Minister 
had assured the whole natton that the prices 
of essential commodities wm decline or start 
dedinir^ after the month of October. But 
according to the figures available here, infla
tion has increased 7 per cent between Octo
ber and November and the prices of all the 
essential commodities have increased by 4 
percent. During ttie last six months prices of 
life sving drugs have increased by 2.5 times 
to 3 times. The prices of text books and 
exercise books for chiMren have increased 
nearly by 1.5 times during the last six months.

Sir, ttie Government is inefficient, prices 
of essential commodities are continuous on 
tiie rise. Despite thefact that the Kharif oops 
have reached the maricet, the prices of 
foodgrains are constantiy increasing. The 
Public Distrbution System of the Govern
ment has virtually ooUapeed. The Govern
ment has completely failed to provkie essen
tial ftems to the people.l, therefore, wouM 
Hke that a discusston shouM be heM in the 
House regarding the avaliabflity of essential 
commodities to the people and the price rise. 
{kttmruptions)

SHRI TARfT BARAN TOPDAR: Mr. 
Deputy Speaker, Sir, a discussten is going 
on over such an important issue and the 
entire House is empty. Please cal them 
inskieihe House. As assurance was given to 
bring down the prices of commodities with in 
hundred days. It shouM be discussed in the 
House. Such an important issue is being 
discussed here, but M«nbers belonging to 
the treasury benches are not present at all 
I request you to caH them inside. {In^m p- 
Hont)
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[EngBsm

MR DEPUTY SPEAKER: Kindly taks 
your seats. During Zero Hour, as soon as an 
hon. Member raises a matter, the Govern
ment wil talw notice of It; but you cannot 
expect the Government to immediately re- 
spondtoiL

ISiWhrs

exoeilent voice and their voioe is veiy much 
heard. Therefore, irequestyoutooocpento 
in this respect Shfi Manorat^ Bhakta w l 
be the last spetiwrnow.

{kttmvpOonH

SHRI MANORANJAN
BHAKTA(Andaman & Nioobar islands): Sir, 
whae I come to my point, I would Hke to 
support Shri Somnath Chatteijee. (M w np- 
tkms)

MR. DEPUTY-SPEAKER: My ̂ a l  to 
you is, I am sure that most of the people who 
are on this side were also on the other side 
earlier and that we cannot forget And those 
who are here on this side, they may go to the 
other side later. Therefore, the system and 
custom which we have followed should be 
continued for all times to come.

SHRITARITBARAN TOPDAR: BYthat 
time they wUI destory the system.

(Interwpttons)

MR. DEPUTY-SPEAKER; Secondly, in 
Zero Hour, most of the people who have 
raised their hands are anxious to speaic The 
time at our disposal is also very short K4any 
people must have been disappointed. As far 
as possible, I have made my humble effort to 
give a chance to everybody. Such of those 
people who could not be heard today, they 
may have a fair chance tomorrow and other 
friends who have spoken today, they may 
accomodate theirfriendstomonowtohavea 
chance. This accommodation is c6solutely 
essential I am sqny that some of our hon. 
Members had nooccaston to speak. I wanted 
to call their names. But their voice is very 
feeble while some people are bestowed with

MR. DEPUTY-SPEAKER: There is no 
need for 'agitatfoa Shri Jaswant Singh had 
spoken, Shri Advani had spoken and Shri 
Anna Joshi had spoken. You also had your 
own share.

SHRI HANIMN MOLLAH (Uluberia): 
The same person b given a chance every 
day.

MR DEPUTY-SPAKER: It is only for 
this purpose that I request that such of those 
people who had nooccasion tospeak, shouM 
be accommodated tomorrowbythese people 
who had a chance today. Nobody shouU be 
denied a chance.

SHRISATYAGOPALMISRA(Tamluk): 
We are not getting a chance though we are 
giving notfoes.

MR. DEPUTY-SPEAKER: Now. Shri 
lylanorajan Bhakta w i be the last speaker.

SHRI MANORANJAN BHAKT/ :Befor« 
I go to the pobit I have given notice of, I 
support Shri Somnath Cahttarjae that the 
price situation hi the country is very bad and 
that the prices of essential commodities are 
increasing day by diqr: but at the same time
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I wouU Hk« to subml to him that h* knows 
thatths previous Aioven-month Govsmment 
had oompMafir mismanagad tha aconomy 
of this oountiy and caused tha prasanl situ
ation. {MemjpUons) Whan tha prica situ
ation is so Iwd, tha Govammant should 
ooma out and say what steps they are going 
to tai(a to control the price increase in tha 
country because it is in the best interests of 
the country, sofar as the essential commodi- 
tias are concerned.

lhavegiven the original notice aboutthe 
unemptoyment protriem in the Andaman and 
NioolMr Islands. Andaman and Nicot>ar is
lands is a Union Territory situated in the 
midst of the Bay of Bangai.Thers the edu
cated unemployed are running Irom pitlar to 
post, for employment, while there are about 
2000posts lying vacant and the administra

tion is not fitting up these posts. A numtter at 
avenues for employmant are there and 
employment can be increased. But tiie 
administration is not taidng any action on 
that Even the WIMCO fMory has also been 
dosed down. I understand that the manage
ment had sold out that company. I would fika 
to know whether the gratuity and provklent 
fund of the workers, theirsafety and security, 
have been protected or not. And without 
doing that, is the British Company altowedto 
take their money back to their country?

I request the Government of India to 
issue a necessary dractiva so that tha va
cant posts in the unton tenltory of Andaman 
and NiootMtfMands arafiad upfrom among 
the youth available in the Andaman and 
Nioobar islands.

Sir, tha WIMCO management shouM 
be toU that no parmisskKi wQI be given to the 
company by the Reserve Bank of India if the 
gratuity and tha piovktont fund money of the 
WRNkacs ar« not paki and settled.

shouM ba raopanad. .

SHRIRANGARAJAN KUMARAMAN- 
GALAM: Sir, I am obliged to you. Sir, for tha 
observattons made by you ki reacting to tha 
hon. Member saying that the Members of the 
Treasury Benches ara not present. But tha 
actual tnjth is, we ara ail present. Unfortu
nately, undes do not recognise their neph
ews on the other skle.

With regard to the mt^or issues raised 
onprk»rise,condittonaiitiesattamptedtobe 
imposed by the Worid Bank as aHeged by 
the hon. Memtwr, Shri Somnath Chattaijee, 
as well as the Paris Conventton menttoned 
by Shrimati Malini Bhattacharya, I can say 
this much. We propose to have a discussion 
on the economic situatton on the 16th... 
(Intemptkms)

SHRI SOMNATH CHATTERJEE; On 
the 17th.

SHRI RANGARAJAN KUMARAM- 
AGALAM: The date will be fixed in the Busi
ness Advisory Committee.

In the discusston on the economic situ- 
atton, I am sure that ail these matters wouM 
come up and I am certain that the Govern
ment would be able to satisfy the 
hon.Membersfromtheirpointof view. iwouU 
only like to assure the Members that this 
Govammant wiH ki no way compromise the 
sovereignty either economic or politk^...

(Memjptkms)

SHRISOMNATH CHATTERJEE: Thera 
Is nothing laft to be compromised...

{kiteavpthns)

lym DEPUTY-SPEAKER: Now. p^Mrs 
tobelakionthaT«ble.

SHRI SOMNATH CHATTERJEE: It



PAPERS LAID ON THE TABLE

Statement Correcting reply to ue No. 
5352 dated 3rd SeptemlMr, 1991

{EngBsHi

THE MINISTER OF STATE IN TH 
MINISTRY OF RAILWAYS (SHRI MAL- 
LIKARJUN): Sir, I beg to lay on the Tatde. a 
statement (Hindi and English versions) oor- 
recling the reply given on the 3rd Severn- 
ber, 1991 to Unstarred Question No.5352iiy 
Shri Vijay Kumar Yadav regarding halt of 
express trains at Bal<htiyarpur 
Junction.[Placed in Ubrary. SeeNo. LT-801/ 
91J

Annual Report of and Review on the 
working of the lAla Ram aarlvep 

Ttibercultoele Hoepltal, New DelhL

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FM«ILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDHARTHA): Sir. I beg to lay on the Table:_

553 PaparsLtad

13.07 hr*

AGRAHAYANA 12,1913 {SAKA) BecSonsto 554 
C o a m O ^  

[Placed in Ubrary. Sm  
No. LT 802^1] .

(1 )

( 2 )

(i)A copy of the Annual 
Report (Hindi and Eng
lish versions) of the l.ala 
Ram Samp Tuberculo
sis Hospital, New Delhi, 
for the year 1988 along 
with Audited Accounts

(ii) A copy of the Review 
(Hindi and English ver
sions) by the Govern
ment on the working of 
the Lala Ram Sarup 
Tut>erculosis Hospital, 
New Delhi, for the year 
1988.

A statement (Hindi and 
English versions) show
ing reasons for delay ion 
laying the papers men
tioned at (1) above.

13j09hr«

ELECTION TO COMMiriEES 

[Engim

(0 Court of the AHgart llusiim Univer- 
•Hy

TH MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE
PARTMENT OF WOMEN AND CHILD 
DEVELPMENT)(KUMARIBANERJEE):ON 
behalf of my colleague, Shri Arjun Singh, I 
beg to move:

*Thatlnpwauaa«eQll aub- 
titause cteusa 
ot StatiAe U  of the Stat
utes of the Aligarh Mus
lim University, the mem
bers of this House do 
proceed to elect, in such 
manner as the Speaker 
may direct, six members 
from among themsleves 
to serve as members of 
the Court of the Aligarh 
Muslim University, subject 
to other provisions of 
Statutes of the Aligarh 
Muslim University. The 
members so elected shall 
not be the emptoyees of 
the Aligarh MusRm Uni
versity.

MR DEPUTY -SPEAKER: The ques
tion is:

"Thatinpursuanceclsub- 
dause(xxiv) of clause (i) 
of Statute 14 of the Stat
utes of the Aligarh Muslim 
University, the members 
of this House do proceed
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to olact, in such tnaniwr 
as the Speaker may di
rect, six members from 
among tlwmselves to 
seiveas membersoftlw 
Court of tlie Algarli Mus- 
Im University, s u t ^  to 
oilier provisions of Stat
ues of ttieAiigwii Muslim 
University. The memtMrs 
soelected shaOnottMthe 
employees of the Aligarh 
Muslim University.’

77)0 Motbn was adc^ed.

li) General Council of the Indian School 
of Mines Dhanbad.

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT(DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS AND THE 
DEPARTMENT OF WOMEN AMD CHILD 
i)EVELOPMENT) (KUMRIMAMATA BEN- 
ERJEE):

On behalf of my colleague, Shri Aijun 
Singh, I beg to move:

* That in pursuance of 
theprovisionsconta'med 
in rule 4 (ii) to (iv) read 
with niie 15 (3) of the 
Rules and Regulations 
of the Indian School of 
Mines, Dhanbad, the 
members of this House 
do proceed to elect, in 
such manner as the 
Speaicer may direct, two 
members from among 
themselves, to sewe as 
members of the General 
Council of the Indian 
School of Mines, Dhan
bad, sulqect to other 
provisions of the said 
Rules and Regulatnns.*

MR. DEPUTY-SPEAKER: The ques- 
tionis:

* That in putsuanoe of 
the provisions contained 
in rule 4 (I) to (iv) read 
wlh nile 15 (3) of the 
Rtilos and Rttaulatkins 
of the Indian School of 
Mines, DhanM. the 
members of this House 
do proceed to elect, in 
such manner as the 
Speaker may direct, two 
members from among 
themselves, to serVe as 
members of the General 
council of the Indian 
School of Mines, Dhan
bad, sut̂ ect to other 
provisions of the said 
Rules and Regulations.”

The motion was adopted.

(IN) Central Advisory Board of Educa
tion

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE
PARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMARI MAMATA 
BANERJEE): On behalf of Shri Aijun Singh. 
I beg to move:

* That in pursuance of 
para 5 of the Ministry of 
Human Resource Devel
opment (Department of 
Educatnn) Resolution 
No. F.1-2/90. PN (D.ll), 
dated 19 October 1990 
read with item No.5 (i) of 
the Annexure thereto, 
the Members of this 
liouse do proceed to 
elect, in such manner as 
the Speai(er may direct, 
four members from 
amongst themsehms to 
senre as members of the 
Central Advisory Board 
of Education, subject to
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other provisions of the 
said Resolution.*

MR DEPUTY-SPEAKER: Hie ques
tion is:

* That in pursuance of 
para 5 of the Mlnistiy of 
Human Resouice Devel- 
opment (Department of 
Educatbn) Resolution 
No. F.1-2/90.PN (D.ll), 
dated 19 October, 1990 
read wflh Item No.5(i) of 
the Annexure thereto, 
the members of this 
House do proceed to 
elect, in such manner as 
the Speaker may 
direct,four members 
from amongst them
selves to serve as 
members of the Central 
Advisory Board of Edu
cation. sut^ect to other 
previsions of the said 
Resolution.*

The motion was adc^ad 

(Iv) Animal welfare Board

THE MINISTER OF STATE OF THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): On behalf of my 
colleague Shii Kamal Nath. I beg to move:

‘ That in pursuance of 
Section 5 (1) (1) of the 
Prevention of Cruelty to 
Animals Act, 1960, the 
members of this House 
do proceed to elect, in 
such manner as the 
Speator may direct, four 
members from among 
themselves to serve as 
members of the Animal

Welfare Board for the 
remaining term of the 
Board La. uplo 2 Maid), 
199a subject to other 
provisions of the said 
Act*

MR. DEPUTY^PEAKER: The ques- 
tkMiis:

* That In pursuance of 
Section 5(1) of the Pm- 
vention of Cruelty to Ani
mals Act, 1960, the 
members of this House 
do proceed to elect, in 
such manner as the 
Speaker m ^  direct, four 
members from among 
themselves to senre as 
members of the Animal 
Welfare Board for the 
remaining tenn of the 
Board Le. upto 2 March, 
1992, subject to other 
provisionsofthesakJAcL*

The motion was adopted

13.12 hr*

The ijok Sabha than adjourned for Lunch 
VB ten mknOes past Fmnteen oAtfie dodk

14.15 hrs.

The LokSMmmassembM after bmOi at 
meen mhtdes pest Fourteen th the dock.

[MR. DEPUTY SPEAKER in the

[EngSsm

MR. DEPUTY SPEAKER: We shal 
now take up Matters under 377.
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MATTERS UNDER RULE 377

(I) No0d to drop tlw proposal of 
bringing tho bMI and tobacco 
manufacturars wHtibi the pur
view of Tobacco Board

[TranslatiorU

SHRI MOHANLAL JHIKRAM 
(MANDLA): Mr Deputy Spsaker, Sir, I would 
like to draw the attention of this House to an 
important matter under Rule 377.

Producers of tobacco occupy a special 
importance in the Bidi Industry of the coun
try. I have come to know that the Govern
ment has been consMering a proposal for 
bringing the Bkll and Tobacco producers 
within the purview of Tobacco Board.

This proposal is neither in favour of the 
Government nor in the interest of producers 
as well as the Bidi manufacturers. It wouM 
only encourage the corruptkin.

I wouM like to urge the Government to 
drop this Mea keeping In view the interests 
of the small tobacco producers and BkJi 
manufacturers. If the proposal is not with
drawn it wouM directly affect poorer secttons 
of labourers as they wouM get jobless. 
Revenue shall also be affected.

(li) Need to Constitute a Special 
Committee to negotiate with 
technologists of post Crraduats 
institute of Itedical Education 
andResearchatChanitlgarhwho 
are Currently on stclke

[English]

SHRI PAWAN KUMAR BANSAL(Chan- 
digarh): Sir, the technokigists wortdng at 
post Graduate Institute of Medk»l Education 
and Research at Chandigarh have been on 
strike and are sitting on Dhama for over a 
month now. As a result, the patients are 
suffering, i find some lack of communicatton

between them and the authorities. In e 
democracy, it is imperative that channels of 
communteatton, discussion and negotiatton 
are not snapped. Their grouse is that de
spite the requirement of high qualHicatbns 
for recnjitment to their posts, the salaries 
etc. are rather discriminatory. A negotiated 
settlement and understanding and appre- 
ciatton of each other’s viewpoint is neces
sary. i, therefore, urge upon the Government 
to constitute a special committee to negoti
ate wHh the strldng empfoyees and resolve 
the issue.

(ill) Need for early sanction of the 
proposed railway link from To- 
daraislngh to Ni^dwara In Ra
jasthan.

SHRI SHIV CHARAN MATHUR (Bhil- 
wara): Sir, though Rajasthan is rnhly en
dowed wKh mineral resources, it does not 
have necessary infrastructure for exploiting 
its natural wealtii. Unfortunately, the State 
has the metre gauge lines in most of tts 
distrnts except part of Delhi-Bombay railway 
line passing through few districts of Rajast
han, in the past, f easit>ility surveys of several 
lines being converted from metre gauge to 
broad gauge and commissnning new rail
way lines have been undertaken.The pro
posed railway link from Todaraisingh to 
Nathdwara is the result of one of such sur
veys. This rail link will connect important 
distrkrts of Bhilwara, Udaipur, Ajmer and 
Tonk whteh are reh in minerals, agricultural 
produceand are industrially devetoped. This 
line will also be connecting the famous 
Rampura-Agucha Zinc and Silver Mines on 
the basis of whfch a Super Zinc Smelter 
Plant has been commissnned in Chittoigarh 
in recent months. Several representattons 
for sancttoning of this important rail link have 
been submitted fothe Ministerof Railways in 
the past by various trade and industrial or- 
ganbations, Members of Parliament, MLAs. 
and various sectfons of the publia

I wouU, therefore, urge upon the 
Government to favourably consider this 
proposal and sanctton the same at an eariy 
date.
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(hr) NMd to raguiariM tlw MrvioM 
ofsxIra-ctepwtnmntalemployiMS 
of Department of post

[Translation]

PROF. PREM DHUMAL: Mr. Deputy 
Speaker, Sir, I would Ike to draw the atten
tion of the gov^ment to the problems of 
extra-depaitRMMal employees of the De
partment of post and Telegraphs. Perhaps, 
this is the only department where extra- 
departmental employees are working with
out getting full salary and other facOities. 
They have been demanding salary, GPF, 
Medicalfadlities. HRAand Bonusfor money 
years. This issue has been raised In this 
House many a time. They are working In 
backward and hilly areas of the country and 
literally they carry on the work of the posts 
and Telegraphs in hard stations.

Therefore, I wouki like to urge the 
Government to regularise their services and 
sanction them HRA, Bonus gratuity ete. they 
must be called Rural Postal Workers instead 
of extra departmental workers

(V) Need for Central Assistance to 
State government of Bihar for 
checking erosion by Gandak at 
pisraghat on Uttar Pradesh and 
Bihar border.

SHRI RAM NAGiNA MISHRA (Pa- 
drauna): Mr. Deputy Speaker, Sir, through 
you I wouM like to draw the attentnn of the 
Minister for Water Resources to the Eastern 
regions of Uttar Pradesh and Western re- 
gnns of Bihar. Bari Gandak (Narayani River) 
whk:h originating from Himalaya merges into 
Ganga near Sonepur in district Patna and 
destroys lakhs of areas of lands and crops 
every year. Many villages k>cated on its 
banks are submerged. This ravaging river 
keeps on changing its course sometimes in 
Bihar and sometimes in Uttar Pradesh. Fann
ers are facing acute reskiential problem due 
to this reason. At present this river is causing 
heavy eroston near Piprashat on the bor
ders of Uttar Pradesh and Bihar. Lxikhs of 
farmers will be rendered homeless and lives

and property of the people win be damaged 
on large scale. This is not possible to control 
this problem without the assistance oi the 
Central Government.

Therefore, i wouU like to urge the Min
ister concerned to conduct a survey and 
provMe Central assistance for checking soil- 
eioston caused by this river so as to safe
guard the lives and property of lakhs of 
farmers.

(Vi) Need to set up an ordinance factory
in Kodarma Bihar

SHRI MUMTAZ ANSARi (Kodanna): 
Mr. Deputy Speaker, Sir, I wouki like to draw 
the attentfon of thegovemment tothe Pariia- 
mentary constituency of Kodanna. Lx>ng back 
the Government had proposed to set up an 
ordinance factory there, but no actfon has 
yet been taken in this regard. This is a big 
industrial area but even then the problem of 
unempk>yment is growing continuously.

Therefore. I wouM like to appeal to the 
Government to set up an ordnance factory 
there at the earliest

(vii) Need to convent narrow gauge 
railway line from Kotshila to 
Puruila in West Bengal intobroad

lE n gm

SHRI BIR SINGH MAHATO (Purulia): 
The 31 kitometer narrow gauge railway line 
from itotshilato Puruiiaisan important means 
of transport to the people of Purulia districL 
People of Purulia have been agitating for 
converting this line into Broad gauge line for 
a fong time.

This railway line, if improved. wouM 
directly connect Purulia with Ranchi, Tatan- 
agar, Bokaro. Dhanbad eto.whk:h are big 
industrial centres. This railway line will go a 
k>ng way to bring about economic andindus- 
trial devetopment of this backward district.

Assurance had been given in past re-



563 SkklndM ri^ DECEMBERS. 19B1 AmandmmitW 564
Companies (Spodal Provisions) 

[Sh.Bir Singh Mahalo]

garding conversion of this Bna into broad 
gauge. As a matter of fact, earth woik was 
startedin 1984, txJt was slopped after afew 
weeks.

The present Railway Minister has also 
assured that this line would be taiten up for 
conversion as soon as possfcte, when he 
visited Punilia

I urge upon the government to immedi
ately taice up the project of conversion of this 
line in order to ensure the socio-economic 
development of Puruii&

(Vin Need to supply adequate quality
of boiled fine rice and Palm oil of 
Kerala

PROF. K.V. THOMAS (Emal<uiam): 
Kerala is the only State where statutory 
rationing is prevailing. Central Governmem 
has to supply rice, wheat, palm oil and itero- 
sene to Keralafor distribution through Public 
distribution system. For giving full ration at 
the rate of 220 gram/person/day, Iterala 
needs 2,40,000 M.T. rice. But only 1,45,000 
M.T. rice is being provided. The people of 
Kerala are accustomed to take only boiled 
rice. But F.C.I. is supplying raw and inferior 
quality rice which cannot be distributed 
through Pubiicdistribution system. As a result 
of this, within one ntonth, the price of rice has 
increased from Rs. 3.50 to Rs.7.20 per i<g. in 
the open market. Similar as against the 
requirement of 10,000 M.T. of paiam oil by 
Kerai^ only 1,000 M.T. palm oH is t>eing 
supplied. The unprecedented rice in the price 
of rice and palm oil hasaeated problems for 
the people of Kerala So, I r^uest the Gov
ernment to supply boiled, fine quality rice 
and palm oil in adequate quantities immedi
ately to Kerala.

14.25 hr*.

SK5KWDUSTRIAL COMPANIES (SPE
CIAL PROVISIONS) AMENDMENT BILL

—  CONTD.

[EngBsH

MFLDEPUTY-SPEAKER:WeshaHnow 
take up further conskleration of the motkxt

on Skd( Industrial Companies (Special Pro
visions) Amendment BUI -  moved on 2nd 
December. 1991.

Dr. Debi Prosad Pal may speak.

DR DEBIPROSADPAL(Cafcutta North 
West): Sir, I support the Amendment B9i 
which has been introduced by the hon. Fi
nance Minister.

The Bill propose to amend Sectnn 3 of 
the Stek Industrial Companies (Special Pro- 
visnns) Act, 1985, by deleting the words 
*But does not include a Government com
pany as defined in sectton 617 of that Act* in 
clause (d) of sub-sectk>n (1). In other words, 
the Sick Industrial Companies Act of 1985 
httherto was applicable only to the compa
nies which were not Government Compa
nies. A Government Company has been 
defined in Sectton 617 of the Companies Act 
to mean a company in which 15 per cent 
shares are heM by the Central Government 
or the State Government or by the Central 
and State Government and include also 
subsidiaries of the Government Company. 
This amendment has been necessitated as 
aresuH of the introduction of the New Indus
trial Polk;y which has been introduced in this 
House by the Government.

Httherto the pubHc sector undertakings 
which were incunlng kisses couM not be 
brought within the purview of the Snk Indus
trial Undertakings Act for a proper study and 
also the analysis of the causes of such 
SKkness and the renradies whk:h are avail
able to such sick industries. The pubflc sec
tor undertakings undoubtedly play an inqior- 
tant role in our industrial growth and econ
omy. As a resutt of the policy of the Govern
ment of India, the pubik: sector undertakings 
are complementary to the private sector, 
they act in cooperatnn and not in competi- 
tk»n and they are compiemerttary with each 
other. But tt has been found when the Bu
reau of PubTic Enterprises in 1983-84 took 
up the matter of examining the causes of 
skskness of the pUble sector undertakings—  
tt was found at that time, tt was in 1983-84. 
that out of these 229 public sector compa
nies. 59 companies were having their net-
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worth as n> and sovsral ciores of rupees 
thus were invested in the pubfic sector under
takings and many of them including the 
pioneering industries in the public sector 
were suffering losses. Now. if it is in the 
private sector, the Sick industrial Compa
nies Act of 1985 provklesforthe reference of 
the sick industry to an expert body like the 
BIFR.

The BIFR constttuted as it is of expert 
people analyse and go into the causes of 
sickness of such industry and then try to 
suggest remedial measures forthe revival of 
the SKk Indust^. In other words, the entire 
object of the Sick Industries Companies Act 
Is preventive, amelk>rative and suggesting 
remedial measures. If the skd< industry can 
be detected at a very Insipient stage arid a 
suggestton can be made for the revivalof the 
sick Industry, it wouM be possible for the 
industrial survival of such companies.

In the public sector company, so f arthis 
aspect coukl not be brought within the fokJ of 
this legislatbn. The amendment for the first 
time introduces that such public sector 
companies which are suffering tosses and 
which are eating into the vitals of our econ
omy cannot be allowed to continue their 
sickness at the cost of natnnal exchequer 
and also at a great social cost. Therefore, by 
this amendment, these public sector compa
nies have been brought within the fold of this 
Sick Industrial Companies Act, 1985. At least 
58 pubik: sector companies in the pubik: 
sector today are suffering accumulated 
tosses. The net worth of the company has 
become nil If these companies are allowed 
to continue, ultimately who will suffer? It Is 
the people who will have to pay by way of 
larger share of taxes for meeting tliese col- 
tosal tosses which the publto sector under
takings are suffering. The result is that be
cause of lack of proper management, t>e- 
cause of lack of initiative because of slug
gishness, because of lack of proper correia- 
tton, if certain pubik: sector undertakings 
suffertosses, they can now be brought within 
the purview of this Act. It is not that they win 
be ctosed immediately. This is a wrong 
suggestion which has come from the other

skle. Those cases wHI be sent to the BFR 
whtoh is an expert body. The BIFR wll ana
lyse the causes of sickness of such Industiy 
unft-wise or on the basis of each public 
sector company, acconling to Hs economic 
condltton. Therefore the BIFR win now ex
amine the each uniton ttsown, suggest the 
remedial measures. If some of these public 
sector undertakings are suffering tosses, it 
may be, on a ctose analysis and scrutiny by 
the expert body like BIFR, possible for them 
to suggest some measures to the operating 
agencies Hce the financial instituttons to 
operate the sick industry for some time and 
thereby assist in the revival of such industry. 
It is a very healthy measure and it is sought 
to t>e introduced by bringing these public 
sector undertakings within the tokJ of the 
Stok Industrial Companies (Special Provi- 
stons) Act, 1985. There is no questton of 
bureaucratic revival as it is suggested. It is a 
policy of the Government, as it is announced 
in the industrial poltoy that there Is no break
away from the Nehruvian doctrine, as it has 
been suggested from the other skie. The 
Prime Minister has categorically stated in 
the House that our industrial poltoy is marked 
by a continuity and change. The continuity is 
that we have no break from the past. Since 
the industrial poltoy of 1948, of 1956, of 
1973, of 1977 and 1980, the emphasis and 
the accent from time to time has been upon 
the pubTic sector undertakings in mĉ or and 
key industries whtoh are of urgent nattonal 
importance. But we cannot altow the publto 
sector undertakings in other spheres to live 
in their splendki isolatton and not to be 
competitive wHh the private industrial sec
tors and also to go into the free market. What 
will happen? If the publto sector undertak
ings are given a monopolistto priv9ege for 
years to come, tlien those who are suffering 
tosses will be suffering tosses perpetually. 
The ineffident units will be altowed to con
tinue as inefficient units for ever. This wiP be 
a drain not only upon the nattonal exchequer 
but the people ultimately will have to suffer. 
Now we have crossed the stage when our 
industries were in a incipient stage. The 
infrastructure has been established quite 
soundly and. therefore, now we have to 
move tothe free market economy so that the
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prices ultimately will be coming down and 
the consuming public will ultimately get the 
benefit, as a result of competitive marlcet

It is because of this reason that this 
public sector undertalcing will not be albwed 
to continue to be sid(for an indefinite period 
of time. This legislation is preventive in the 
sense that k>efore sidcness grows the sick
ness is detected. Normally it is found that 
when the industries become completely 
skk, there is no conrelation between the 
commercial banlcs and the term lending 
institutions. The commercial banks normally 
supply the working capital of the company. 
The term lending institutk>ns like the finan
cial instituttons supply the long-term capital 
needs of a partk:ular industry. Ifthedetection 
of the skicness is made at the very incipient 
stage, then the expert body can give sugges
tions for the (evivai and the Govemment can 
act on the basis of the recommendations of 
the BIFR. It is wholly wrong to suggest that 
as soon as the public sector undertakings 
are brought within the purview of the Sick 
Industrial Undertakings Act, the Govemment 
is intending to ck>se them down. That is not 
so. It is also wrong to suggest that reorgani- 
satbn of the working people will be thrown 
out of employment by such measure.The 
Govemment has made it very dear in their 
announcement that is has no intention to 
throw the workers out of empbyment. If 
there is a sbkness in a partbular case 3/4 of 
the industry rriay survive and 1/4 may be 
cbsed down. In such a case those who have 
been empbyed there, the Government have 
no intentbn to throw them out of empby- 
ment. They will k>e given alternative employ
ments and. if necessary, as in private sector 
also, some other compensatory reliefs will 
be given. Therefore, it is wrong to suggest 
that by the introductbn of this measure, by 
the introductbn of the new policy, those who 
are empbyed in publbsectorthereof, will be 
thrown out of empby ment. It has been cate
gorically stated bf the Government in clear 
terms that it is not the intentbn of the Gov
emment whbh is a popular Government, to 
throw the woricing p ^ e  out of employ

ment But once the sickness is detected, it is 
nobody’s case that the sbkness will be al
bwed to continue. It is only for preventatbn 
of such sbkness, that this amendment has 
been introduced.

I must congratulate the Finance Minis
ter that this amendment has been intro
duced at the proper time and it is in this way 
only that we can revive the sick pubib sector 
undertakings and thereby we can reduceour 
sodalcost I must thankthe Rnance Minister 
for introducing this Bill.

Thank you.

[Translationl

SHRI MOHAN SINGH (Deoria): Mr. 
Deputy Speaker. Sir. I rise to oppose the 
Sbk Industrial Companies (Spedal Provi- 
sbn) Amendment Bill moved by the Hon. 
Finance Minister. There is already a commit
tee of the House to review the woricing of 
Publb Undertakings and through this House 
we exercise out control over all the public 
undertakings and hon. Minister has tried to 
encroach upon the jurisdictbn of the House 
by bringing this Bill.

An Industrial and Finandal Reasses- 
ment Board has been established in 1985. 
Pubib Enterprises had been kept out of its 
purvbw since these were already under the 
direct control of this House and these are 
discussed in this House from time to time. 
Now the irony is that if we follow the principle 
that sick industrial units should be cbsed 
down, then the Air India and the Indian 
Airlines will have to be cbsed atfirst? But the 
Govemment woub not even think of it, be
cause the affluent people of the country 
utilise the servbes of such undertakings. 
When Govemment has to cbse down such 
sbk industrial undertakings it woub cbse 
Hind Cycbs and Scooters India.

The problem with us is that the Govem- 
ment's approach is not at all correct. I agree 
with the Govemment that a break-away from 
the Nehruvian doctrines is needed, but the 
policy of self-reliance and self-dependence
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is not Nehru's oontrbution, it is Mahatma 
Gandhi'soontribution. So it is evident if some 
one opposes these policies, he is indirectly 
opposing the dedared polides of Mahatma 
Gandhi. I would like to submit that the new 
Indian Government Is not only crushing 
Mahatma Gandhi’s ideology but also intro
ducing a new the ideology of erstwhile 
Swatantra Party. The consequences of fol
lowing this policy would be the cbsure of 
Fertilizer Factory at Gorakhpur. The Gov
ernment wouki not think of doing so. By 
cbsing this factory, the Government would 
have to spend a sum of Rs. 23 crores annu
ally in the form of salaries and D.A. to the 
factory empbyees and the Government 
wouM have to import fertilizers worth bul
lions of rupees and to sell to the farmers of 
this country. Even then the Government 
wouki not think to make efforts to re-open the 
fertilizer plant.

I rise to oppose this kieok)gy t>ecause 
Government is proposing to invite the for
eign investment through the new industrial 
polrcy with the presumptbn that the new 
technok>gy cannot be devebped indi
genously ovemight. Therefore, first of all the 
foreign technobgy woub have to be im
ported. But later on the idea of importing 
foreign technique was dropped and now the 
foreign investment are being invited in this 
country. It is a direct attack on the reputatbn 
of nine big industrial houses of this country. 
They shoukJ oppose this polby but they are 
also in favour of this policy, whbh is a matter 
of deep regret, if this polby is folbwed, the 
industrial houses of this country will be no 
where. The industrial workers had organised 
a big strike against the new policy of the 
Government that there will be no new recruit
ment in any of the Govemment institutbn or 
undertakings. Consequently, the problem of 
unempbyment and tenrorism is increasing 
day by day because unempbyment is the 
main reason of tenorism. But the Govern
ment has no theoritbal solutbn to this prob
lem. GovernmentshouW explain where wouW 
the young generatbn find empbyment un
der the present circumstances, partbulariy 
when theob industrial units are being cbsed. 
In the new industries no recruitment is al-

bwed to be made. So all doors of empby
ment opportunities are cbsed. Th Govem
ment of India has no answer to this problem. 
In the same way, the industrial Houses of 
this country are Interested in profit making 
abne. They woub choose the areas of profit 
only. If the chances of profits rise in fertilizer 
plants, they woub try to obtain Ibences in 
that area. If profitability rises in setting up a 
cement plant, they would go cbser to that 
area. Once there was a time when sugar 
industries were the money spinning indus
tries. So the private sector took over the 
sugar industry in their hands and after eam- 
ing a huge profit from the sugar industry, 
they have shifted their capital to other more 
profitable industries and weakened the sugar 
industry and forced the Govemment to take 
over this industry in the form of sbk industrial 
units, thus putting all the responsibility on the 
Govemment to run these sugar mills. Natu
rally these mills will not run in profit and thus 
the allegatbns will be made against the 
Govemment that it is ineffbient and it cannot 
run the undertakings smoothly.

Mr. Deputy Speaker, Sir, the PubHc 
Sector Undertakings have to perform three 
kinds of duties i.e. to increase the productbn 
in the country, to provide reasonable and 
remunerative price to the indigenous pro
ducers of raw material and to provide salary 
and emoluments to the woricers according to 
their capacity and effbiency. But it is rather 
a matter of deep regret and disgust that the 
private undertakings concentrated all of their 
energies to make profit alone. They have 
neglected the interests of labourers, farmers 
and consumers while the pubib enterprises 
have to take into account the interests of all 
them. Social welfare is the first objective of 
the PubIb Sector. So, the possibility of bsses 
is much more in the public sector units. 
Overiooking all these factors and merely 
making albgations that the Pubib Sector is 
only making losses and wasting valuable 
cai^al of the country k̂y investing it in the 
pubib undertakings is not the proper way of 
thirtking. Sir, I do not agree with this argu
ment. Therefore, I woub like to urge the 
Govemment that it should give a serious 
thoughtto our old policy of 'Mixed Economy*.
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Theoonc^pt of following the mixed economy 
was tharthe private sector should adopt the 
concept of social service pursued by the 
public sector and at the same time the public 
sector should adopt the ideology of greater 
production and efficiency pursued by the 
private sector. Thus it was thought that there 
would be a healthy competition in the coun
try. But unfortunately this concept has been 
slowly disappearing for the last forty years. 
Public sector is steadily moving towards the 
objective of more and more profit-earning 
and the objective of social welfare is fading 
into oblivision. If Government starts viewing 
things on these lines, then it would withraw 
the present industrial policy and stop pursu
ing that policy for which it is introducing new 
laws and amendments in this House, Gov
ernment should review this policy and con
stitute a Parliamentary Consultative Com
mittee in this regard. Government should 
review its policy of mixed economy with 
emphasis on supremacy of the Public Sec
tor. The Government should give a second 
thought to the new policy which is called 'the 
Gbbal impact\ We should not be trapped 
into this illusion that the communist coun
tries are also inviting capitalist countries for 
investment in their countries, because we 
are a developing country. The capitalist world 
is engulfing the whole world with its new 
policy so we should form a new ideology so 
that we may be able to keep India free from 
the jaws of the capitalism. A Parliamentary 
Committee should be constituted in this 
regard which should make specific recom
mendations and then the Government may 
bring forward legislation for amendments in 
the taws.

Mr.Deputy Speaker. Sir, with these few 
words, I oppose the bill and conclude.

[English]

MR. DEPUTY SPEAKER: Everybody 
will get ten minutes and I think that it will be 
better if everyone can complete within ten 
minutes.

SHRI NIRAML KANTI CHATTERJEE 
(Dumdum): The issue Is so Important that 
the Initial time limit fixed by the Business 
Advisory Committee will not be operational 
here.

SHRI INDRAJIT GUPTA (Midnapore): 
Sir, both sides must be given enough time. 
This Is a very complicated issue.

MR. DEPUTY SPEAKER: When I say 
that hon. Members should stick to time it is 
because that more Members can participate 
in thedebate. There are many Members who 
want to participate in the debate. Let us 
accommodate them also.

PROF. SUSANTA CHAKRABORTY 
(Howrah): Mr. Deputy Speaker, Sir. the Sick 
Industrial Companies (Special Provisnns) 
Amendment Bill moved t>y the Finance 
Minister proposes to amend Sectnn 3 of the 
SicklndustrialCompaniesAct, 1985, in order 
to cover the sick GSovernment companies 
wKhin the definitk>n of the company so that 
the cases of such sick companies can be 
referred to the BIFR for the formulation or 
revival or rehabllitatnn scheme or winding 
up. I am sorry that I cannot support this Bill. 
On the other hand, I oppose the Bill and I 
demand its withdrawal. The Amendment, 
though a small one, has a very large dimen- 
sk>n. The Bill proposes to wrest away the 
twnefits that have been attained by the 
workers of our country after a series of 
struggles. The Bill bkis good-bye to all the 
benefits that were given the Industrial Policy 
Resolutnn of 1956. h is a Bill which forces 
the workers to t>ear a disapropriately high 
cost of the burden of the structural adjust
ment reforms moved by the Finance Minister 
at the diktat of the IntemaUonal Monetary 
Fund and the Wortd Bank, ttisasurrenderto 
the phik>sophy that the cause of productivity 
can be better seraed t>y the hire and fire 
system of the West then by having a dia- 
k^ue with the workers and by establishing 
the norms for which the Trade Untons were 
established in our country. It is virtually an 
economic coup d’etai masterminded by the 
Intematnnal Monetary Fund and the WorkJ 
Bank skle by sMe. That is the signal that the
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Finance Minister propose to give wiien he 
says that It will be referred to BIFR? Does It 
mean that these units will be handed over to 
the private persons - the people who are 
more interested in land and other immovable 
assets of these public sector companies - or 
these units will be shut down and the work
ers will have to bear the burnt of this Bill. Sir, 
I am opposed to sending it to BIFR. Going by 
my experience of the manner in which the 
sick private sector companies were handled 
by the BIFR. I oppose the Bill. The BIFR 
mechanism does not involve consultation 
with the trade unions on key issues. The 
BIFR has not the money; the BIFR has not 
the power; nor the BIFR has been made a 
permanent body till date by the Government. 
It is mostly run by people, by staff who are on 
deputation there and on any day they may be 
taken back. The Government is not serious 
about the luncltonmg oi the BIFR too. The 
Chairman of the BIFR many times drew the 
attention of the Government to all these; but 
the Government did not pay any heed. The 
BIFR itself is ailing. So, when you just leave 
the fate of these big public sector industries 
to the BIFR, what I believe is that the Govern
ment wants these units to shut down, to 
close down and it wants to sell the assets of 
these companies.

Till June 1991 the Board received atotal 
number of 1423 references. Of these 142 
were registered and 180 were dismissed. 
Out of 471 cases disposed of, 331 were of 
approved schemes of revival and 137 were 
of winding up orders. The BIFR again is not 
authorised to grant interim relief towards 
exemption from rescheduling of bans and 
concessions in respect of pat interest. So. I 
am opposed to this move.

The public sector in this country was set 
up as a vehicle for establishing heavy and 
basic industries having long gestation pe
riod. for providing adequate infrastructural 
facilities, for mobilising resources, for mak
ing the economy move in a desired direction. 
It is an instrument not for developing econ
omy dniy; it is an instrument in the hands of 
the Government for bringing a social change. 
It is an instrument of change. The object is

not to make the steel or car, but to use steel 
and car-making a tool for social change, 
economic progress and distributk>n of in
come. So H we have to Judge the perform
ance of the public sector, we have to take all 
these things into account. Only the question 
of profit and profitability should not l>e con
sidered; it will only be a partial outlook. It is a 
strategic political question involving the 
country’s sovereignty and political independ
ence. The debate on profit and profitability 
should be considered in the context of a 
welfare state.

Is it a fact that all the public sectors are 
inefficient? From the performance of the 
steel industry during 1990 it is revealed that 
this industry as a whole picked up. In the 
productbn of finished steel, the publk: sector 
units performed better that the units of the 
private sector, while even a giant like the 
TISCO lagged behind as its production of 
finished steel was 12% less that of 1989.

h is also a fact that public sectors as a 
whole have t>een incurring bsses? In his 
meeting with the trade union leaders on 
November 17, the hon. Minister Shri P.A. 
Sangma placed the present position of 244 
units under the Union Government. As on 
March 31,1990 as many as 131 of the units 
with 85% of the total capital investment have 
made profits during 1989>90.

15.00 hrs.

Thus while 85 per cent of the capital 
investment has been giving back returns to 
the Government, only 15 per cent has not 
been giving a return on investment. Of course, 
there are chronically loss making units. They 
are numbering 48. But, the Minister has 
assured the trade unions that there will be a 
tripartite committee and on the tripartite 
committee, he will place the status paper 
and then discuss it. That is the way to solve 
the issue to discuss the things with the trade 
unbns. But, why the Govemment is in a 
hurry to pass this Bill in this manner? I cannot 
understand the reasons behind it.

Again, many publb sector enterprises
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are well-run, on a profitable basis, as I have 
already said. Some, even though well-run, 
may not be profitable, an example being the 
BHEL, which is without any orders for 1992 
because of the paucity of financial resources 
with the Govemment and the proclivity of the 
Gk)vernment to import power plants in tied 
aid* at considerably higher prices. 1 cannot 
understand the logic behind all these. When 
the public sector units have the capability to 
produce things, why the Govemment is trying 
to import these things from outside, I do not 
know.

Today my friends from the Congress 
side are treating the publb sector as an 
unwanted child, to whom? they outwardly 
proclaim love for. while secretly designing 
someone else to take care of. The BJP 
friends are not prepared to treat it as a holly 
cow. I do not have any objectton if they do not 
treat it as holly. At least they have treated it 
as a cow, which gives milk to infant, to the 
aged and to the infirm.

The woricers of the public sector have 
created infrastructural facilities for them; the 
publb financial instituttons have given them 
money, so that these pubtk: sector compa
nies have been made strong. But, now they 
say that the public sector shouki go and it 
should be sent to the slaughter house. But, 
before that, my hon. friend and veteran par- 
iiamentarianfrom the BJP Shri Jaswant Singh 
wants to make them holly by chanting man- 
tras, from our religion, perhaps as preached 
by Dalmia of VHP, to whom, it is learnt, that 
assets worth more than Rs. 700 crores were 
proposed to be handed over, as against Rs. 
40 crores or something like that. They have 
reasons to be pleased and so. they support 
the Government’s intentton.

Some of these units are sk:k. But, why? 
i am not giving my own argument; I am 
quoting from the Chairman of the BIFR Shri 
Ganapathy himself.

"We have not come
across any single case

where labour has been 
the cause of snkness. By 
and large, sk:kness is due 
to other factors. Mainly 
management failures, 
external environmental 
factors including Govem
ment policies also con
tribute to sickness. In 
some cases, manage
ment is propose drastic 
sacrifices from labour and 
they are made. It is the 
promoters who want to 
make the least sacrifk:e. 
Trade Unbns role are very 
constructive. Their pri
mary interest is to ensure 
that emptoyment contin
ues. They also settled for 
retrenchment where there 
is surplus labour”.
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So, this is the attitude of the woricers of our 
country. I submit that many of these units are 
sk:k. But, what is the attitude of the Govem
ment? The engineering industry, which was 
hard hit due to the Govemment of Inida's 
permitting items from abroad whnh can be 
purchased indigenously. Even in crucial 
sectors like steel, the Government of India 
has deckied not to encourage growth in steel 
productk>n. In view of the supply of cheaper 
steel in India buy the multi-natk>nal compa
nies and so to sell steel in our country at a 
bwer cost. West German Govemment was 
subsklising 100 dollar per tonne of steel sold 
in India, And Japan had half the prevalent 
price of steel items in the country. And we are 
spending foreign currency to the tune of Rs. 
1,200 crore as import bill.

The Congress (I) people, the Govem
ment and the BJP are agog with speeches 
preaching the virtues of the BiN that will lead 
to privatisatk>n. The Indian Merchants’ 
Chamber has proposed a complete blue
print of privatisatbn of the pubik: sector in a 
gradual manner and advocated that even 
profit-making units inthepublk: sector should 
be handed over to the private sector. The 
ASSOCHAM PreskJent has gone one step
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ahead and said that the ownership of public 
sector should gradually t>e changed from the 
President of India to the people of India. 
Who are these people? They are the big 
business houses and the NRIs. If the Gov
ernment proposes to hand over these units 
to these people, I am opposed to this Bill. 
And I am opposed to the policy behind the 
Bill.

Why did the saviours of the public sector 
remain silent when the Reserve Bank of 
India came out with a study report that only 
two per cent of the units were skM due to 
labour management problems while the rest 
of the cases were due to mismanagement, 
diversion of funds to other profitable ven
tures, frittering away of the resources of the 
companies for dubious purposes and avoid
ing payment of taxes? Even when the honest 
officers try to collect taxes, they are not 
permitted. We have received allegations that 
the managers of these big companies are to 
collect funds for certain political parties dur
ing the time of elections. Is this the way these 
public sector undertaldngs should run? It is 
high time for the Government to change its 
attitude towards management and towards 
other things.

MR. DEPUTY SPEAKER: Time is over. 
You have tal<en 15 minutes.

PROF. SUSANTA CHAKRABORTY: 
Sir, I will complete. It is an important topic. 
Why do the propagandists of the private 
sector remain silent to the statement of the 
Chairman of the BIFR when he says:

"Units become sick butthe 
persons responsible for 
making the units sk:k 
continue to become more 
and more affluent”.

The Government has no answer to this. 
Nearly half the units in the pubik: sector to 
day were formerly units in the private sector. 
Some of them have been made viable and 
profitable and now want that these units are 
to be handed over to the private sector. 
Today, making a unit sick and diverting funds

to other units, I have alr«?ady :̂ aid, has be
come a profitable venture. Mal  ̂f kie ctosure 
has already become an accep- term in the
industrial relations.

The example of privatisatton move of 
Scooters India was a clear example how 
valuable assets of pubik: sector were sought 
to be handed over to private big business 
houses at throw-away prk:es. Against all 
these, the workers in our country resorted to 
strike on 29th of November. They will not be 
mute spectators to all these. That these 
words are not anti-rhetork: as is clear from 
the success of the strike. The people, in 
general, have responded to their call. This is 
a signal to you people who encourage the 
private sector and want to bkl good-bye to 
the public sector. But you will not say the last 
word. It is the verdbt of the people that will 
ultimately triumph. With these words. I op
pose the Bill.

SHRIINDRAJIT GUPTA (Midnapore): 
Mr. Deputy Speaker Sir, I totally oppose the 
Bill.

The first question whk:h arises is when 
BIFR was set up under the Sick Industries 
Act, why did the Government itself, know
ingly and deliberately, exclude the Govern
ment owned companies and the public sec
tor companies from the pun̂ iew of this Act. 
There was some reason for it; there was 
some logic behind it. The tagic was that 
obviously even the Government realised that 
there is a clear distinctbn between the pri
vate companies and the public sector com
panies and they cannot be treated on the 
same footing and the assessment of the 
performance of these companies, the evalu
ation of these companies cannot be done by 
the same yardstk:k. That is quite obvious. 
Otherwise, to begin with, the pubik: sector 
companies would have been brought under 
BIFR wh»h they are now proposing to do. 
Sir, the reason is very simple. A sick ‘com
pany* as defined under the Act is a company 
whfch, at the end of any finandal year, has 
accumulated bsses equal to or exceeding 
its entire net worth and has also suffered 
cash k)sses in such financial year any
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proceeding year and *net worth* has been 
defined in the Act as the sum total of paid 
capital and free reserves and Iree reserves' 
have been defined as all reserves which are 
credited out of profits and the share premium 
accounts and not other reserves.

Now, if this definitbn Is to be applied to 
any company, the moment any company 
has come under the purview of this defini
tion. it is supposed to be sick and under the 
Act. within sixty days of finalisation of the 
audited accounts of such a sick company, a 
reference has to be made by the directors of 
that company to the BIFR. This is mandatory 
under the Act. So. it means that in a public 
sector company also, if the company comes 
within this purview financially, if the audited 
accounts show that this is the condition of 
that company, then the Directors Board has 
got to refer it to the BIFR. Of course, a 
reference can also be made by the Govern
ment, the RBI. a State Government, if neces
sary. by a scheduled bank or by any of the 
public financial institutions which are operat
ing in this country. Now, in view of this, the 
Government very knowingly kept the public 
sectorcompaniesoutof the purview. Sir, the 
reason is that public sector was not set up 
simply in order to compute certain profits and 
tosses. The bulk of the public sector compa
nies have been set up to fulfil a certain 
priority need in the economic strategy of 
development of this country Strategy may 
change now. That is a different matter Now 
a strategy may be a different strategy dic
tated by the World Bank or the IMF. But the 
strategy which was folbwed all these years 
was that there was a need to set up public 
sector companies in those sectors where 
this country was lacking in infrastructure, in 
heavy industry, in strategic industries and 
where failure to do so, would make us dan
gerously dependent on foreign sources. 
Therefore, these companies were set up 
and therefore, they are not to be judged 
simply by their profit and toss accounts as is 
done in the case of private companies. Their 
place in the economy and their contribution 
in the economic development as a whole

have to be taken into account. There is a 
reason for my saying this. Of course, there 
are public sector companies whtoh are 
making tosses. There is no doubt about it. 
But the first attempt shouki be to see why 
those tosses are being made, what are the 
factors responsibleforthose tosses, whether 
they can be rectified or not and whether that 
stokness can be avoided or not. There is 
such a thing as an avokiable stokness. This 
does not make any proviston for that. You 
see, It is not the questton of compasston as 
my friend Shri Jaswant Singh was arguing 
yesterday. It is not at all a question of human 
compasston. In the last 10 years, nearly two 
and a half lakhs to three lakhs of industrial 
units have been ctosed down. There are not 
pubito sector units. They are private sector 
units. Nearly three lakhs units of have been 
ctosed down. Such is the compassion of our 
Government that the Labour Ministry cannot 
even give information or statistics as to the 
number of workers who have tost their jobs 
due to this ctosing down of these three lakh 
units. If you are on the subject of compas
ston, then I ask what happened to compas
sion in those cases. They do not even main
tain any figures to tell you how many people 
have been checked out of their jobs with the 
closure of these units. What is compassion 
In this country, where human life has be
come the cheapest commodity available and 
where nobody bothers about human life? 
We know what is going on in this country 
everyday. So, do not talk about compassion. 
We are not arguing on the basis of compas
ston at all.

The question about these public sector 
undertakings is this. Whenever it is apprc 
hended that they may run into losses, or for 
some reason or the other, if they are not 
functioning as well as they should be, is it not 
the job of the Government to set a machinery 
in motton to identify the causes of those 
tosses and try to rectify them in order to avoid 
stokness? But no such thing has been done.

A reference to the BIFR is made after 
the company has been declared sick ac
cording to the formula laid down in the Act 
and not before it reaches the stage of sick
ness. No precautionary measures are to be
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taken. Somebody has just now referred to 
what Shri Sar^ma has stated. In his meeting 
with the trade unions, the other day, Mr. 
Sangma promised that before these cases 
go to BIFR or anywhere else, a tripartite 
committee consisting of representatives of 
trade unions even of empbyers and of the 
Government will look into those cases. I take 
it that he has promised on behalf of the 
Government and I hope the Finance Minister 
is aware of it! He promised that this tripartite 
committee, a sort of screening committee, 
will be set up which go into these cases 
before they go to the BIFR. But there is no 
announcement yet about this committee. 
When will it start functioning? What will be 
the procedure? What will be its composi
tion? We know nothing of it.

My point is that in most of these cases, 
no serious attempt has been made to inves
tigate into the causes of losses. What are the 
factors that are responsible for these tosses? 
I know of many cases in which if timely actbn 
was taken, these bsses would not have 
been incurred. But nothing has been done 
abx>ut it. I have no time, but I would like to just 
briefly mentbn two or three examples.

Take the case of IDPL - the Indian 
Drugs and Pharmaceuticals Ltd. It has so 
many branches set up all over India. It was 
set up with the assistance of the Soviet 
Union in the beginning because it was felt 
that we should not become depend only on 
private pharmaceutical and drug companies 
and very well-known multi-national branches 
which are operating in this country and which 
want to control the market. So, the IDL was 
set up.

Now Sir. in most of the Central and 
State Government hospitals and dispensa
ries. you will find that they do not at all keep 
in stc^ the medbines and drugs manufac
tured by the IDPL Has any directive been 
given to them ever? If you go to a medteal 
shop to buy a partbular medicine, you will 
find medicines manufactured by so many 
companies, but not the ones manufactured 
by IDPL Stockists will tell you. -We are 
sorry, we do not keep medicines of IDPL” I

have myself had this experience. Why? 
Because. IDPL, being a publb sector com
pany. cannot pay any extra commisston or 
any money to those chemist shops and 
druggists to keep their stocks. But the private 
companies can do so. So. why should they 
not run into bsses eventually?

Take the case of steel. We are fre
quently tokJ how still is being produced at 
much cheaper cost in South Korea. But steel 
manufactured by ourpublbsectorsteelplants 
is carrying the heaviest burden of excise 
duties in our country. I don’t think in South 
Korea or any other country a commodity like 
steel is subjected to such a heavy excise 
duty as in our country. If those excise duties 
are reduced or removed our steel can also 
be mariteted at much bwer price. So. what is 
the use of saying that they are running at 
loss?

Take the case of Bharat Heavy Electri
cals. It is the only company in the third world 
which has the capacity of manufacturing the 
entire range of power equipment. We should 
be proud of that. But what is happening now? 
The very same power sets which the Bharat 
Heavy Electricals has made and is capable 
of making, for that they have entered into a 
coilaboratbn agreement with the well known 
multi-national of Germany. Siemento manu
facture the same thing here. Such is the 
psychology of the managers of our Power 
Undertakings and even the State Power 
Corporatbns that they will not buy their 
equipments from BHEL. They always want 
something which is imported from abroad. 
Now the orders are diminished. There are no 
more orders.

SHRI MURLI DEORA; They suffered 
with quality.

SHRI INDRAJIT GUPTA: No question 
of quality. In every case where there has 
been any complaint, it has been checked up 
and investigated. It was found that the qual
ity is perfectly good.

Now. I am just making the brief remarks. 
Take the case of Hindustan Shipyard at
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Vishakpatnam. This is the only major ship- 
yard that we have got. We are paying Rs 
2400 crores every year as shipping charges 
to foreign ship owners. We have not got 
ships of our own to cany our trade. Bullc of 
the trade is carried in foreign ships. Rs. 2400 
crores per year is paid as shipping charges. 
Is it not necessary that the public sector 
should develop ship building so that we 
should become self-reliant and have enough 
ships of our own?

Vizag Shipyard is running into difficulty 
but for whose fault. Why was it sent to BIFR? 
is there a shipping recessbn going on in the 
world and as a result of that international 
recession, the ship building suffered a set 
back. Not only that, in our country there is 
lack of flow of order and there is totally 
unremunerative price fixed by this Govern
ment. These are the reasons why the ship
yard runs into bsses. Has any serbus at
tempt been made to identify these factors 
and to apply any correctly measure before 
passing a Bill which will albw the Board of 
Directors in every case to avoid their own 
responsibility and just say *send it to BIFR.' 
I am totally against it. Public sector and 
private sector cannot be treated on the same 
footing. That is the reason why Shri Sangma 
was compelled by the trade unions in that 
meeting to agree to have a sort of screening 
committee whbh will ago into those cases 
before they go to BIFR.

This Act, of course, does not provide 
anything and it makes it compulsory for the 
management to refer it to BIFR, the moment 
it fits in with the formula which Is laid down in 
the Act.

Then, Sir, I come to the questbn of 
attitude towards the publb sector. I consider 
that attitude to be totally negative and anti- 
natbnal. There may be some companies 
whbh are in chronb bsses and whbh can
not be recuperated. Those cases shoukJ be 
kJentified. Certainly the trade unbns are 
prepared to cooperate and bok into as to 
what can be done with regard to them. But

those blanket provisbns are being made viz. 
free the board of dlredors from its own 
responsibility and the easy way out is to 
send it to BIFR.

Therefore, we are totally opposed to it 
That is a method by which the Finance 
Minister made adedaratbn at Bangkok that 
the bsing units, the non-viable units shouW 
be cbsed down. Instead of taking the re
sponsibility they want to pass it on to BIFR, 
whbh will put Its Dtobrmark and saythat this 
shouM be riquMated, wouM up and the 
Govemment will give up and say what can 
we do. BIFR is an expert body and it has said 
that it muist be wound up. Is there any publb 
sector phibsophy. any oonscbusness in the 
minds of the people who run the BIFR? I 
doubt it very much.

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Why is it so?

SHRI INDRAJIT GUPTA: It is the case.

SHRI MANMOHAN SINGH: Just now 
you heard the hon.Member paying tributes 
to the Chairman of the BIFR.

SHRI CHITTA BASU (Barasat): He has 
mentioned this because some remarks were 
made by the BlFR Chairman regarding the 
reasons for cbsure.

SHRI INDRAJIT GUPTA: That Chair
man. better not make too many statements, 
othen̂ vise he will lose his job. I know that. I 
know Shri Ganapathi. He wouki not bst very 
bng, if he goes on making such statements 
now. What is going to happen to the work
men of these units which may be ordered to 
be cbsed down? It is not a question of. 
compassbn. Where workers and trade un
bns do not. in this respect, have any confi
dence on this Govemment, on the present 
system, what will happen to all those work
ers who are working in these units which 
wouk) cbse down?

In our country, there is no system by 
whbh surplus workers - surplus workers 
may t>e there in mar^ units - can be re
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deployed. They were, if necessary, be given 
proper training.

We have been told about the 'Safety 
Net*. An expression is being used as 'Safety 
Net*. So, they are going to provide this. 
Nothing has been sell out. Nothing has been 
defined. How is it going to operate? Where 
are you going to find alternative jobs? Where 
are you going to provide training for these 
peo^e?Just because a dolbp of money was 
being handed over by the IMF which is a sort 
of incentive to you to expedite the process of 
cbsure does not mean that automatically, 
these workers are going to be looked after. 
They have to be redeployed, that is, those 
who are inevitably surplus. They have to be 
provided training, if necessary, for new jobs 
to which they may be shifted. But have we 
got any economy like that?

SHRI MANMOHAN SINGH: We can 
expect that.

SHRI INDRAJIT GUPTA: You can 
expect anything in words. You tell me whether 
those jobs are available, to which you will 
redeploy these workers. Where is it? A whole 
effort is being made to get less workers to do 
more work. You are cutting down labour 
force everywhere. You are not expanding 
the labour force. Your whole philosophy is to 
reduce labour force to save on wages, to 
save on labour costs. Therefore, there is no 
method. There is no plausible method of 
procedure by whrch, this so called safety net 
can operate. Upto today, I am only hearing 
about it. But nobody has bothered to spell it 
out how it s going to operate. No worker has 
any faith on this Bill. I know they are entitled 
to their retrenchment compensation. That is 
already there under the Statute. Every worker 
is entitled to it. If they have saved some 
money in the Provident Fund or in their 
retirement gratuity, of course, they will get 
that. Nobody can take that away from them. 
But that is the questbn of compassion, as 
Shri Jaswant Singh was arguing here. I do 
not know your compassbn. I want justfee for 
the workers who have been chucked out for 
no fault of theirs because of some polby 
which you have deckJed to implement here.

So, it is becauseof this predsely that general 
strike took place. It Is because you have 
created a feeling of panb of apprehensbn in 
the minds of every worker that what will 
happen to them tomon'ow without any provi- 
sbn for them for the future. They are today 
feeling most shaky and panbky and they do 
not know what will happen to their job secu
rity. Therefore, this is not the way to go about 
this thing.

About this job security and safety net, 
until the Government spells out something, 
we are not going to agree to it just in words 
at all.

As far as the questbn of closing down 
pubib sector units is concerned, we are not 
agreeable to it until some method is devised 
by which causes of these bsses are identi
fied. From Indira Gandhi's time, when Shri 
Pranab Mukherjee was the Finance Minis
ter, we have been pleading with them. Each 
time, we were told that a Conference will be 
called, papers will be prepared beforehand 
and trade unions and empbyers will be 
called and they will study indepth the causes 
for bsses in specific undertakings but it was 
never done. It has never been done upto this 
day and it will never be done. I am saying, it 
will never be done. Because of the wastes 
and corruption which are taking place in the 
pubIb sector units, the theft which is going 
on. the collusion between the managements 
and private contractors which is going on 
there, the trade unions want to expose these 
things. Because we are interested in the 
success of the public sector. But you do not 
want to expose these things. You do not 
want these things to be exposed. Therefore, 
nothing is studied. Therefore, this way a 
general massacre of pubib units, in the 
name bsses cannot be permitted and if 
necessary the working class will again pro
test against it vehemently with all its strength.

And therefore I would beg upon the 
Finance Minister not to proceed like a bull in 
China shop with these things irrespective of 
what may happen. You don’t dismantle this 
whole structure whbh is being set up with so 
much sacrifbe and pains over the years. I
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doni say that every single public sector unit 
must be preserved just as it is today, be
cause there are many things which have 
crept in, no doubt; I agree; but, this is a 
generalthing which we have introduced here.

Let the Board of Directors must be given 
full powers. The moment they consider a 
particular unit sick - why it is sick nobody 
bothers about it - hand it over to the BIFR; 
and the BIFR can suggest anything from 
liquidatbn to take over by some private firm, 
amalgamation with some private firm, any> 
thing they feel like this or winding it up, 
anything. Why should we submit to these 
things? This is not what the public sector was 
built for.

I think many Cong ress friends over there, 
who believe in this philosophy of self-reli- 
ance, of self-depending on our own re
sources, of building up of publk: sector whrch 
will free us from dependence on foreign 
sources, they should also oppose this kind of 
measure. If you do not oppose it, tomorrow 
you will also be held responsible for disman  ̂
tiing of this whole public sector; and that is 
something which is against the interest of 
our country. Therefore, we oppose it and we 
beg of the Minister to even now reconskJer 
this Bill and not force it through just because 
they think that this is something which must 
be done at the behest of somebody else. 
Therefore, I oppose this Bill totally, uncondi- 
tk>nally; and I appeal to all Members not to 
support this Bill.

[Translation]

SHRI RAM N AGINA MISHRA (Padrauna): 
Mr. Deputy Speaker, Sir, I am thankful that 
you have given me and my party an oppor
tunity to express our views on the Sick Indus
trial Companies (Special Provisbns) Amend
ment Bill, introduced by the hon. Finance 
Minister. In this House, there are Members 
of all shades of opinions. In regard to the Bill 
introduced by the hon. Finance Minister on 
behalf of the Central Government, I would 
jike to submit that the Congress adopted

socialism mixed economy for the country, 
which interalia meant encouragement to the 
Public Sector and shaped its policies ac
cordingly during the 40 years of its rule. 
There had been conflict between the social
ism and imperalism in the internatk>nal arena 
for a long time. Russia had been recognised 
as symbol of socialism and it was considered 
as one of the big powers of the world. But to- 
dSHRI INDRAJIT GUPTAiSHRI INDRAJIT 
GUPTA:ay, Russia and socialism have 
completely failed.

Just now, it was saki that all these things 
were introduced by Shri Jawaharlal Nehru. It 
was the kieok)gy of Shri Jawaharlal Nehru. 
Had heavy industries not been set up in the 
publk: sector, the devebpment that we have 
achieved to-day woukJ not have taken place. 
But it is a gift of the time. Necessity is the 
mother of inventfon. “After analysing these 
things,” we are glad to say “the Central 
Government paki attention to the thought 
that if it dk) not amend it, what would be the 
position of farmers and labourers, the two 
main sectbns of our masses. All our leaders 
and we also express our concern for the 
labourers but nobody thinks of the plight of 
the poor farmers in the villages.

Realising taxes from the farmers, 
collecting crores of rupees from them, we 
are ruling the country. I like one thing in this 
Bill. Just now Mr. Gufia sakJ, “Krita prayatnah 
karyasidham na bhawet tatra kutra doshah.” 
It means despite our best efforts if we do not 
achieve success, we should examine as to 
where lies the fault, it is absolutely true. We 
woukJ have to think as to why the Public 
Sector Undertakings have become so skk. It 
is not a matter of principles, I am simply 
concerned about the policies. There are 
several sugar mills in my state and it is the 
main industry of the State. 38 sugar mills are 
in the hands of corporatk>n whbh are run
ning in losses worth miirions of rupees. 
Whosoever joins these mills as a manager 
he becomes a millbnaire. Hon. Sir, in this 
way the sugar mills in the private sector are 
earning a bt, I use the word Paploo* tor 
them. The sugar of one quality is sokJ @  Rs. 
750 per bag (quintal) by the public sector and



the Corporation but the private sector sells 
better quality of sugar at the rate of Rs. 725 
per quintal (bag). In fact, they show the price 
as Rs. 725 in their books although they 
charge Rs. 750 and thus make Rs. 15 to Rs.
25 per bag as extra income or unaccounted 
money. I request the hon. Minister to get it 
investigated. Owners of big sugar mills are 
familiar with the word *Pa\oo\ Both the pri
vate and public sector are looting the public.
In the Private Sector, the owners are looting 
while in the public sector, the officers are 
doing it.

Mr. Deputy Speaker, Sir, I am not quot
ing from any book but giving a suggestion 
based on my personal views. The mixed 
economy had been introduced in this coun
try on an experimental basis. Similarly the 
sick sugar mills shoukJ be handed over to the 
workers for 3-4 months on an experimental 
basis and it should be made clear to them 
that they will be equally responsible for the 
k)ss and the profit in the mills as the Govern
ment. This experiment should be done in 3- 
4 mills and if it succeeds it will be a great 
achievement.
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Hon. Sir, I am not of the view that the 
pubik: sector units should not be developed. 
But what is happening. In reality, when a 
company is handed over to the public sector, 
it is taken that it is going to suffer loss. 
Workers doing Government works are con
cerned with drawing their salary and not the 
work. I am citing an example. I have come 
across a report in the newspaper that there 
is a Government textile mill in Kanpur. The 
emptoyees of this mill have sold 21 truck 
bad of spare parts and iron etc. in the 
market. One of these trucks carrying spare 
parts of the machines comoflaging them as 
scrap was caught. Leaders of the Congress. 
Samajwadi Dal and Communist Party have 
issued a statement in regard to this inckient. 
Hon. Sir, if you allow me I can read a para of 
that report, in which it is said:....

conducted into the inci
dent of clandestine sale 
ofmaterialfromAlginMill 
No.l. In the statement, it 
was also emphasised 
that immediate discipli
nary actnn shouM be 
taken against the guilty 
officers who have been 
named in the F.I.R. and 
they shouki t>e arrested 
at once.

It is to be noted that it was 
at the instance of labour
ers that spare parts of 
machines concealed in 
scrap and being taken out 
for clandestine sale were 
seized. The value of these 
spare parts has been 
assessed to run in lakhs 
of rupees. The statement 
further says that the 
management Is behind 
such pilferages which 
makes the mills bankrupt 
and the responsibility for 
the loss is shifted on to 
the workers, in the state
ment it is also stated that 
this issue will be raised in 
the Parliament as well as 
the Assembly".

Amendment 590

"In a joint statement lead
ing trade unbn leaders 
have demanded that a 
C.B.I inquiry should be

Hon. Sir, I would tike to request the hon. 
Minister that he should at least make an 
eqnquiry as to why these Sugar Mills, Textile 
Mills or other such mills are running in k>ss. 
Today, all of us are worried about the labour
ers. We also want that the natbnal wealth, 
whbh is the result of hard labour or the 
farmers should not be squandered any more.

Sir, the Ministerof Textiles recently made 
a statement that due to cbsure of the textile 
mills one and a half lakh workers will be 
rendered jobless. With your permission, I 
wouki like to quote the statement made by 
Shri Gehbt:

As on September, 91 there were 275
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sick textile mills in the oountry, out of which 
68 were spinning mills. After making an 
assessment, it has been found that 39 mills 
can t>e revived. But it is difficult to say as to 
when production will be resumed in these 
mills”.

An amount of Rs. 35 crore 96 lakh has 
been spent on the rehabilitatbn of the la
bourers. Approximately a further sum of Rs. 
53 crore 65 lakh is to be spent. Where from 
this money comes? This is the money con
tributed by the farmers by putting in hard 
labour. Funds shoukJ be made available to 
cure that the sick and should not be allowed 
to t>e misappropriated. Hundreds of mills 
have been lying closed for years. Why the 
Government did not keen an eye on the 
situatbn? The Gk>vernment should bok in 
into H. This situation Is prevailing not only in 
our country but all over the world. Today, all 
over the world and specially in India, it is a 
challenge to the public sector to prove that it 
can perform better than the private sector. 
Our Finance Minister has brought forward 
an amending bill to provide for taking over of 
viable sick units by an Industrial Board, in
stead of closing them down. It is a step in the 
right direction.

Will the hon. Minister state the reasons 
as to why the same quality of sugar is being 
sold at different rates; in public sector it is 
being sold at high prbes and in private sector 
at low prices. I have cited two examples - one 
of a textile company and the other of sugar 
mill. Similar are the conditions obtaining in 
Fertiliser Factory at Gorakhpur. Millions of 
rupees have been invested in this plant but 
it has not been functbning for years. The 
Administratbn has been paying salary to 
twenty lakhs workrs. Why the money is being 
wasted in such a manner. Has the Govern
ment made an enquiry into it? This money is 
not ours; it is the money earned by the 
farmers through their hard labour. What is 
the bgb in paying Rs. 30 lakh by way of 
salary to the labourers without taking any 
work from them, particularly when the mills 
are not functbning. There is only one fertil

izer plant in Purvachal at Gorakhpur whbh 
has been producing fertilisers for the beneTit 
of farmers. That plant too Is not functioning. 
You shoukJ order an inquiry into its affairs, 
restart it and ensure that it works property 
leaving no scope for misappropriatbn. I wouM 
like to submit another point that there are 
hundreds of sugar mills in Uttar Pradesh and 
it is the largest industry in the Stated The 
capacity of some old sugar mills is very bw. 
I woukJ like to say if the Government cbse 
down the sbk mills, then what will be the fate 
of the farmers. I submit that the Govemment 
should conduct a survey of the sick mills 
running in loss due to their bw capacity and 
raise their capacity to 2500-3000 tonnes, so 
that the farmers as well as the labourers may 
benefit. It is better to make the labourers 
work by increasing the capacity of the mills 
than paying them without work.

I wouki like to say afew words about the 
strike. The hon. Minister should have Intro
duced this bill long back. Millions of rupees 
have been bst in the absence of such an 
enactment. The proverb “better late than 
never” applies here very aptly. If there will be 
any agitatbn it will cost millions of rupees. 
Unhesitatingly. I may say that the trade un- 
bns should consber the company as a hen 
whbh lays golderi eggs. It may be right that 
they must fight forthe cause of labourers and 
farmers but the company shoub be main
tained properly. How will you get your rights 
or shares if the company is ruined. Millbnsof 
rupees earned through hard work of the 
farmers and the labourers of our country 
have been spent on the devebpment proj
ects but they did not get full benefit of them. 
Problems cannot be solved by strikes. Prob
lems can be solved through mutual discus- 
sbn and this is the need of the hour.

As per the provisbn of this Bill Intro
duced by the hon. Minister, the Industrial 
Board will examine the sick mills and those 
whbh will be found viable, will be run with the 
cooperation of the workers. The workers will 
not be rendered jobless. You have given 
several assurances and you shoub keep 
your word. You should pay attention to the 
problems of the farmers. The income of a
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farmer is less that Rs. 10 per day in the 
villages. Even though he does not get
work (//vfdfTuptbns).... We think that there
will be the Government of both, the farmers 
and the labourers and both will partners in it. 
It is the kleok>gy of the B.J.P. Everything 
must not be inten̂ upted in this way.

"Agar chak hai daman, to baith kar sib.
Peking ke darjiyon se silana nahin 

achcha.”

The slogan of socialism is not a new 
one. In our Indian culture, the spirit of 
'Vasudhaiv Kutumbakam” is in existence for 
a bng time. In our country, there is atradit'ion 
of asking the neighbour before taking food, 
whether he has taken his meals or not.

"Sain itna dijiye, Jame kutumb samaeye
Aap na bhukha rah sake, atithi na bhukha 

jaye-.

This is our sacred principle. Our social
ism is much more higher than yours.

I think that the hon. Minister has intro- 
duced this bill after serious consideration. I 
would like totellto the socialist members that 
socialism is on the wane. Nehruji had given 
the sbgan of socialism after visiting Russia 
and set up large industrial units in the public 
sector. They are the vestiges of socialistic 
pattern in our country. There may be some 
defects in it, which can be rectified. You 
should work for the welfare of the country 
and society.

In the end, I support this Bill on behalf of 
my party.

[English]

SHRISHARAD DIGHE (Bombay North 
Central): Mr. Deputy Speaker. Sir, I rise to 
support the Bill that is before the House. 
Prime fsx:ie it is a very simple and innocuous 
Bill. It cannot be gainsaki that a vibrant public 
sector cannot be built on week financial 
foundatbn. If the public sector is to continue 
to be significant in the changing industrial 
sector of our economy, it must be a source of

generating wealth. However. I wouki make 
certain observatbns. as far as the appre
hensions whbh are there in the minds of the 
working dass of this country. There is an 
apprehension that this might result into a 
steam-rolling of many public sector under
takings resulting into a large-scale unem- 
pbyment and it might be that the seal of 
BIFR will be used by the Government just to 
justify their actbn of cbsing down of certain 
publb sector undertakings. Therefore, my 
first submissbn and suggestbn to the Gov
ernment is that immediately the provisbns of 
the Principal Act referring to the establish
ment and the functbns of BIFR will have to 
be restructured and re-drafted before these 
provisbns are put into effect. This bill brings 
alt the publb sector undertakings under the 
Principal Act. with the result that BIFR will be 
the principal body to decbe whether a publb 
undertakings is viable or not. Now, accord
ing to my submissbns, BIFR has an eye of 
an accountant. So. sick industry that is de
fined under the Principal Act merely refers to 
profits and bsses and on those basis an 
industry is declared to be sbk. Then, it is the 
duty of the Directors to refer it to BIFR or 
even the Central Government. State Gov
ernment. Financial Institutbns, Resen̂ e Bank 
may also refer them to BIFR. But. it appears 
that in BIFR before considering whether the 
questbn of rehabilitation or the questbn of 
winding up that industry, the main consid
eration is the financial matter of that com
pany which deckies the whole fate of the 
company.

Firstly, the composhbn of BIFR, as 
envisaged in that Act. is also not very satis
factory and that will have to be recast or in 
practical terms at least the Government will 
have to take care to include definitely the 
representatives of the workers on BIFR. At 
present, it consists of a Chairman and not 
less than two or not more than 14 Members 
and their qualifbatbn is that he should be on 
qualified as a High Court Judge or having 
experience in economics, banking, industry, 
law. labour matters. I do not know what is 
covered by these labour matters. But. I do 
not think, at present, at bast in any BIFR any 
representative of the workers are represented
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and that care will have to be taken by the 
Government first in order to create confi
dence among the workers that justk:e will be 
done to their cause. This eye of an account
ant shouki not be used to close down the 
undertaking or to conskier rehabilitation of 
that company.

I know many undertakings and there is 
one such undertaking in my constituency 
where the failure of the Government has 
given rise to the continuous losses in that 
undertaking - the National Bicycle Corpora
tion, Bombay. Formerly it was Hind Brcycle 
Company of, I think, Birlas or Poddars and 
then it was taken over. Now the surprising 
fact is that out of those 58 public undertak
ings which are identified by the Government, 
at least fortŷ six are those which were taken 
over by the Government themselves. And 
after having taken over, what have we done 
about them? It will also have to be gone into 
whether we have administered any right 
medicine to these sick industries or not and 
if that has not been done, then naturally they 
continue to be in bsses and they will come in 
the clutches of the BIFR and the very pur
pose of taking over those undertakings would 
be defeated.

I was referring to the Natbnal Bicycle 
Corporation. This company was taken over 
somewhere in 1974 or 1975 and since that 
time, no sufficient capital was given to this 
company to get raw materials. The result is 
that for the last 4-5 years, wherever I have 
visited, I have found that the workers are just 
sitting idle. They have no work. When 1 ask 
them why they are sitting idle, they say they 
get pay but there is no raw material. The 
Government does not give capital to pur
chase raw material and without raw material, 
no production can be made. Now, bk^cle 
industry, infact, isaflourishingtradethrough- 
out the world. There is internatk>nal demand 
for bicycles. But because no raw material is 
given, the workers cannot do anything. 
Therefore, my request to the Government is 
that this a s p ^  also will have to be conski- 
ered that since we took over these compa

nies, dkJ we give them connect management 
Many times only retired army offk:ers are 
sent as Managing Directors. They do not 
know about that industry at all. So, it has to 
beconskJered whether correct management 
was sent and whetherthey weregiven proper 
raw materials and capital for that purpose. If 
that was not done, then it is no use merely 
saying that they are running into bsses. 
Then they will naturally run into losses and 
this will result in unempbyment as far as this 
BIFR effect concerned. Therefore, if want to 
achieve the ot^ect of having the resource 
generating pubib undertakings and closing 
down the real companies which are not 
making any profit at all. then we shall have to 
first examine them in a proper perspective 
and not only from the accounts point of view. 
Abng with that, we must also provide the 
proper scheme for the workers who might 
become unemployed as a result of the clos
ing down of that company. Unless that 
scheme in detail is put before this House, 
before the pubIb, the confidence of the 
workers woukJ not be gained and always 
there will be disinformation and misappre
hension. This step will then be looked upon 
as a retrograde step. There might be more 
and more oppositbn to the good step whbh 
the Finance Minister, with good purpose and 
with sincerity, is trying to take in order to 
improve the financial position of this country, 
which is in great difficulty. If we do not attend 
to these diffbulties, we may go also in the 
same way as several other countries, such 
as, Soviet Union and many other East-Euro- 
pean countries have gone. Therefore, it is 
utmost necessary to take urgent steps to 
Improve our financial condition.

16.00 hrs.

We must have reforms as for as the 
finance is concerned. We must also see that 
our public undertakings are run effbiently 
and run with profit. But before existing them, 
we must create a good mechanism whbh 
will create confidence among the people and 
partbularly in the minds of the working class 
so that there will be less and less opposition. 
There might be a national consensus as far
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as this step is concerned. We will be able to 
achieve, by bringing all these machineries 
under this very Act.

I submit it that if machinery similar to 
BIFR as hinted in the hon. Finance Minister 
in his budget speech that he would like to 
refer them to B.I.F.R. or a similar body it 
would have been good. But he has chosen to 
bring all these matters under B.I.F.R. .If that 
is to be done, then the B.I.F.R. should be 
restructured and recommended in such a 
mannerthat proper justice is done and proper 
assessment it made of the public undertak
ing which we intend to ctose down. That will 
create a sense of confidence among the 
working dass. With these observations, I 
support the Bill,. Thank you.

SHRI K. P. REDDAIAH YADAV (Ma- 
chilipatam): Sir. Deputy Speaker, Sir, I op
pose this Bill for the following reasons. An 
important issue like this which concerns the 
whole of nearly 800-900 million people of 
this country should be discussed and de
bated impartially and impersonately and not 
an party lines.

Before I give by reasons for opposing 
the Bill, I would like to go into the fundamen
tal aspect on whk:h this new industrial policy 
and lot of other changes in the financial as 
well as other centres have been brought 
down by the Government of India. The main 
thing is the advice of the World Bank as a 
true friend of this great country. Earlier also 
during my speech on the industrial policy in 
the debate on the floor of this hon. House I 
brought to the notice that certain measures 
are to be taken before we proceed further 
and before we take the whole country into 
ransom. I submit that during the past four 
months, nothing was intimated by the Gov
ernment of India either in correcting the 
malpractices hitherto being followed or at 
least in cutting down the expenditure. I do 
not know whether they have given any in
structions in this regard.

In my speech on an eariier occasbn I 
have suggested that if we were to cut down

the provlsk>n of jeeps and cars upto the level 
of sub-divisional offk:er. we will be saving 
neariy Rs. 3-4 crores of foreign exchange on 
account of fuel whk:h is imported by us. I 
submit that in China, even class-1 officers 
travel by public conveyance like trains and 
buses and they even use bicycles. When we 
are in such a critk:al shuaton, why the hon. 
Prime Minister or the hon. Finance Minister 
has not given instructbns to a good number 
of departments in this regard? They want to 
throw the entire masses into untoM misery 
and tragedy, many of whom are not getting 
their second meal in a day. But the Govern
ment do not want to touch upon the 5 per 
cent of the employees of the country.

I have enquired from some of my friends 
and I gather that the real advice given by the 
world Bank is to de-licence, de-regulationise 
or remove some obstacles and bottlenecks 
to the extent that they are benefited. I have 
put a question to the intellectuals, to the 
companies; *Any other advice was given?’ 
They said that they have not given any other 
advice with regard to bad administration, 
rampant corruption in the political executive, 
bureaucracy, press and judiciary also. If they 
are really our friends, if they want of help us. 
if our country is to be one of the front coun
tries among the countries in the world, they 
could have suggested. ‘Well, Mr. Finance 
Minister, you check, the Chief Minister of 
such and such a State, you check the CMD 
of such and such an undertaking, you check 
such and such an organisation where ram
pant corruption is going, whereby you can 
rectify your public sector units of any steel 
mill, and so on* But they have never sug
gested these things. They have suggested 
to the extent that they can loot. I could have 
saluted your World Bank people and I couki 
have supported Mr. Man Mohan Singh’s 
radical reforms had they given simultane
ously suggestbns about rooting out corrup
tion in all departments of life. So, first of all, 
I say that they are not our real friends. They 
will simply land us in trouble. They have 
landed so many countries in trouble. You 
can take, for example, so many countries. 
Therefore, Sir, I am not going into details of 
all those things.
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16.06 hrs.
[SHRIMATI MALINIBHATTACHRYA In 

the Chaî

Now I will give a few points about one 
public sector unit so that you can form an 
opinion about all other public sector units. 
For example, you can take the all BHEL unit 
in Hyderabad. This is one of the highest gaint 
public sector undertakings bt of profits ac
counting to crores of rupees till 1979 or so. 
That have got 10,500 people on rolls. Out of 
them 5000 are the workers and 5.500 are 
above supen îsor cadre, i.e. officer Man
ager. Deputy manger. Director, Deputy Di
rector etc. Their offbe is k)cated in Delhi. 
What are they doing actually ? They are 
producing gas turbineh sets up to 500 MW 
whfch have been installed in NTPC, in Is
lamic countries and in so many Electrk:ity 
Boards of the State. They have been per
forming very well at par with Siemens and L 
& T. Why are they going into loss? The real 
reason is that these 5,500 officers have got 
every modern equipment installed in their 
factories at par with Siemens and L&T. What 
they are doing is, 75 per cent of production 
they are giving to the sub-contracts. Who are 
the sub-contractors? They are the Manag
ers. Deputy Managers or the politk:ians or 
the henchmen of CMD who are doing this 
work. At Four 0*dock they get up and then 
perform their job at suk>-contractor's prem
ises with these BHEL machines. Do you 
know how they are selling this equipment of 
BHEL under the sub-contractor’s firm’s 
name? Suppose there is an erectbn of Rs. 
100 crores from NTPC or Arab countries or 
Electrbity Boards. They will reftain 10 per 
cent profit and 90 per cent are is given to the 
sub-contractors. But the erection will be done 
by the BHEL with the BHEL machinery or 
BHEL staff and this is nearly 100 per cent 
profit contract. (Inten'uptions). Ichallange. If 
anybody says 'No', i will tender my resigna- 
tk>n here itself and I am prepared to be shot 
dead.

SHRIMURLIDEORA (Bombay South); 
Doni get shot (Interruptions).

SHRI K.P. REDDIAH YADAV: When 
you are taking the country to ransom with 
irresponsibility, I have to say this. When you 
will open your eyes, I do not know. That is 
why I say, it should not be discussed.Rnd 
out where are the k>opholes and you have to 
plus them. You have to find out the root 
causes. If you cannot find out the root cause 
and remove it, morally you are not correct to 
ctose down these units.

In the erection contract, in BHEL, in Rs. 
100 crores erection contract, they do it for 
NTPC and for other Islamk: countries. There 
including the General Manager, everybody 
will take 10 per cent profit. Actually, in erec
tion there is 60 per cent to 70 per cent profit. 
That is the only item where we get money 
from the BHEL. Then, they will give it to suk>- 
contract. The contractor will be either be- 
nami or son or daughter or grandson or 
grand daughter of the General Manager or 
Director or it will be contracting company 
where 50 percent of the shareholding will be 
the benami sharehokJers of your Director or 
Manager.

Even for the repair of machinery, they 
will take out all the good parts from their own 
machinery and give them to the repairer. 
And they will purchase the same machinery 
at exorbitant cost, say Rs. 5 crores or Rs. 10 
crores for cranes and generators. Then, this 
is going on, what are the ingelligence agen
cies doing. What is the Ministry doing? Did 
the k>ureaucracy review it at any stage? Did 
your Minister take the efforts to understand 
this phenomenon or this operatbn vAvch is 
going on in the country? How can you say, 
"My workers are unpatriotk:, my p e ^ e  are 
unpatriotk:?” You have taken the country to 
this level of bankruptcy.

Even about IDPL I want to say one 
thing. You must understand that we are not 
lacking effbiency or patrkilism and all that. 
When some foreign con^espondents asked 
the Prime Minister, Mr. Narasimha Rao, "You 
are bringing so many radical measures, how 
can you fight with your bureaucracy?”, he 
sakJ, "They are my trained animals. What
ever we say, they will carry on.". Therefore,
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k is dMfVstatsd by the Prime Minister, ie. 
tiiat bureaucracy is not responsbiefbr bring
ing the country to sud) level of banicruplcy. k 
is the polMcal leadership of this country who 
brought this country to this stage. Therefore, 
k is dear that we should not blame the 
bureaucrats for that k is because, they are 
your trained animal, which has been testified 
before the world body. Therefore, hereafter, 
I do net want to blame the bureaucracy, k b 
the pofitical leadership. AlCC and the Con
gress Party which have brought this country 
into the state of affairs.

AN HON. MEMBER: What about Mr. 
Rama Rao ? He is also a poritician.

SHRI K.P. rIdDIAH YADAV: In 1983, 
A.P. State Road Transport Corporation was 
njnning loss at the rate of Rs. 90 crores par 
year. Their accumulated losses were Rs. 
390 crores in 1983, when Mr. Rama Rao 
took charge. After two or three years, he 
wipeout all the losses, k started gaining Rs. 
60 crores per year and even for Mandal 
headquarters and for t>ig villages, he has laid 
the completes of bus, terminals in Andhra 
Pradesh . You must have the will, desa/> 
bhafcf/and patriotism. Than only, you can do 
something useful, (htetruptiomii

I want to testify before the House that no 
other man is more patriotic than our hon. 
Rnance Minister, Mr. Man Mohan Singh. I 
have told this is the House a number of time. 
But he is only caught hold of by the AlCC. 
Whatever they ssy, he has to do. That is the 
only thing. (httompUon^

SHRI MUKULBASLKRISHNAWASHIK 
(Buldana): An honest man has chosen an 
honest party.

{kttenvptbns)

SHRIMATi BASAVA RAJESWARI 
(Ballaty): I am on a point of order.

MR. CHAIRMAN: Shrimati Basava 
Rajeswari is on a point of order.

SHRIMATI BASAVARAJESWARI:lam

onapoMofoider. Madam. He Is referring to 
the bureaucrat and the says thai they are 
purchasing oM machines and that they are 
not kMking after those machines. In one 
way, he is accusing the bureaucrat. Again 
he says that only pofiticai forces are rsspon- 
sMefor industrial sickness. My pdntof order 
is why is he again and agian mentioning 
about the AlCC. In what way, it is concemed 
«fithAICC7

(kttmvptiona)

SHRI K.P. R ^D IA H  YADAV: If I have 
hurtyourfeelings, Madam, I am sorry. But k 
is you who have ruled the country for 44 
years. (liOarrupfiona). My submissnn is that, 
before malting your regards, you must find 
out the root causes for continuous incuning 
of tosses by public undertakings. I have 
given a Questionnaire to the hon. Prime 
Minister to bring out the answer before we 
finally sit for fulKledged meeting to discuss 
the PSUs issue.

I wantto know one thing. IDPLand FCI 
etc., end there a number of private industries 
which are incurring k>sses continuously and 
I know, I have gathered informatk>n, that a 
personwhohastakenRs. 1 croreinoneunk, 
he win set apart 2S% of this , transfer in 
somebody's name and again he will say that 
he will make the unit skdt and swHchoverto 
another unit and he wmtake another Rs. 100 
crores there. How do you propose to stop 
such sort of maipractioes in this country? In 
1985 and 1987 this House debated about a 
progressive constnictkH) company. They 
have taken crores of rupees k»n. They have 
opened 64 pubic Bmtted companies and so 
far they have not pakl even a single paise as 
tax. What are you doing? Under Dr. Manmo- 
han Singh's own hand as a Reserve Bank 
Governor, he has inkiated an enquiry and 
the second part of the enquiry report is in his 
cup-board. But he does not want to reveal k 
ekher to the House or to the public. How are 
^ u  going to save the country from the Wbrid 
Bank and the mutti-nattonal when you do not 
want to set right your own administralive 
machinery? Therefore, you take out the list 
of the big 1,000 people or 2,000 people.
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I have already addressed letters to the 
hon. Prime Minister. I want the bio-data of 
the all these people, of all big bureaucrates, 
CMDs and political leaders who are ran
sacking the country.

In Andhra Pradesh, the Andhra Ce
ment Company has closed down. The Unit 
has to pay Rs. 10 crores to the Excise 
Department of the Government of Andhra 
Pradesh. He belongs to a group of another 
big industries. If he has closed down here, he 
has got hundreds and thousands and crores 
of rupees elsewhere.

in Vuyyuru of my Constituency, the KCP 
Ltd. is iootingsome crores of rupees from the 
farmers. He has Rs. 30 crores to 50 crores 
kept as a reserve fund. But he wants to close 
down some other units at Madras saying that 
they are incurring bsses. What are you 
going to to do? You try to plug these loop
holes. Ask them to take these Rs. 50 crores 
and spend there and run the unit at Madras 
in the interests of the poor masses of the 
country.

MR. CHAIRMAN; Please conclude.

SHRI K.P. REDDIAH YADAV: When 
Indiraji was the Prime Minister of this country 
and during emergency, we have exported 
one million tonnes of steel to foreign coun
tries for three years continuously. The 
Emergency was there for a period of one 
year or one-and-a-half-years. But the effect 
of the Emergency spilled over to three years. 
But the effect of the Emergency spilled over 
to three years . That is how Shri Morarji 
DesaTs Government got a good name. He 
got a good name not alone by his own efforts. 
Therefore, is the hon. Finance Minister pre
pared to declare at least an industrial 
Emergency, financial Emergency in this 
country though not politrcal Emergency? It 
seems that the Minister is not prepared to do 
that. How are you proposing to cbse down 
the Public Sector Unit whk;h are the nen̂ es 
of devebpment of this country? It was pandit 
Jawaharlal Nehru who visualised the role of

Industrial Sector and established the big 
industrial infrastructure in this country by the 
mixed economy pattem. Because of that, 
the public and Private sectors could take part 
in the industrial devebpment . If one fails, 
theotherwill act sothattheoountry will have 
a good base and the minimum guarantee of 
food and shelter to the masses was there. 
Therefore, a k)t of administrative things are 
to be brought down,. The hon. Finance 
Minister has got a will and capacity to do it. 
If only he takes three months and works 
correctly, all these kx>pholes can be plugged 
and these fallen can t>e booked. A lot of 
generatbn of black money into the proper 
Chanels will come to the open.

also.
Lastly, I want to blame the trade unbns

SHRI SOMNATH CHATTERJEE 
(Bolpur): Why are you polluting your speech? 
{Interruptions)

SHRIK.P. RADDIAHYADAV:Wehave 
to analyse things impartially. Keeping the 
interests of the nation, as petrots, we have to 
discuss this issue.

MR. CHAIRMAN; Please be brief.

SHRI K.P. RADDIAH YADAV: Please 
excuse me. So for, I had never seen any 
trade Unbn fighting against oorruptbn in 
their units.

[Translation]

SHRI SOMNATH CHATTERJEE: What 
are you talking about ? Perhaps you are not 
aware of factual position.

[English]

SHRI K.P. R^DPIAH YADAV: They 
have never declared a war against the CMD 
or the Executive Directors\>and corrupt poli
ticians. They only fight lor their salaries, 
bonus this thing and̂ that thing. That is an
other reason why these feNows are enjoy
ing.
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So , with these remarks, I thank the 
Chair for giving me this opportunity.

MR CHAIRMAN:Thankyou. very much. 
Since some of us have meeting in the 
Speaker’s Chamber at 4.30 p.m.. I must ask 
the leave of the House so that Shrimati 
Basava Rajeswari may come and take the 
Chair at 4.30 p.m. The next speaker is Shri 
Rsjgopal Naidu Ramaswamy.

SHRI RAJGOPAL NAIDU RAMASAMY 
(Pariyakulam): Madam, I would like to say a 
few words, on behalf of the All India Anna 
DravkJa Munnetra Kazhagar, in support of 
the sick Companies (Amendment) Bill. 1991. 
The Bill seeks to include the Government 
companies in its purview.

16.23 hrs.

[SHRIMATI BASAVA RAJESWARI In the 
Chain

This is a belated measure. After 44 
years of Independence we have started to 
realise the harsh fact that huge public money 
invested in Government companies for pubik: 
welfare is not only yiekiing returns but also 
trying to drag more and more pubik: money 
to cover up the losses.

Madam, I hope more than 50 per cent of 
the Government companies are either in the 
red or in the process of relapsing into losses 
or looking economic viability. When the Bill 
has originally moved by Shri Vishwanath 
Pratap Singh, the then Finance Minister, he 
stated that when a company is worth is 
oroded by 50 per cent, the company would 
go to sharehoklers and when it is ordered by 
100 per cent, it wouki go before the Board of 
Industrial and Financial Reconstructk>n. Now, 
the Govemment companies are also included 
in the Act. at what stage a sick Government 
company wouki go before the Board? I 
suggest that if a sick Government com
pany’s net worth is eroded by 25 per cent, it 
should be referred to the Board for structural 
adjustments including economy in labour 
engagement so that the Government com
pany is doomed, all the labourers are not

thrown out of emptoyment. If further eroston 
continues, a time period of 5 or 10 years 
must be conskiered for entirely putting the 
work-force of the company under the man
agement of private entrepreneurs who are 
willing to invest and pull out the from tosses. 
During that perkxJ, the Govemment com
pany management must be suspended. If 
during that period the company's position 
improves, the private management woukI 
take its due and quit. For rehabilitating the 
private entrepreneurs, industrial concesstons 
should be given. If losses accrue, the liability 
should be borne by the private manage
ment. During the pertod of private manage
ment, at every half year, the performance 
has to k>e reviewed. Accordingly, the com
pany laws should be amended. Therefore, 
this Bill is not enough. For streamlining 
pubFic sector companies several other legis
lative measures are required.

Presently, the Act covers only private 
companies and public limited companies 
and nobody is punished for mismanaging 
the company. However, in respect of Gov
ernment companies, the BIFR must point 
out who were responsible for the lapses that 
led to the sk̂ kness that led to the sickness 
and the administrative top brass must be 
squaredly punished. One of the ;punish- 
ments is that they should be made ineligible 
for homing any position in any Govemment 
company or in Government for a period of 
ten years. Financial recoveries must also be 
made from the big wigs in the 'Government 
companies.

It may be appreciated that in the Gov
ernment companies, there is a great disin
centive for doing wori( among the woricers. 
Unless they partk:ipate in management, they 
wouki not wortc keeping in mind the results 
the)̂  ought to show. Therefore, the Bill pend
ing in Rajya Sabha must be passed during 
this sesston without any further delay. This 
wouki definitely steer clear a Govemment 
company from going in the wrong directton.

The topbrass in the administratton of 
the Govemment companies of the under- 
takeforeign jauntsostensiblytoimprovethe
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perfonnanca of tha companies. Th«y rstum 
to India and convoy to tha tachnocrals en- 
gagod in pioduclion diracUy what should ba 
dona. Why not these utility tours by under* 
taken by those workers who directly matter 
in production so that they have the pleasure 
of acquiring knowledge and the pleasure of 
practising it forthe progress of the company. 
Rules of the Govemment companies shouM 
be amended and such foreign trips shouM 
be reduced to the minimum which shouM be 
undertaken by those km or high In the 
company who are directly connected with 
productnn.

The Govemment while movii^ the Bin 
in 1986, promised that while winding up the 
sick units, they wouM rehabilitate the labour 
and for that the wouM come out with a 
package. We are yet to know bout the details 
of the package. Unless you devise that, 
throwing several thousands of emptoyees 
mostly workmen from the govemment com
panies while you wind up, it wouM result in 
growing unempk>yment and under emptoy- 
ment Therefore, a statute covering this 
package must be approved by Parliament 
and known to the pubfic so that m'sappre- 
henskxis go. Many oppose the measure 
caKng it antl-labour.Thus wrong natton must 
be removed and that can be removed only 
when the Govemment gives adequate pub- 
Iteity to the proposals for rehaUiitating the 
labour.

Lastly, I must appeal to the Govemment 
to generously come forward with proposals 
to Invest in Tamil Nadu under the dynamic 
leader PumtcN ThalaM Jayaiaiitha. She 
has sought entrepreneur to invest in Tamil 
Nadu and the Govemment must provkle 
special industrial concessnns to those who 
are wViing to invest in the State. NRIs should 
be guMed to Invest in Tamil Nadu and the 
State. Govemment wouU certainly provkle 
them with aH assistance. A special industrial 
rehaMllatton grant of Rs.SOO crores shouM 
be provided to the Tamil Nadu Govemment 
totklaoiverthe losses made by certain State 
l*ubSe companies due to the management 
during the DMK rule. Three lakhs of compa

nies have been ctosed down. At the same 
time, we have to analysa and taka alalMcs 
atbout the status of the owners of those 
ctosed three lakhs of companies.

SHRI MURLI DEORA: Madam Chair
man. when the Deputy Speaker, was re
questing my Mandstfriend have to complete 
his speech, something very phonetic came 
out from his mouth. The Deputy Speaker 
sakl that this is over, and I know that he dkl 
not mean that time is over for the speaker, 
the Member who was speaking atthat time. 
What was really prophetto was that time is 
over for a conce|M which has twen in vogue 
for several years, for several decades  ̂I am 
talking about comunism; I am talking about 
continuing Govemment Interference in the 
day-to-day life human beings. There was a 
timewhenforstaitingasmall project in India 
-forget the Bakra Nangai and the Steel plant
- there was no private industrialist who can 
come up with so much resources. There was 
a need for public sector there was a need for 
commanding heights of public sector and 
the role of pubin sector and the role of public 
sector in our lives. But today, the time has 
come when the small and big industrialists 
who were not so big at that tim<i, they can 
come up now, they can face theintematksnal 
sltuatton, they can face the intemattonai 
competitbn and there is nothing wrong if 
they are aiso^iven ttw Govemment at par 
wtth the public sector.

Shri Indrajeet Gupta gave an example 
of IDPL iwouMliketodrawyouratlentnnto 
this very Meal example of IDPL - the Indian 
Drugs and Phannaceuticals Limited. This is 
how our company, our foreign investment 
poTides and our FERA policies shouM be 
formed. He was saying that a drug manufac
tured by IDPL is not even soM by achemisL 
He was sorry that adrug whichwas made 
by public sec|or unit is not available in the 
market. Do youthink that thechemist’sshop 
is not interested in msidng pnifit? He wouM 
have no grudge againstthe management of 
IDPL I will teU you as to why he is not doing 
so. It is because the drugs are substadard, 
the packaging are faulty and the delivery is 
never in time. That is why IDPL toosing got
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out of the competition of the maikeL {hter- 
mpUon^

SHRI INDRAJEET GUPTA: The par- 
ticuiar medicine I mentioned at that time is 
lor the treatment of ulcer. It is called Certifi
cate. It is made by the several companies. 
Gemetidine manufactured t>y IDPL is mani
festly the best out of all ofthem.ButicoukJ 
not find it in any shop because they do not 
stack it and because they do not get some
thing extra. . . .

SHRI MURLI DEORA: You are not 
saying anything now. You are repeating what 
you have said.

When the drug of the Singer Pharma
ceuticals Company is sold, it has a credita- 
bility.'What I am t^ing to say is that this is 
where ourfndustrial l^iicy matters.

They are buying the known-how for 
some anti-biotic from a Russian company. 
That Russian company was getting the 
known-how from an American company. It 
was not developed by them. The same 
company was eager to manufacture, the 
drug in India. The Pfizer India Ltd. in Calcutta 
and Bombay wanted to produce that anti- 
t>k>tic medicine in India. But they were not 
altowed to manufacture it here with a direct 
know-how from the US inventing company 
through their Indian Co. the Pfier India Ltd. 
But what happened? The IDPL got the li
cence with the know-how from the Russian 
company which was bon-owing the technol
ogy from the American company and some
thing the technok>gy from the American 
economy and something want wrong be
tween the went wrong between the Russian 
and the American Rizer company that IDPL 
had to suffer. IDPL couM not get the technol
ogy wfuch was veiy t»dly needed by them. 
They had the licence, but it took India six 
years and what happened during these six 
years is that we continued to import the 
medbine from the same American company 
because this was a life saving drug.

I am trying to talk atx>ut the industrial 
poficy. You are blaming the muiti-natnnals, 
foreign companies, IMF and work! Bank for

everything. I don't know why are you suffer
ing so much from these names. If I (|oule 
Singapore. South Korea. Hong Kong, you 
will say that they are very smaM countries. Is 
our country so small and sofragto that M F 
and Work) Bank k>an8 destabilise us? Can 
they destabilise us?

DR. ASIM BALA (Nabadwin): Totracy- 
din is originally produced in China. China is 
supplying that to Germany and we in hidla 
the IDPL management - are procuring tetra- 
cydin from Gemiany at a higher price.

SHRI MURLI DEORA: I am taking thal 
the industrial policy of allowing the technol
ogy to be Imported can only help us; it 
cannot harm us. They cannot take away 
anything from our country; our country is too 
strong for that If you want the details of the 
project, I can give them.

MR. CHAIRMAN: The hon. Member 
may please address the chair.

SHRI MURLI DEORA: Madam Chair
person, ever since the new industrial policy 
and the new economk: policy were an
nounced, they had given a filling to the new 
industrial culture. More and more people are 
coming to put up industries. This is where I 
complaint Shri Indrsyit Gupta and other leftist 
friends; there is some sort of an appiehen- 
sk>nthatby altowing the industrial compa
nies to come here, by altowing the multi
nationals to come here, by liberaHsing the 
economy here, whether we are leading 
towards an exit polk̂ y. I saki in my budget 
speech also that no popular govemment so 
elected win dare - and rightly so - to have 
anything of an exit policy which is being 
advocated all over the country that we are 
reading in the newspapers, ^ot one person, 
either Shri P.V. Naraslmha Rao or Dr. 
Mmmohan Singh had eversaki thatthey 
fbltowthis exit policy. You are just imaginkig 
a ghost which does not exisL The Govem
ment has time and again saki that there Isa 
commitment that nobody will be retrenched 
. The Govemment has said that we wiU be 
looking after the interest of the vrorkers, the 
Govemment has also saM that we will not
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dose down the public sector undertakings. 
Whatever loss they are making, they are 
trying to redepby them. Why shoukl you not 
iMlieve the Government’s word on this? K  
there one case where the Government has 
given a statement which is not implemented?
I am trying to say that this Governments 
committed to see that the interest of the 
woikers in public sector undertakings or 
private sector undertakings both will be 
looked after.

Shrl indrajit Gupta while talking about 
the SICA asked as to why the public sector 
was not there in BIFR. What is the record of 
B im  ? Out of the 1080 cases referred-till 
now they are getting reference from the 
private sectoronly -to them, 347cases were 
sent with a rehabilitation package and 147 
cases were recomonended for winding up. 
Only four cases are complete. I myself, am 
critnising the working of the BIFR. I sakl tt in 
the House earlier. There is something radi
cally wrong with the working of BIFR today. 
1 support this. But the Finance Minister has 
made a statement several times that he win 
be coming back again; there is a need for 
massive restructuring , reframing the very 
BIFR. Shri Somnath Chatterjee, yesterday 
you were taking a copy and I want to tell you 
what it is. you are a lawyer.

There is section 19̂  (2) in the present 
SICA Act whnh says,

*A Unit can only start rsihabilitating pro- 
vkle there is a consent lof the promoter 
as wen as the finandal institutkin.*

That is what is coming in the way of 
rehafailitaling and restructuring the units which 
have been referred to the BIFR. For months 
the consent and Contributton of promoter 
are not received. We shoukl welcome the 
inchiston of the pubik: sector units the BIFR 
ortheFIC and the new units. In caseofthe 
pubfie sector units, who is the promoter? The 
pnmoteristhe Government itself. Since the 
Gsvsmment is commiHed to help the public 
sector unite, to revive the public sector units

and keep It going, the Government coipe out 
of it and this win not delay.

The real problem of working of the BIFR 
was this that the promoters were begging for 
consent They were delaying the consent. 
You ask anyone the trade unkm or the pro
moter. In this case, by amending this Act, H 
will further help the public sector undertak
ings rather than harm the public sector 
undertakings. You rightly asked as to what 
was the purpose now? In 1985, when this 
Bill was introduced, why were the pubik: 
sector undertakings not included? Now they 
are including because the Government has 
realised that there is a need, massive need 
to reframe and improve the working of BIFR. 
I agree with you, there is a need to reframe 
them. I am very sure that the Rnance Minis
ter himself - when, he replies to it today, 
before he passes this Bill-will giveacommK- 
ment that the purpose of referring the pubik: 
sector undertakings to BIFR will help the 
puble sector undertakings, ratherthan harm 
them, rather than bring at a tower edge with 
the private sector.

SHRI INDRAJITGUPTA: Then, there is 
what I am saying, what has gone wrong with 
the present BIFR? There was a need for 
consent of the promoter. In the case of 
public sector undertakings, the promoter is 
the Government rtseH. So, that problem will 
not be there.

SHRI CHITA BASU: Will the Govern
ment conskier the revival programme of
fered by the BIFR.

SHRI MURLIDEORA: The Prime Min
ister and the Rnance Minister have sakl 
again and again that there is a pioviskMi m 
the Budget- which was just presented any 
you have a copy - for Nattonal Renewal 
Fund.^An amount of Rs. 200 crores has 
already t>een earmarked for that, in this 
Budget. The worid Bank is offering 500 mH- 
Iton doHar, which is about 1100 crores of 
rupees or 1200crores of njpees. He is going 
to get Rs. 2500crores, by dihiling 20percent 
of the profit making PSUs. But, a part of this
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aooount of Rs.2500 ciores should also be 
used for the National Renewal Fund.

SHRI SOMNATH CAHTTERJEE: Do 
you betong to EICCI? You seem to know 
everything.

SHRI MURLI DEORA: No, I am not 
betonging to EICCI. I am just supporting your 
cause. But. these are the figures that are 
available these are the articles. So, Shri 
Somnath Chatteijee, you can come and see.

SHRI SOMNATH CAHTTERJEE:Then, 
why do you not request the Finance Minister
- you seem to know what is working in his 
mind - to delete section 20 and make K - 
applk»ble so far as the public sector units 
are concerned? Sectnn 20 of the Act should 
be made non-appltoable to the pubik: sector 
units.

SHRI MURU DEORA; h is every good 
suggestion; he can consMer it. I am sure the 
Finance Minister knows it when he is refer
ring it to tIteBIFR. He knows the experience 
the Government has undergone in the work
ing of BIFR. As far as the working of the 
private sector companies are concerned, 
the Government had experienced the work
ing of BIFR and I am sure they will not repeat 
the same. As far as the working of the publk: 
sector undertakings are concerned, I agree 
with your suggesttons, there is nothing wrong 
in that. A time will come when the Nattonal 
Renewal Fund will need massive funds. I do 
not want to tell you. How many publk: sector 
undertakings are today emptying 23 la^ 
emptoyees, is a matter of a details, which are 
there.

But what is really needed is the Govem- 
menfs commitment. No Govemment - I 
repeat the words again - no Government 
can support the exit poltey which is being 
talked in the business and industrial circles. 
I wouM only quote afew lines from an article 
written by an economist, Shri Swaminathan 
S. AnMesariaAiyer, in TheSundsy runesta 
24th October, 1991:

:*ln fact, the new poKcy aims not at exit

but at redeptcyment. It aims to transfer 
:iian, machines and land from bw- 
productivity units that have gone bust 
to high-productivity ones that w9l flour
ish, and in due course enable the 
payment ct higher wages even while 
provMing the consumer with b ^ r  
goods.*

SHRI INDRAJIT GUPTA: Is there any 
such planning in our country?

SHRI MURLI DEORA: This is what he 
says. You are just doubting. You have 
wrong apprehenston s Mr. Gupta. You are 
just seeing a ghost in everything you see - 
IMF and the Workl Bank. {Interruption^

SHRI INDRAJIT GUPTA: Nothing is 
loM to us. (hftBttuptions)

SHRI MURLI DEORA: I can read the 
records of the Parliament where the Fi
nance Minister last week has sakl in the 
Rajya Sabha that they win protectthe publk: 
sector undertakings’ empk>yment. They will 
see that not a single man Is out of job. What 
more do you want from them? What more 
commitment do you want from them? You 
are reading and are just ckising your eyes.

AN HOH. MEMBER: And ears also.
{Intenruptions)

SHRI SOMNATH CHATTERJEE: Mr. 
Finance Minister, he is spoiling your case.

SHRI MURLI DEORA: Do not worry 
about that I do not need any recommenda
tion. {Intenruptions)

SHRI SOMNATH CHATTERJEE: You 
protect yourself from such friends.

MR. CHAIRMAN: Please oondud*.

SHRI MURLI DEORA: I wouU ■ »  to 
offer two or three suggestions and then 
conclude.

MR CHAIRMAN: You hawtiiwn a bt 
of time. Please try to conclude.
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SHRI MURU DEORA: He is vwy 
friendly. There is no pfoUein. (M em p- 
thns) They understand how hollow they 
are. When this National Renewal Fund is 
established, would iHw to suggest some 
facility. There isaneedfor retraining people. 
I want to give you one example of Bom l^. 
We had 47,000 textito miH woifcers out of 
job for four or five years-Whatever may be 
the reason, {kitmruptiona) Today, the tex
tile mills are doing very well. Some of the 
textile miH workers have (Men retrained. 
What are they doing? They are wolking as 
diamond-cutters or in garment manufactur
ing units. Some of them are still out of job. 
What I am trying to say is that under the 
aegis of the National Renewal Fund, there 
shouM l>e a sort of a training institute whfeh 
can train these workers in case they go out 
of the job. That may, they are able to get an 
alternative job.

You are taking about the Western 
countries, somebody saki just now atx)ut. 
American and UK. They have unemptoy- 
ment altowances, what they call the welfare 
doles. And no Western country aitowstheir 
woricers suffer without job. Ido not see any 
reason whytheGovemmentof IndiashoukJ 
also have such programmes whch will help 
these jobless people.

SHRI INDRAJIT GUPTA: You are fin
ishing off the Finance Minister.

SHRI MURLI DEOFIA: No. you do not 
wony. Thank God, you are not praising him; 
I am glad. I know whenever you people 
have praised, you know what has hap
pened to the Finance Minister or any Minis
try. You know veiy well. Mr. Mrajtt Gupta 
So, don't tell me aH this.

The real problem of our country is un- 
empk>ymenL The new economic policy is 
needed if it is given a chance, if tiw proper 
cBmate is created and if you people do not 
create the strike Ike you are doing for one 
day. Even the Government in power itself 
is sending drculats to the Home Ministiy to 
ctose their unit Ido not know what respon-
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sMe Government you are running. I do not 
understand k. (MemfMjam).

SWU SOMNATH CHATTERJEE: I am 
on appoint of order. (InteniyitibfM}

MR. CHAIRMAN: Please resume your 
seat Mr. Somnalh Chatteijee has a point of 
order.

SHRI SOMNATH CHATTERJEE: 
Madam Chairperson, the Hon. Memberjust 
now referred to a circular wtiich was re
ferred to by Dr. Debi Prasad Palyesterday. 
Now that document deariy shows that no 
such instructbn was given. If the Hon. 
Member, knowingly or unknowingly, go on 
misleading the House, I think, that is no 
affront to the House. And no member can 
continuetodothaL This is my pointcf order. 
Madam. Therefore. Mr. Deora shouU not 
go by hearsay.

DR. DEBI PROSAD PAL: It was signed 
by the Home Secretary and it has been 
tabled.

SHRI SOMNATH CHATTERJEE: No. It 
has not been tabled. {Interruption^

DR. DEBI PROSAD PAL: Yes. It has 
been tabled. -

SHRI SOMNATH CHATTERJEE: Then 
re ^  it Madam, the House is deliberately 
being misled.

MR. CHAIRMAN: (Shrimati Basava 
Rajeswari):Mr.Somnath Chatteijee, Please 
resume your seat. I have hdard.

SHRI MURU DEORA: I heard in the 
House yesterday, .(/n/mipfnns)

SHRI TARIT BARAN TOPDAR: If so, 
you read our that dicular. (Aifemptibns)

MR CHAIRMAN: When he is not yieM- 
ing, please do not <8stuib him. Only when 
he yields, you can put the question. Please 
resume your seal Mr. Deora, please con
tinue and try to conckjde.
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SHRISOMNAIH CHATTERJEE: He 
is going on making unmcessaiy oonwnts.

SHRI MURLI DEORA: OK. I do not 
Icnow.

Madam Chairperson. I want to suggest 
that In developed oourrtries and Western 
countries, employment in agricultural sec
tor has reduce considerable. There was a 
time there aJso when two-thirds of man
power was employed in agriculture. What is 
happening in our country? Now in America 
or in Westrem Europe, only seven or eight 
percent is the total employment. In agricul
tural sector. Where does the buVt of em
ployment coma from? it comes from the 
service sector like the carpenter, the man- 
son, the taitor, the electrician and the 
plumber. If the Government gives more and 
more incentive wKh minimum investment in 
housing, then you can generate maximum 
emptoyment, both unskilled and skiOed 
people. There are figures which the Fi
nance Minister knows. I wouM request the 
Finance Minister to decentralise that part of 
our sector also.

Today, we are talking about privatisa
tion. Even if I want to start a private bus from 
my house to Parliament, Mr. Somnath 
Chatterjee, I need permit and you are 
talking about privatizing Air India and In
dian Airlines. 20 per cent dilutnn of shares 
and all that. This is the state
of economy. This is the role of the Govern
ment in our lives today in Indian and you are 
saying that we are sold out to IMF and 
Wbrid Bank people have come and so on 
[Intorwptions)

SHRI SOMNATH CHATTERJEE: He 
has lunch with IMF and dinner with the 
Wbrid Bank. {IntanufsOons)

SHRI MURLI DEORA: Madam Chair
person, I wouM request the Finance Minis
ter, through you,to giveaseriousthoughtto 
this ktoa that we must give more encour
agement, specially to those who can con

struct more and more houses. And the first 
pointwfflbe-Irepeat it again-and whfch Mr. 
Somnath (^Mtteriee win appropriate is that 
the present ULC Act, that is, the Urtxan 
Land Ceiling Act, should be amended or 
scrapped. H was passed in 1976. Not even 
half per cent of land target has been 
achieved in Bomt>ay, Calcutta, Delhi and 
Madras and there is so much need for 
urtMui housing, small and medkim houses.

The last point to wMch I wouM IBte to 
draw the attentton of the Rnance Minister 
is regarding another point anempkiyment. 
The Government must give some tax in
centive to those who own their own houses. 
There are incentive under Section 80 HHC. 
But if a boost will be given to housing 
constructnn activities l>y giving more in
centives, then there will be more empkiy- 
menL also.

With these words, I conclude. 

ITranstdSon]

SHRIMATI SUMITRA MAHAJAN (In
dore): Sir, I support this Bill which has been 
introduced for the take-over of sick public 
sector units the BIFR. This is a wekxxne 
decision and a step in the riglit directkin 
though be lated. There is still some doubt 
over the successful implementation of this 
proposal. Before anytiiing else, we must 
kx)k t»ck at the objectives behind setting' 
up pubik: sector units which was to raise 
basw infrastructure and to provkie employ
ment opportunities and expand the ancS- 
lary industries. As profit maximisatkin is the 
sole objective of the private sector, the 
pubTic sector was set up with no profit no 
k>ss’asthe basis. This wasthe spiritbehind 
setting up public sector. PL Nehru rightly 
saki that‘Profit is a dirtyword'.Thisisv^at 
ledtothebegkiningofthe public sector. But 
we must rememberthat while profHinay be 
adirty word, toss is also not acceptat îSriet 
us first go into the reasons why publk; 
sector units get stek. Without that wecan- 
not hope to successhjily implement this 
Bill The bureaucracy which runs the public
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enterprises has no personal stake in the 
performance of the units. They are not 
going to loss anything. Moreover, there 
must be a chain responsibility which is not 
there. They believe in p̂assing the buck*. 
The hon. Minister stated that the public 
sector includes some units wh»h were 
earlier in the private sector and were con
verted to public sector status under the 
policy of nationalisation. The ruling party 
has been in power for the last 4042 years 
and it should do some introspectbn regard
ing the sickness of pubik: sector units. Does 
the fault not lie with the 'Government’s 
policy or with the implementatbn of the 
policy? Various aspects must be boked 
into. Bringing the B.I.F.R. into the pbture 
will not help. I have read in the newspaper 
that the Chairman of the Board has said 
that suggestion have been given for the 
past three years by none has been imple
mented. Only committees are appointed. A 
time-bound programme must be chalked 
out to pull the sbk units out of the red. 
If a time of 5 years has been set it wont 
help, valuation should be done every 2 
years.

17.00 hrs.

Only then can skk units to whbh we 
have given financial assistance recover.

Another this is that after giving a loan 
the IFCI does not care to keep tabs on the 
performance of the unit and whether the 
ban is being properly utilised for not and 
whether it actually needed ban or not and 
how much machinery it has need how much 
it has its own capital. Just25-30documents 
are signed. All this is done in a methodbal 
manner but when it comes to recovery of 
the loan, things are not done properly. I 
woub like to cite an instance in my cbnstitu- 
ency where a person got a loan of Rs. 2.5 
crores. 15 days before the slipulated date 
the IFCI deckled to conduct an auctbn. 
When they want there they were expecting 
to see a large-scale Industry in operatbn

but what they saw was a tin shed with 3-4 
sewing machines.

Thirdly, responsibility should be fixed. 
Today, the hon. Minister says that all these 
irregularities took place during the two year 
of the Janata Dal. It was a mistake on the 
part of the people to vote them to power. 
This is now the Gbvernment is trying to 
evade the issue. So there must be some 
accountability. In the private sector, we can 
hob directors responsible, Responsitxlity 
is fixed from indivbual to indivbual. Simi
larly. in Pubib Sector we should fix the 
responsibility and identify the person who 
took the wrong decisbn.

Fourthly, even after the pubIb sector 
units are declared sick, their establishment 
expenditure issue continue to be incurred 
as usual. If the Chairman of the unit has 
been provided an air-cnditbned car, that 
car is kept in use even after the unit is 
declared sbk. We don’t look at such things,. 
We have never consbered ways to cut 
down on such expenditures. Is this the 
reason why those units get sick? There was 
no productbn in the Visakhapatnam Steel 
Plant for the first ten years after its incep
tion. If I am not wrong, even the Habia 
Fertilizers Plant Is not producing anything 
right now. Yet establishment charges con
tinue to be incurred and regular promotbns 
are being given to employees. Merely bring
ing such a Bill will not solve the problem.

Another point I want to raise is regarding 
the problem  ̂faced by N.T.C. mills in my 
constituency. That only these mills suffer 
bsses is a point worth boking into. As far 
as I know, if there Is an incbent of f ire in my 
constituency it always involves an N.T.C. 
mill. Why does this happen and who is 
responsible for it? Even today establish
ment charges are being incurred on a four 
tire system. The management of the mills, 
management of the State Government and 
then the Ministries come into the picture. So 
I woub say that this Bill will not so,we 
matters. It is futile to shift from one sector to 
another, if one sector fails to deliver the
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Madam, the present ruling party has 
been in power for the last 40-42 years 
expecting for 2*3 years when the Janata 
Party/Janata Dal was in power. We should 
not say that all this happened during that 
short period and absolute ourselves of 
mistakes committed by us. We cannot 
always give this excuse as democracy in 
our country has come of age. If we bring 
such Bills we can neither improve our 
economy notturn around sick units. If we go 
to the root of the problem and take my 4-5 
suggestions into consideratton we can find 
a solution.

Madam, after 43 years of faulty policy, if 
the Gk)vernment is finally taking a step in 
the right directbn then we support this Bill.

[English]

SHRICHITTABASU(Barasat): Madam 
Chairperson.. I rise to oppose the Bill both 
on grounds of principle and also on grounds 
of practrcability. I concede that the Bill in the 
present shape k>ok like an innocent, innocu
ous Bill. Because, it simply wants that in the 
present Act, the Government offk:es are also 
to be included,. But, there are wide ramifica
tions of these amendments. There are very 
disastrous consequences that are likely to 
folbw from fhese amended Acts. On these 
two grounds I buikJ up my case.

Sir. only a few days ago, the hon. 
Labour Minister of our country has given us 
a profile of the public sector undertakings. 
I quote from his statement wherein it is 
stated that *the total number of units as on 
MarchSlst, 1990was244,.Thetotalinvest- 
ment was, as on that date was Rs.99,03,015 
cioras.

It is about rupees one lakh crore in all 
these 131 units covering 85 per cent of the 
capital Investment earned and accumulated 
prrflt of Rs.5441 crores. The loss making 
units are 98. The amount of k>ssas comes to 
Rs.1959 cfores. Of these 98 units, 50 units 
amchnnically kiss making units. From this, 
let us understand by these 98 units and 
particidarly 58 units have become chroni

cally stek. Can of we measure It simply 
because of the profit and toss account? K 
prof it and toss account is the only critmfcMi to 
detennine the efficiency of a unit and if that 
also in the case of pui>lto sector. I think we 
shall be debasing the very fundamentaljMin' 
dpto lies iiehind the conceptton of the i ^ f c  
sector. Public sector unit up. sought to be 
built up in order to earn seH-sufftoiency, in 
order to resist the pressure from foreign 
countries in our way to strengthen our eco- 
nomk; independence. It was not merely a 
questton of how much money tiad lieen 
invested and what amount of money had 
been received in return it had not been 
estimated in terms of revenue earning or in 
terms of profit and toss. The basic phitoso- 
phy of public sector is to strengthen the 
economic independence of the country and 
also to ensure the progress and accelerate 
the pace of industrial devetopment inde
pendent of interference from outskie, inde
pendent of interference from other inter
ested countries hostito to us. I not using a 
very strong word also iMcause he does not 
like it

There is a questton of social utility and 
social purpose. Therefore, the social utility 
and social purpose shouM t>e one of the 
criteria of determiningthepositton of apuUto 
sector unit. The Labour Ministry has come to 
the concluston that 98 undertakings are sick; 
out of that 50 are chrontoally sick. Whether 
the Ministry of Finance, particularly the pubfic 
sector enterprises or some machinery of that 
nature has undertaken an analysis as to 
what are the reasons for taking into account 
the social utility and social purpose for which 
these publto sector undertakings • 96 were 
set up. Unless that is made dear, unless that 
status is known, it is vwydMieuI to under
stand the Govemment^ poelion. particu
larly the position taken by ttw Ljfaour Minis
ter of our country and pursuant to Unt the 
positton taken by the Rnano* MMaler with 
regard tothis amendkio BH.

The only penance to ttw'GawsrTMnent 
appears to be. parttouiarty the horuFiramce 
Minister is to refer the matter to BIFR Now, 
let us also analyse the performances of the
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BIFR. Asfaras I ramanAMr, morathan 1000 
cases ware referred to the BIFR; K could 
finally dispose of 474 cases. Out of 474 
units, theBIFR have recommended forwind- 
ing up of 136 units; they recommended for 
the closure. The revival programme has 
approved for338 cases. In this case. I want 
to refer to the actual state of affairs West 
Bengal.

Alarge numberof factories both public 
and private are side in the State. Fc:r what 
reason, this is not the occasion not discuss. 
But let us also understand what has been 
the performance of the BIFR with regard to 
the cases referred to from West Bengal to it

Madam, my information is that the cases of 
about 46 units have been lying with the BIFR 
since 1987. They have been able to give 
their final views in respect of two units, and 
unfortunately that judgment was far winding 
up. That Judgement was also for ctosure. If 
that has been the performance of the BIFR, 
then, I think the penance that the hon. 
Rnance Minbter wants an prescribes is to 
closedown interms with hisstatement made 
outside the country. This is the actual inten
tion. The actual intention is to dose down the 
sick units. But they are asking umbrage 
under the BIFR. They want to show that the 
Government is willing to protect the interests 
of the workers, that the Government is very 
much concerned atwutthe workers. And my 
friend Shri Deora was also issuing a warning 
that if the Govemmement does not look after 
the interests of the woricers, it cannot remain 
in power. Therefore, the Government must 
take up the interests of the workers and 
protect them. Only to hoodwink the people, 
onlytothrew sand intheeyesoftheworkers 
they have contrived this measure of BIFR. 
Again I repeat, my change that thb is a mafa 
ffitfeintentton..

I can understand the so many ex
amples are dted about the Soviet Unton and 
the Western countries. I know that they have 
decided to revise the entire eoonomc polk .̂ 
They have dedded to bring back capitalism, 
to upright the publie sector . T h ^  have

dedded to unroost the sodaHst economy as 
they understand IL But what ate you kaying? 
You have built up the capitalist economy 
giving assurance to the country that the 
pubficsedorwiilbeaninstnjmentfbroounter- 
valTing the capitafist growth and wiH have 
commanding heights. You are not even 
feeling ashamed of striking at the rest of that 
very policy which according to you was 
espoused by pandit Jawaharlal Nehru or the 
Congress Party as a whole.

I am very much surprising to find that 
some BIFR Members now feels that it is a 
very good thing, that it is a very right thing 
because theGovemment is going away from 
Nehmvian policies and the Government is 
going further away from the public sector 
concept There has been some kind of unity 
of approach, there has been some kind of 
communality of kleas. And that is very much 
reflected in this House and this wiH not limit 
only to the case of this amending Bill but also 
the total ground of the economic poNcy that 
the Govemment want to foltow and the BJP 
wants to be pursued.

Therefore, in the basic poHcy we want 
to oppose ft and we oppose it teeth and nail.

Now I am coming to that very final 
questnn, that is, did the Govemment ever 
enquire about the 138 dosed units which 
have been cleared, whk^ have been wound 
up, under the advice and judgement of the 
BI(^.?Dkl you ever think about the woik- 
ers? Dki you ever know what to rate of the 
workers there is? They were also ctosed 
under the judgement of the BIFR. Do you 
want this to be repeated in the case of public 
sector undertakings?

Then, this BIFR suggested forar»vival 
of 338 units. I do not know whether you have 
got the figure. I have got the figure . . .  
(Intemjptbns)

SHRI INDRAJIT GUPTA: Have th ^  
been revived?

SHRI CHiTTA BASU: That is what I am 
going to ask him.
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the revival programme was decided by the 
BIFR, have been revived? That is the pres
ent status of these 338 units? Unless these 
things are cleared to us, how can I say that 
the BIFR would be a penance for the public 
sector undertakings and the assurance of 
the Government for protecting the interests 
of the workers wjllcany convictton. It cannot 
canry convtettoiî '''

Now, a reference has been made 
about safety net. Last time also I mentioned 
about this. That is the contemplation of the 
‘Government to have a National Renewal 
Fund? What is its size? What is its manner of 
performance? What would be its norms? All 
these things are unknown to us. All these 
things are a mere imaginat'ion.

Many things are mentioned in the 
speech of the Finance Minister. But that 
does not mean that all the announcements 
made in the FInemce Minister’s statement in 
the House are Implemented or given effect 
to. It was reffn-ed to In his Budget speech. 
What progress has been made in regard to 
the Natfonal Renewal Fund, which can pro- 
vkied a safety net for the workers? So far as 
I know, sheer announcement was made that 
there will be Rs.250 crores. And 50 crores 
dollars. I think, have so far been contributed 
by the World Banktowards this safety net or 
the Nattonal Renewal Fund? What wouM be 
the size? What wouM be the other details the 
nitty-gritty, of the fund? Has he taken into 
account that 91 pubik: sector undertakings 
had been closed - consMering for the time 
being • because of the judgement of this 
nature given by the BIFR? About 8.12 lakhs 
of workers are involved. Has he ever under
stood analysed as to how many of these will 
be retrenched, will be thrown out of empfoy- 
ment how many of them can be provkJed 
alternative jobs; how many of them would 
need re-tralning what amount of money is to 
be provMed for their revival? .... {Intorrup- 
tions)

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): This Is precisely for 
that purpose: . .  (Interrupthnsli

SHRI CHITTA BASU: You explain It 
Take the House into confklenoe. Take the 
natnn into conTidence. Taske the working 
dass into confkJence. If that is so, what Is the 
hurry for this? Now the Labour Minister has 
assured that there wIR be Tripatrito Commit
tee and that Tripatrito “Committee will lay 
down the basis. I think and I hop that the 
Tripatrito Committee will take into account 
all the points that I am rasing here. Let the 
Tripritite Committee come to a oondusfon 
about the Natbnal Renewal Fund, about the 
re-training programme, sd»ut the revhal 
programme, etc.

Madam, what is the hurry? What is the 
objectnn from the Government if this Bill is 
defen’ed till the Tripatrite Committee comes 
to aconclusbn,consentofthelabourisalso 
made available, and natnnal consensus is 
devetoped in our country?

K that is not done, it is impossible to 
support this BilL

The World Bank and the Intematnnal 
Monetary Fund want to protect the rights of 
the emptoyer. What we the rights of the 
empk>yer that they want to protect? They 
want that as empbyers they have got the 
right to empfoy, they have also the right to 
dismiss empbyers, they have got the right to 
cbse down a unit if it is not making profit. 
This is, accordingtotheWorW Bank and IMF 
theoretbians, the basb right of an empbyer. 
A country like India whbh is poor, whbh 
used more empbyment, which needs a 
regulated economy, whbh needs a planned 
economy, whbh needs a planned devebp- 
ment, cannot accept this right, invblable 
right, ofthe empbyer. There is aneedforthe 
restrbtbn of the empbyer*s right

Many of the members sitting on this 
bench generally we downgrading the put>lb 
sector by saying that it cannot eam profit, It 
is a bsing concern and it shouM be jetti
soned . I want to give a small figure in order 
to show that the public sector has also con- 
tributed towards the revenue of this country. 
Total investment was (te. 99,315 crores. 
Intemal resources so far mobilised tlH 1990
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by the public sector. Rs. 57.420 crores. 
Income of the Government tom Customs 
duty, excise duty, corporate tax, divided, 
income-tax, etcis Rs. 1,13.135'crores. Added 
together, overall revenue resources have 
been mobilised to the extent of Rs. 1,70,575 
crores till 1990, investment was about a lakh 
of crores of rupees. About Rs. 75.000crores 
has been the net profit earned by the public 
sector in our country. You want to denigrate 
that; you want to destroy that. That would k>e 
at the peril of the country. I have and pray 
that Members sitting on the Congress 
benches will rise equal to the occasion and 
see that this disastrous path is not pursued 
by their own Government which is there not 
on their own strength and on their own voli
tion. Remember, you are a minority Govem- 
ment. Remember, you have yet to attain a 
stage of political stability. Working class of 
this country will not forgive you if you work 
against the interest of the workers like this.

SHRI K.P. SINGH DEO (Dhenkanal): 
For the last two days I have been hearing 
and listening very patiently to the most elo
quent speeches from both sides of the House 
and specially from the oppositbn. One 
thing is clear from the eloquent speeches 
from both sides these workers supporting 
the Bill and those who are supporting the Bill 
and those who are opposed to the Bill - that 
everyone wants the publfcsertorto be effec
tive andthepublbseeiortosuoceed.Whmk, 
the hon. Finance Minister seek to do just 
that. Therefore, I rise to support this Bill 
specially the amendment which is an ena
bling clause.

What are the objects and reasons of 
the enabling clause?

It says.

"It has now become necessary - after 
four decades he feels it is necessary -to 
apply the provisbns of the sakJ Art to 
the Industrial companies in the pubUc 
sector so that the cases of such sidk 
industrial companies can be referred to

the Board for Industrial and Financial 
Reconstructbn for the f6rmulalk>n of 
revival or rehabilitatton schemes or 
winding, as the Board may conskier 
necessary”.

And what is this BIFR? It is a creature 
of the original polk^. It is a creature of the 
skk Industrial Companies (Special provi- 
sbns) Act set up in may, 1987 and it became 
operatfonal, what are the objectives of BIFR? 
The objectives are either to revive and reha
bilitate potentially, viable sick industrial 
companies quickly as possible and salvage 
the productive aspect or realise amount due 
to bank and financial institutions to the extent 
possible from the non-viable sbk industrial 
companies through their liquidity. What are 
the criteria? Firstly, the company is more 
than seven yeas old, secondly, its net worth 
is negative and thirdly it has incurred cash 
bsses during the preceding two years.

1 share the apprehension or the misap
prehension of my senior friend, the most 
eloquent Shri Indrajit Gupta. What is the 
complaxbn, what is the composition, what is 
the capability and what is the role of the 
BIFR? Here, if I may quote, there is an old 
saying that the war is too serious to be left to 
Generals alone. Therefore, apprehensbn in 
the minds of many of the hon. members that 
the BIFR is only a collation of old retired 
accountants must be dispelled by the hon. 
Finance Minister because these pubiic sec
tor undertakings whbh have been there in 
ourcountryforthe last four decades were set 
up with certain socio-economb, sodo-politi- 
cal and other objectives to bring in natbnal 
self-reliance and self-sufficiency in our coun
try so that we may achieve independence in 
our economb thinking in our economb pol- 
by and an independent sovereign policy 
and economic policy and an independent 
sovereign polby for our decoratb country. 
Therefore, the hon. Finance Minister, I would 
like to submit, through you, must dispel our 
doubts as to the effect vanes and the effi
ciency andthecomplexbnoftheBIFRand 
the people who man them because we had 
such similar doubts, when the Forest Con- 
sen^atbn Act was passed in this august



629 Sick industrial AGRAHAYANA 12.1913 (SAfM) 
Companies (Spada! Provisions)

Amendment BiU 630

House. The Forest Conservatbn Act envis
ages six Forest Officers to sit on judgement 
whether certain power projects should be 
come up, certain industry should come up, 
certain road should come or not. They have 
the authority without any responsibility, so, 
we would like to know whether the BIFR is an 
Advisory Body, Recommendatory Body or 
Mandatory Body- what sort of a Body it is and 
how effective its recommendatbns are to 
the Govemment or to the Ministry of Fiance? 
Now, I must cogratulate the hon. Finance 
Minister for bringing forward this legislation 
fortwo reasons. Firstly. I find in my own State 
of Orissa in the absence of such a legislation 
four public sector sugar plants - which were 
set up in 1982-83, have been sold away to 
private sector because no such mechanism 
exists for revamping, rehabilitating, refur
bishing or taking a critical look into the func
tioning of these plants, so, is the case of a 
thousand crore charge-chromo plant which 
has t>een sold off to the private sector. Along 
with this like a perosn gives dowry - the entire 
mining rightsof chromisore which is abanned 
item by the Central Government - are being 
sought to be given away to multi-natbnal 
giant of India. I do not know whether the 
Central Government would like to shut its, 
eyes or will take some preventive steps. 
Therefore, I congratulate him for brining this 
mechanism of BIFR so that such things of 
selling off of public sector projects which as 
my hon. friend. Shri Jaswant Singh saki - is 
publte money. U \s the nation’s money. U is 
neither Dr. Manmohan Singh’s money nor 
Mr. P.V. Narasimha Rao*s money and we, as 
trustees are accountable to the natton through 
Pariiament and, 1 am sure the public sector 
undertakings also owe their accountability 
either to the State Legislatures or to the 
Pariiament, as this is the supreme Legisla
tive body. The supreme will of the people is 
expressed through us here and so, we are 
accountable so the people.

The second reason why 1 congratulate 
the Finance Minister for bringing this legisia- 
tk)n is that he has only tried to give effect to 
the pledge given by our late leader Shri Rajiv 
Gandhi to the natton in the congress Mani
festo of 1991, and I quote;

The publb sector is crucial to the 
growth of he Indian economy, industry 
and empbyment . However, over a 
period of time, some public sector 
companies have become lethargb, 
ineffbient and expensive. This situatbn 
needs to be set right. The public sector 
should continue to innovate and im
prove and lead in strategic areas of 
natbnal importance. The pubib sector 
has resources for and should therefore, 
take up expbring new frontiers, areas 
whbh require substantial investment. 
For this systematb and pioneering 
advance into new areas, it would be 
desirable for the public sector to shed 
some less crucial areas or responsibil
ity. The Congress will oversee the 
gradual withdrawal of the pubIb sector 
from areas where the private and joint 
sectors have developed capability. To 
grow, the pubib sector will need: (1) 
autonomy (2) flexibility; (3) visbn: (4) 
visibility (5) accountability: (6) leader
ship: (7) innovatbn: (8) entrepre
neurship: (9) global outlook: and (10) 
competitive environment, h also requires 
less govemment interference, strong 
and professionally competent Board to 
take bold decisions, ability to attract the 
best management talent, and strategic 
bng-tenm plans to meet national objec- 
tive.-

Thereifore, Madam, \ wouM Uke toKnow 
whether the legislatbn envisages the BIFR 
to be able to give advice on these aspects 
whbh have been incorported in our pledge 
to the nation.

I would like to bring two more points 
before I conclude. One is that here is an 
instance of a public sector undertaking whbh 
was started in 1970 and that is the coal- 
based fertilisers plant at Talchar, in Orissa. 
This is the first coal-based fertiliser plant of 
its kind in Asia. And what are the problems 
it had? One was that over the last twenty 
years, due to foreign exchange problem, 
several ̂ uipment were purchased from the 
East-European countries on rupee payment, 
from where credit terms were available. This
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resulted in mismatch of the project and the 
poor quality of the equipment supplied. 
Second was Insis designed efficiency. 
Equipment in l)alances. prot>lems of stable 
power supply, poor quality of coal, frequent 
start off and shutdown resulted in huge 
production loss. Apart from these ate the 
technological upgradation, modemisation 
and other prot>lems which were never al
lowed, financial support which foreign ex
change never allowed, and today that public 
sector is being threatened. As Mr. Indrajit 
Gupta said, the woikers are f^ic-stricken 
that the Talchar coal-based fertiliser plant 
may be dosed down. Now the same plant 
has appealed to the BIFR. I do not iunw 
whether the BIFR has the expertise to go 
into ail these aspects.

IwouM like to conclude by quoting only 
portion of some figures which my hon. friend 
Mr. Chitta Basu has quoted, and this is 
regarding the Status paper on public sector 
enterprises. These I quote from Indian Ex
press, which is not pro-Govemment but which 
is anti-Govemment, and this is the record of 
the put>iic sector undertaldngs for which we 
are all agitated.
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It is not the fault of the public sector 
undertaldngs neither of the labour the work
ers. But the malady lies elsewhere. I wouM 
not like to cross sword with my hon. friend 
from Andhra Pradesh who squarely lay the 
blame on the feet of A.I.C.C. and Shri Nara- 
simha Rao. Of course, they may t>e having 
their own intro-state party squabbles.

But this paper - which is not a pro- 
Govemment has something else to say. I 
quote:

The publesector is more sinned against 
than singing. Of the 244 central pubUc 
enterprises with a total investment of 
Rs. 99,315 crores, only 98 units are 
poor in performance. Though large in 
number, they account for only 14.5 per 
cent cS the capital smptoyed.

These 98 enterprises are inefficient in 
more than one sense. AS of them ham 
shown negative profits in 1989-90. They 
have a total accuonulated toss of Rs.
10,000 crores accounting for 78 per 
cent of the accumulated tosses in al 
pubOc sector enterprises.

Of these 98 units, 15 are monopolies 
and 83 operate in competitive markets. 
Of these 83 units, 46 units am taken 
over stok enterprises from the private 
sector. The emptoyment in the taken 
over enterprises was 3.13 lakh in 1989- 
90asagainst3,90lakhinalthe83 toss- 
making competitive enterprises. The 
capital employed in the taken over en
terprises is FIs. 1,792.24croreswliereas 
the total capital emptoyed in afl the loss 
-making enterprises was Rs. 2,357.40 
crores. Thus the taken over units ac
count tor a rmie over 80 per cent of the 
employment and about 76 per cent of 
the emptoyment in the 83 toss-making 
enterprises.

The taken over emerprises represent 
mainly those units whish were rendered 
sick earlier by the private sector and 
they were taken over by the govern
ment mainly to protect emptoyment.*

MR CHAIRMAN: Shri Singh Deo, you 
can refer to tt but not read fully.

SHRI K.P. SINGH DEO: 11 requireyour 
indulgence.

MR. CHAIRMAN: Why are you going 
on reading?

SHRI K.P. SINGH DEO: Madam, this 
is something very important because I want 
to show how the hon. Finance Minister pro
tected the wori(ers and how he found a way 
to make stok enterprises into piodueliva 
enterprises.

MR. CHAIRMAN: I request you to 
conclude.

SHRI K.P. SINGH DEO: Yes, Madam.
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I was quGfting:

The status paper says the annual loss 
per employee off the taken over enter
prises worked outtoRs. 15,494in 1989- 
90 while the capital employed per - 
emptoyees In these enterprises was of 
theorderoff Rs.57,315*

Therefore, the Government of India 
and the Ministry of Finance have protected 
the workers and I wouki like a categorcal 
assurance that the hon. Finance Minister 
may take this House, the entire working 
c|9ss of the country into conf kience, that the 
safety nets the nattonal renewal fund will
look after the problems of the workers, if and 
when B.I.F.R. does take the harsh dedsk>n 
of ctosing down certain publk: sector under
takings because the natk>n cannot keep on 
paying Rs. 1,000 crores into an empty well 
for all times to come. We require that Rs.
1.000 crores for production enterprises, for 
generating employment whk:h is again late 
Shri Rajiv Gandhi's pledge to the nation that 
in five years’ time five milibn people will be 
given assured jobs.

[Translation]

SHRIMATI GIRUA DEVI (Maharaj 
Ganj): Hon. Chairperson, I oppose this Bill. I 

. think the entire House is mentally against 
this Bill. The attendance is very thin on the 
other skie also. Very few people have spo
ken in favour of this Bill. Some time back the 
Congress Govemment was a supporter of 
the pubik: sector. So why is the same Gov
ernment thinking of its ctosure? The public 
does not have an answer to this nor do we. 
Only the Government has the 
answer... (Intenvpthns)...

This is also against the principles of the 
Congress. It seems that by declaring pubIk: 
sector units unprofitable and sick the Gov
emment is making them "Chan̂ akian* How 
have those sectors become sick? If anything 
has been done with a noble intentton then we 
can find out the reasons that create prob
lems. Problems can be solved only with 
resoluteness. Such resolute steps will help

skk units to recover. At present all public 
sector units are not sk:k. But I think there is 
a conspiracy to transfer all the power to one 
set of people.

Madam, there has been a tot of praise 
for the private sector from the ruling party. It 
is being saki that such and such person will 
make that sector profitable. This gives rise to 
speculatton that pubik: sector units are delik>- 
erately being made sick on open pretext of 
the other. This type of thing can spread like 
a disease and even affect the profit making 
units, when this happens we shall move over 
to a situatbn of anarchy.

Madam, the only thing we lack is Veso- 
luteness*. There isfear of putting many people 
out of jobs contrary to the objective of creat
ing employment opportunities. The Govem
ment is resorting to absurd logic. This is an 
escapist attitude to avoki dealing with the 
present situatbn. Rather than cbsing down 
the sbk units, the right thing to do is to take 
steps for their recovery. >

Madam please look at the public sec
tor In totality rather than on an indivbual 
basis. A bt of things have become unprofit
able. Even the Government has become 
unprofitable so will it step down. Can you 
contemplate on such an eventuality? Defi
nitely not. A number of sick units have been 
revived. Can these units not be revived like
wise. If the pubib sector units are managed 
properly and problem elements are weeded 
out from this sector, the pubIb sector will 
once again make profits. Thus there will k>e 
no need to dose down pubib sector units. 
With these words. I conclude my speech and 
express my strong oppositbn to this Bill.

[English]

SHRI PRITHVITRAJ D. CHAVAN 
(Kara): Madam Chairperson, this Amend
ment of Sbk Industrial Companies Act seeks 
to bring all pubib sector industrial undertak
ings within the pun̂ iew of BIFR.

The 1̂1 is simple but its implicatbns 
are far-reading. It seeks to address a very
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basic issuo which this nation has evaded for 
a long time, which has been wished away 
and pushed underthecarpeLsomething very 
significant is being decided today. A wide 
ranging, free and franic debate in this House 
ishighiydesirabie.

There are some misapprehensions that 
this is an attempt at privatisation of the public 
sector. That this is a closure policy that it is 
an anti-labour policy and that it is reversal of 
the Nehruvian industrial policy. It is not true. 
In fact, it is an attempt to eliminate sidoiess 
in the public sector units by rehabilitating 
then by restructuring them, and if necessary, 
by re-depbyment of resources for more 
productive and sodally beneficial purposes, 
thereby creating fresh employment opportu
nities.

No one would like to Iceep an industrial 
unit perpetually sick because it is a drain on 
the national economy. If there are genuine 
efforts made to revive them orto restructure 
them, there can be nothing wrong in it.

The public sector was envisaged to 
make this nation self-reliant to get into core 
sector where investment was huge or pernd 
was too long and when private sector did not 
come forward whh the necessary invest
ment. It was necessary in areas where 
technok>gical collabpratnn was not forth
coming from the West and also in strategical 
important areas like natbnal defeney, space 
and atomic energy. These objectives have 
been largely achievisd. Today India has 
become sufficiently self-reliant, and a m i^r 
industrial natnn and the role played t>y the 
public sector can never be over-emphasised 
Pubik: sector will continue to play a major 
role in the natnnai economy. But a sksk 
pubIk: sector stagnant public sector bureau- 
cratK over regulation ineffkient uncompeti
tive units cannot play that role. It has to be 
vbrant dynamic and capable of withstanding 
internattonal competition capable of export
ing and comprising of companies whose, 
emptoyeesare pruod ol thoM eompainM.

Now the situation Is every fast chang
ing in the worid. The natkmaHsed l»nks 
today have mobilised savings; there Is the 
vB>rant capltal market. The private sector is 
mature and grown and is wiRIng to invest in 
the core sector. Therefore, the arugment no 
tonger holds goodthat the pubin sector must 
invest becuause no one else wouM . We 
have even aikiwed foreign companies to 
come k) and invest in ndia. We have a 
serious balance of payment problem to day. 
We will have to continue to import petroleum 
produets,phosphate fertilizere edible oil, 
essential industrial components at least for 
the foreseeable future. Therefore we have V' 
export to earn foreign exchange to improve 
our balance our trade account we have to be 
comptive intematfonally. A sfek public sector 
unit cannot export. It has to be modernised; 
it has to be restructured; it has to be made 
quality consctous. A sksk public sector can
not achieve high standard in quality of prod
ucts and without which we cMnot export 
Without modemisatton, it is not possible to 
do.

It is, therefore necessary to under
stand the causes of skd«iess. The sickness 
of industry is not a phenomenon limited to 
the pubic sector afoiie Skduiess is equally 
prevalent in Ihe public sector. It is not a 
phenomenon which is limiled to India only. It 
is a gtobal phenomenon. There are varnus 
causes ol sickness of ̂ e  industry. In the 
pubik: sector units, tlw ^ i^e s s  is primarily 
due to wq>ng ̂ choicê  of tedindogy, wrong 
choice of coBiterator, wrong choice of site, 
wrong ctoic»^ product mix. At times, there 

1 was pplilieaffnterferenoe. But we have to live 
with tiie situation that there are some pubik; 
sector units whfeh sre stdb

Seqoitd-reaadn for the sickness has 
been technotogical obeplesoence. We have 
entere the informatton age, informatfon revo- 
lutton. We are fadng the problem of exces
sive labour cost as ctmpared to the West. 
Without modemisatkm, our over-staffed 
industry carinqt remain Competitive. They 
wll kMO maikal ibioad and here and even- 
tualiirbflooflMaiek.
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We had opposed modemisatbn fear
ing unemployment this poli^ has got to be 
reviewed. Pubiic Sector has got to be made 
a model.

Poor industrial research in this country 
is also a cause for sidaiess. Industrial re
search has not come up to the mark. A lot 
can be said about the CSIR.

Thirdly, the most important reasons 
has been the management failure. The bu
reaucrats. the IAS Officers, are made Chiefs 
of the engineering units. There was political 

' interference. Many times., the units remained 
headless for a very long time. There was 
over-bureaucratisation.

MR. CHAIRMAN: Shri Chavanji, you 
have to conclude at 6 O’clolt.

SHRI PRITHVIRTAJ D. CHAVAN: Yes 
Madam.

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): We had almost 
crossed the limit by almost an hour and a 
half.. Now I will make a suggestkin that we 
1\nteh the discusston today. Ijet the Finance 
Minister reply tomorrow. Otherwise, we will 
have no time for other business. (Interrup- 
<K>ns) The other Members can speak on two 
occasnns. There is an occaston of 193

f»ussk>n on Public Sector Undertakings, 
ere is an occasion on economic policy, 
ere are two occasnns. We have enough 
time. Let us not stretch it, because in that 

case the purpose to the Business Advisory 
Committee will not be served.

SHRI PRITHVIRAJ D. CHAVAN: One 
of the reasons has been over-stafiing. We 
have to analyse why some pubUc sector 
undertakings are doing well and why others 
are not doing well. We must analyse and 
remove the causes of skduiess. Preventive, 
ameikirative and remedial measures have to 
be taken. Just as a natkm must grow an

industrial undertakings must also It cannot 
be altowed to st««nate. Otherwise, itwiRdie. 
It has to pfovkJe emptoyment to an over 
increasing populatton. h has to generate 
profits to grow. A sick, bss-making unit, is a 
drain on naltonal economy. Continued budg
etary support deprives money for other pro
ductive employment generatnn purposes. It 
is also psychotogicaily de-humanising for 
emptoyeesand workers. Ask any one, if they 
are proud to worit in a sick unit, continuous  ̂
on dole. No, Madam. It is criminal to keep 
them sick. Therefore, sickness has to be 
redressed. BIFR is one way. BIFR is not for 
winding up only. Statistics have been quoted 
and it has been found that in a ratk) of 2:1 we 
have not been able to revive or restructure 
about twice the number of units were re
ceived as were recommended for lk)ukla- 
tton. If need be BIFR woridng can be im
proved. There is nothing against that. We 
are really not discussmg BIFR working. We 
are discussing the concept of public sector 
units which need to be restnjctured and 
revived. I have been tokl that the Govern
ment is considering a complete review of 
BIFR. It has to be given more teeth. The 
proposed safety net renewal fund has to be 
int^rated with BIFR. Tfte definition of stek 
unit couki change. You couM have tripartite 
review. But the concept has to be accepted 
that pubKc sector units need to be revived. 
SVdk units need to t>e made healthy.

The effect or the workers will have to 
be consklered. Amalgamatton, merger, take 
over by private companies, on break-up will 
not hurt workers because productton will 
continue, may be under a different manage
ment or different name. But in other cases 
where IkiuMHy is recommended, it will re
quire retraining, transfer, re-alkx»tbn. some 
people may be albwedto retire with agoMen 
hand have. But the Government is commit
ted to stand by the woriters. Therefore the 
House must accept the concept of restmc- 
turing the public sector companies as a 
means of redressing the sickness.

Let us now see what is the effect of this 
Bill on the put>lic sector companies. Out of 
the 98 k»s-making units, 83 are in the
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competitive sector and 15 in the monopoly 
sector. The 58 chronically sick public sector 
units, have a capital investment of Rs. 3,000 
crores. There was negative worth of Rs. 2, 
600 crores because out of 58 units, 46 units 
were taken over from the private sector.

18.00 hra

Out of these 58 units, 50 units are 
industrial undertakings. They win affect about 
3.4 lakh empk>yees. They have Rs. 670 
corse of capital investment and an accumu
lated toss of more than Rs. 7000 cores.

In conclusion, I would lice to say that a 
chronically sick, toss-making, unhealthy 
pubKc sector standing on a weak finandai 
foundatton cannot remain at the command
ing heights of our economy. We need a

vibrant, activa, modem dynamic pubHc see' 
tor to act as a model to private sector, to act 
strategically In an maiket-lnterventton rale 
and to counter the private sector monopoly

Finally, to rebuikl such a publto sector, 
the passage of this Bin is essential.

Thank you.

MR. CHAIRMAN:Thehon Minister will 
reply tomorrow.

The House stands adjourned to meet 
tomorrow at 11 A.M.

18.00 hrs

The Lok Sab/ia then x/joumed tU Eleven 
of tfie Cfocfcon Wednesday, DecenAer4, 
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